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 Twesday,  March  15,  960/Phalguna  25,
 88]  (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock,

 [Mr.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS

 Vamsadhara  Project
 +

 Shri  S.  C.  Samanta:
 B45.  4  Shri  Sanganna:

 [  Shri  Rami  Reddy:
 Will  the  Minister  of  Irrigation  and

 Power  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  799  on  the  2lst  December,  959
 and  state:

 (a)  whether  the  final  views  of  the
 Governments  of  Orissa  and  Andhra
 Pradesh  in  respect  of  the  Vamsadhara
 Project  have  since  been  received;  and

 (b)  if  so,  what  are  their  views?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Ghri  8.  C.  Samanta:  May!  know
 aince  how  long  the  State  Governments
 have  been  informed  about  taking  a
 decision?  May  I  know’  why  it  is
 being  delayed?

 Shri  Hathi:  The  report  had  been
 sent  to  both  the  State  Governments
 ७0  2th  November,  1959.  So,  I  think,
 we  might  now  be  expecting  the
 replies.

 Shri  Rami  Reddy:  In  view  of  the
 fact  that  this  is  a  scheme  which  was
 included  in  the  Second  Five  Year
 4i9(Ai)  LSD-1.
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 Plan  and  in  view  of  the  fact  that  the
 Andhra  Government  has  _  provided
 Rs.  0  lakhs  for  this  project  in  the
 next  year’s  Budget,  may  I  know  whe-
 ther  this  Government  would  see  that
 the  matter  is  expedited?

 Shri  Hathi:  Government  has  already
 seen  to  that.  And,  it  was  with  the
 intervention  of  the  Central  Govern-
 ment  that  an  agreement  between  the
 two  States  was  reached  and  the  in-
 vestigation  was  undertaken  by  the
 Central  Government  and  the  investi-
 gation  has  been  completed  also.

 Shri  Rami  Reddy:  In  view  of  the
 advantages  of  this  new  site,  Gudari,
 namely  that  the  area  of  submersion
 is  much  less  and  the  number  of  per-
 sons  that  would  be  displaced  would
 be  much  less  than  the  one  at  Gotta,
 has  this  Government  advised  the
 Orissa  Government  to  accept  the
 recomendations  of  the  C.W.P.C.?

 Shri  Hathi:  It  was  specifically  on
 account  of  these  advantages  which
 the  hon.  Member  mentions  that  the
 Central  Government  undertook  the
 investigation  on  this  very  site.

 Shrl  Venkatasubbaiah:  In  view  of
 the  fact  that  after  this  sccond  alter:
 native  the  Central  Government  has
 taken  up  the  investigation  of  this
 Vamsadhara  project,  may  I  know
 what  are  the  reasons  that  have  now
 been  advanced  by  the  Government  of
 Orissa  for  this  delay?

 Shri  Hathi:  In  fact,  we  have  sent
 the  project  report  to  the  Government
 and  we  have  not  received  any  reply.
 So,  we  cannot  know  if  there  are  any
 objections,  and,  if  so,  what  they  are.

 Shri  Jaganatha  Rao:  May  I  know
 whether  Government  would  wish  to
 proceed  with  this  project  in  view  of  the
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 fact  that  Government  want  to  lay
 more  stress  on  minor  irrigation?

 Shri  Hathi:  Of  course,  minor  irri-
 gation  has  also  its  own  place;  and
 medium  projects  have  also  to  be
 taken  up.

 Shri  P.  K.  Deo:  May  I  know  if  all
 the  lands  that  are  to  be  submerged
 belong  to  the  Orissa  State  and  all  the
 lands  to  be  benefited  by  the  project
 belong  to  Andhra?

 Shri  Hathi:
 site?

 In  which  particular

 Shri  P.  K.  Deo:  In  the  first  site.

 Shri  Hathi:  In  the  first  site,  the
 area  to  be  submerged  was,  I  think,
 25,600  acres  out  of  which  350  acres
 are  of  Orissa  and  25,250  acres  are  in
 Andhra  Pradesh.

 Shri  T.  B.  Vittal  Rao:  The  Chair-
 man  of  the  C.W.P.C.  suggested  that
 we  can  go  ahead  with  this  project
 pending  the  settlement  between  the
 Andhra  and  Orissa  Governments.
 May  I  know  what  happened  to  that
 suggestion?

 Shri  Hathi:  I  do  not  think  we  can
 go  ahead  unless  the  States  agree.  It
 is  a  project  where  both  the  States  are
 interested.

 Shri  Panigrahi:  May  I  know  whe-
 ther  both  the  State  Governments
 have  agreed  to  the  present  site  at
 Gudari  which  has  been  recommended?

 Shri  Hathi:  Both  the  States  had
 agreed  to  the  investigations  being
 carried  on  at  the  second  site;  but
 they  wanted  the  project  report  to  be
 seen  before  the  project  could  be
 sanctioned.

 Shri  Venkatasubbaiah:  In  case  the
 two  Governments  do  not  agree
 regarding  the  second  site,  may  I
 know  whether  the  Central  Govern-
 ment  are  going  to  follow  the  advice
 of  the  technical  experts  in  the  matter?

 Shri  Hathi:  Naturally,  the  Central
 Government  will  be  following  the
 advice  of  the  experts  and  will  see
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 that  whatever  project  is  beneficial  to
 the  country  is  taken  up.

 Shri  8.  0.  Samanta:  Has  the  cost
 of  the  scheme  been  settled?  May  I
 kmow  whether  the  work  could  com-
 mence  at  once  so  that  the  scheme  inay
 be  finalised  during  the  Third  Five
 Year  Plan?

 Shri  Hathi:  There  is  no  question
 of  the  commencement  of  the  work
 unless  we  hear  from  both  the  States.

 Pathological  Maseum
 847.  Shri  P.  K.  Deo:  Will  the

 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  the  Indian  Council  of
 Medical  Research  are  going  to  estab-
 lish  a  Pathological  museum  in  the
 country  for  the  benefit  of  medical
 practitioners  working  in  the  interior
 and  desirous  of  acquiring  advanced
 knowledge  in  this  branch;

 (b)  what  will  be  the  financial  im-
 plication  of  this  scheme;  and

 (c)  where  it  will  be  located?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  There  is  a  proposa]
 to  establish  a  Registry  of  Pathology
 under  the  auspices  of  the  Indian
 Council  of  Medical  Research  during
 the  Third  Five  Year  Plan  period.

 (b)  and  (c).  The  details  have  not
 yet  been  worked  out.

 Hyperbolic  Navigational  Aids
 +

 848,  J  Shri  Radha  Baman:
 ‘|  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Transport  and
 tions  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  a  new
 type  of  hyperbolic  navigational  aid
 system  is  going  to  be  started  in  India;

 (b)  if  so,  the  location  and  func-
 tions  of  such  a  system;

 (c)  the  number  of  trained  persoa-
 nel  required  for  the  purpose;
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 (d)  whether  any  programme  of
 carrying  out  the  scheme  has  been
 drawn  up;  and

 (e)  if  so,  the  nature  thereof?

 The  Minister  of  Transport  and  Com-
 unicationg  (Dr.  P.  Subbarayan):

 (a)  to  (e).  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.

 STATEMENT
 (a)  Hyperbolic  Navigational  Aid

 system:
 It  is  proposed  to  instal  a  new  type

 of  hyperbolic  navigational  aid  system
 in  India  commonly  known  as  Decca
 Navigator  Chains.
 (b)  Location  and  functions  of  the

 system:
 One  Chain  of  the  system  will  be

 Jocated  on  the  East  Coast  in  the  States
 of  West  Bengal  and  Orissa  and  a
 second  Chain  on  the  West  Coast  in
 the  State  of  Bombay.  These  Chains
 will  enable  a  mariner  to  obtain  his
 position-fix  with  great  precision  and
 accuracy,  within  their  range,  in  a
 matter  of  few  seconds.
 (c)  Number  of  truined  personnel  re-

 quired  for  the  system:
 42  Nos.

 (d)  and  (e).  Programme  and  nature  of
 the  scheme:

 A  scheme  has  already  been  worked
 out  and  approved  by  Government.  A
 part  of  the  necessary  equipment  has
 already  been  received  from  the
 United  Kingdom.  Civil  Engineering
 Works  are  in  progress  and  are  ex-
 pected  to  be  completed  before  the
 monsoons.  The  Chains  are  expected
 to  be  in  full  commission  by  October
 1981,

 Shri  Radha  Raman;  May  I  know
 whether  this  scheme  is  being  carried
 put  in  collaboration  with  some  foreign
 experts  or  whether  it  is  to  be  manned
 by  Indians  themselves?

 Dr.  P.  Subbarayan:  It  is  being
 carried  out  in  collaboration  with  a
 foreign  expert;  but,  it  will  be  even-
 tuslly  done  by  ourselves.
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 Shri  83908  Raman:  May  I  know
 the  total  cust  the  scheme  will  involve?
 How  much  time  will  it  take  to  achu-
 ally  implement  it  in  fully?

 Dr.  P.  Subbarayan:  I  have  not  the
 data  as  to  cost  at  present.  If  the hon.  Member  were  to  ask  a  separate
 question  I  will  lay  it  on  the  Table  of
 the  House.

 Mr.  Speaker:  Will  the  hon.  Minis-
 ter  explain  what  this  hyperbolic
 navigation  means?

 Dr.  P.  Subbarayan:  I  am_  rayself
 unaware  of  it  because  I  am  not  a
 technical  expert.

 Mr.  Speaker:  The  hon.  Member
 sponsoring  the  question  may  explain
 it.

 Shri  Radha  Raman:  I  am  myself
 very  inquisitive  about  it,  Sir.

 Dr.  P.  Subbarayan:  He  _  has  only
 put  the  question  for  the  sake  of  infor-
 mation.  It  is  very  technical.  I  do
 not  think  I  myself  or  the  hon.  Mem-
 ber  wil!  be  aware  of  what  it  implies.

 Shri  C.  K.  Bhattacharya:  It  is
 hyperbole,  _  Sir.  The  explanation
 should  be  sought  from  rhetoricians,  I
 mean,  persons  who  are  expert  in
 thetorics,

 Sethusamudram  Project
 +

 JS  Shri  T.  B.  Vittal  Rao: #849,
 १  Shri  Jhulan  Sinha:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  at  what  stage  is  the  hydro-
 graphical  survey  in  connection  with
 the  taking  up  of  Sethusamudram  Pro-
 ject;  4

 (b)  when  it  is  likely  to  be  com-
 pleted;  and

 (c)  the  total  amount  spent  so  far  on
 this?

 The  Minister  of  Transport  and
 Commuuications  (Dr.  P.  Subbarayan):
 (a)  to  (c).  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.
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 STATEMENT
 The  Sethusmudram  Project  Com-

 mittee  gave  its  report  to  the  Gov-
 ernment  of  India  in  April,  1956.  The
 report  was  considered  in  two  inter-
 Departmental  meetings  in  May  and
 July,  (1956.  It  was  felt  that  the  esti-
 mate  as  prepared  by  the  Committee
 was  low.  It  was,  therefore,  decided
 that  for  further  consideration  of  the
 project,  a  detailed  hydrographic  sur-
 vey  of  the  area  was  necessary.  Ac-
 cordingly,  a  survey  of  the  Gulf  of
 Mannar  along  int  shvals  of  Mandapam
 and  Pamban  was  included  in  the
 survey  programme  for  the  survey
 season  1956-57.  The  Indian  Navy,
 who  does  this  work,  could  carry  out
 the  extensive  triangulation  only  of
 the  area  during  that  survey  season.
 As  the  work  was  too  much,  they  could
 not  commence  the  soundings  work.

 Early  in  958  the  Government  of
 India  decided  that  in  view  of  paucity
 of  resources,  it  was  not  possible  to
 undertake  the  execution  of  a  project
 of  this  magnitude  in  the  Second  Five
 Year  Plan.  As  a  result  of  this  and
 also  jin  view  of  the  higher  priority
 given  to  other  surveys,  survey  of  the
 Sethusmudram  area  was  not  includ-
 ed  in  the  survey  programme  for  the
 survey  seasons  1957-58,  1958-59  and
 1959-60.

 The  total  estimated  cost  of  the  work
 so  far  done  is  Rs.  2.50  lakhs.

 Shri  T.  B.  Vittal  Rao:  This  exten-
 sive  triangulation  survey  was  conduct-
 ed  and  then  the  soundings  had  to  be
 taken  up  which  is  a  very  small  work
 in  comparison  with  the  triangulation
 survey.  Why  was  it  given  up  even
 though  the  project  could  not  be  taken
 up?

 Dr.  P.  Subbarayan:  It  has  been
 worked  out.  Now  the  project  is
 going  to  cost  Rs.  30  crores.  Whether
 we  will  be  able  to  find  all  the  money
 that  is  needed  in  the  Third  Plan
 period  is  doubtful.

 Shri  T.  B.  Vittal  Rao:  The  Rama-
 swamy  Mudaliar  Committee  said  that
 the  whole  project  would  cost  only
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 Rs.  0  crores.  How  is  it  that  it  is
 now  estimated  that  it  will  cost  Rs.  30
 crores?

 Dr.  ए.  Subbarayan:  That  was  the
 estimate  of  the  Committee.  But,
 after  enquiry  and  _  consideration  by
 our  own  departmental  people  advis-
 ing  us,  they  found  it  will  cost  Rs.  30
 crores  because  the  king  of  rock  that
 may  have  to  be  blasted  out  is  found
 to  be  not  so  soft  as  the  Committee
 suggested  it  was.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 if  there  is  any  distant  prospect  -of
 this  project  being  included  in  the
 Third  Plan?

 Dr.  P.  Subbarayan:  I  cannot  say
 anything  about  it  because  we  will
 have  to  see  what  considerations  would
 apply.

 Shri  T.  B.  Vittal  Rao:  Have  not
 the  Madras  Government  represented
 very  strongly  to  the  Central  Govern-
 ment  and  to  the  Planning  Commission
 that  this  project  is  of  vital  importance
 to  them  and  should  be  taken  up?

 Dr.  P.  Subbarayan:  Yes;  the  hon.
 Member  is  correct.  But,  we  will  have
 to  find  the  money  for  it.  Of  course,
 if  we  find  that  it  is  of  such  urgent
 importance.  we  will  try  to  have  it
 included.

 Shri  Thanu  Pillai:  Is  this  Rs.  30
 crores  for  the  Sethusamudram  project
 or  for  the  Tuticorin  port  inclusive?

 Dr.  P.  Subbarayan:  Only  on  the
 Sethusamudram  Project.  The  Tuti-
 corin  Port  is  8  different  issue
 altogether.

 Shri  Thano  Pillai:  Is  it  not  a
 fact  that  in  the  Ramaswami  Mudaliar
 Committee  report,  Tuticorin  port  also
 formed  a  part  and  the  overall  cost
 was  Rs.  0  crores  for  both?  Now,  if
 the  estimate  is  Rs.  30  crores,  doeg  it
 not  include  the  Tuticorin  port  also?

 Dr.  P.  Subbarayan:  The  hon
 Member  is  wrong  in  his  presumption.

 Shri  Bamanathan  Chettiar:  In  view
 of  our  Navy  having  only  two  ships
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 for  hydrographic  survey  and  in  view
 also  of  the  fact  that  the  Sethusamu-
 dram  project  requires  one  ship  com-
 pletely  for  a  year  or  two  for  the
 hydrographic  survey,  what  Steps  do
 Government  propose  to  take  to  acquire
 a  ship  for  this  purpose?

 Dr.  P.  Subbarayan:  As_  the  final
 scheme  is  so  costly,  we  are  not  think-
 ing  of  acquiring  any  ship  because  that
 will  only  add  to  the  cost.

 Shri  Achar:  What  will  be  the
 additional  cost  for  survey,  apart  from
 the  scheme?  The  survey  has  been
 partly  completed  now.  What  will  be
 the  additional  cost?

 Dr.  P.  Subbarayan:  Survey  of
 what?  I  do  not  understand  what  the
 hon.  Member  means  by  his  question.

 Mr.  Speaker:  He  refers  to  hydro-
 graphic  survey.

 Shri  Achar:  Survey  has  been  done.
 Dr.  P.  Subbarayan:  That  is  true

 but  the  thing  is  that  the  estimates
 have  gone  up  therefore  we  have  not
 undertaken  it  because  we  cannot  find
 the  money....  (Interruptions.)

 Mr.  Speaker:  What  amount  has
 been  spent  on  survey  alone’  apart
 from  the  project?

 Dr.  P.  Subbarayan:  Rs.  2°50  lakhs,
 Shri  Achar:  What  further  amount

 is  required?  That  is  the  point  I  want.
 Mr.  Speaker:  A  survey  is  always

 necessary  before  a  scheme  is  started.
 Dr.  Sushila  Nayar.  But  this  relates
 to  Madras.

 Dr.  Sushila  Nayar:  Is  it  not  a  fact
 that  the  Hindustan  Shipyard  has  been
 ordered  to  prepare  a  special  ship  all
 air-conditioned  for  oceanographic
 survey  for  the  hon.  Minister’s  depart-
 ment?

 Dr.  P.  Subbarayan:  I  am  not  aware
 of  that.

 Shri  Ramanathan  Chettiar:  May  J
 know  whether  the  Madras  Govern-
 ment  has  recently  sent  a  communica-
 tion  to  the  Central  Government  urging
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 upon  it  to  sanction  at  least  the  hydro-
 graphic  survey  for  this  project?

 Dr.  P.  Subbarayan:  I  have  already
 said  that  the  Madras  Government  had
 pressed  on  us  that  this  project  would
 be  of  great  help  to  the  State  but  the
 thing  is  that  after  having  considered
 everything  we  find  it  is  not  possible
 to  provide  funds  for  this.

 Dr.  Sushila  Nayar:  The  hon.  Minis-
 ter  might  pay  a  visit  to  the  Hindustan
 Shipyard;  the  ship  is  half-built.

 Shri  Tyagl:  Is  it  in  order.  to  point
 out  by  finger?

 Dr.  P.  Subbarayan:  I  do  not  mind
 that;  I  am  not  taking  exception  to
 that...  (Interruptions.)

 Mr.  Speaker:  The  hon.  Member
 has  made  the  same  mistake.

 Shri  Thanu  Pillai:  May  I  know
 whether  this  project  is  of  vital  impor-
 tance  to  Madras  State  only  or  for  the
 whole  country?

 Dr.  P.  Subbarayan:  The  Madras
 State  say  that.  of  their  own  concern.
 It  will  be  of  importance  to  the  coun-
 try.  I  did  not  mean  to  say  that  it  was
 not  of  importance  to  the  country.  The
 hon.  gentleman  pesumes  too  much.

 Shri  Raghunath  Singh:  When  this
 scheme  js  completed,  is  it  not  a  fact
 that  the  Indian  ships  will  save  500
 miles  of  the  long  bay?

 Dr.  P.  Subbarayan:  The  hon.  gentle-
 man  is  correct  in  his  presumption.

 Brahmaputra  Bridge  in  Assam

 +
 (Shri  P.  K.  Deo:

 Shri  Pangarkar:
 १850,  <  Shri  Bibhuti  Mishra:

 |  Shri  N.  R.  Muniswamy:
 [  Shri  Hem  Barua:

 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  68]  on  the  8th
 December,  959  and  state:

 (a)  the  further  progress  since  made
 in  constructing  the  bridge  on  the
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 Brahmaputra  river  at  Pandu  in
 Assam;  and

 (b)  the  amount  spent  so  far?

 ‘the  Deputy  Minister  of  Railways
 (Shiri  Shahnawas  Khan):  (a)  Two
 main  piers,  and  also  the  Amingaon
 side,  shore  pier  have  been  completed.
 Well  sinking  work  on  5  more  main
 piers  has  been  completed  and  con-
 struction  of  their  superstructure  is  in
 progreas.  About  45  percent  of  earth-
 work  in  the  approaches  has  been
 completed.

 (b)  Rs.  285:10  lakhs  to  end  of
 February,  1960.

 Shri  P.  K.  Deo:  What  is  the  total
 estimated  cost  of  this  project?

 Shri  Shahnawaz  Khan:  Rs.  12:07
 crores.

 Shri  P.  K.  Deo:  When  would  this
 project  be  completed  and  commis-
 sioned  for  rail-road  traffic?

 Shri  Shahnawaz  Khan:  We  hope  by
 1962.

 Shri  Amjad  Ali:  Could  I  know
 the  name  of  the  company  to  whom
 the  project  has  been  given  for  con-
 struction?

 Shri  Shahnawaz  Khan:  For  the
 actua]  piers  and  construction  sites
 it  has  been  given  to  the  Hindustan
 Construction  Limited  who  construct-
 ed  some  foundations  and  piers  in  the
 Ganga  Bridge.  The  girder  and  steel
 portion  has  been  given  to  BBJ,  ४
 combination  of  Calcutta  firms:  Burn,
 Braithwaite  and  Jessops.

 Shri  Amjad  Ali:  Till  now  what  is
 the  amount  spent?

 Shri  Shahnawas  Khan:  |  have  just
 read  it  out—Rs.  2:85  crores  till  the
 end  of  February.

 Shri  T.  B.  Vittal  Rao:  The  organisa-
 tional  set-up  here  is  different  from
 the  one  which  we  had  at  the  Ganga
 Bridge.  It  is  done  by  the  Railway
 Administration  directly.  May  I  know
 why  a  separate  organisation  was  not
 set  up  in  view  of  the  fact  that  there
 are  ohvious  advantages?
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 Shri  Shahnawas  Khan:  There  will
 be  no  difficulty  in  constructing  the
 bridge.  We  have  an  adequate  or-
 ganisation  and  the  officer  in  charge  is
 a  very  experienced  engineer.  He  is
 also  looking  after  the  stabilisation  af
 the  Assam  rail  link.  That  organisation
 is  there  also.  He  has  taken  on  _  this
 work  in  addition  to  that  and  there  will
 be  no  difficulty  in  the  construction  of
 the  project.

 Shri  Basumatari:  As  the  metre-
 gauge  double  line  is  going  to  be  con-
 structed  may  I  know  whether  there
 will  be  provision  for  double  lfne  of
 broad-gauge  also  for  future  develop-
 ment  over  the  bridge?

 Mr,  Speaker:  Has  he  heard  the
 question?  We  could  not  hear.

 Shri  Shahnawaz  Khan:  I  have
 understood  it,  Sir.  The  project  will
 provide  for  double  line  of  metre-
 gauge  as  in  the  forseeable  future  we
 do  not  see  the  possibility  of  having
 a  broad-gauge  line  across  the  bridge
 and  if  any  eventuality  ever  arises  in
 the  distant  future  these  double
 metre-gauge  lines  could  easily  be
 converted  into  broad-gauge.

 Shti  Narasimhan:  Will  it  be  con-
 verted  into  a  single  broad-gauge  line
 or  a  double  broad-gauge  ‘ine?

 Shri  Shahnawaz
 broad-gauge.

 Khan:  Single

 Shri  Amjad  Ali:  Is  it  a
 ws

 t.  that  the
 brond-gauge  line  is  being  structed
 right  up  to  Siliguri  and  from  that
 place,  the  Pandu  bridge  would  not  be
 at  a  great  distance?

 Shri  Shahnawaz  Khan:  So  what?

 Mr.  Speaker:  Why  not  start  with
 broad-gauge  even  now?

 The  Minister  of  Rallways  (Shri
 Jagjivan  Ram):  There  is  no  plan  at
 present  to  extend  the  broad-gauge  to
 that  area  and  the  main  difficulty  is
 the  availability  of  resources.
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 Agricultural  Census
 +

 Shri  Rameshwar  Tantia:
 Kumari  M.  Vedakamart:

 *85i,  Shri  Bhanja  Deo:
 Shri  Aurobindo  Ghosal:
 Shri  Manabendra  Shah:

 win!  the  Minister  of  Food  and
 Agrimftare  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  to  undertake  an  agricul-
 tural  census  of  the  country  in  the
 near  future;  and

 bi)  if  so,  when  this  census  is  likely
 to  be  started  and  completed?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  (a)  Yes.

 (by  The  Census  is  proposed  to  be
 condugted  in  the  agricultural  year
 706i-62  with  960-6l  as  the  reference
 period.

 Shri  Bameshwar  Tantla:  What
 would  be  the  type  of  census?  Will
 it  be  done  on  the  foodgrain  basis  that
 a  particular  land  is  wheat-growing  or
 rice  growing?

 Shri’  M.  V.  Krishnappa:  The  mini-
 mum  list  of  items  on  which  data  will
 be  required  at  the  block  level  is  this.
 Number  and  size  of  operationa]  hold-
 ings,  number  and  area  of  holdings
 by  fenancy  and  size  of  holdings,  area
 irrigated  and  unirrigated,  area  under
 crops,  land  utilisation,  number  of
 livestock,  number  of  agricultural  im-
 plements,  use  of  manures  and  ferti-
 lisers.

 Sardar  A,  Saigal:  How  many
 State  Governments  have  come  for-
 ward  to  take  up  this  work?

 Shri  M.  V.  Krishnappa:  Almost  all
 State  Governments  have  agreed  to
 have  8  survey.

 Shri  Aurobindo  Ghosal:  May  I
 know  if  statistics  regarding  earning
 and  expenditure  of  the  cultivators
 will  also  be  taken?

 Shri  M.  V.  Krishnappa:  I  have  just
 now  read  the  minimum  number  of
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 items.  In  addition  to  that,  according
 to  the  local  requirements,  some  addi-
 tions  may  be  made.

 “Shri  8,  हू,  Gatkwad:  Muy  I  know
 whether  information  regafding  the
 agricultural  labourers  and  days  on
 which  they  get  employment  on  agri-
 culture  will  be  mentioned  in  this
 Census?

 Shri  M.  V.  Krishnappa:  That  is  a
 separate  question.  I  have  read  out
 the  minimum  items.  According  to
 the  local  needs,  they  can  add__  these
 things.

 Shri  Nagi  Reddy:  In  view  of  the
 fact  that  the  report  of  the  Agricul-
 tural  Labour  Enqui-y  Committee  hae
 not  yet  been  published  even  after
 five  years’  delay,  may  I  know  whether
 the  Government  is  making  any
 arrangement  to  see  that  this  report
 is  finalised  and  published  in  as  short
 a  time  as  possible,  lest  it  becomes  use-
 less?

 Shri  M,  V.  Krishnappa:  This  census
 is  being  undertaken  as  part  of  the
 World  .Agricultural  Census.  The
 F.A.0O.  asked  us  to  fall  in  line  with
 other  member  countries  of  the  F.A.O.
 and  conduct  a  survey  in  India  as  part
 of  the  World  Agricultural  Survey.  As
 I  said,  this  is  going  to  be  an  agricul-
 tural  survey.

 Shri  Nagi  Reddy:  My  question
 was,...

 Mr.  Speaker:  The  hon.  Deputy
 Minister  says  that  it  has  no  relation
 altogether  to  the  main  question,

 Shri  Tyagi:  Will  the  census  be
 physically  factual  or  only  arithmeti-
 cally  done  by  way  of  a  sample  survey
 etc?

 Shri  M.  ्,  Krishnappa:  What  the
 hon.  Member  says  is  that  some  census
 some  our  statistics  which  were  collec-
 ted  through  survey  were  not  comple-
 tely  dependable  because  they  were
 done  by  sample  survey.  But  this  cen-
 sus  which  is  going  to  be  conducted’
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 will  be  exhaustive  in  all  details  in
 which  both  the  arithmetical  and  phy-
 sical  totals  will  not  vary.

 Shri  Venkatasubbaiah:  May  I  know
 whether  an  assessment  of  the  waste
 lands  and  Government  puramboku
 lands  will  also  be  made  in  this  census?

 Shri  M.  V.  Krishnappa:  Yes,  they
 will  also  be  included.

 Shrimati  Renuka  Ray:  May  I  know
 whether  agricultural  income  will  also
 form  part  of  the  survey  that  will  be
 undertaken?

 Shri  M.  ्,  Krishnappa:  The  survey
 will  be  conducted  taking  the  holding
 as  the  basic  rnit.  The  nature  of  pro-
 duce,  the  number  of  growers,  the
 amount  of  fertiliser  used  for  that
 holding,  money  spent,  and  all  such
 details  will  be  there.

 Shrimati  Renuka  Ray:  I  want  to
 know  whether  the  total  agricultural
 income  will  also  form  part  of  the
 survey.

 Shri  M.  V.  Krishnappa:  Certainly
 this  can  be  inferred.

 Shri  Jaganatha  Rao:  Will  it  form
 part  of  the  all-India  census  that  is
 going  to  be  undertaken  in  1961,  or
 will  it  be  a  separate  one?

 Shri  M.  V.  Krishnappa:  It  will  be
 a  separate  one;  it  has  nothing  to  do
 with  the  population  census.

 Shri  Chintamoni  Panigrahi:  We
 were  told  that  the  Government  has
 proposed  to  set  up  था  Agricultural
 Commission  to  carry  out  agricultural
 survey.  Is  this  survey  different  from
 that?

 Shri  M.  V.  Krishnappa:  This  is  a
 separate  survey  as  part  of  the  World
 Agricultural  census.

 Shri  Braj  Raj  Singh:  What  shall  be
 the  pattern  of  survey  in  the  areas  in
 which  there  exists  no  Blocks  even
 during  this  period  when  this  survey
 work  shall  be  undertaken?

 Shri  M.  V.  Krishnappa:  Blocks  will
 be  taken  as  units.  Where  there  are  no
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 Blocks,  the  district  will  be  taken  as
 the  unit.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 when  this  census  report  will  be
 actually  published?

 Shri  M.  V.  Krishnappa:  That  I  can-
 not  say.  It  will  start  in  1961-62,  and
 it  may  take  sometime.  We  intend  to
 deploy  patwaris  and  village  re
 cord  keepers  for  two  months.  We
 expect  that  within  two  months  we
 will  be  able  to  conduct  the  census,
 and  it  will  take  sometime  after  that
 to  publish  the  results  of  the  survey.

 Shri  Anthony  Pillai:  May  I  know
 whether  any  factual  data  will  be  col-
 lected  to  assess  the  correct  amount  of
 under-employment  in  the  villages?

 Shri  M.  V.  Krishnappa:  I  have  al
 ready  given  eight  items  as  the  mini-
 mum  requirements  on  which  the  sur-
 vey  will  be  conducted.  I  do  not  know
 whether  agricultura]  under-employ-
 ment.  will  come  under  this.

 Shri  Tyagi:  What  is  the  estimate
 of  total  expenditure  that  will  be  in-
 curred  on  this  survey?  Will  that  be
 paid  by  the  F.A.0.?

 Shri  M.  V.  Krishnappa:  The  whole
 thing  has  been  worked  out  in  detail
 by  a  working  group.  It  is  estimated
 that  it  will  cost  something  like  Rs.  l
 crore.  The  expenditure  will  have  to
 be  met  by  the  States  or,  naturally,
 the  Centre  or  by  both.  The  F.A.O.
 also  may  give  some  aid.  The  whole
 thing  has  not  yet  been  decided.

 Hindustan  Shipyard
 +

 853,  Shri  Raghunath  Singh:
 Shri  Ajit  Singh  Sarhadi:

 Will  the  Minister  of  Transport  an@
 Communications  be  pleased  to  state:

 (a)  whether  Government  is  aware
 of  the  speech  made  by  Shri  G.  LL
 Mehta,  Chairman  of  the  Hindustan
 Shipyard  on  the  2lst  December,  959
 that  paucity  of  foreign  exchange  and
 absence  of  orders  for  new  shipbuild-
 ing  is  marring  the  development  of
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 shipbuilding  at  Hindustan  Shipyard;
 and

 (b)  if  so,  action  taken  in  the  mat-
 ter?

 The  Minister  of  Transport  and
 Communications  (Dr.  P.  Subbarayan):

 (a)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.

 STATEMENT

 Government  have  seen  a  copy  of
 the  speech  made  by  Shri  G.  L,  Mehta,
 Chairman,  Hindustan  Shipyard  Limit-
 ed,  on  the  2lst  December,  1959.

 2.  On  account  of  the  difficult  foreign
 exchange  position.  Government  have
 so  far  been  able  to  release  foreign
 exchange  sufficient  only  to  enable
 the  Shipyard  to  maintain  its  existing
 level  of  production.  It  has,  however,
 recently  been  decided  to  increase  the
 capacity  of  the  Shipyard  and  the  ques-
 tion  of  releasing  foreign  exchange  to
 the  Shipyard  to  enable  it  to  maintain
 its  production  at  the  expanded  level
 will  be  reviewed  from  time  to  time.
 Such  amounts  as  may  be  necessary
 for  the  development  of  the  Yard  or
 for  utilising  its  capacity  will  be  made
 available  to  the  Yard  after  taking
 into  consideration  the  foreign  ex-
 change  position  of  the  country.

 So  far  as  the  question  of  securing
 further  orders  is  concerned,  the  Ship-
 yard  has  sufficient  orders  to  engage
 its  entire  capacity  during  the  Second
 Plan  period.  In  regard  to  the  orders
 for  the  Third  Plan,  the  Yard  has  al-
 ready  started  negotiations  with  the
 shipowners  and  it  is  hoped  that  the
 necessary  orders  will  be  forthcoming
 In  any  case,  Government  will  ensure
 that  the  working  of  the  Shipyard  is
 not  hampered  either  on  account  of
 the  paucity  of  foreign  exchange  or
 absence  of  orders  for  new  ships.

 Shri  Raghunath  Singh:  May  I  know
 the  amount  of  foreign  exchange  re-
 quired  for  the  shipyard  and  the
 arrangements  made  for  it?
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 Dr.  P.  Subbarayan:  We  have  not
 yet  calculated  the  amount  that  will
 will  be  required  for  it.  When  the
 shipyard  is  in  progress,  then  we  shall
 find  out  what  we  will  have  to  spend-

 Shri  S.  C.  Samanta:  What  was  the
 demand  for  foreign  exchange?

 Dr.  P.  Subbarayan:  As  I  said,  that
 has  not  been  correctly  worked  out
 as  yet.

 Shri  Chintamoni  Panigrahi:  Renctly
 Sir,  a  news  item  appeared  that  the
 Government  is  giving  up  the  idea  of
 the  second  shipyard  because  it  wants
 to  concentrate  on  the  Hindustan  Ship-
 yard.  May  I  know  how  far  that  is
 correct?

 Dr.  P.  Subbarayan:  I  only  saw  it
 in  the  newspapers  as  the  hon.  Mem-
 ber  has  done.

 Posting  of  Railway  Experts  in
 Europe

 +
 f  Shri  P.  G,  Deb:

 * 854,  ©  Shrimati  Ila  Palchoudhuri:
 {  Dr.  Ram  Subhag  Singh:

 Will  the  Minister  of  Railways’  be
 pleased  to  state:  छा

 (a)  whether  it  is  a  fact  that  the
 question  of  posting  two  senior  Rail-
 way  experts  in  Europe,  at  Bonn  and
 Zurich,  is  under  the  consideration  of
 Government  of  India;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  when  a  final  decision  is  likely
 to  be  taken?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswaroy):  (a)  Orders
 posting  two  Railway  Officers,  one
 Senior  Scale  Mechanical  Engineer
 and  006  Senior  Scale  Electrical
 Engineer  as  Deputy  Railway  Adviser
 (Mechanical)  and  Deputy  Railway
 Adviser  (Electrical)  at  Bonn  and
 Zurich  respectively  have  since  issued.

 (b)  To  function  as  Liaison  Officer:
 exercising  “oversight”  over.  the
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 inspections  carried  out  by  the  inspect-
 agencies  to  wtb  inspection  work
 rolling  stock  ordered  abroad  has

 been  eritrusted.

 (c)  Does  not  arise.

 Shri  P.  6,  Deb:  What  was  the  total
 amount  sanctioned  for  this  purpose?

 Shri  S.  V.  Ramaswamy:  I  would
 require  notice.

 Shri  P.  G.  Deb:  Can’t  our  Com- mercial  Attaches  in  these  countries
 ‘ook  after  this  work?

 Shri  8.  V,  @amaswamy:  No,  Sir;  it
 will  be  difficult.  It  is  a  highly  techni-
 cal  matter  and  only  Railway  people
 can  do  it.

 Siri  Sadhan  Gupta:  May  I  know
 what  these  railway  officials  are  ex-
 pected  to  in  those  countries—the
 nalure  of  the  job  that  they  are  ex-
 pected  to  fulfil?

 Shri  5.  V.  Ramaswamy:  |  have  al-
 ready  given  it  in  my  answer  to  part
 (b)  of  the  question  where  I  have
 said:

 “To  function  as  Liaison  Officers
 exercising  ‘oversight’  over  the
 inspections  carried  out  by  the
 inspecting  agencies  to  whom
 imspection  work  of  rolling  stock
 ordered  abroad  has  been  entrust-
 cd.”
 Dr.  Ram  Subhag  Singh:  May  |  know

 whether  with  the  establishment  of
 new  coach  and  rolling  stock  factbdries
 in  the  country  our  purchases  in
 foreign  countries  will  go  on  increas-
 ing  so  as  to  justify  the  establishment
 of  these  two  offices  in  foreign  coun-
 tries?

 Sbri  S.  V.  Ramaswamy:  If  our
 internal  indigenous  production  in-
 creases  and  there  is  less  of  demand
 for  import,  naturally  the  staff  also
 wil]  be  reduced.

 Dr.  Ram  Subhag  Singh:  My  ques-
 tion  is  whether  in  the  coming  year
 our  purchases  of  rolling  stock  and
 coaches  will  go  on  increasing?  With
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 the  setting  up  of  these  two  offices  at
 Bonn  afid  Zurich  some  expenditure
 will  have  to  be  incurred.  If  our  pur-
 chases  are  not  going  to  increase,  are
 we  justified  in  setting  up  these  two
 offices  in  foreign  countries?

 The  Minister  of  Ballways  (Shri
 Jagjivan  Ram)  The  _  purchases
 naturally  will  decrease  as  time  goes
 on,  because  even  at  present  we  are
 not  importing  steam  locomotives  or
 coaches.  But  we  are  importing
 electric  locomotives,  and  so  long  as
 orders  are  being  placed  there  and
 goods  are  to  be  received  inspection
 will  have  to  be  carried  out.  As  soon
 as  there  is  not  much  inspection  work,
 naturally,  the  staff  will  be  reduced
 there.
 whether  these  offices  shall  be  work-

 Shri  Braj  Raj  Singh:  May  I  know
 ing  in  collaboration  or  in  co-ordina-
 tion  with  the  Commercial  Attaches
 there,  or  shall  they  be  working  inde-
 pendently  of  the  Commercial
 Attaches?

 Shri  S.  V.  Ramaswamy:  No,  Sir.
 The  set  up  is,  there  is  a  Railway
 Adviser  attached  to  the  High  Com-
 missioner’s  Office  and  this  officer  shall
 be  working  under  him.

 Dustiess  and  Smoke-Free  Travel
 "855.  Shri  Sonavane:  Will  the

 Minister  of  Raflways  be  pleased  to
 state:

 (a)  whether  there  is  any  scheme
 before  Railway  Board  to  make  rail-
 way  travel  dustless  and  smoke-free;

 (b)  if  so,  the  details  thereof;  and
 (c)  if  not,  the  steps  Government

 propose  to  take  to  prevent  heavy
 inflow  of  dust  into  the  carriages  even
 after  the  doors  and  windows  are
 shut?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawazs  Khan):  (a),  to
 (c),  It  is  necessary  to  have  full  air-
 conditioning  in  order  to  make  rail
 travel  by  any  class  completely  free
 of  dust  and  smoke.  This  is  not
 practicable  at  this  stage  on  financial
 grounds,  Sealing  of  doors  and
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 windows  with  rubber  strips  and  rub-
 her  liners  has  been  tried  but  this  has
 mot  been  able  to  preverit  inflow  of
 dust  and  smoke  in  the  conventional
 type  compartments,  as  under  our
 climatic  conditions,  it  is  not  practic-
 able  to  keep  all  the  doors  and  windows
 shut  for  a  long  time.

 Shri  Somavane:  In  view  of  the
 statement  that  dir-ctnditioned  travel
 ia  essential  to  preverit  smoke  etc,
 will  the  Government  see  to  the
 feasibility  of  increasing  the  frequency
 of  such  air-conditioned  trains  that
 are  ruhning  at  present  and  also  add-
 ing  air-conditioned  coaches  for  third-
 class  travei?

 Shri  Sishnawaz  Khan:  Sir,  at  pre-
 sent  we  are  concerned  mainly  with
 providing  more  ordinary  type  third-
 class  coaches  for  the  public.  As  is
 well  known  to  this  honourable  House,
 air-conditioning  is  much  more  ex-
 pensive  than  ordinary  coaches.  There-
 fore,  we  are  concentrating  on  produc-
 ing  ordinary  type  of  coaches  rather
 than  go  in  for  air-conditioning.  I
 might  also  inform  the  House  that

 ‘we  propose  to  conduct  certain  experi-
 ments  by  way  of  pressurisation  from
 inside  and  we  hope  that  it  will  re-
 duce  dust  inside  the  compartments.

 Shri  Sonavane:  What  about  increas-
 ing  the  frequencies  of  the  present
 trains?

 Shri  SRahnawaz  Khan:  We  find  that
 the  present  number  of  air-condition-
 ed  coaches  is  adequate  and  these
 cosehes  are  serving  their  purpose
 well  enough.

 सरवार  Go  fro  सहगल  :  भ्रमी  मं  |
 महोदय  ने  बताया  कि  हमने  रबर  लेयस
 दरवाजों  पर  लगाकर  उसफा  एक्सपेरीमेंट
 किया  लेंकिन  उससे  कोई  फायदा  नहीं  हुआ  i
 मैं  ऋर्ज॑  करू  कि  यदि  आप  इस  चीज को
 हर  एक  दरजें  में  लगा  कर  देखेंगे  तो  उससे
 आपको  फायदा  होगा  ।  क्‍या  इस  पर  श्राप
 कोचिदा  करेंगे  ?
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 शी  काहनचाज  सों :  में  धानरेविल
 मेंम्बर  का  बहुत  छुक्रगुजार  हूं।  हमने  लगा  कर
 देखा  भौर  तजरबा  भी  किया  है,  भौर  तंजरबे
 जारी  रहते  ही  हैं  t

 Shri  Sadhan  Gupta:  May  I  know
 whether  the  Estimates  Committee  in
 one  of  their  reports  had  recommend-
 ed  about  exploring  the  possibility  of
 evolving  a  cheap  air-conditioning
 method  and,  if  so,  whether  the  Rail-
 way  Ministry  has  tried  to  fcllow  up
 the  recommendations  of  the  Estimates
 Committee?

 Shri  Shahnawaz  Khan:  As  I  have
 submitted  earlier,  our  main  effort  is
 concentrated  on  the  production  of
 ordinary  third  class  compartments.
 Air-conditioning  was  introduced  as
 an  experiment  as  a  sample  or  as  an
 ideal  to  be  attained  later.  on.  But
 for  the  time  being,  we  must  concen-
 trate  on  the  ordinary  third  class
 coaches.

 Shri  S.  M.  Banerjee:  Sir,  I  request
 that  Question  No.  866  may  alsu  he
 taken  up  along  with  Question  No.
 856.  It  also  refers  to  looting.

 Shri  Shahnawas  Khan:  They  are
 two  different  railways.

 Mr.  Speaker:  Let  us  take  Question
 No.  856.

 Dacoity  at  Kusunda  Station  (Eastern
 Railway)

 +
 "856  JS  Shri  Aurobindo  Ghosal:

 *  v  Shri  8,  Das  Gupta:
 Will  the  Minister  of  Railways  be

 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 daring  dacoity  was  committed  at
 Kusunda  Railway  station  near  Dhan-
 bad  (Eastern  Railway)  in  December,
 1959;

 (b)  whether  it  is  also  a  fact  that
 the  cash  of  the  Eastern  Railway
 amounting  to  more  than  Rs.  17,000
 has  been  taken  away  by  the  dacoits;
 and
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 (c)  if  so,  whether  the  authorities
 concerned  have  enquired  into’  the
 reason  for  this  heavy  accumulation  of
 cash  at  this  small  station?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  to  (c).
 Yes,  Sir.  The  matter  is  still  under
 inquiry.

 Shri  Aurobindo  Ghosal:  May  I
 know  why  587९४  measures  were  not
 provided  at  these  wayside  stations
 where  large  accumulations  of  collec-
 tions  are  there?

 Shri  S.  V.  Bamaswamy:  All  safety
 measures  are  there.  It  would  appear
 that  the  cash  safe  did  not  arrive  on
 the  26th  and  27th  December.  The
 Station  Master  in  fact  sent  informa-
 tion  to  send  the  cash  safe.  That  is
 how  this  incident  seems  to  have  taken
 place.

 Shri  Aurobindo  Ghosal:  Why  was
 not  a  man  from  the  Railway  Protec-
 tion  Force  posted  in  this  station?

 Shri  S.  ग,  Ramaswamy:  It  is  not
 in  all  sma)l  stations.  This  is  a  way-
 side  station  three  miles  away  from
 Dhanbad.  As  a  matter  of  fact,  the
 officer  at  Dhanbad  sent  a  message  to
 the  Havildar,  R.P.F.,  to  provide  some
 security,  but  the  message  was  not
 delivered  to  him.

 Shri  B.  Das  Gupta:  May  I  know
 for  how  many  days  this  cash  was
 allowed  to  be  accumulated  in  that
 small  station  and  was  not  collected
 by  the  head  office?

 Shri  S.  V.  Ramaswamy:  I  have
 already  suid  that  the  cash  safe  did
 not  arrive  on  the  26th  and  27th
 December.  These  are  the  two  days
 on  which  it  did  not  arrive.

 Mr.  Speaker:  Evidently,  the  hon.
 Member  thinks  that  this  Rs.  17,000
 must  have  accumulated  over  a  long
 period  of  time.

 Shri  8,  ्,  Ramaswamy:  That  is  not
 so.  The  information  that  I  have  got
 is  that  the  safe  did  not  arrive  on  the
 26th  and  27th  December  and  presum-
 ably,....
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 Mr,  Speaker:  He  is  not  aware  of  it.
 Shri  T.  B.  Vittal  Rao:  When  the

 question  is  specifically  put,  what  is
 the  use  of  saying  “presumably”  and
 all  that?

 Shri  S.  ९.  Ramaswamy:  Presumab-
 ly  it  is  an  accumulation  of  three
 days.

 Shri  T.  B.  Vittal  Rao:  Is  it  a  smal
 station  with  only  Rs,  17,000  as  im
 come,  or,  does  that  amount  represent
 only  two  days’  earnings?

 Shri  8.  V.  Ramaswamy:  Three  days.
 Shri  B.  Das  Gupta  rose—

 Mr,  Speaker:  Order,  order.  Part
 (c)  of  the  question  refers  to  the  mat-
 ter  specifically.  It  asks:

 “if  so,  whether  the  authorities
 concerned  have  enquired  into  the
 reason  for  this  heavy  accumula-
 tion  of  cash  at  this  small  sta-
 tion?”.
 Shri  S.  V.  Ramaswamy:  The  heavy

 accumulation  is  due  to  the  fact  that
 the  cash  safe  which  used  to  come
 every  day  did  not  arrive  on  the  26th
 and  27th  December.  Had  the  cash
 safe  arrived  as  usual  by  4  DC  ‘train
 on  those  days  the  cash  would  have
 been  cleared.  But,  as  a  matter  of
 fact,  this  accumulation  was  only  for
 three  days.

 Mr.  Speaker:  The  question  is,  for
 how  many  days  this  amount  had  accu-
 mulated.

 Shri  S.  ्,  Ramaswamy:  Only  three
 days.

 Mr.  Speaker:  He  was  doubtful
 about  it  himself.  Let  there  be  no
 guess  in  this  matter.  If  he  does  not
 know  it,  let  him  say  ‘No.’  Let  the
 answers  be  complete.  The  question
 is  asked  as  to  why  this  cash  has
 accumulated,  and  the  answer  is  that
 for  want  of  cash  chest  it  accumulat-
 ed.  But  for  how  long  was  the  cash
 chest  not  available  and  for  how  long
 did  this  amount  accumulate?  The
 natural  question  arises  as  to  whether
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 Be.  17.000:  is  the  accumulation  of  only
 three  days.  Whatever  it.  is,  the
 hon,  Minister  must  have  looked  into
 this  and  the  whole  matter  must  have
 been  before  him.  If  questions  are
 asked,  he  must  be  able  to  reply.  If
 they  are  not  asked,  of  course,  that
 will  be  in  his  favour!

 Shri  Braj  Raj  Singh:  What  is  the
 definition  of  a  wayside  station?

 Mr.  Speaker:  The  hon.
 knows  all  this.

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  It  is  quite  clear  that
 there  was  a  heavy  accumulation  of
 eash  on  the  day  of  occurrence  as  no
 cash  safe  arrived  by  4  DC  train  on
 the  26th  and  27th  December,  1959.  So,
 it  Was  an  accumulation  of  three  days.

 Mr.  Speaker:  The  hon.  Minister  him-
 helf  says  that  it  was  a  heavy  accumu-
 lation.  Can  the  heavy  accumulation
 gather  so  much  to  become  so  heavy  in
 a  couple  of  days?

 Shri  Jagjivan  Ram:  The  cash  was
 transported  every  day,  but  the  cash
 safe  had  not  arrived  on  those  two
 days  and  it  was  not  an  accumulation
 over  a....

 Mr.  Speaker:  The  amount  that  lay
 accumulated  was  the  collection  for
 three  days?

 Shri  Jagjivan  Ram:  That  is  what  I
 presume.

 Member

 Mr.  Speaker:  Instead  of  presum-

 Shri  Jagjivan  Ram:  That  is  the  brief
 ‘which  I  have  got.  Moré  than  that,
 how  can  I  say.  This  is  the  informa-
 tion  which  I  have  got.

 Mr.  Speaker:  No  body  quarrels  with
 the  hon.  Minister.

 Shri  Jagjivan  Ram:  There  is  no
 question  of  quarrelling,  but  the  in-
 formation  that  I  have  got  is  this.  Be-
 cause  the  cash  safe  did  not  arrive  for
 those  two  days,  there  was  an  accumu-
 Jation,  and  this  was  naturally  the
 accumulation  for  these  three  days.
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 Mr,  Speaker:  The  hon.  Minister  as
 well  as  the  hon.  Members  are  correct.
 The  hon.  Minister  is  satisfied  with  the
 presumption  that  this  must  have  accu-
 mulated  only  during  those  three  days.
 The  hon.  Members  feel  that  there  can
 be  equally  a  good  presumption  that
 the  amount  was  kept  improperly  there.
 How  am  I  to  answer  them?  There-
 fore,  it  is  necessery  to  have  clear
 answers  regarding  this  matter.

 Shri  A.  C.  Guha:  May  I  know  what
 is  the  average  daily  collection  at  this
 station?

 Shri  8.  V.  Ramaswamy:  I  would  re-
 quire  notice.

 Mr,  Speaker:  The  hon.  Minister
 must  have  anticipatea  these  questions.
 He  is  a  lawyer.

 Shri  Jagjivan  Ram:  I  do  not  know
 what  is  the  point.

 Mr.  Speaker:  The  point  is,  there  has
 been  indifference  in  sending  the  remit-
 tance  from  time  to  time—of  all  these
 collections,  and  therefore  somebody
 got  the  know  of  this  accumulation
 and  walked  away  with  it  during  those
 days.

 Shri  Jagjivan  Ram:  It  has  Been
 answered  that  for  two  days  the  cash
 safe  had  not  arrived.  That  has  been
 stated.  And  so,  the  accumulation  for
 the  three  days  amounted  to  so  much.
 Shri  B.  Das  Gupta  knows  it  personal-
 ly  and  he  is  perhaps  presuming  that
 the  income  from  passenger  traffic  at
 that  station  will  be  very  small.  But
 he  forgots  that  there  is  goods  bodking
 as  well,  and  there  is  heavy  coal  book-
 ing  there.  Though  I  am  not  in  a
 Position  to  say  what  is  the  daily
 average  income,  from  the  information
 that  has  come  to  me,  I  can  say  that
 it  was  the  accumulation  of  three  days.
 Permanent  Agricultural  Exhibitions

 in  States

 857  Shri  8.  A.  Mehdi
 Shri  Bhanja  Deo:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  tn  state:

 (a)  whether  Government  are  con-
 templating  to  have  a  permanent  type
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 of  Agricultural  Exhibition  in  States
 and  at  Centres  of  Education  to  educate
 the  farmers  as  suggested  by  the  Indian
 delegation  to  China;

 (b)  if  so,  by  what  time  the  scheme
 will  be  implemented;  and

 (c)  what
 features?

 The  Deputy  Minivter  of  Agriculture
 (Shri  M.  V.  Krishnappa):  (a)  to  (c).
 A  statement  is  laid  on  the  Table  of
 the  Lok  Sabha.

 STATEMENT

 would  be  its  broad

 Copies  of  the  Report  of  the  Indian
 delegation  to  China  were  forwarded
 to  State  Governments  for  considera-
 tion.  No  reply  has  so  far  been  receiv-
 ed  from  them  regarding  the  action
 taken  by  the  States  in  respect  of  es-
 tablishment  of  permanent  type  of
 agricultural  exhibitions  in  States  and
 at  Centres  of  Education  to  educate
 the  farmers.

 Some  of  the  Central  Institutes,  viz.
 Indian  Agricultural  Research  _Insti-
 tute,  Indian  Veterinary  Research  Ins-
 titute,  have  already  got  museums
 attached  to  them.

 A  permanent  exhibition  for  indicat-
 ing  the  year  to  year  progress  achiev-
 ed  in  the  different  National  sectors,
 including  Agriculture,  is  being  worked
 out  at  New  Delhi  under  the  directions
 of  a  Committee,  consistmg  of  the
 Cabinet  Secretary  and  the  Secretaries
 of  Ministry  of  Commerce  and  Industry,
 Finance,  Works,  Housing  and  S:  pply,
 Defence,  Scientific  Research  and  Cul-
 tural  Affairs,  Food  and  Agriculture
 and  Irrigation  and  Power.  The
 details  of  the  exhibition  are  being
 worked  out  by  the  Exhibition  Direc-
 torate  of  the  Ministry  of  Commerce
 and  Industry.

 Shri  S.  A.  Mehdi:  In  view  of  the
 significance  of  this  exhibition,  will  the
 Ministry  take  adequate  steps  to  expe-
 dite  having  such  exhibitions  in  the
 different  States?

 Shri  M.  V.  Krishnappa:  The  question
 is  about  the  agricultural  exhibitions.

 MARCH  15,  960  Oral  Answers  5852

 We  have  stated  that  there  is
 pene

 -
 Posal  as  such  to  have  an  inde;  yt
 agricultural  exhibition.  But  fhere  it
 a  proposal  to  have  a  general  exhib
 tion  in  Delhi,  a  part  of  which  will  t.
 agricultural  exhibition  also.

 Shri  8.  A.  Mehdi:  The  atatement
 says  that  the  recommendation  has
 been  sent  to  the  State  Governmer.t:
 for  their  opinion.  Would  the  Minis-
 try  take  any  steps  to  sec  that  at  least
 a  few  such  exhibitions  are  held  per-
 manently  in  some  of  the  important
 agricultural  States?

 Shri  M.  V.  Krishnappa:  We  havc
 sent  the  recommendations  of  the  com-
 mittee  to  al!  the  States.  We  d:  fcr!
 that  there  is  a  need  to  have  some  sort
 of  exhibition.  Already  some  of  the
 States  have  every  year  some  exhibi-
 tions  in  which  agricultural  exhibits
 are  also  exhibited.  So,  it  is  netter
 they  have  a  permanent  exhibition  of
 this  type;  but  we  have  sent  the  re-
 commendations  to  them.  It  is  left  tc
 them.

 Shri  S.  A.  Mehdi:  May  I  know  whe-
 ther  there  is  any  proposal  for  a  per-
 manent  agricultural  exhibition  in
 Delhi?

 Shri  M.  B.  Krishnappa:  Though  !
 would  welcome  that  proposal,  at  pre-
 sent  we  have  no  such  proposal  for  a
 permanent  exhibition  for  agriculture
 alone.

 Surplus  Machinery  of  Hirakud
 Project

 *858.  Shri  Chintamoni  Panigrabs:
 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  2l]  on  the  7th  August,  959  and
 state:

 (a)  whether  all  the  surplus  machi-
 nery  of  the  Hirakud  Dam  Project  has
 been  disposed  of  by  now;  and

 (b)  the  total  amount  of  money
 realised  upto  the  end  of  February,
 960  on  this  account?

 The  Deputy  Minister  of  Irrigatiap
 and  Power  (Shri  Hathi):  (a)  No,  Sir.
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 (b)  The  total  amount  realised  up
 to  the  end  of  February,  1960,  was
 about  Rs.  468  lakhs,  out  of  the  total
 amount  of  Rs.  362  lakhs,  being  the
 value  of  surplus  machinery  already
 disposed  of.

 Shri  Chintamoni  Panigrahi:  We
 were  told  that  the  total  estimated
 value  of  the  surplus  machinery  at
 Hirakud  was  Rs.  5°95  crores.  How
 much  of  this  has  been  disposed  of  by
 now  and  how  much  has  been  taken
 by  the  State  Government?

 Shri  Hathi:  Rs.  362  lakhs  worth  of
 surplus  machinery  have  been  dispos-
 ed  of  already.  The  book  value  of
 the  balance  of  surplus  machinery  is
 about  Rs.  236  lakhs.  Since  this
 machinery  has  been  used,  for  calcu-
 lating  the  book  value  we  have  to
 provide  60  per  cent.  for  depreciation.

 Shri  Chintamoni  Panigrahi:  In  De-
 cember,  959  we  were  told  that  the
 value  of  the  surplus  machinery  was
 Rs.  5:95  crores.  Has  it  gone  down  by
 Rs.  2  crores  within  two  months?

 Shri  Hathi:  The  figure  Rs.  5°95
 crores  was  the  value  of  the  surplus
 machinery  at  that  time.  Out  of  that
 machinery  worth  Rs.  362  lakhs  have
 been  sold.  The  balance  is  _  nearly
 Rs,  236  lakhs  today.  But  this  machi-
 nery  that  is  now  surplus  looking  te
 the  use  of  that  macninery  already....

 Mr.  Speaker:  I  think  he  has  already
 stated  that.

 Shri  Hathi:  I  was  repeating  it.

 Shri  B.  K.  Gaikwad:  Would  the
 surplus  machinery  of  the  /Jlirakud
 project  not  have  been  useful  tor
 other  projects?  lf  so,  why  were  they
 disposed  of?

 Mr.  Speaker:  The  hon.  Minister
 has  already  stated  that  out  of  Rs.  5
 crores  worth  of  machinery  Rs.  3}
 crores  worth  of  machinery  have  been
 disposed.

 Shri  Hathi:  They  have  not  been
 disposed  of  to  private  individuats.
 They  have  been  given  to  other  river
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 valley  projects  and  other  Government:
 organisations.

 Sardar  Iqbai  Singh:  May  |  know
 the  total  vaiue  of  the  machinery  that
 has  been  transferred  to  the  cenira!l.
 pool  of  the  Ministry  of  Irrigation  and
 Power?

 Mr.  Sveaker:  How  much  has  been:
 purchased  by  the  Centre?

 Shri  Hathi:  Aciually,  this  pool  does
 not  purchase  any  machinery.  The
 requirements  of  State  Governments
 are  intimated  to  this  organisation.  It
 collects  information  from  various  pro-
 jects  and  circulates  it  to  the  State
 Governments  and  then  disposes  of
 the  machinery  ‘to  the  various  prv-
 jects.

 Sardar  A.  S.  Saigal:  May  I  know
 whether  the  surplus  machinery  can
 be  transferred  to  the  nearest  project
 which  will  be  taken  up  during  the
 Third  Five  Year  Plan?

 Shri  Hathi:  As  I  said,  whatever
 surplus  machinery  is  available  in  any
 particular  project,  that  is:  being
 intimated  to  the  Central  Water  and
 Power  Commission.  That  informa-
 tion  is  circulated  to  the  State  Gov-
 ernments  and  the  State  Governments
 which  require  these  machineries
 intimate  to  us.  their  require-
 ments  and  then  we  get  in
 touch  with  the  projects  and  see
 that  they  are  transferred  to  the  needy
 State  Governments.

 Shri  Chintamoni:  Panigrahi:  May  fs
 know  whether  any  of  the  =  surplus
 machineries  have  been  sold  to  any.
 private  parties  or  only  to  the  Gov--
 ernments?

 Shri  Hathi:  Most  of  it  is  sold  to  the:
 river  valley  projects.  But  {  think
 machinery  worth  a  few  lakhs  might
 have  been  sold  to  private  agencies—
 about  Rs.  40  lakhs  worth  or  so.



 §855  Oral  Answers

 Malaria
 +

 S  Shri  L.  Achaw  Singh:
 “B52.  al  Shri  Sanganna:
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  whether  the  attentfon  of  Gov-

 ernment  has  been  drawn  to  the  fact
 that  the  World  Health  Organisation
 3895  found  a  new  method  of  wiping
 eut  Malaria  in  the  form  of  medicated
 salt;  and

 (b)  in  view  of  the  definite  tendency
 for  the  malaria-carrying  mosquito  to
 develop  resistance  to  D.D.T.,  whether
 Government  have  considered  the  ap-
 plicability  of  the  new  method  ag  a
 supplementary  in  India?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Government  is
 uware  of  the  method  of  suppzession  of
 Malaria  by  the  use  of  medicated  salt.

 (b)  Government  has  considered  the
 question  but  does  not  consider  the
 method  feasible  for  a  big  country  like
 india.

 Shri  L.  Achaw  Singh:  May  I  know
 whether  the  new  method  has  at  all
 been  tried  anywhere  in  India?

 Shri  Karmarkar:  No,  it  was  not
 found  necessary.  I  might  make  it
 elear  for  the  satisfaction  of  the  House
 that  this  method  has  been  tried  only
 where  the  mosquitoes  concerned  have
 the  out-door  biting  and_  resting
 habits.  In  India  they  have  got  night
 resting  habits.  So,  D.D.T.  has  been
 found  to  be  perfectly  effective.  We
 have  not  considered  it  practicable  to
 have  this  salt  for  use  by  the  whole
 population.

 P.  &  T.  Forms

 *860.  Shri  प्र,  N.  Mukerjee:  Will  the
 Minister  of  Transport  and  Communi-
 eations  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  cer-
 tain  forms  of  the  Posts  and  Tele-
 ertaphs  Department,  particularly  in
 seference  to  Foreign  Post  still  carry
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 the  words  “British  India”,  even  though
 the  said  forms  were  printed  in  953
 or  even  later;  and

 (b)  if  so,  whether  responsibility  bas
 been  fixed  for  such  default,  and  ade-
 quate  action  taken?

 The  Minister  of  Transport  and
 Communications  (Dr.  P.  Subbarayan):
 (a)  Enquiries  show  that  one  kind  of
 form  [Reciamation/enquiry  of  foreign
 parcel]  EP-3(CP-5)  was  _  inadver-
 tently  got  printed  in  Calcutta  by  the
 Postmaster  General’s  office  in  957
 bearing  the  words  “British  India”.
 There  are  some  other  forms  publish-
 ed  in  948  or  even  earlier  which  are
 being  used  with  the  words
 ‘Britannique’  or  British  scored  out.

 (b)  ‘Postmaster  General,  Calcutta,
 has  been  instructed  to  avoid  such
 mistakes.  The  form  is  being  used
 after  scoring  out  the  word  “British”
 appearing  before  “India”. e

 Shri  H.  N.  Mukerjee:  May  I  know
 if  any  steps  have  been  taken  to
 penalise  the  people  who  are  responsi-
 ble  for  the  continuation  of  any  ano-
 maly  of  this  sort?

 Shri  T.  B.  Vittal  Rao:  Biunder.
 Dr,  P.  Subbarayan  As  I  ex»lain-

 ed,  it  is  not  continuing.  The  werd
 “British”  is  being  scored  out.  For
 economy’s  sake,  we  do  not  want  to
 waste  the  forms  which  have  a'ready
 been  printed

 Shri  H.  N.  Mukerjee:  May  I  know
 when  the  attention  of  the  Govern-
 ment  of  India  was  first  drawn  to  this
 particular  matter?

 Dr.  ्.  Sabbaravan:  As  far  as  I  am
 aware,  attenlion  was  drawn  by  the
 Postmaster-Gen:ral  himself  as  far
 back  as  1958.

 Shri  Sadhan  Gupta:  May  I  know
 whether  this  particular  form  as  print-
 ed  has  actually  been  used  and,  if  so,
 on  how  many  occasions?

 Dr.  P.  Subbarayan:  Well,  I  have  no
 account  of  it  as  to  how  many  times  it
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 ‘was  used.  We  prevented  it  as  soon
 as  it  came  to  our  notice  and  the  word
 “British”  was  scored  out.

 Shri  Tyagi:  How  is  it  that  this  came
 to  the  notice  of  the  officers  or  the
 Minister  only  as  late  as  1958?  =  It.
 means  that  for  about  8-9  years  we
 have  been  using  the  form  with  the
 ‘word  “British”.

 Dr.  P.  Subbarayan:  Only  from  1957.
 ‘It  was  only  for  a  period  of  ten  months
 the  word  “British”  was  used.

 Mr.  Speaker:  The  hon.  Member
 thinks  that  evidently  these  forrns
 must  have  been  printed  when  the
 Britishers  were  here,  that  is,  in  947
 ‘or  so.  So,  from  947  to  1957,  for  a
 period  of  ten  years  it  has  been  in  use.

 Dr.  P.  Subbarayan:  It  was  in  957
 ‘that  these  forms  were  unfortunately
 ‘wrongfully  printed,  and  they  were
 ‘used  in  957  and  958

 Shri  A.  C.  Guha:  Previously  also
 ‘the  forms  must  have  been  printed
 ‘with  the  same  words

 Shri  Tyagi:  It  shows  that  unti!  in
 958  the  new  edition  of  the  forms
 -were  printed,  the  old  forms  were  in
 use  and  those  forms  had  the  word
 “British”.  Then,  the  same  word  was
 repeated  so  many  years  after  inde-
 ‘pendence.  That  shows  that  there  is
 great  neglect  of  work.  For  ressons  of
 sentiment,  even  if  these  forms  were
 -wasted  by  burning  I  think  no  harm
 would  have  come

 Dr.  क,  Subbarayan:  The  hon.  Mem-
 ber  may  have  different  ideas  about
 economy  than  I  have.

 Mr.  Speaker:  All  that.  the  hon.
 Member  wants  to  know  is  that  if  it
 was  discovered  only  in  1957,  for  ten
 long  years  whether  the  word  “British”
 -was  allowed  to  be  used.

 Dr.  P.  Subbaravan:  No  sir.  Then
 the  word  was  not  “British”  but
 “Britannique”.

 Dr.  Ram  Subhag  Singh:  Still  worse.
 49(Ai)  LSD.—2
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 Dr.  P.  Subbarayan:  As  I  said,  the
 mistake  occurred  only  when  the  new
 forms  were  printed.  In  the  old
 forms  the  word  was  scored  out  al-
 ready.  In  the  new  forms,  after  they
 found  out  the  mistake  they  scored  out
 the  word,  though  some  forms  were
 used  before  they  were  found  it  out.
 In  the  old  forms,  from  948  onwards
 the  word  “Britannique”  had  been
 scored  out.

 Shri  Tyagi:  What  was  the  actual
 cost  of  the  forms  newly  printed?

 Dr.  P.  Subbarayan:  I  have  not  got
 that  information  with  me  at  present.

 Dr.  M.  S.  Aney:  It  seems  that  the
 forms  have  been  printed  after  in-
 dependence.  What  steps  have  been
 taken  to  bring  to  book  the  offenders
 who  are  perpetuating  this  mistake?

 forms  have  been  printed  after  in-
 have  been  taken  against  the  officer
 who  was  responsible  for  the  printing
 of  this?

 Dr.  P.  Subbarayan:  As  far  as  I  am
 aware,  no  steps  have  been  taken.

 Shri  Raghunath  Singh:  May  we
 know  why  steps  were  not  taken?

 Dr.  P.  Subbarayan:  I  was  not  in
 charge  of  this  then.

 Shri  Braj  Raj  Singh:  From  the
 statement  of  the  Minister  it  appears
 that  for  ten  long  months  the  Post-
 master-General  did  not  inform  the
 Government  of  India  that  he  had  got
 the  forms  printed  with  the  inscrip-
 tion  “British”.  What  action  do  the
 Government  propose  to  take  to  punish
 the  officer  for  negligence  of  not  in-.
 forming  the  Government  of  India  for
 ten  continuous  months?

 Dr.  P.  Subbarayan:  I  will  make  an
 enquiry  into  that.

 Shri  Sadhan  Gupta  rose—

 Mr.  Speaker:  Next  Question.  It  is
 no  good  beating  a  dead  horse.
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 दिल्‍ली  के  किसानों  को  सिखाई  का  पाती.
 +

 ह 14  S  ot  नवल  प्रभाकर  :

 “गो  राधा  रमण  :

 ब्या  सियाई  झौर  विद्युत्‌  मंत्री  वह
 बताने  की  कृपा  करेंगे  कि  :

 (कफ)  क्‍या  यह  सच  है  कि  दिल्ली  के
 किसानों  को  समय  पर  नहर  का  पानी  सिचाई
 के  लिये  न  मिलने  के  कारण  फसलें  खराब  हो
 गई  हैं  ,

 (ख)  यदि  हां,  तो  सरकार  द्वारा  उठाये
 गये  पगों  का  ब्यौरा  क्‍या  है  ?

 सिलाई  पोर  विश्युत्‌  उपमंत्री  (थो
 हाथी)  :  (क)  जी,  नहीं  t

 (ख)  प्रबन  नहीं  उठता  t

 ett  मबल  प्रभाकर  :  क्‍या  में  जान  सकता
 हूं  कि  मानतीय  मंत्री  जी  को  यह  ज्ञात  है  कि
 झलीपुर  ब्लाक  में  गांवों  के  प्रधानों  का  जो
 झिविर  लगा  था  उस  में  यह  भ्राम  शिकायत
 की  गई  थी  कि  नहरों  को  पानी  नहीं  मिलता
 है?

 Shri  Hathi:  i  have  no  informatiur..
 Mr.  Speaker:  In  connection  with  th<

 last  question  when  I  said  ‘dead  herse’
 I  meant  only  the  question.  Let  there
 be  no  misunderstanding  about  that.

 Shri  Radha  Raman:  May  I  know
 whether  the  arrangement  that  is  pre-
 sently  being  made  between  the  Deihi
 Administration  ang  the  Punjab  Gov-
 ernment  with  regard  to  the  supply
 of  water  to  the  rural  areas  of  Delhi  is
 satisfactory  or  whether  it  is  correct
 that  when  the  supply  of  water  is
 needed  it  is  lacking  and  wher  2६  is
 not  needed  it  is  in  abundance?

 Shri  Hathi:  This  procedure  of  re-
 leasing  water  by  rotation  is  in  vogue
 for  the  ‘ast  fifty  to  sixty  years  and
 that  is  being  followed.  But  with  the
 change  in  crop  pattern  and  in  the  soil.
 it  is  desirable,  as  the  Government
 finds,  that  some  rational  release  of
 water  should  be  done.  But  that  can
 only  be  done  after  the  survey  is  over.
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 For  that  purpose  a  separate  engineer-
 ing  unit  has  been  opened  and  we  ‘hope
 to  look  into  it.

 श्री  नवस  प्रभाकर  :  भ्रभी  माननीय  मंत्री
 जी  ने  अपने  उत्तर  में  कहा  कि  नहीं  है  ।  क्‍या
 में  जान  सकता  हूं  कि  पिछले  एक  वर्ष  के
 श्रन्दर  जब  किसानों  ने  पानी  मांगा  तो  उन्हें
 वह  कितनी  बार  नहीं  दिया  गया  ?

 थो  हाथी  :  पानी  तो  दिया  जाता  है  '
 इस  सीजन  में  यह  पांचवीं  साइकिल  है  जब
 पानी  दिया  गया  है  ।

 Surathgarh  Farm
 +

 Shri  Ram  Krishan  Gupta:
 Shri  Arjun  Singh  Bhadauria:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 *862.,

 (a)  whether  a  dispute  has  arisen
 between  the  management  and  work-
 ers  of  the  Central  Mechanised  Farm,
 Suratgarh;

 ‘b)  if  so,  the  cause  of  the  dispute;
 and"

 (c)  the  steps  taken  to  settle  it?
 The  Deputy  Minister  of  Agriculture

 (Shri  M.  V.  Krishnappa):  (a)  Yes,  Sir.
 (b)  The  dispute  arose  as  a  result  of

 the  termination  of  the  services  of
 eight  temporary  employees  of  the
 Farm  who  were  found  to  be  unsuitable
 for  retention  in  the  interest  of  the
 fann.

 (c)  The  matter  is  still  under  con-
 sideration  of  Government.

 Shri  Ram  Krishan  Gupta:  May  IT
 know  the  number  of  workers  whorc
 services  were  terminated?

 Shri  M.  V.  Krishnappa:  There  are
 now  about  500  permanent  employee:
 in  the  Farm  and  about  500  temporary
 seasonal  employees.

 Shri  P.  R.  Patel:  THe  wages  that
 are  paid  there,  I  think,  exceed  Rs.  3
 a  day  and  yet  there  is  some  dispute
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 and  strike.  I  want  to  know  whether
 Government,  १४  thinking  of  steps  to  get
 over  strikes  throughout  the  country.

 Shri  M.  V.  Krlahnappa:  ‘She  hon.
 Member  is  right  when  he  says  abont
 high  wages.  That  is  an  area  it
 Rajasthan  which  is  scarcely  populat-
 ed  and  we  do  not  get  labour  during
 the  season.  So  we  have  to  pay  them
 Rs.  3,  Rs.  4  or  Rs.  5  per  day.  Ir
 spite  of  that  there  are  people  whe
 agitate  and  instigate  people  rot  ०
 work  on  the  Farm.

 Shri  P.  R,  Patel:  I  wanted  to  know
 if  the  Government  is  thinking  3९८४६
 ways  of  getting  over  the  strikes.
 What  is  the  policy  of  the  Governmen:.
 not  of  the  Ministry  but  of  the  whole
 Government?  I  want  to  know  the
 Policy. _

 The  Miaistcr  of  Food  and  Agricul-
 ture  (Shri  S.  K.  Patil):  This  is  a
 general  question.  That  cannot  be
 determined  on  this  question.

 Shri  S.  M.  Banerjee:  What  was  the
 specific  demand  of  the  workers  or
 which  they  were  agitating?  What
 action  has  been  taken  by  Government
 to  mitigate  their  hardship?  Was  that
 hardship  genuine?

 Shri  M.  V.  Krishnappa:  There  was
 no  demand  in  the  beginning.  Only
 after  we  terminated  the  services  of
 eight  inefficient  workers  that  they  took
 to  a  sort  of  an  agitation,  went  on
 hunger  strike  and  placed  a  charter
 of  demands  before  us.  Before  that
 there  was  no  demand  from  the
 workers  as  such.

 Shri  D.  ८.  Sharma:  As  this  is  c
 State  managed  Fann,  is  not  the  Gov-
 ernment  considering  the  possibility  of
 having  the  workers  share  in  the
 management  as  is  being  done  in  other
 sectors?

 Shri  M.  V.  Krishnappa:  Certainly
 Very  soon  we  are  going  to  take  a  rep-
 resentative  of  the  workers  in  the  board
 of  management  of  which  I  am  the
 Chairman.
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 Flood  Control  in  Andhra  Pradesh

 *863.  Shri  Rami  Reddy:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  843  on  the
 5th  April,  959  and  state:

 (a)  whether  consultations  with  the
 Planning  Commission  have  -  since
 been  held;

 (b)  if  so,  with  what  results;
 (c)  whether  the  provision  for  flood

 control  has  been  increased;

 (d)  if  so,  to  what  extent;
 (e)  the  extent  (acreage)  that  would

 be  benefited  under  these  schemes  in
 Andhra  Pradesh;

 (f)  whether  the  Andhra  Pradesh
 Government  have  since  l5th  April,
 959  sent  up  fresh  proposals  for  in-
 clusion  in  the  Second  Five  Year  Plan;
 and

 (g)  if  so,  what  are  they  and  the
 action  taken  thereon  by  the  Centre?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  Yes,
 Sir.

 (b)  to  (d)  The  overall  provision  for
 flood  control  measures  in  the  Second
 Plan  was  raised  from  Rs.  49.00
 crores  to  Rs.  56  crores.  Consequently,
 the  allocation  tor  Andhra  Pradesh
 was  also  raised  from  Rs,  .28  crores
 to  Rs.  -77  crores.

 (e)  The  information  has  been  cal-
 led  for  from  the  State  Govermnent
 but  has  not  been  received  so  far.

 (f)  and  (g).  A  statement  containing
 the  requisite  information  is  laid  on
 the  Table  of  the  House.  [See
 Appendix  II,  annexure  No.  64].

 Shri  Rami  Reddy:  May  I  know
 whether  the  Andhra  Pradesh  Govern-
 ment  has  suggested  that  the  State
 Government  should  be  entrusted
 with  the  powers  of  sanctioning  flood
 control  schemes  costing  less  than
 Rs.  0  lakhs  without  their  being  re-
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 ferred  to  the  Central  Technical  Ad-
 visory  Committee  85  such  a  reference
 would  involve  some  delay  in  the
 execution  of  the  schemes?

 Shri  Hathi:  I  have  not  been  able
 to  follow  the  question.

 Mr.  Speaker:  The  hon.  Member  will
 kindly  ask  the  question  Icisurely  and
 courageously,

 Shri  Rami  Reddy:  May  I  know
 whether  the  Andhra  Pradesh  Govern-
 ment  has  suggested  that  the  State
 Government  should  be  entrusted  with
 the  powers  of  sanctioning  flood  con-
 trol  schemes  costing  less  than  Rs.  0
 lakhs  without  their  being  referred
 to  the  Central  Technical  Advisory
 Committee  as  such  a  reference  would
 involve  some  delay  in  the  execution
 of  the  scheme?

 Shri  Hathi:  There  had  been  a  pro-
 posal  like  that  at  the  Central  Flood
 Control  Board  meeting  from  various
 States.  That  proposal  has  already
 been  accepted.  They  are  not  requir-
 ed  to  send  schemes  costing  less  than
 Rs.  10,  lakhs  for  technical  scrutinv
 but  they  have  to  inform  the  Central
 Government  of  these  schemes.

 Shri  Venkatasubbaiah:  From  the
 statement  laid  on  the  Table  of  the
 House  I  find  that  the  Andhra  Pradesh
 Government  is  entitled  to  spend
 nearly  Rs,  80  lakhs  towards  flood
 control  schemes.  In  view  of  the
 statement  just  now  made  by  the  hon.
 Minister  that  an  overall  increase  has
 been  made  for  flood  control  schemes
 in  the  country,  may  I  know  whether
 there  is  any  proportionate  increase
 in  the  allotment  to  be  made  to  the
 Andhra  Pradesh  Government?

 Shri  Hathi:  As  I  said,  from  Rs.  .28
 crores  the  amount  has  been  raised  to
 Rs.  .77  crores.

 Mr.  Speaker:  He  wants  to  know
 whether  it  is  proportionate.

 Shri  Hathi:  No,  Sir.  It  is  not  pro-
 portionate  to  the  population  of  the
 area.  According  to  the  population  of
 a  particular  area  you  cannot  go  on
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 increasing  it,  That  depends  upon  the
 needs  of  a  particular  area.

 Shri  Venkatasubbaiah:  The  schemes
 sent  up  for  sanction  by  the  State
 Government  involve  a  cost  of  Rs.  390
 lakhs.  In  view  of  the  important
 position  that  Andhra  holds  by  way
 of  irrigation  projects  and  in  a  way
 these  flood  control  schemes  also  ful-
 fil  the  agricultural  production  needs
 of  the  country,  may  I  know  from  the
 hon.  Minister  whether  he  is  going
 to  increasz  the  proportion  of  the
 State  Government?

 Shri  Hathi:  In  the  last  year  of  the
 Plan  now  it  may  not  be  possible  to
 raise  it  any  further.

 Shri  Rami  Reddy:  May  I  know
 whether  the  limit  of  20  pcr  cent  of
 the  Second  Plan  alloca.ion  in  regard
 to  spill-over  schemes  into  the  Third
 Plan  is  a  rigid  one  or  can  it  be  re-
 laxed  by  the  State  Governments?

 Shri  Hathi:  I  could  not  follow  the
 question.

 Shri  Rami  Reddy:  The  Central
 Floog  Control  Board  has  suggested
 that  the  State  Governments  should
 suggest  spill-over  schemes  costing  20
 per  cent  of  the  Second  Plan  _provi-
 sion.  May  I  know  whether  this  rule
 is  a  rigid  rule  or  it  could  be  relaxed
 and  States  could  suggest  schemes
 costing  more  than  20  per  cent  of  the
 value  of  the  Second  Plan  schemes?

 Shri  Hathi:  This  is  in  fact  giving
 the  States  an  opportunity  of  adding
 to  the  existing  provision.  The  provi-
 sion  that  has  now  been  made  is  that
 for  spill-over  up  to  20  per  cent  they
 can  add.  Therefore  it  will  be  to  the
 advantage  of  the  State  to  take  more
 schemes  if  they  like.

 श्री  रामम्‌  :  में  जानना  चाहता  हूं  कि
 गोदावरी  नदी  में  बाढ़  आने  से  हर  साल
 यह  जो  करोड़ों  रुपयों  की  फसल  का  नुकसान
 होता  है  तो  इस  गोदावरी  की  बाढ़  को  रोकने
 के  वास्ते  क्या  कोई  इंतजाम  किया  गया  है  ?
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 Shri  Hathi:  They  have  suggested
 schemes  for  flood  banks  on  the  Goda-
 vari  also.

 Shri  Rami  Reddy:  Is  the  Centre
 going  to  prepare  any  master  plan  cof
 flood  control  schemes  for  the  entire
 country?

 Shri  Hathi:  It  is  for  the  State
 Government  to  do  it,  and  not  for  the
 Centre.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 डाक  तथा  तार  विभाग  के  भवन

 owe.  श्री  भक्त  वर्शान  :  क्‍या  परिवहन
 तथा  संयार  मंत्री  १७  नवम्बर,  १६५६  के
 तारांकित  प्रश्न  संख्या  ७५  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  डाक  तथा  तार  विभाग  के
 भवनों  के  निर्माण  के  कार्यक्रम  में  शी  घ्रता  लाने
 के  बारे  में  प्रस्तावों  पर  इस  बीच  प्रर्तिम
 निर्णय  कर  लिया  गया  है  ;  श्लौर

 (ख)  यदि  हां,  तो  क्या  इन  नये  साधनों
 झ्लौर  संशोधित  कार्यक्रम  के  ब्यौरे  का  एक
 विवरण  सभा-पटल  पर  रखा  जायेगा  ?

 परिवहन  तथा  संचार  मंत्री  (डा०.
 Go  सुब्बरायन)  :  (क)  तथा  (ख).
 हाल  में  ही  श्रागे  होने  वाले  विचार-विम्ं  के
 पइचात्‌  इस  मामले  को  शीघ्र  ही  ध्न्तिम
 रूप  दिये  जाने  की  संभावना  है।  उसके  बाद
 इस  सम्बन्ध  में  की  गई  व्यवस्थाओों  की  रूपरेखा
 मैं  सभा-पटल  पर  रख  सकूंगा  ।

 इंडियन  शूगर  बकस,  सिवान  (बिहार  )

 *ध५२.  शी  विभूति  सिथ  :  क्‍या  खाद्य
 तथा  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  बिहार  के
 जिला  सारन  में  सिवान  में  स्थित  इंडियन
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 शूगर  वक्‍्स,  मालिकोंके  ठीच  विवाद  के  कारण
 बन्द  पष्टी  है  ;  शौर

 (&)  यदि  हां,  तो  क्या  सरकार  उस  मिल
 को  चलाने  के  लिये  कोई  योजना  बना  रही
 है?

 खाद्य  झोर  कृषि  उपमंत्रों  (भी  Wo  म०
 थामस) :  (क)  जीहां।

 (8)  जी  नहीं।  जैसा  कि  पता  चला  है
 यहां  पर  गन्ना  पर्याप्त  मात्रा  में  मिलने  की  झागा
 नहों  है  ।

 Roads  in  Orissa

 R64  Shri  Kambhar:
 7  Shri  Sanganna:

 Will  the  Minister  of  Transport
 and  C  jicati  be  pl  d  to
 state:

 (a)  whether  the  Orissa  State  Gov-
 ernment  have  requested  the  Central
 Government  for  a  financial]  help  of
 Rs.  63  lakhs  for  development  of
 roads  in  the  State;  and

 (b)  if  so,  the  action  taken  thereon?
 The  Minister  of  Transport  §  and

 Communications  (Dr.  P.  Subbara-
 yan):  (a)  No  specific  request  for
 financial  assistance  amounting  to
 Rs.  63  lakhs  has  been  received.

 (b)  Does  not  arise.
 Sugar  Quota  for  Sugar  Factories’

 Employees
 #835.  Shri  K.  N.  Pandey:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  309  on  the  23rd
 February,  960  and  state:

 (a)  when  the  order  changing  the
 quota  of  sugar  to  be  distributed
 among  the  employees  engaged  in  the
 sugar  factories  of  U.P.,  North  Bihar
 and  Punjab  from  5  tons  per  month
 to  5  bags  per  month  per  00  workers
 was  issued;

 (b)  whether  any  wnichinery  has
 been  set  up  to  see  that  lhe  quota  al-
 lotted  to  the  employees’  is  being
 properly  distributed;  and
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 (c)  whether  in  determining ae the
 strength  of  the  workers  their  es
 will  also  be  included?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 (a)  Since  the  release  announced  on
 the  4th  February,  1960.

 (b)  No,  Sir.
 (c)  The  release  of  5  bags  per

 month  per  00  workers  works  out  to
 54  seer  of  sugar  per  month  per
 worker  and  should  be  sufficient  to
 meet  the  requirements  of  the
 workers’  families.

 Looting  of  Silver  Bars  in  Delhi
 Express

 Sh.i  P.  C.  Barooah:
 Shri  Mohan  Swarup:

 *866.  <  Shri  Hem  Raj:
 |  Shri  S.  M,  Banerjee:
 L  Shri  Assar:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  silver
 bars  and  cash  boxes  belonging  to  the
 railways  have  been  looted  from  the
 brake  van  of  Delhi  Express  which
 left  Ahmedabad  on  the  20th  Febru-
 ary,  1960;

 (b)  if  so,  the  estimate  of  the  loss;
 and

 (०)  the  details  thereof?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  It  was
 not  a  case  of  looting.  Some  mis-
 creants  however,  got  access  inside
 the  brake  van  of  the  _Ahmedabad-
 Delhi  Express  in  the  night  of  20-2-60
 and  managed  to  throw  out  2  Travel-
 ling  Cash  Safes  and  4  Insured
 Parcels.  between  Railway  _  stations
 Bhimana  and  Sarupganj.

 (b)  and  (c).  The  two  Cash  Safes
 contained  Rs.  ‘17,946  in  cash  and
 vouchers  and  the  four  Insured
 Parcels  valued  at  Rs,  1600.  The  total
 loss  therefore  was  Rs.  19,546.  Of
 these  one  cash  safe  and  one  Insured

 MARCH  ‘15,  960  Written  Answers  5868
 Parcel  were  later  picked  up  intact
 and  thus  recovery  of  Rs.  10,992  was
 effected.  The  loss  therefore,  amounis
 to  Rs.  8,554.

 Indian  Freighter  Agroung  Near
 Marseilles

 Shri  D.  C.  Sharma;
 [  Shri  Raghunath  Singh: !  Shri  Shree  Narayan  Das:

 Shri  Radha  Raman:
 Shri  Shivananjappa:
 Shri  P.  G  Deb:

 ॥
 Shri  Assar:

 *B67.

 Shri  S.  A.  Mehdi:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Indian  freighter,  “Indian  Merchant”
 went  aground  on  rocks  near  Frioul
 island  of  Marseilles  shortly  after
 steaming  out  of  port  on  24th  Feb-
 ruary,  1960;

 (b)  if  so,  the  loss  of  life  and  pro-
 Perty  involved;  and

 (c)  the  relief  measures  taken?

 The  Minister  of  Transport  and
 Communications  (Dr.  P.  Subbara-
 yan):  (a)  Yes,  Sir.

 (b)  and  (c)  There  has  been  no  loss
 of  life  in  the  accident.  According  to
 the  latest  information  available,  the
 bottom  of  the  vessel  is  understood  to
 have  been  damaged.  Holds  Nos.  4
 and  2  were  flooded  and  cargo  consist-
 ing  mainly  of  generals,  steel,  zinc,
 machinery,  sodium  _hydrosulphite
 stowed  therein  suffered  water  dam-
 age.  Cargo  in  other  holds.  is  un-
 affected,  Extent  of  damage  will  he
 known  only  after  the  vessel  has  been
 dry-docked  and  a  report  received.
 The  vessel  has  since  been  refloated
 with  the  assistance  of  salvage  tugs
 and  taken  to  Marseilles  where  ar-
 rangements  are  being  made  by  own-
 ers’  agents  to  carry  out  an  inspection
 of  the  damage  to  the  vessel  and  the
 cargo,  as  soon  as  possible.
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 Royal  Nepal  Air  Services

 °868.  Shri  Assar:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  there  is  any  adverse
 effect  on  the  revenue  of  the  Indian
 Airlines  Corporation  since  the  in-
 auguration  of  the  Royal  Nepal  Air
 Services  from  Delhi,  Patna  and  Cal-
 cutta  to  Kathmandu;

 (b)  if  so,  the  amount  thereof;  and
 (c)  whether  there  is  any  agree-

 ‘ment  between  the  two  companies  on
 the  fare  to  avoid  competition?

 The  Deputy  Minister  of  Civil  Avia-
 tion  (Shri  Mohiuddin):  (a)  and  (०).
 It  is  too  early  to  gauge  the  effects
 of  the  operations  of  Royal  Nepal  Air-
 lines  on  the  revenues  of  the  Indian
 Airlines  Corporation  since  the  Royal
 Nepal  Airlines  commenced  operating
 to  India  only  in  January  last.

 (c)  Yes,  Sir.  Both  the  airlines
 charge  the  same  fares  between  places
 in  India  and  Kathmandu,

 Closure  of  Railway  Quarry
 Shri  P.  6.  Sen:

 "869.  <  Shri  Bholanath  Biswas:
 {Shri  Jhulan  Sinha:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Tal-
 jhari  Railway  Quarry  has_  been
 closed  on  the  l5th  February,  960
 and  the  workers  are  facing  starva-
 tion;

 (b)  whether  it  is  also  a  fact  that
 it  is  due  to  the  shorter  supply  of
 wagons  this  year  than  in  the  previous
 years;

 (c)  whether  it  is  due  to  the  en-
 forcement  of  minimum  wages  at
 ‘Taljhari  Railway  Quarry;  and

 (d)  if  the  answer  to  part  (b)
 above  be  in  the  negative,  the  reasons
 for  the  closure?

 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  The
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 Railway  Quarry  at  Taljhari  has  not
 been  closed,  It  is  worked  by  a  coa-
 tractor,  whose  labour  struck  work  on
 13-2-1960.  after  working  partially  on
 that  day.  The  strike  was  called  off
 On  17-2-1960_  and  workers  returned  to
 work.

 (b)  No,  Sir.
 (c)  No  information  in  this  respect

 has  been  received  from  any  _  State
 Government  official.

 (d)  There  was  no  closure.  Accord-
 ing  to  the  contractor  working  the
 quarry,  his  labour  went  on  strike  on
 instigation  by  certain  individuals
 from  Pakur  area

 Telephone  Directory  for  Delhi
 “870.  Shri  Morarka:  Will  the  Minis-

 ter  of  Transport  and  C  unicati
 be  pleased  to  state:  °

 (a)  whether  it  is  a  fact  that  no
 telephone  directory  has  been  issued  jn
 Delhi  since  October,  ‘1958;

 (b)  if  so,  the  reasons  for  the  same;
 and

 (c)  when  the  next  one  is  likely  to
 be  issucd?  हक

 The  Minister  of  Transport  and
 Communications  (Dr.  P.  Subbara-
 yan):  (a)  to  (c).  A  directory  has  been
 printed  in  February  and  is  being  is-
 sued  to  subscribers.

 Sewage  Going  into  Yamuna

 871.  5  Shri  Radha  Raman:
 au  Shri  Shree  Narayan  Das:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  some  ad-
 verse  reaction  and  the  fright  creat-
 ed  thereby  regarding  the  fact  that
 forty  million  gallons  of  sewage  are
 mixed  into  the  Yamuna  daily  as  in-
 dicated  in  the  draft  of  Delhi’s  Master
 Plan;  and

 (b)  if  sq  whether  Government
 have  taken  or  propose  to  take  any
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 steps  to  allay
 created?

 the  misgivings  50

 The  Minister  of  Health  (Shri  Kar-
 markar):  (a)  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See
 Appendix  II,  annexure  No.  65].

 (b)  Necessary  works  for  prevent-
 ing  the  overflow  of  sewage  into  the
 river  are  in  progress.

 State  Electricity  Boards
 Shri  Shree  Narayan  Das:

 |  Shri  Radha  Raman:
 *872  J  Shri  Ram  Krishan  Gupta:

 Shri  P.  6.  Deb:
 |  Shri  Arjun  Singh
 L  Bhadauria:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  the  ifnportant  recommendations
 made  by  the  Conference  of  the
 Chairman  of  the  various  State  Elec-
 tricity  Boards  held  in  New  Delhi  on
 the  8th  and  9th  January  1960;

 (b)  whether  the  same  have  been
 considered  by  the  Union  Govern-
 ment  so  far  as_  they  relate  to  the
 Union  Government's  _  responsibility;
 and

 (c)  if  so,  with  what  result?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  No  spe-
 cific  recommendations  were  made  07
 the  Conference.  Views  of  the  dele-
 gates  were  obtaineq  on  the  following
 subjects  which  were  discussed  at  the
 Conference.

 (i)  Procedure  to  be  provided  in
 the  Electricity  (Supply)  Act,  1948,  m
 regard  to  the  manner  of  transfer  of
 the  employees  of  the  State  Electri-
 city  Departments  to  the  State  Electri-
 city  Boards.

 (ii)  Treatment  of  the  loans  ad-
 vanced  by  the  State  Governments  to
 the  Boards,  as  their  permanent  _in-
 vestment  in  the  business  of  the
 Boards,  and  charging  of  qa  lower  rate
 of  interest  on  the  borrowings.
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 (iii)  Curtailment  of  the  control  of
 the  Electrical  Inspectors  on  the  Eler:-
 tricity  Boards  in  technical  matters,
 eg.  approval  to  the  methods  of  con-
 struction.

 (iv)  Uniformity  in  the  forms  of
 annual  financial  statements  to  be  sub-
 mitieq  by  the  Boards  to  the  State
 Governments,  and  preparation  of  an
 Accounts  Code  for  the  Boards.

 (v)  Policy  to  be  adopted  in  regard
 to  the  raising  of  resources  from
 electricity.

 The  Conference  also  considered  a
 draft  Bill  for  amendment  of  the
 Electricity  (Supply)  Act,  1948,  which
 provides  for  the  construction,  oper.i-
 tion  and  maintenance  of  the  power
 portion  of  the  multi-purpose  schemes
 by  the  State  Electricity  Boards,  ard@
 also  for  making  arrangements  for  thc
 execution,  operation  and  maintenance
 of  the  power  schemes  owned  by  more
 thari  one  State  or  Electricity  Board.

 (ls)  and  (c),  The  suggestions  made
 at  the  Conference  are  under  exami-
 nation.

 International  Maritime  Consultative
 Organisation

 (Shri  Raghunath  Singh:
 #873,  4  Shri  S.  0.  Samanta:

 Shrj  Subodh  Hansda:

 Will  the  Minister  of  Transport  and
 Co:  ications  be  pl  d  to  stile:

 (au)  whether  India  has  become  9
 full-fledged  member  of  the  Intera-
 tiore]  Maritime  Consultative  Org
 nisation;  and

 (tk)  if  not,  the  reason  therefor?

 The  Minister  of  Transport  =  «in?
 Communications  (Dr.  P.  Subbara-
 yan):  (a)  Yes,  Sir.

 (io)  Does  not  arise.
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 Orange  Crop
 Shil  5.  A,  Mehdi:

 “874.  <  Shri  Arjun  Singh
 |  Bhadauria:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  whether  orange  crop  worth
 Rs.  4  crores  has  been  destroyed  this
 season;

 (b)  if  so,  the  reasons  therefor;  and
 (c)  the  reasons  because  of  which

 the  report  of  Technical  Co-operation
 Mission  Experts  for  general  survey
 of  major  citrus  producing  areas  and
 markets  in  India  has  not  been  put
 into  action?

 The  Minister  of  Agriculture  (Dr.
 P.  S,  Deshmukh):  (a)  No.  Report  re-
 ceived  shows  orange  crops  valued  at
 Rs.  .76  crores  has  been  lost  during
 the  current  season  in  Vidarbha.

 (b)  The  loss  was  caused  by  un-
 timely  and  heavy  rains  in  the  last
 week  of  May,  959  followed  by  de-
 layed  monsoon,

 (c)  The  report  of  the  T.C.M.  ex-
 perits  on  “Citrus  Production  and
 Marketing  in  India’  recommended
 that  a  few  key  personnel  from  the
 citrus-growing  areas  should  be  sent
 for  training  in  citrus  industry  in
 U.S.A.  and  that  the  services  of  four
 experts  from  that  country  should  be
 obtained  under  the  T.C.M.  Assistance
 Programme  to  take  charge  of  the
 programme  for  improvement  in  pro-
 duction  and  marketing  of  citrus  in
 India,  Accordingly  four  persons  have
 already  been  sent  to  the  USA.  for
 training  in  citrus  industry  and  ten
 more  would  be  sent  later  during  this
 year.  The  services  of  the  experts
 from  that  country  could  not  be  ob-
 tained  during  the  current  year  for
 want  of  funds;  it  is  proposed  to  ob-
 tain  the  experts  during  the  next
 year.  The  comprehensive  programme
 for  the  development  of  production
 and  marketing  of  citrus  will  be  taken
 up  after  the  services  of  the  experts
 become  available  and  thé:  trainees
 return  to  India  after  training.
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 Industrial  Workshops  in  Connaught
 Place,  New  Delhi

 1106.  Shri  B.  0.  Mullick:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  many
 industrial  workshops  have  been  open-
 ed  in  the  Connaught  Place  area  and
 the  residents  have  made  many  com-
 plaints  against  them;

 (b)  whether  it  is  also  a  fact  that
 some  of  them  have  not  been  licensed
 by  the  New  Delhi  Municipal  Com-
 mittee  because  of  health  reasons;
 and

 (c)  the  action  proposed  to  be  taken
 by  the  authorities  against  the  owners.
 of  the  workshops?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes.

 (b)  According  to  the  survey  car-
 ried  out  by  the  New  Delhi  Munici-
 pal  Committee,  there  are  62  such
 workshops  of  which  4  are  licensed
 and  the  remaining  48  have  not  been
 licensed  due  to  various  reasons.

 (c)  The  New’  Delhi  Municipal
 Committee  passed  a  resolution  on  the
 8th  January,  1960,  that  all  those
 owners  who  are  running  workshops
 in  unauthorised  premises,  open  places
 and  on  road  berms  in  Connaught
 Place  area  should  be  prosecuted.  In
 pursuance  of  this  resolution  legal
 action  has  been  initiated  against  0
 workshops  located  on  road  berms
 and  open  plots.  The  remaining  38
 workshops  which  are  located  in  re-
 gular  premises  are  being  surveyed
 and  such  of  them  as  conform  to  the
 Municipal  bye-laws  and  against  which
 there  are  no  complaints  from  the
 neighbours  will  be  licensed.

 Thefts  on  Railways
 ‘1107.  Shri  Ramji  Verma:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  four
 member  gang,  alleged  to  be  responsi-
 ble  for  theft  in  goods  trains  was
 rounded  up  by  the  Railway  Police
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 near  Ambala  and  remanded  to  Police
 «custody  for  0  days;  and

 (b)  whether  the  gang  was  arrested
 ‘on  the  basis  of  some  specific  cases?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).

 “Yes,  Sir.
 -Coilections  for  Relief  of  Flood  Victims

 1108.  Shri  Subiman  Ghose:  Will  the
 Minister  of  Railways  be  pleased  to

 State:
 (a)  whether  the  General  Manager,

 South  Eastern  Railway  paid  several
 .thousand  rupees  by  cheque  to  the
 ‘Chief  Minister,  West  Bengal,  for  help-
 ing  the  flood-stricken  people;

 (b)  if  so,  the  amount  of  money  paid;
 (c)  whether  it  was  collected  by

 ‘raising  subscription  or  otherwise;
 (d)  if  collected  from  the  employees,

 -their  number  (Class-wise);  and
 (e)  the  amount  collected  (Class-

 -wise  )?
 The  Deputy  Minister  of  Railways

 ‘(Shri  Shahnawaz  Khan):  (a)  Yes.
 (०)  Rs.  8,101.00.
 (c)  It  was  collected  by  appealing

 ‘for  and  receiving  voluntary  contribu-
 tions  from  officers  and  staff,  Trade
 Unions,  Recreation  Clubs  and  Cultural
 Associations  of  employees  as  also  from
 the  sale  proceeds  of  charity  perform-

 ‘ances  organised  by  them  for  Flood
 Relief.

 (d)  and  (e).  Actual  number  of
 -donors  or  contributors  and  the  amount
 contributed  by  each  of  them  Class-
 wise  are  not  available.  Donations
 varied  from  one  Naya  Paisa  to  several
 rupees.

 A  statement  showing  the  receipts
 and  disbursements  is  laid  on  the

 ‘Table.  [See  Appendix  II,  annexure
 No.  66.)

 Rural  Electrification  in  Delhi
 ‘1109.  Shri  D.  C;  Sharma:  Will  the

 Minister  of  Irrigation  and  Power  be
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 pleased  to  state  whether  all  the  elec-
 trical  equipment  purchased  for  elec-
 trification  of  villages  and  towns  in
 Delhi  during  the  First  Five  Year  Plan
 period  has  been  utilised?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  Nu  scheme
 was  prepared  for  electrification  of
 villages  and  towns  in  Delhi  Territory
 during  the  First  Five  Year  Plan  period
 and  nor  was  any  electrical  equipment
 for  the  purpose  purchased  during  that
 period.

 High  Speed  Diesel  Engines

 0  (Shri  Manabendra  Shah:
 au  Shri  Bhanja  Deo:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 National  Engineering  Industries,  Jai-
 pur,  have  finalised  arrangements  with
 the  West  German  firm  of  Mayback  to
 manufacture  high  speed  engines  of
 400  to  3,000  9.9.  in  India;

 (b)  if  so,  the  details  of  the  agree-
 ment;  and

 (c)  when  the  production  will  start?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No.  The
 proposals  are  still  in  the  course  of
 finalisation.

 (b)  and  (c).  The  scheme  for  manu-
 facture  of  diesel  engines’  involves
 commencement  of  part  manufacture
 at  the  end  of  one  year,  and  achieving
 maximum  self-sufficiency  at  the  end
 of  5  years.

 Over-bridge  at  Muzaffar  Nagar
 111.  Shri  Sumat  Prasad:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  a  proposal  to
 construct  an  over-bridge  across  the
 railway  line  to  connect  New  Mandi
 with  the  city  proper  at  Muzaffar
 Nagar;  and

 (b)  if  so,.at  what  stage  does  the
 matter  stand  now?
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 The  Deputy  Minister  of  Railways
 (Shri  S.  V.  Ramaswamy):  (a)  No,

 Sir—none  at  present.
 (b)  Does  not  arise.
 Employees  of  Western  Railway

 ‘1112.  Shri  Dindod:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  number  of  employees  of
 Western  Railway  removed/dismissed
 ‘and  discharged  from  railway  service
 -during  the  last  three  years;

 (b)  the  number  of  employees  of
 Dohad  Loco  Workshop,  Western  Rail-
 way,  removed/dismissed  and  dis-
 charged  from  Railway  service  during
 the  above  period;

 (c)  the  percentage  of  such  cases
 referred  to  in  part  (a)  above  as  com-
 pared  with  any  one  year  prior  to
 March,  ‘1956;  and

 (d)  if  the  percentage  is  high,  the
 reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (d).
 Information  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.
 Appointments  on  Northern  Railway

 1113.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Railways  be  pleased  to
 :State:

 (a)  how  many  persons  were  ap-
 pointed  on  the  Northern’  Railway
 during  the  year  1959-60,  Grade-wise;

 (b)  whether  the  reserved  quota  in
 services  for  Scheduled  Castes  and

 Scheduled  Tribes  was  filled  up;  and
 (c)  if  not,  the  reasons  therefor?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):

 (a)  Class  III  TI0I, Class  IV  3.349
 (b)  Scheduled  Not  to  the  full Casres  extent

 Scheduled  No  reservation
 Tribes  Vote  exists  for

 the  Nerthern
 Railway.

 (c)  (i)  In  certain  technical  categor-
 ies  the  members  of  this  community
 are  not  available  in  sufficient  num-
 bers;

 (ii)  for  more  than  one  year  a  ban
 has  been  in  force  on  recruitment  to
 workshops;

 (iii)  in  a  number  of  cases  either
 offers  of  appointments  were  not  res-
 ponded  to  or  there  were  failures  in
 medical  test.

 Platforms  at  Stations

 14  Shri  H.  N.  Mukerjee:  Will
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  what  is  the  average  daily  num-
 ber  of  trains  arriving  at  and  departing
 from  (i)  Howrah,  (ii)  Sealdah,  (iii)
 Bombay,  V.T.,  (iv)  Bombay  Central,
 (v)  Madras  Central,  (vi)  Madras

 Egmore,  (vii)  Delhi  and  (viii)  New
 Delhi  stations;

 (b)  the  number  of  platforms  in  the
 said  stations;  and

 (c)  whether  there  is  any  scheme  for
 improving  platform  facilities  in  any
 or  all  of  the  said  stations?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)

 Daily  average  number  of  trains
 Station  Arriving  at  Departing  from

 I  2  3

 (i)  Howrah  27  27
 (it)  Sealdsh  338  738
 (tit)  Bombay  VT  269  268
 (it)  Bombay  Central  Fi  32  12

 (Non  suburban  only)  (Non  suburban  only)
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 ~"(v)  Madras  Central
 (tt)  Madras  Egmore
 (wit)  Delhi

 9
 (Non  suburban  only) 60805

 48  48
 9

 (Non  suburban  only) 60  BG
 8MG  8  MG

 (vit)  New  Delhi  43  43
 (b)  Station  Platforms avaslable
 (7)  Howrah  I5
 (is)  Sealdah  2
 Gis)  Bomba:  Rca
 (jv)  Bombay  Central  5
 (v)  Madras  Central  7
 (ct)  Madras  Egmore  3
 (uit)  Delhi  .  -13(BG)

 3(MG)
 (vii)  New  Delhi.

 (c)  Yes,  at  all  these  stations  except
 Bombay  Central  and  Madras  Egmore
 where  the  existing  platform  facilities
 tre  adequate  for  the  requirement.

 Platform  Tickets
 ‘1115.  Shri  मा  N.  Mukerjee:  Will

 the  Minister  of  Railways  be  pleased
 to  state  the  amount  of  revenue  derived
 during  959  by  the  sale  of  platform
 tickets  at  Howrah,  Bombay  V.T.,
 Sealdah,  Bombay  Central,  Madras
 Central,  Delhi  and  New  Delhi  stations?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):

 Rs.
 Howrah  3,74,234
 Bombay  V.T.  2,49,982
 Sealdah  65,435
 Bombay  Central  155,430,
 Madras  Central  1,24,563
 Delhi  1,76,928
 New  Delhi  67,106

 Procurement  of  Paddy
 ‘1116.  Pandit  D,  ‘N.  Tiwari:  Wil]  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  whether  there  have  been  any
 directions  from  the  Government  of
 India  in  regard  to  procurement  of
 paddy  in  various  States  in  1959-60;

 (b)  if  so,  whether  the  procurement
 of  paddy  is  very  slack  in  some  States;.
 and

 (c)  the  quantity  of  paddy  and  rice
 Procured  so  far  during  1959-60  in
 various  States  (State-wise)?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):  (a)
 No  directions  have  been  issued  by  the
 Government  of  India  to  the  State  Gov-
 ernments,  but  the  proposals  of  certain
 State  Governments  for  procurement
 of  paddy  have  been  approved  by  the
 Government  of  India.

 (b)  and  (c).  Reasonable  quantities
 of  paddy  are  being  purchased  by  the
 States  concerned.  A  statement  show-
 ing  the  quantity  of  paddy  and  rice
 procured  so  far  during  1959-60  crop
 season  in  various  Statcs  is  laid  on  the
 Table.

 STATEMENT
 Quantity  of  paddy  and  rice  procur-

 ed  during  1959-60  crop  season  in  the
 various  States;

 (In_’  000  tons)
 I959-60  Position

 upto
 Paddy  Rice

 Andhre  Pradesh  8  3-3-60
 Assam  50  -20-2=60°
 Jammu  and  Kashmir  Ic  II  3I-I-60 Madhya  Pradesh  *I5  1347  *  15-2-60

 T4-3-60
 Orissa  25  23  7-3-60 Puniab_  02  2-3-60 Uttar  Pradesh  66  27-I-6¢
 Manipur  27-2-€0
 Tripura  Negligible  Negligible  (202-60,
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 नई  बिल्सी  में  बालोशान,  तेरने  का
 तालाब  झौर  खुला  रंगमंच

 श्यो  भक्त  बान :.
 १७  धी  दो०  Wo  दार्मा  :

 क्या  स्वास्थ्य  मंत्री  ३  दिसम्बर,  १६५६
 के  ग्रतारांकित  प्रषन  संश्या  ८६२  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  नई
 दिल्ली  में  (१)  बालोदान  (2)  दैरने  के
 तालाब  श्रौर  (३)  एक  खुले  रंगमंच  सम्बन्धी
 अस्ताव  के  बारे  में,  जो  विचाराधीन  था,  श्रौर
 क्या  प्रगति  हुई  है  ?

 स्वास्थ्य  मंत्रो  (थी  करमरक्ष ९)  :  इन
 परियोजनाझ्रों  की  वर्तमान  स्थिति  इस  प्रकार
 है  —

 (१)  बालोदान

 ११  मार्च,  १६६०  की  अपनी  बैठक  पें
 नई  दिल्‍ली  नगरपालिका  ने  इस  प्रयोजन  के
 लिये  १,१६,८००  रुपये  की  एक  श्रनुमानित
 राशि  स्वीकृत  की  थी  ।  टेंडरों  के  श्रामंत्रित
 किये  जाने  के  बाद  लगभग  दो  माह  के  भीतर
 कार्य  प्रारम्भ  किया  जायेगा  t

 (२)  तेरने  का  तालाब
 इस  प्रयोजन  के  लिये  नई  दिल्ली  नगर-

 चालिका  ने  2,0¥, 620  २०  का  एक  स्थल
 प्रावकलन  तैयार  कर  लिया  है  शौर  वह  उसे
 परिनिरीक्षा  के  लिये  चीफ  इंजीनियर,  केन्द्रीय
 लोक  निर्माण  विभाग  के  पास  भेज  रही  है  ।
 चीफ  श्जीनियर,  केन्द्रीय  लोक  निर्माण  विशाग
 की  स्दीकृति  के  पश्चात्‌  नई  दिल्‍ली  नगर-
 पालिका  उस  प्राककलन  पर  विचार  करेगी
 तथा  उस  पर  यथा-समय  अग्निम  कार्यवाही
 की  जायेगी  ।

 (३)  खुला  रंगमंच
 शिक्षा  मंत्रालय  ने  जो  इस  परियोजना  से

 श्रशासकीय  रू  प  से  सम्बन्धित  है,  बतलाया  है  कि
 प्रस्तावित  केन्द्र  के  लिये  ग्राकल्पन  एवं  प्राक्क-
 लत  श्रभी  तैयार  किये  जा  रहे  है  V

 Written  Answers  5882

 College  for  Advanced  Studies  for
 Doctors

 J  Shri  P.  हू,  Deo:
 dE  ‘Shri  Hem  Raj:
 Will  the  Minister  of  Health  be

 pleased  to  state:
 (a)  whether  Government  are  con-

 sidering  the  establishment  of  a  college
 to  give  refresher  courses  in  advanced
 techniques  of  medical  science  to
 Doctors;

 (b)  if  so,  where  this  institution  will
 be  located;  and

 (c)  what  will  be  the  capital  and
 recurring  expenditure  for  this  pro-
 ject?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  to  (०).  The  Govern-
 ment  of  India  do  not  propose  to
 establish  any  medical  college  in  the
 usual  sense  of  the  term  to  give  re-
 fresher  courses  in  advanced  techniques
 of  medical  science  to  doctors.  How-
 ever,  they  consider  that  it  should  be
 possible  for  the  State  Governments  to
 organise  such  courses,  utilising  the
 existing  facilities  in  the  medical
 colleges.  It  has  been  suggested  to  the
 State  Administrative  Medical  Officers
 that  inducements  may  be  offered  to
 general  practitioners  in  the  shape  of
 travelling  allowance  and  daily  allow-
 ance  for  the  duration  of  the  course
 to  attract  them  to  undertake  such
 courses.  No  State  Government  has  so
 far  approached  the  Government  of
 India  for  assistance  in  the  matter.

 हिमाचल  प्रवेश  में  वन  सर्वेक्षण  योजना

 श्री  पद्म  देव  :
 १११६.  भक्त  बच्चान  :
 क्या  OTe  तथा  कृषि  मंत्री  १७  नवम्बर,

 १६५६  के  भ्रत।रांकित  प्रदन  संख्या  ८६  के सत्तार
 के  सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  हिमाचल  प्रदेश  में  वन  सर्वेक्षण
 योजना  बे  ग्रन्तर्गत  अब  तक  क्या  कार्य  किया
 गया  है  ;  बौर

 (ख)  थह  योजना  कब  तक  पूरी  तरह
 कार्यान्वित  हो  जायगी  ?
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 कृषि  उपसंत्री  (श्री  मो०  Fo  हल्णप्पा) :
 (क)  ६८  वर्ग  मीलों  का  स्बे  हो  चुका  है  ।

 ७००  सीमा  के  खम्ब  बनाये  जा  चुके  हैं  भौर
 सीमा  के  'रिकार्ड्स  तैयार  हैं  t

 (ख)  हिमाचल  प्रदेश  में  वन  सर्वेक्षण
 के  पूरा  करने  की  कोई  ' तारीख  निष्टिचत
 नहीं  की  गई  है  ।  फिर  भी,  तीसरी  पंचवर्षीय
 योजना  में  इस  योजना  को  चालू  रखने  का  प्रस्ताव
 है

 मिट्टी  का  कटाथ

 लि  पद्म  देव  :
 २ ११९०

 गो  भक्त  बचन :.
 क्या  खाद्य  तया  कृषि  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि  वर्ष  १६५८  शौर  १६५६  के
 लिए  भाखड़ा  बांध  में  मिट्टी  के  कटाव  के
 बारे  में  हिमाचल  प्रदेश  सरकार  ने  क्‍या  कार्य.
 किगा  है  ?

 कृषि  संत्रो  (डा०  do  Mo  वेशसुख)  :
 १६५८-५९  और  १६५६-६०  (दिसम्बर
 १६५६  तक  )  के  दौरान  में  भाखडा  बैचमेन्ट

 क्षेत्र  में  निग्नलिखित  भूषि  संरक्षण  कार्यों  को
 किया  गया  है  —

 १--४२७६  एकड़  से  श्रधिक  में  बन
 रोपण  t

 २--१८५०  एकड़  से  श्रधिक  में  कण्टूर
 ट्रेन्चिंग  ।

 ३--४४५०  चैक  बान्ध  बनाये  गये  ।
 ४--४०२६  एकड  से  अ्रधिक  में  निराई

 की  गई  t

 ५--१०  १।२  मील  की  लम्बाई  का  एक
 निरीक्षक-मार्ग  बनाया  गया  t

 ६--३  एकड़  में  नर्सरी  बनाई  गई  ।

 ७--एक  एकड  में  पज्रयोगरूप  में  सीढ़ीदार
 खेत  बनाये  गये  ।

 ८--मिट्ट्री  गोकने  की  १६६६४७  घन-
 फुट-माक्रा  में  काम  किया  गया  t

 €--३६७  गूल  बनाई  गयी  भौर  बोई
 गयी  ।
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 Covering  of  Platforms
 ‘1121,  Shri  Pangarkar:  Will  the

 Minister  of  Railways  be  pleased  to
 state  the  numes  of  Stations  in  the
 Secunderabad  division  of  Central
 Railway,  the  platforms  of  which  have:
 been  covered  in  1959-60.  so  fur?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  Nander,  on.
 Secunderabad  Manmad  Section.

 हिमाचल  प्रदेश  का  कृषि  विभाग
 ११२२.  भ्री  पद्म  देव  :  क्‍या  खाद्य  तथा

 कृषि  मंत्री  यह  बताने  की  कृपया  करेंगे  कि  :

 (क)  वर्ष  १६५६-६०  के  लिए  हिमावल
 प्रदेश  को  कृषि  विभाग  में  कितने  क्रषि  विद्योषज्ञों
 की  जरूरत  है  ;  श्रौर

 (@)  विशेषज्ञों  की  संख्या  की  कमी  को
 पूरा  करने  के  लिए  सरकार  क्या  कायंवाहो
 कर  रहो  है  ?

 कृषि  उपमंत्री  (थी  सो०  to  हष्णप्पा) :.
 (क)  विभाग  में  मौजूदा  विशृषज्ञों  के

 ध्रलावा  शझौर  विशेषज्ञों  की  भावदयकता
 नहीं  है  t

 (रू)  प्रदन  ही  नहीं  होता।
 हिमायत  प्रदेश  का  शिक्तार  विभाग

 ११२३.  भ्री  पद्म  वेव  :  क्‍या  खाद्य
 तया  कृषि  मंत्री  यह  बताने  की  कृपा  करेंगे  कि.
 १६५६-६०  में  हिमाचल  प्रदेश  के  शिकार

 विभाग  ने  कया  प्रगति  को  है  श्रौर  इसका.
 भविष्य  क्‍या  है  ?

 कृषि  उपमंत्रो  (ओ  मो०  थें  कृष्णप्पा)
 सन्‌  १६५६-६०  में  शिकार  विमाग
 ने  वन्य  जीवन के  प्रबन्ध  के  भ्रपने  साधारण  कामः
 को  और  उस  की  रक्षा  के  नियमों  को  कार्या-
 न्वित  करने  के  काम  को  जागी  रखा  be
 बिलासपुर  जिले  के  दन  क्षेत्रों  को  छोड़कर  भन्यः
 क्षेत्रों  क ेलिये  शिकार  के  नियमों  को  नोटीफाइड

 (  notified  )  किया,  सोलन,  शिमला,
 बिलासपुर  श्रौर  नाहन  वन  मण्डल  के  शूटिंग
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 ब्लाकों  का  निर्णय  किया  गया  ध्रौर  धन्य
 मण्डलों  में  शूटिंग  ब्लाकों  के  बनाने  के  सम्बन्ध
 में  डाटा  इकट्ठा  किया  गया  हर  एक
 शिकार  की  किस्म  की  उपलब्धता  के  श्रनुसार
 गेम  सेन्चुरीज़  (ame  santuaries  )
 के  लिये  स्थानों  का  चुनाव  कर
 लिया  गया  था  श्रौर  उनको  नोटीफाई  करने
 के  लिये  श्रौर  डाटा  दकटठा  किया  जा  रहा
 था  ।  भान्दल  रेज,  चुरहा  वन  मण्डल  चम्बा
 में  जो  कि  “काइ्मीर  स्टेग  का  घर  हैँ”  गमगुल

 क्षेत्र  के  सम्बन्ध  में  डाटा  इकट्ठा  किया  गया।
 कुछ  ही  समय  बाद  ,  यह  क्षेत्र  एक  गेम  सेन्चुरी
 के  रूप  में  नोटीफाइड  कर  दिया  जायेगा  ।
 रेनुका  वनों  को  एक  गेम  सेन्चुरी  के  रूप  में
 नोटीफाश्ड  कर  दिया  गया  झ्ौर  सैन्चुरी  में
 बढ़ोतरी  के  लिये  एक  बुदकी  वाला  हिरन  का
 जोड़ा  रखा  गया,  क्‍योंकि  यह  किस्म  अधिक
 शिकार  चुराने  के  कारण  बहत  ही  कम  रह
 गई  है  ny  निर्यात  के  लिये  बंदरों  के  पकड़ने  के
 सम्बन्ध  में  नियम  भी  बनाये  गये  t

 शिकार  विभाग  वन्य  जीवन  की  रक्षा  का
 काम  करना  जारी  रखेगा  भौर  भविष्य  में
 इसके  श्राथिक  मूल्य  के  सम्बन्ध  में  जनता  को
 शिक्षा  भी  देगा

 सोलन  में  पंचायत  सम्मेलन

 ११२४.  थ्रो  पद्य  देव  :  क्‍या  सामुदादिफ
 विकास  तथः  सहृक्ष/  मंत्री  यह  बताने  की  कृपा
 फरेंगे  कि  :

 (क)  सोलन,  हिमाच्तत  प्रदेश  में  हुए
 राज्य  पंचायत  सम्मेलन  में  कौन-कौन  से  संकल्प
 पारित  किणे  गये  ;  शौर

 (ख)  सम्मेलन  द्वारा  पारित  किये  गये
 संकल्पों  में  से  कौन-कौन  से  कार्यान्वित  किये
 गये  हैं  ?

 सामुवायिक  जथिकास  तथा  सहकार  उप-
 मंत्री  (भी व  ogo  मूत्ति  ye  (क)  प्रो  (ख).
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 हिमाचल  प्रदेश  प्रशासन  से  जानकारी  की
 प्रतीक्षा  है  श्रौर  शीत्र  ही सभा-पटल  पर  रख
 दी  जाएगी

 Procurement  of  Foodgrains  in  Punjab
 (1125,  Shri  D.  0.  Sharma:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state  the  total  quantity  of
 wheat,  rice  or  paddy  procured  during
 1959-60  so  far  in  Punjab  State?

 The  Deputy  Minister  of  Food  and
 Agriculture  (Shri  A.  M.  Thomas):
 From  l5th  May,  959  to  7th  March,
 1960,  .66  lakh  tons  of  wheat  has  been
 purchased  by  the  Punjab  Government
 and  fron:  lst  October,  959  to  7th
 March,  1960,  .04  lakh  tons  of  rice.
 No  paddy  has  been  procured.

 हिमाचल  प्रदेदा  में  घिकास  खण्ड

 श्यो  पदमबेब  :
 क्री  हम  राज  :

 क्या  सापवाय  कर  दिकास  तथा  सकार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  क्‍या
 हिराचत  प्रदेश  में  यह  पता  लगाने  के  लिये
 कोई  व्यवस्था  क्री  गई  है  कि  विकास  ्ण्डों
 में  वास्तव  में  कितना  कार्य  हुमा है  ?

 सामुदायिक  विकास  तथा  सहकार  उप-
 मंत्री  (  भ्री  wo  go  सूलि  ):  सामुदायिक
 विकास  कार्यत्रम  के  प्रन्तगंत  किए  गए  कार्यों
 की  प्रगति  आंकने  के  लिए  हिमाचल  प्रदेश  के
 प्रत्येक  शहिले  में  मूल्यांकन  समिति  बनाई  जा
 चुकी  है  |  म्रयांकन  समिति  की  रचना  निम्न
 प्रकार  है
 सरकारों  सदस्य

 १.  उपायुक्त  -सभापति
 २.  जिला  कृषि  श्रधिकारी--सदस्य  मन्त्री
 ३.  जिला  उछोग  भ्रधिकारी--सदस्य

 है  अं
 भर

 ११२६.

 सहायक  प्रभियन्ता  >सदस्य
 ava  विकास  श्रधिक/री--सहसस्‍्य

 बर-सतकारी  सदस्य
 सभी  निवासी  संसद  सदस्य

 तथा  सम्बन्ध्ति  खिले  की
 प्रादेशिक  परिणद्‌  के  सदस्य-सदस्य
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 उप  विकास  श्रायुकत  सलाहकार  की
 नि  os
 हैसियत  से  बंठकों  में  उपस्थित  रहते  हैं  ।

 American  Professors  in  Indian
 Agricultural  Research  Institute

 ‘1127.  Shri  Inder  J.  Malhotra:  Will
 the  Minister  of  Food  and  Agriculture
 be  pleased  to  state:

 (a)  whether  it  is  ४  fact  that  some
 Amicricun  Professors  are  working  at
 present  in  various  sections  of  the
 Indian  Agricultural  Research  Institute;

 (b)  if  so,  under  what  exchange
 agreement  they  are  engaged  in  India;

 (c)  what  will  be  their  duration  of
 stay;  and

 (d)  what  steps  have  been  take:  by
 “Government  to  give  proper  training
 to  our  own  experts  to  enable  them  to
 take  over  from  these  foreign  nationals?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa):  (a)  to  (d).
 A  statement  is  placed  on  the  Table.
 {See  Appendix  II,  annexure  No.  67.]

 Orange  Gardens  in  Tripura
 l)28.  Shri  Dasaratha  Deb:  Will  the

 Minister  of  Food  and  Agriculture  be
 pleased  to  state:

 (a)  the  schemes  adopted  by  the
 Government  of  Tripura  for  extension,
 preservation  and  improvement  of  the

 -orange  gardens  of  Tripura  in  959  and
 4960  so  far;  and

 (b)  the  total  money  spent  for  their
 irnplementation?

 The  Minister  of  Agriculture  (Dr.
 YP.  S.  Deshmukh):  (a)  The  following
 schemes  have  been  undertaken  for  the
 improvement  and  extension,  inter  alia
 of  orange  orchards  in  Tripura  Terri-
 tory:

 (i)  Development  of  Fruit  Canning
 Station  for  the  Development
 of  fruit  industries.

 (ii)  Development  of  Fruit  Pro-
 duction  by  granting  loans  to
 fruit  growers  for  planting
 new  orchards  @  Rs.  300  per
 acre,
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 (iii)  Establishment  of  two  Fruit

 Nurseries,  one  at  Udaipur  and
 the  other  near  Pachartho]  for
 ihe  supply  of  fruit  plants  to
 growers.

 (iv)  Establishment  of  two  progeny
 orchards  for  the  supply  of
 fruit  plants  of  guaranteed
 quality.

 (v)  Establishment  of  Mobile
 Squad  for  the  rejuvenation  of
 Orange  Orchards.

 {Only  preliminary  work  has  been
 undertaken  on  schemes  nittn-
 bers  (iv  and  (v)  above].

 (2)  For  preservation  of  fruits
 (including  oranges)  a  Fruit  Canning
 Factory  in  Tripura  has  been  sanc-
 tioned  at  an  expenditure  of
 Rs,  2,34,200.  In  this  factory,  12,600,
 bottles  and  cans  (24  oz.  bottles  and
 30  oz.  cans)  of  orange  squash  and
 orange  juice,  respectively,  have  been
 produced.  The  total  valuc  of  orange
 products  is  Rs.  20,300.

 (७)  The  total  expenditure  incurred
 upto  January,  960  was  Rs.  4,67,400.

 Government  Servants  House  Building
 7  Society,  Delhi

 ‘1129.  Shri  Ram  Garib:  Will  the
 Minister  of  Health  he  pleased  to  state:

 (a)whether  Government  are  aware
 that  the  Gevernment  Servants  House
 Building  Society  C/c  Ministry  of  Home
 Affairs  has  asked  its  members  who
 are  members  of  other  such  societies
 to  resign  from  other  societies;

 (b)  if  so,  whether  such  members  are
 leaving  the  membership  of  other
 societies  because  they  are  likely  to
 get  more  land  from  this  Society;

 (c)  whether  it  is  a  fact  that  a  man
 cannot  be  a  member  of  more  than  one
 co-operative  society;  and

 (d)  whether  Government  propose
 to  direct  the  society  to  cancel  their
 membership?

 The  Minister  of
 Karmarkar):  (a)

 Health  (Shri
 According  to  the
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 bye-laws  of  this  Society  an  individual
 can  be  a  member  of  only  one  House-
 Building  Co-operative  Society  at  a
 time.

 (b)  Government  have  no  informa-
 tion  to  that  effect.

 (c)  Yes.

 (d)  The  question  of  issuing  such  a
 directive  does  not  seem  to  arise.  How-
 ever  necessary  instructions  have  been
 issued  that  those  members  of  the
 Society  who  own  land  or  houses  in
 Delhi  either  in  their  names  or  in  the
 names  of  their  wives/husbands  and
 dependent  children  should  not  be
 allowed  to  continue  to  remain  mem-
 bers  of  this  Society.
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 Andamans  Forest  Department
 (Dr.  Ram  Subhag  Singh:

 1130.  <  Shri  Raghunath  Singh:
 |  Sardar  A.  S.  Saigal:

 Will  the  Minister  of  Food  and
 Agriculture  be  pleased  to  state:

 (a)  the  amounts  allotted  during  the
 financial  years  1956-57,  ‘1957-58  and
 1958-59  to  the  Andamans  Forest  De-
 partment  for  the  following  items:

 (i)  General  Administration;
 (ii)  Colanisation  and  Rehabili-

 tation;  and
 (b)  the  amounts  utilised?
 The  Minister  of  Agricultare  (Dr.

 P.  S.  Deshmukh):  (a)  and  (b).  The
 amounts  allotted  and  utilised  are  as
 below:—

 (i)  General  Amount
 Adminis-  allotted
 tration.  Amount  _  utilised

 (i)  Colonisetion  and
 Rehabilitation

 Amount  allotted
 Amount  utilised

 रेल  गाड़ी  में  नोटों  को  चोरो
 ११३१.  शी  खुशवक्त  राय  :  क्‍या

 रेलवे  मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  निर्माण,  आवास
 झौर  संभरण  मंत्री  के  पास  से  जब  वह  रेल
 द्वारा  बंगलौर  से  मद्रास  जा  रहे  थे,  सात
 हजार  रुपये  के  नोट  चुरा  लिये  गये  ;

 (ख)  क्‍या  यह  भी  सच  है  कि  उन्होंने
 इस  बारे  में  एक  रिपोर्ट  दर्ज  कराई  थी  ;  झौर

 (ग)  इस  सम्बन्ध  में  अब  तक  क्या
 कार्यवाही  की  गयी  है  ?

 रेखले  उपमंत्रो  (शो  शाहनवाज
 हां):  (क)  ओर  (ख)  .जी  हां  1  इस  बाते  को
 रिपोर्ट  मिली  है  कि  ७,२००  रुपये  की  चोरी
 हुई  1

 4:9(Ai)  LSD—3.

 1956-57  1557-58  1958-59
 TR  ORs.  “Rs.

 82,62,800  953923000  —83,09,000
 B4,29,056  94.785750  795763970
 33.78  600  12,2500  32.25,0CO

 4  rats  889,708  9,62,I8

 (ग)  पुलिस  श्रमी  मामले  की  जांच  कर
 रही  है  1

 Tellichery-Mysore  Line
 1132,  Shri  Jinachandran:  Will  the

 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  have
 received  the  engineering  survey
 report  on  the  proposed  Tellichery-
 Mysore  railway  line;

 (b)  if  so,  the  salient  features  there-
 of;

 (c)  whether  the  report  has  been
 considered;  and

 (d)  if  so,  whether  the  scheme  is
 being  included  in  the  Third  Five  Year
 Plan?

 The  Deputy  Minister  of  Ballwaye
 (Shri  S.  V.  Ramaswamy):  (a)  No.
 The  Engineering  Reconnaissance  Sur-
 vey  and  Traffic  survey  reports  are
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 under  scrutiny  by  the  Southern  Rail-
 way  and  are  expected  to  be  received
 shortly.

 (b)  to  (d).  Do  not  arise.
 Loan  to  Agriculturists

 1133.  Shri  Rami  Reddy:  Will  the
 Minister  of  Community  Development
 and  Co-operation  be  pleased  to  state:

 (a)  whether  Government  have
 received  representations  that  allot-
 ment  under  medium  term  loans  to
 agriculturists  be  enhanced;

 (b)  if  so,  action  taken  thereon  by
 the  Centre  and  Reserve  Bank  of
 India;

 (c)  allotments  made  _  State-wise
 during  959  under  long  term,  medium
 term  and  short  term  loans  to  agricul-
 turists;  and

 (d)  recoveries  made  in  respect  of
 short  term  loans  disbursed  in  959
 State-wise?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  S.  Murthy):  (a)  Government  of
 India  has  not  received  any  specific
 representations,  but  the  consensus  of
 opinion  at  the  Conferences  on  Co-
 operation  held  at  Jaipur  from  29th
 January,  to  Ist  February,  1960,  was
 that  there  is  need  for  larger  amounts
 under  medium  term  loans  to  agricul-
 turists.

 (b)  The  matter  is  being  examined
 by  the  Reserve  Bank  of  India  and  the
 Expert  Committee  on  Co-operative
 Credit  constituted  by  the  Government
 of  India  under  the  Chairmanship  of
 Shri  V.  L.  Mehta.

 (c)  Reserve  Bank  of  India  sanctions
 credit  limits  to  State  Co-operative
 Banks  for  short  and  medium  term
 loans  for  the  Co-operative  year  (July-
 June).  Statement  I  placed  on  the
 Table  indicates  the  credit  limits  sanc-
 tioned  for  the  co-operative  year  July
 3958  to  June  1959,  [See  Appendix  II,
 annexure  No,  68.)  Long  term  loans
 are  not  provided  by  the  Reserve  Bank
 of  India  but  by  the  Land  Mortgage
 Banks  who  raise  long  term  finance
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 through  flotation  of  debentures.
 During  the  Co-operative  year  1958-59
 the  Reserve  Bank  of  India  purchased
 such  debentures  worth  Rs.  33.56  lakhs.

 (d)  A  complete  picture  of  the
 recoveries  in  respect  of  short  term
 loans  advanced  by  the  Reserve  Bank
 during  1958-59  can  be  had  only  at  the
 end  of  1959-60.  The  repayments
 received  so  far  (from  Ist  July,  959
 to  20th  January,  960)  from  State
 Co-operative  Banks  in  respect  of  loans
 given  during  1958-59.  and  1959-60  are
 given  in  Statement  II.  [See  Appendix
 II,  annexure  No.  68.]

 Mid  Pennar  Regulator  Scheme

 1134,  Shri  Rami  Reddy:  Wi  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  the  construction  of  the
 Mid  Pennar  Regulator  of  the  Tunga-
 bhadra  High  Level  Central  Scheme  is
 progressing  according  to  schedule;

 (b)  the  progress  made  so  far;
 (c)  the  works  proposed  to  be

 executed  before  the  end  of  the  finan-
 cial  year;

 (9)  the  works  proposed  for  980-6l;
 and

 (e)  the  broad  features  of  the  Regu-
 lator  as  proposed  under  Phase  l?

 The  Deputy  Minister  of  Irrigation
 and  Power  (Shri  Hathi):  (a)  The
 phased  programme  of  construction  of
 works  on  the  Mid  Pennar  Regulator
 has  not  been  received  so  far  from  the
 Government  of  Andhra  Pradesh.

 (b)  The  work  of  excavation  of
 foundation  has  been  completed  for
 about  2/3  width  of  the  deep  bed
 portion.

 (c)  and  (d).  Not  known  in  view  of
 reply  to  (a)  above.

 (e)  The  Mid-Pennar  Regulator
 across  the  Pennar  river  at  a  site  half
 a  mile  south  west  of  Konamanayan
 Palle  village  in  Anantpur  District  wil
 be  450  ft.  long.  It  consists  of  8  regu-
 lator  vents  of  40  ft.  x  35  ft.
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 deep  and  2  scour  vents  of  20  ft  x
 30  ft.  deep  with  earthen  flanks  2040  ft.
 long  on  both  sides  to  form  a  reservoir
 having  a  capacity  of  925  m.cft.  at
 FRL  +  1149.  Two  canals  take  off  on
 either  side  of  the  regulator  called  the
 Mid-Pennar  North  and  South  Canals.

 दिल्ली  राज्य  में  पंचायत  सचिव

 श्री  नवल  प्रभाकर  :
 ३४.  शी  राषा  रमण  :

 क्या  सामुदायिक  विकास  तथा  सहकार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  राज्य
 में  ग्राम  पंचायतों  के  सचिवों  की  भर्ती  की
 गई  है  ;

 (ख)  यदि  हां,  तो  उनकी  संख्या  कितनी
 है  ;  झौर

 (ग)  इन  में  कितने  हरिजन  हैं  ?

 सामुदायिक  विकास  तथा  सहकार  उप-
 मंत्रों  थली  qo  qo  मृति)  :  (क)  जी
 ह्ां।

 (ख)  ७३

 ग) ८ =

 दिल्ली  में  विकास  ave

 श्री  नवल  प्रभाकर ११३९५  राधा  रमण  :

 क्या  सामुदायिक  विकास  तथा  सहकार
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  के  कुछ
 विकास  छण्डों  में  बागबानी  को  प्रोत्साहन  देने
 के  लिए  ऋण  देने  की  एक  योजना  बनाई
 गई  2;

 (ख)  यदि  हां,  तो  किन-किन  खणष्डों
 में  यह  योजना  प्रारम्भ  में  की  गई  है;  भौर

 (ग)  यदि  कोई  ऋण  अ्रब  तक  दिये  गये
 हों  तो  उनकी  राशि  क्‍या  है  ?

 सामुदायिक  विकास  तथा  सहकार  उपमंत्रा

 पब  wo  go  मूति)
 :  (क)  व  (ख). जी  हां  1  यह  योजना  झलीपुर,  नफजगढ़,

 कझावला,  महरौली,  भोर  शाहदरा  खण्डों  में
 श्रारम्म  की  जा  चुकी  है  ।

 (ग)  ५७,७००  रुपये  |

 कपन्नोद  शौर  खातंगांव  (मध्य  प्रदेश)
 में  सार्वजनिक  टेलोफोत  कार्यालय

 ११३७.  श्नी  कादीबाता:
 a  ी  क०  भे०  मासबोय  :

 क्या  परिवहन  तथा  संखार  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  मध्य  प्रदेश
 के  देवास  जिले  में  कन्नोद  भौर  खातेगांव
 में  सावंजनिक  टलीफोन  कार्यालय  खोलने
 के  लिये  भभी  तक  कार्य  प्रारम्म  नहीं  हुमा है
 जब  कि  यह  योजना  काफी  समय  पहले
 स्वीकृत  हो  चुकी  है  ;  शौर

 (ख)  सावंजनिक  टेलीफोन  कार्यालय
 खोलने  को  लिये  कार्य  कब  झारम्म  होगा  ?

 परिवहन  तया  संचार  मंत्री  (डा०  प०
 सुस्धायन)  :  (क)  तथा  (ख).  इन
 योजनाझों  के  लिये  सामान  की  प्रतीक्षा  की  जा
 रही  है  ।  भ्राशा  की  जाती  है  कि  १९६०-६१
 दौरान  में  उन्हें  प्रारम्भ  कर  दिया  जायेगा  V

 Crop  Competitions
 1138,  Shri  Jadhav:  Will  the  Minister

 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  the  results  achieved  in  the  yield
 of  principal  foodgrains  and  cash  crops
 in  the  crop  competitions  held  in  the
 year  1959-60  in  different  States  and
 Union  Territories;  and

 (b)  the  special  facilities  that  are
 made  available  to  the  farmers  who
 take  part  in  the  crop  competitions?

 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  (a)  As  the  1959-60
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 crop  season  ig  still  continuing,  it  is
 too  early  to  expect  from  the  States
 the  results  in  terms  of  yield  per  acre
 of  the  crops  included  in  the  crop
 competitions  held  during  the  year.

 (b)  They  are  eligible,  like  other
 farmers,  for  financial  and  other  assist-
 ance  admissible  to  them  under  the
 normal  Grow-More-Food  rules,  in
 addition  to  the  incentive  of  the  crop
 competition  awards.

 Lining  of  Rajasthan  Canal

 1139.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 lining  of  the  first  23  miles  of  the
 Rajasthan  Canal  is  being  delayed
 owing  to  late  arrival  of  coal  for  bak-
 ing  bricks;

 (b)  the  reasons  for  the  delay  in
 supply  of  coal;  and

 (c)  the  action  taken  in  the  matter?

 The  Deputy  Minister  of  Irrigation
 ang  Power  (Shri  Hathi):  (a)  Yes.

 (b)  and  (c).  Slack  coal  from  Bihar
 is  being  used  for  burning  bricks  for
 use  in  lining  the  Rajasthan  Canal.
 Due  to  low  priority  accorded  to  rail-
 way  wagons  to  transport  the  coal,
 deliveries  were  delayed,  thereby
 hampering  the  work  of  lining.  As  a
 result  of  the  efforts  made  by  the  Pro-
 ject  authorities  and  the  Coal  Con-
 troller,  special  priority  has  since  been
 accorded  to  434  wagons  out  of  a  total
 of  847  and  supplies  have  started  com-
 ing  in.  To  make  up  the  shortage  in
 slack  coal  and  also  to  effect  economies
 expenditure,  Palana  Lignite  is  also
 being  used  as  far  as  possible.

 Train  Derailment

 ‘1140.  Shri  P.  0.  Borooah:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  on  or
 about  the  2lst  February,  1960,  a  goods
 train  of  8  wagons  was  derailed
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 between  Bhusawal  and  Burhanpur  on
 the  Central  Railway;  and

 (b)  if  so,  the  details  thereof?
 The  Deputy  Minister  of  Railways

 (Shri  S.  V.  Ramaswamy):  (a)  and
 (b).  On  2st  February,  960  at  about
 20.25  hours  while  No.  Q-50  Up  Goods
 train  was  running  at  mile  202/20-2l
 between  Raver  and  Nimbhora  stations
 on  Bhusaval-Itarsi  section  of  the
 Central  Railway,  23  wagons  of  the
 train  got  derailed  and  capsized.  There
 were  no  casualties  on  account  of  the
 derailment.

 The  cause  of  the  accident  is  under
 investigation  by  a  Committee  of
 Administrative  Officers.

 Ex-Employees  of  Cash  Contractors  of
 late  N.W.R.

 141.  Shrimati  Sucheta  Kripalani:
 Will  the  Minister  of  Railways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  567  on  the
 25th  Augusi,  959  and  state:

 (a)  whether  it  is  a  fact  that  the
 question  of  payment  of  gratuities,  etc.
 to  the  ex-employees  of  Cash  Con-
 tractors  of  the  late  N.W.  Railway  has
 not  yet  been  finalised;

 (b)  since  how  long  this  matter  has
 been  pending;  and

 (c)  whether  it  is  a  fact  that  similar
 employees  of  the  late  BB.  &  CL
 Railway  have  since  long  been  paid
 their  dues  in  this  behalf?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b).
 The  question  of  payment  of  gratuity
 has  not  yet  been  finalised  in  respect
 of  25  ex-employees.  The  _  service
 records  of  22  of  these  employees  have
 not  been  handed  over  to  the  Railway
 Administration  by  the  ex-Cash  Con-
 tractors  at  the  time  of  departmenta-
 lisation  of  the  Cash  and  Pay  Depart-
 ment.  Affidavits  regarding  their  past
 service  have  been  called  for  from
 these  ex-employees  in  October,  1959
 and  are  awaited.

 (c)  No.  case  is  pending.
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 मोंडा  स्टेशन

 ११४२.  ी  वाजपेयों  :  क्‍या  रेलवे
 मंत्री  १६  दिसम्बर,  १६५६  के  झतारांकित
 भ्रदन  संख्या  १५७०  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेगे  कि  :

 (क)  गोंडा  रेलवे  स्टेशन  यार्ड  के  विस्तार
 के  लिए,  जिन  ग्रामीण  लोगों  स ेजमीन  ली  गयी
 थी,  उनको  मुझावज़ञा  देने  के  सम्बन्ध  में  भ्रब
 तक  क्या  प्रगति  हुई  है  ;  भ्रौर

 (ख)  रेलवे  लाइनें  बिछाने  से  जो  गांव
 झलग-यलग  हो  गये  थे,  उन्हें  मुख्य  सड़कों
 से  जोड़न  के  सम्बन्ध  में  क्या  कार्यवाही  की
 गयी  है  ?

 रेलवे  उपमंत्रो  (  श्री  सें०  Ho  राम-
 स्वामी ) :  (क)  रेलवे  सीधे  सम्बन्धित
 व्यक्तियों  को  मुभ्रावजा  नहीं  देती  लेकिन
 जैसा  पिछले  प्रदन  के  उत्तर  में  कहा  गया  था,
 गोंडा  के  भूमि  भप्रभिग्रहण  भ्रफसर

 (  Land  Acquisition  officer  )  के  पास
 १६,६८८  रुपये  ६७  नय  पैस  जमा  कर  दिये

 गये  हैं  ।  मुझावज़ा  के  सम्बन्ध  में  सिविल
 अधिकारियों  से  शमी  तक  फोई  विवरण
 प्राप्त  नहीं  ह््श्रा  है  और  इसलिए  रेलवे
 की  शोर  से  कोई  झौर  मुगतान  नहीं
 “किया  गया  है  ।

 (@)  दूसरे  रास्ते  स ेसड़क  (  Rowd
 diversion  )  बनाने  के  लिए  लगभग  ०  ३३
 एकड़  जमीन  लेने  का  विचार  है  जिस  के
 लिए  झावश्यक  नक्शे  भ्रादि  तैयार  किये
 जा  रहे  है  ।

 Multi-purpose  Co-operative  Societies

 1143,  Shaikh  Mohammad  Akbar:  Will
 the  Minister  of  Community  Develop-
 ment  and  Co-operation  be  pleased  to
 state:

 (a)  how  many  new  multipurpose
 co-operative  societies  were  established

 in  the  country  during  the  year  1959-60.
 so  far;  and

 (b)  how  many  of  these  were  co-
 operative  farming  societies?

 The  Deputy  Minister  of  Community
 Development  and  Co-operation  (Shri
 B.  S.  Murthy):  (a)  The  supplementary
 Plans  approved  for  1959-60  provide
 for  the  organisation  of  about  16,000
 new  service  (multi-purpose)  co-
 operatives  and  _  re-organisation  of
 about  23,000  existing  village  societies
 into  service  (multi-purpose)  co-
 operatives.  Particulars  regarding  the
 actual  number  of  new  service  (multi-
 purpose)  Co-operative  Societies  esta-
 blished  in  the  country  upto  3lst
 December,  ‘1959,  have  been  called  for
 from  the  States.  A  statement  in  this
 regard  will  be  placed  on  the  Table  of
 the  Sabha  shortly.

 (b)  According  to  the  classification
 of  societies,  Co-operative  Farming
 Societies  are  not  included  in  Multi-
 purpose  (Service)  Co-operatives.
 Further,  Co-operative  Farming
 Societies  are  organised  under  a  set  of
 bye-laws  distinct  from  those  of  multi-
 purpose  (Service)  societies.  Hence
 this  question  does  not  arise.

 Research  by  I.CA.R.

 1144,  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  any  study  has_  been
 made  by  the  Indian  Council  of  Agri-
 cultural  Research  of  the  crops  grown
 by  foreign  countries  in  their  snow
 bound  areas  and  their  prospects  of
 being  grown  in  this  country  on  inten-
 sive  basis;

 (0)  whether  any  study  has  been
 made  of  the  trees  for  afforestation
 which  can  be  grown  in  such  areas;
 and

 (c)  if  so,  the  attempt  made  to  grow
 such  crops  and  trees  in  the  snow-
 bound  inaccessible  areas  of  the  Hima-
 layan  border?
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 The  Minister  of  Agriculture  (Dr.
 P.  S.  Deshmukh):  (a)  Yes.  Collec-
 tions  of  wheat,  barley,  potato,  fruits
 such  as  apples,  apricots,  grapes,  etc.
 and  vegetables  such  as  peas,  carrots,
 cabages,  cauliflower,  tomatoes,  etc.,
 have  been  made  from  the  snow-bound
 regions  such  ag  Europe  and  studies
 under  comparable  conditions  in  India.
 Some  of  them  have  been  found  suit-
 able  particularly  among  the  fruit  and
 vegetable  crops.

 (b)  Information  is  being  collected
 from  the  States  and  will  be  laid  on  the
 Table  of  the  Sabha  in  due  course.

 (c)  In  respect  of  crops,  the  promis-
 ing  varieties  mentioned  under  (a)
 above,  have  been  introduced  for
 extensive  trials  in  the  inaccessible
 areas  of  the  Himalayas  such  as
 Kalimpong  area  of  West  Bengal,
 Cheeni  area  of  Himachal  Pradesh,
 NEFA  of  Assam  and  Protectorates
 such  as  Sikkim.

 In  regard  to  trees,  information  is
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sabha  in  due  course.

 \\22  brs,

 MOTION  FOR  ADJOURNMENT
 Srpyarp  aT  CocHiIn

 Mr.  Speaker:  I  have  received  notice
 of  an  adjournment  motion  from
 Sarvashri  A.  K.  Gopalan,  T.  8.  Vittal
 Rao,  Vasudevan  Nair,  Hirendra  Nath
 Mukerjee,  P.  K,  Kodiyan,  M.  Elias
 and  Shrimati  Renu  Chakravartty  on:

 “The  reported  decision  of  the
 Government  of  India  to  drop  the
 second  shipyard  project  in  viola-
 tion  of  various  commitments  and
 promises  made  on  the  floor  of  the
 House  regarding  its  setting  up
 during  the  latter  part  of  the
 Second  Five  Year  Plan.”

 While  answering  a_  supplementary
 question  today,  the  hon.  Minister  said
 that  he  came  to  know  of  this  only
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 from  the  newspapers.  I  had  half  a
 mind,  in  view  of  this  adjournment
 motion,  to  allow  some  questions  there
 and  then,  but  we  passed  over  that
 question.  Therefore,  I  did  not  come
 to  it.

 What  is  the  position?
 Shri  Raghunath  Singh  (Varanasi):

 I  have  given  notice  of  a  short  notice
 question  and  also  a  calling  attention
 motion,  both.

 Mr.  Speaker:  Wherefrom  does  he
 get  this  information?

 Shri  A,  K.  Gopalan  (Kasergod):  The
 information  I  got  from  the  papers,  as
 well  as  from  an  _  cditorial  in  the
 Malayalam  newspaper  Mathrubhoomi,
 The  Mathrubhoomi  have  written  en
 editorial  on  the  basis  of  the  informa-
 tion  that  they  have  got,  and  there
 were  also  reports  in  the  Statesman
 Free  Press  Journal  and  other  papers.

 On  26th  November,  1959,  the  Minis-
 ter  of  Transport  and  Communications
 made  the  following  statement  in  the
 Lok  Sabha:

 “The  U.K.  Shipyard  Mission
 which  visited  this  country  in
 November  1957,  under  the  joint
 auspices  of  the  Colombo  Plan  and
 the  U.K.  Shipbuilding  Conference,
 to  advise  the  Government  on  the
 site  and  lay-out  of  a  new  ship-
 yard,  submitted  their  report  to
 Government  in  April,  ‘1958,  after
 inspecting  nineteen  sites.  The
 mission  recommended  that  the
 Ernakulam  site  at  Cochin  offered
 more  than  any  site  examined  by
 them  towards  a  successful  deve-
 lopment  of  a  shipyard.

 After  a  preliminary  examination
 of  the  report,  the  Government  of
 India  appointed  an  _  inter-depart-
 mental  committee  in  June,  1958.
 This  Committee  has  since  submit-
 ted  its  report  to  the  Government,
 and  has  come  to  the  conclusion
 that  the  shipyard  should  be
 located  at  Cochin  at  the  site
 Tecummended  by  the  Mission.”
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 Mr.  Speaker:  I  have  no
 intention

 to
 prevent  Shri  Gopalan.  He  may  feel
 that  it  is  a  very  important  matter.
 But,  is  there  any  truth  in  the  report
 that  the  project  is  given  up?

 The  Minister  of  Transport  and  Com-
 munications  (Dr.  P.  Subbarayan):  I
 do  not  think  that  is  exactly  correct,
 because  no  decision  has  been  finally
 arrived  at,  and  I  am  still  trying  to
 see  that  the  second  shipyard  comes
 into  being,  and  it  is  still  under  dis-
 cussion.

 With  regard  to  the  short  notice
 question  and  the  calling  attention
 motion  given  by  Shri  Raghunah  Singh,
 I  have  said  that  I  will  make  a  state-
 ment  on  the  l8th,  giving  the  facts  as
 I  know  them.  I  have  not  had  enough
 time  to  collect  the  details  as  yet.
 Therefore,  I  would  request  the  hon.
 Member  to  be  patient  and  know  what
 is  being  undertaken  by  the  authorities.

 Shri  A.  K.  Gopalan:  I  would  have
 been  patient  if  it  was  said  a  decision
 had  not  been  taken.  In  answer  to  a
 question  of  mine,  it  had  been  said
 that  a  decision  had  been  taken,  and
 that  is  why  I  want  to  know  why  it
 is  now  being  said  that  a  decision  has
 not  been  taken.

 The  statement  of  the  Minister  con-
 tinued:

 “The  Government  of  India,  after
 careful  consideration  of  the  report,
 have  decided  that,  subject  to  the
 results  of  the  further  investiga-
 tions  into  the  soil  conditions
 being  satisfactory,  the  second
 shipyard  should  be  located  at
 Cochin  at  the  site  recommended
 by  the  U.K.  Shipyard  Mission.”

 It  is  not  that  no  decision  was  taken.
 According  to  the  statement,  the  Gov-
 ernment  of  India,  after  careful  con-
 sideration  of  the  report,  decided  that
 subject  to  the  results  of  the  further
 investigation  into  the  soil  conditions
 being  satisfactory,  the  second  shipyard

 PHALGUNA  25,  88]  (SAKA)  for  Adjournment  5902

 should  be  located  at  Cochin  as  recom-
 mended.

 I  understand  that  the  soil  testing  is
 also  over.

 There  was  a  question  on  December
 2i,  959  about  a  ship  repairing  yard
 at  Cochin  Port,  and  in  reply  the
 Minister  (Shri  Raj  Bahadur)  said:

 “There  is  no  proposal  under
 consideration  for  starting  a  Ship
 Repairing  Yard  in  Cochin.  How-
 ever,  as  the  hon.  Member  is  aware,
 the  Government  have  decided  to
 establish  a  Shipbuilding  Yard  in
 Cochin,  subject  to  the  results  of
 further  investigation  into  the  soil
 conditions  being  satisfactory.  Steps
 are  accordingly  being  taken  to
 conduct  the  necessary  investiga-
 tions  at  the  proposed  site.  Action
 has  also  been  taken  under  the
 Cochin  Land  Acquisition  Act  to
 acquire  about  73  acres  of  private
 land  for  the  proposed  Shipbuild-
 ing  Yard.

 So,  action  also  had  been  taken.

 A  week  back,  there  was  news  in
 the  Kerala  papers  that  a  special  officer
 had  also  been  appointed  to  do  this
 work.

 Shri  Raghunath  Singh:  How  does  it
 become  urgent?

 Mr.  Speaker:  The  hon.  Member
 wants  to  arrogate  to  himself  the
 powers  of  the  Speaker.  Why  are  hon.
 Members  so  impatient?  I  have  to
 decide  it.

 Shri  A.  K.  Gopalan:  On  the  2st
 December,  there  was  a  supplementary
 question  by  Shri  Panigrahi  as  under:

 “Are  we  to  understand  that  the
 decision  of  the  Government  to
 locate  the  second  shipyard  in
 Cochin  is  not  final,  but  subject  to
 certain  conditions?”
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 And  the  answer  was:

 “As  I  said,  an  announcement
 wag  made  the  other  day  on  the
 floor  of  the  House.  It  has  been
 decided  to  locate  the  shipyard  at
 Cochin  subject  to  the  results  of
 the  investigation  into  the  soil  con-
 ditions.”

 So,  according  to  this,  it  was  decided
 to  have  the  shipyard  at  Cochin.  There
 are  two  things.  Firstly,  it  was  decided
 to  have  a  second  shipyard;  secondly,
 it  was  also  decided  to  have  it  at
 Cochin.  The  only  condition  to  drop
 it  would  be  the  unsuitability  of  the
 soil.  But  the  Minister  said  today  that
 a  final  decision  has  not  been  taken.
 That  is  why  it  is  an  urgent  matter
 of  public  importance.  There  was  a
 statement  in  Parliament  that  after
 careful  consideration  it  had  been
 decided  to  have  the  second  shipyard
 at  Cochin.  Then,  in  answer  to  ques-
 tions  also  it  was  said  there  was  no
 question  of  dropping  it.  So,  to  say
 now  that  it  has  not  been  decided  means
 that  within  two  or  three  days  it  will
 be  decided  to  drop  it.  That  is  why  I
 bring  this.

 Mr.  Speaker:  How  did  he  get  to
 know  this?

 Shri  A.  K.  Gopalan:  I  came  to  know
 this  from  the  Malayalam  paper.  The
 editorial  of  the  paper  says  that  Gov-
 ernment  has  already  decided,  and
 there  are  reports  in  other  papers  also.

 Dr.  P.  Sbbarayan:  It  might  shorten
 the  discussion  if  the  hon.  Member  will
 only  bear  with  me  a  little.  He  seems
 to  have  been  excited  because  of  the
 newspaper  reports  that  this  is  being
 dropped.  I  said  to  begin  with,  the
 newspaper  report  is  not  quite  correct.
 The  matter  is  still  being  investigated,
 is  still  under  consideration,  and  no
 final  decision  has  been  arrived  at,
 even  though  it  is  correct  that  every
 step  has  been  taken  as  recounted  by
 the  hon.  Member.  We  have  begun  ta,
 purchase  the  land,  we  have  sent  a
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 spceial  officer  to  enquire  whether  this
 Place  is  satisfactory.  We  have  taken
 every  step  that  is  necessary,  and  we
 are  also  in  negotiation  with  forcign
 firms  for  technical  assistance.

 Mr.  Speaker:  What  has  the  expert
 said?

 Dr.  P.  Subbarayan:  The  experts  have
 said......

 Shri  Joachim  Alva  (Kanara):  They
 have  said  that  Karwar  is  the  best.

 Dr.  P.  Subbarayan:  The  hon.  Mem-
 ber  presumes  too  much  about  Karwar,
 if  I  may  point  out.  He  seems  to  be
 interested  in  Karwar.

 Shri  Tyagi  (Dehra  Dun):  On  a  point
 of  order,  Sir.  I  may  bé  pardoned  for
 raising  points  of  order  on  adjourn-
 ment  motions.  My  submission  is  that
 the  matter  has  been  under  considera-
 tion  for  a  pretty  long  time  and  there-
 fore  it  is  not  a  case  of  urgency.

 Secondly,  in  the  matter  of  permit-
 ting  adjournment  motions,  it  has  also
 to  be  taken  into  account  whether  a
 subject  cannot  be  agitated  by  other
 means,  by  cut  motions  etc.  If  Gov-
 ernment  takes  up  a  certain  programme
 and  examines  it,  there  must  come  a
 day  which  is  crucial  when  the  Gov-
 ernment  decides  yes  or  no  about  the
 programme.  It  is  ordinary  routine.
 There  is  no  urgency  about  the  matter.

 Shri  Raghunath  Singh:  It  was  four
 days  before  in  the  papers,  not  today.

 Shri  Feroze  Gandhi  (Rae  Bareli):
 I  want  to  draw  your  attention  to  the
 fact  that  Shrimati  Parvathi  Krishnan’s
 name  is  missing  from  the  adjourn-
 ment  motion!

 Mr.  Speaker:  Such  humourous
 remarks  are  all  right,  but  it  ought  not
 to  have  been  made.

 I  consider  this  matter  important.  I
 only  want  to  know  when  and  how  he
 came  to  know  that  the  statement  that
 was  made,  and  the  assurance  givea
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 on  the  floor  of  the  House  in  reply  to
 a  question  that  a  decision  had  already
 been  taken  by  the  Government,  are
 given  up  and  they  are  now  going
 behind  that  decision.  How  does  he
 know,  and  when  did  he  come  to  know?

 Shri  A.  K.  Gopalan:  I  knew  about
 this  decision  day  before  yesterday,
 when  I  saw  a  report  in  a  newspaper.
 In  The  Statesman,  also,  there  was  a
 report  to  the  effect  that  they  were
 going  to  drop.  it.  Yesterday,  in
 another  paper  also,  there  was  another
 report  to  that  effect.  Yesterday  morn-
 ing,  I  got  Mathrubhoomi  from  Kerala,
 in  which  they  have  written  an
 editorial,  saying

 Mr.  Speaker:  I  want  clarification  on
 one  other  matter  also.  (Interruptions)
 What  is  this  kind  of  remark?  Even
 hissings  are  improper.  I  always  find
 this  kind  of  hissmg  on  one  side  or  the
 other,  as  I  go  on  hearing.  Some
 people  may  or  may  not  like  what  is
 going  on  in  the  House;  if  they  do  not
 like,  I  would  advise  them  to  keep
 out  of  the  House  and  not  to  cause
 disturbance  by  hissing  and  other
 things.  It  is  improper.  That  takes
 away  the  decorum  of  the  House.

 I  am  _  seriously  engaged  in  this
 matter.  Hon.  Members  from  the  south
 feel  that  a  decision  that  has  been
 taken  regarding  the  location  of  the
 second  shipyard,  for  which  there  have
 been  repeated  demands  in  this  House,
 and  in  respect  of  which  an  assurance
 was  given  on  the  floor  of  this  House,
 is  being  changed.  AJ]  those  persons
 who  are  interested  are  coming  up
 here.  I  do  not  know  how  I  can  shut
 them  out.  This  is  a  Parliament  of  all
 persons  where  every  hon.  Member  is
 entitled  to  discuss,  deliberate,  persuade
 and  ultimately  take  a  decision.  Hon.
 Members  are  impatient  with  respect
 to  this  matter.  I  do  not  know  why
 this  impatience  comes  in.  Shall  we
 decide  it  by  show  of  force,  or  shall
 we  decide  it  here  by  discussion  and
 persuasion?  Hon.  Members  must  set
 an  example  to  the  rest  of  the  coun-
 try.  There  are  fourteen  Legislatures
 here  in  our  country.  And  Parliement
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 does  not  consist  only  of  Members  from
 the  nor-h;  it  consists  also  of  Members
 from  the  south,  the  east  and  the  west.
 And,  therefore,  let  no  impression  be
 created  that  any  hon.  Member  is
 standing  in  the  way.

 It  is  for  me  to  decide  what  I  should
 allow  and  what  I  should  not  allow.
 I  shall  presently  answer  the  points
 that  have  been  raised  both  by  Shri
 Tyagi  and  by  Shri  Raghunath  Singh
 in  whom  I  find  some  impatience.

 Shri  Raghunath  Singh:  No,  no.  Why
 should  such  a  thing  be  said?  We
 should  be  given  a  chance  to  speak.

 Shri  A.  K.  Gopalar:  After  knowing
 this,  I  went  into  the  question  further.

 Mr.  Speaker:  I  want  clarification  on
 one  other  point  also.  The  hon.  Mem-
 ber  came  to  know  of  this  from
 Mathrubhoomi  or  some  other  news-
 paper  yesterday  or  the  day  befcre.
 The  hon.  Minister  who  gave  an  assur-
 ance  said  that  Government  had
 decided  this,  subject  to  the  soil  being
 found  praper  after  testing.  Has  this
 been  done?

 Shri  A.  K.  Gepalan:  Yes,  it  has  been
 done.  There  was  a  report  in  the  press
 that  the  soil  testing  was  over,  and  it
 has  been  found  that  it  is  suitable.

 Mr.  Speaker:  Therefore,  the  hon.
 Member's  contention  in  the  adjourn-
 ment  motion  is  that  the  decision  is
 there  subject  to  the  soil  being  found
 satisfactory  on  testing,  the  soil  also
 has  been  tested  and  found  to  be  pro-
 per,  but  for  grounds  other  than  this,
 this  is  being  dropped,  and  the  people
 there  are  interested  in  knowing  why
 it  is  being  dropped.  What  is  the
 answer?

 Dr.  P.  Subbarayan:  The  answer  is
 that  it  is  not  being  dropped.  I  have
 made  it  clear  that  it  is  not  being
 dropped  but  is  still  under  considera-
 tion  and  negotiation  etc.

 ५  Mr.  Speaker:  I  want  to  know  whe-
 ther  there  can  be  any  consideration
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 (Mr,  Speaker  ]
 after  an  assurance  in  this  House  that
 it  has  been  decided  to  locate  it  here.

 Dr.  P.  Subbarayan:  The  considera-
 tion  is  as  to  the  amount  of  money
 that  will  be  available  for  this  pur-
 Pose  and  the  provision  in  the  Third
 Five  Year  Plan  for  that  purpose.

 Mr.  Speaker:  I  have  heard  suffi-
 ciently  over  this  matter.  I  am  going
 to  allow  this  adjournment  motion.

 Two  points  have  been  raised  by
 Shri  Tyagi.  One  is  that  this  is  not
 an  urgent  matter,  and  there  are
 opportunities  to  discuss  this  matter.  I
 would  say  that  this  is  an  urgent
 matter,  because  an  assurance  has  been
 given  on  the  floor  of  the  House  not
 once  but  several  times  that  it  has
 been  decided.  I  do  not  know  if  a
 decision  of  the  Government  is  irres-
 pective  of  the  finances  being  avail-
 able.

 The  second  is  that  the  decision  is
 not  subject  to  finances  being  avail-
 able,  but  subject  only  to  the  suita-
 bility  of  the  land,  as  to  whether  it
 sinks  or  not;  if  the  land  is  suitable,
 the  shipyard  can  be  located  there.
 That  has  not  been  contradicted.  Shri
 A.  K.  Gopalan  has  said  that  the
 expert  has  discovered  that  there  is
 absolutely  no  weakness  in  the  soil,
 and  the  shipyard  can  be  established
 there.

 हक  Thus,  all  the  circumstances  which
 have  been  laid  before  the  House
 repeatedly  by  the  hon.  Minister  have
 been  qsubject  only  to  one  condition,
 and  that  condition  also  seems  to  have
 been  satisfied.  Now,  over  this,  Gov-
 ernment  want  to  go  back  on  a  new
 ground  namely  that  finances  are  not
 available.  This  is  a  matter  which
 ought  to  be  taken  notice  of.  This
 matter  will  be  taken  up  today  at
 four  o’  clock.

 I  would  like  to  know  how  many
 Members  are  in  favour  of  leave  being
 granted.  They  may  kindly  rise  in
 their  seats.
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 (Some  hon,  Members  rose  in  thetr

 seats)
 Mr.  Speaker:  So,  leave  is  granted.
 Shri  Tyagi:  What  about  the  requisite

 number?
 श्री  रघुनाथ  सिह  (वाराणसी )  :  आपने

 नार्थ  झौर  साउथ  का  सवाल  उठाया  ।  पहले
 मैं  ने  ही  इस  सवाल  को  हार्ट  नोटिस  क्वेदचन
 द्वारा  उठाया  था  v  इसलिये  झापकों  यह
 बात  नहीं  कहनी  चाहिये  थी  कि  नार्थ  वाले  इस
 बात  के  अगेन्स्ट  हैं  t  नार्थ  में  तो  शिपयाड्ड
 होगा  नहीं,  बह  तो  साउथ  में  ही  होगा  ।

 Mr.  Speaker:  I  am  sorry.  I  only
 wanted  to  say  that  the  whole  House
 should  work  as  a  team.  When  I  was
 hearing  Shri  A.  K.  Gopalan  on  _  this
 side,  the  hon.  Member  Shri  Raghu-
 nath  Singh  rose  three  times  in  his  seat
 and  said  that  there  was  no  urgency
 about  this  matter,  and,  therefore,  he
 ought  to  leave  it  off;  if  he  has  any
 grounds  to  submit  that  it  is  not  an
 urgent  matter,  it!  is  for  him  to  do  so
 after  having  his  own  turn.

 I  am  anxious  to  see  that  great
 harmony  prevails  in  this  House.  All
 of  us  here  are  interested  in  every  part
 of  the  country.  If  my  remarks  have
 led  to  any  other  impression,  I  am  sorry
 for  it.

 This  matter  will  be  taken  up  at
 four  o’  clock  today.

 Shri  Tyagi:  But  the  requisite  num-
 ber  did  not  stand  in  their  seats.

 Mr.  Speaker:  I  found  that  the
 requisite  number  stood.

 Shri  Tyagi:  I  submit  that  you  count
 the  numbers  again.

 Mr.  Speaker  How  many  should  be
 there?  I  think  fhere  should  be  25  in
 favour.

 Shri  Tyagi:  No,  it  is  50.  The  number
 that  stood  up  was  not  50.  Therefore,
 I  submit  that  you  may  count  again.
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 Mr.  Speaker:  Those  in  favour  of
 granting  leave  to  this  adjournment
 motion  may  stand  in  their  seats.

 (Some  hon.  Members  rose  in  their
 seats)

 I  find  that  the  number  is  forty.
 Shri  Tyagi:  So,  it  is  ten  short.  I

 hope  that  there  cannot  be  two  count-
 ings  in  this  matter;  one  counting  is
 final.

 Mr.  Speaker:  If  one  counting  is  final
 then  my  first  counting  must  stand!
 Shri  Tyagi  has  scored  the  point  on  a
 technical  objection  that  fifty  Members
 have  not  risen  in  their  seats.  It  is
 unfortunate.  Hon.  Members  who  table
 adjournment  motions  must  have  fifty
 Members  always  with  them.

 I  am  really  sorry  that  notwithstand-
 ing  my  stretching  a  point  in  their
 favour,  I  am  not  able  to  support  them.
 Leave  is  refused.  4,

 22.7  brs.

 PAPERS  LAID  ON  THE  TABLE

 REPORT  oF  ADvisory  COMMITTEE  ON
 ANCIALLARY  INDUYTRIES  RELATED  TO

 SHIP-BUILDING  AND  SHIP-REPAIRS
 Dr.  P.  Subbarayan:  On  behalf  of

 Shri  Raj  Bahadur,  I  beg  to  lay  on  the
 Table  a  copy  of  the  First  Report  of  the
 Advisory  Committee  on  Ancillary
 Industries  related  to  ship-building  and
 ship-repairs.  [Placed  in  Library.  See
 No.  LT-993/60.}:
 NOTIFICATIONS  UNDER  ESSENTIAL  COM-

 MODITIES  ACT
 The  Deputy  Minister  of  Food  (Shri

 A.  M.  Thomas):  I  beg  to  lay  on  the
 Table,  under  sub-section  (6)  of  sec-
 tion  3  of  the  Essential  Commodities
 Act,  ‘1955,  a  copy  of  each  of  the  fol-
 lowing  Notifications: —

 (i)  G.S.R.  290,  dated  the  5th
 March,  960  making  certain
 amendment  to  the  Wheat
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 Urgent  Public

 Importance
 (Uttar  Pradesh)  Second  Price
 Control  Order,  +1959;  and

 (ii)  G.S.R.  3i5,  dated  the  9th
 March,  960  making  certain
 amendment  to  the  Uttar  Pra-
 desh  Paddy  and  Rice  (Restric-
 tion  on  Movement)  Order,
 ‘1958,  [Placed  in  Library.  See
 No,  LT-994/60.]

 MESSAGE  FROM  RAJYA  SABHA

 Secretary:  Sir,  I  have  to  report  the
 following  message  rcceived  from  the
 Secretary  of  Rajya  Sabha:

 ‘In  accordance  with  the  provisions
 of  sub-rule  (6)  of  rule  62  of
 the  Rules  of  Procedure  and
 Conduct  of  Business  in  the
 Rajya  Sabha,  I  am  directed  to
 return  herewith  the  Appro-
 priation  (Vote  on  Account)
 Bill,  1960,  which  was  passed
 by  the  Lok  Sabha  at  its  sitting
 held  on  the  l0th  March,  1960,
 and  transmitted  to  the  Rajya
 Sabha  for  its  recommendations
 and  to  state  that  this  House
 has  no  recommendations  to
 make  to  the  Lok  Sabha  in
 regard  to  the  said  Bill.”

 CALLING  ATTENTION  TO  A
 MATTER  OF  URGENT  PUBLIC

 IMPORTANCE
 OMISSION  IN  COMMUNIQUE  ISSUED  BY
 Wortp  BANK  OF  INDIA’S  CONTRIBU-

 TION  TO  INDUS  DEVELOPMENT  FUND

 Shri  S.  M.  Banerjee  (Kanpur):
 Under  rule  197,  I  beg  to  call  the  atten-
 tion  of  the  Minister  of  Irrigation  and
 Power  to  the  following  matter  of
 urgent  public  importance,  and  I  request
 that  he  may  make  a  statement  there-
 on:—

 “The  omission  in  the  commu-
 nique  issued  by  the  World  Bank, of  India’s  large  contribution  to  the
 Indus  Development  Fund.”.



 sgi  Calling  Attention  to  a
 .  Matter  of  Urgent  Pub-

 lic  Importance
 The  Minister  of  Irrigation  and

 Power  (Hafiz  Mohammad  Ibrahim):
 ‘The  Government  of  India  have  seen  the
 announcement  made  by  the  World
 Bank  on  Ist  March,  1960,  which  refers
 inter  alia  to  the  current  negotiations
 for  the  conclusion  of  a  water  treaty
 between  India  and  Pakistan  in  settle
 ment  of  the  Indus  waters  question  and
 the  Bank’s  finance  plan  and  the  parti-
 cipation  of  various  friendly  govern-
 ments  in  this  plan.

 2.  The  Bank’s  finance  plan  is  related
 to  the  system  of  works  to  be  construct-
 ed  which  would  provide  not  only
 replacement  from  the  three  western
 rivers  of  supplies  to  meet  the  irrigation
 uses  in  those  areas  of  Pakistan  which
 have  hitherto  depended  on  supplies
 from  the  three  eastern  rivers,  but  also
 further  substantial  additional  irriga-
 tion  developments  and  development  of
 important  hydro-electric  potential.
 These  works  would  also  make  an
 important  contribution  to  soil  reclama-
 tion  and  drainage  in  Pakistan.

 3.  The  Government  of  India  are
 grateful  to  the  Bank  for  the  strenuous
 efforts  they  have  made  and  are  making
 for  the  settlement  of  the  Indus  Waters
 question  and  are  also  glad  that  friend-
 ly  governments  are  assisting  in  the
 implementation  of  the  Bank’s  finance
 plan.

 4.  The  Bank’s  finance  plan  of  1,000
 million  dollars  is  mainly  for  works  in
 Pakistan  and  it  does  not  include  works
 under  construction  in  India,  like  the
 Bhakra  project  and  the  Rajasthan
 Canal  Project,  which  are  necessary  to
 enable  India  to  utilise  the  waters  of
 the  eastern  rivers  and  on  which  we  are
 -ourselves  spending  more  than  700  mil-
 lion  dollars.

 5.  The  Bank's  finance  plan  is,  as
 Stated  in  the  Bank  announcement,  con-
 tingent  on  the  ratification  of  the  Water
 Treaty  now  under  negotiation.  While
 it  is  implicit  in  India’s  acceptance  of
 the  Bank  proposal  of  954  that  it  will
 make  some  contribution  to  meet  the

 -cest  of  constructing  replacement  works,
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 the  question  of  making  such  a  contri-
 bution  will  arise  only  when  full  agree-
 ment  is  reached  on  the  transitional
 arrangements,  limited  essential  uses  in
 India  of  the  waters  of  the  Western
 rivers  and  other  questions  which  are
 at  present  being  discussed  in  Washing-
 ton.  While  the  Government  of  India
 hope  that  the  current  negotiations  will
 lead  to  an  early  settlement  they  consi-
 der  it  premature  to  specify  India’s  con-
 tribution  to  the  Bank’s  firknce  plan  at
 this  stage.

 12.22  hrs.

 STATEMENT  RE.  ALIGARH
 MUSLIM  UNIVERSITY  INQUIRY

 COMMITTEE
 The  Minister  of  Education  (Dr.  K.  L.

 Shrimali):  During  the  course  or  the
 discussion  on  the  adjournment  motion
 yesterday,  I  had  promised  to  make  a
 statement  pertaining  to  the  affairs  of
 the  Aligarh  Muslim  University.  As  the
 House  is  already  aware,  the  present
 situation  in  the  Muslim  University  of
 Aligarh  has  arisen  out  of  a  state  of
 affairs  persisting  over  a  fairly  long
 period  and  I  would  like  the  House  to
 bear  this  aspect  in  mind.  I  shall  make
 a  brief  reference  to  this  historical
 background.  In  March  +1953,  the  Comp-
 troller  and  Auditor-General  forwarded
 to  the  Ministry  of  Education  a  copy  of
 the  preliminary  audit  report  on  the
 accounts  of  the  University  submitted
 by  the  Accountant-General,  Uttar  Pra-
 desh.  The  report  revealed  certain  acts
 of  embezzlement,  defalcation,  misap-
 propriation  and  tamovcring  with  the
 University’s  records.  The  Comptroller
 and  Auditor-General  had  suggested
 that  a  departmental  inquiry  should  be
 conducted  in  respect  of  the  irregulari-
 ties  brought  out  in  the  audit  report.
 The  University  was  thereupon  request-
 ed  to  say  what  action  it  proposed  to
 take  on  the  report  specially  regarding
 the  suggestion  that  an  inquiry  should
 be  conducted.  The  burden  of  the  Vice-
 Chancellor’s  reply  was  that  the  so-
 called  irregularities  appeared  to  be  a
 result  of  defective  system  of  account-
 ing  and  the  real  requirement  was  to
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 bring  the  system  of  accounting  up-to-
 date.  He  also  explained  that  the
 objections  were  only  rough  objection
 notes.  The  Education  Ministry,  how-
 ever,  was  of  the  opinion  that  the  irre-
 bularities  brought  out  were  of  a  serious
 nature  and  could  not  be  dismissed  as
 merely  errors  arising  out  of  a  defective
 system  of  accounting.  It  was  also  re-
 marked  that  the  auditor’s  well-docu-
 mented  charges  could  not  be  dismissed
 as  rough  objection  notes.  It  was  felt
 that  an  independent  inquiry  was  im-
 perative  in  the  circumstances  and  that
 ‘in  such  matters  it  would  be  best  if  the
 University  itself  took  steps  to  put  its
 house  in  order  instead  of  the  Visitor
 being  advised  to  appoint  a  Committee.
 The  matter  was  then  considered  by  the
 Finance  Committee  of  the  University
 at  its  special  meeting  on  the  3lst  May,
 1953,  when  it  was  decided  to  set  up
 such  a  committee  comprising  three
 members.

 In  May  ‘1954,  an  enquiry  was  made
 from  the  University  regarding  the
 Report  of  the  Committee.  Subsequent-
 ly  the  University  was  asked  several
 times  to  indicate  the  action  taken  by  it
 to  settle  the  various  Audit  objections.
 The  University  informed  Government
 on  1-6-1955  that  all  possible  steps  were
 being  taken  to  reply  to  the  Audit
 objections  and  a_  consolidated  report
 indicating  the  action  taken  would  be
 sent  as  soon  as  the  replies  were  ready.
 The  University  started  sending  replies
 to  the  Audit  objections  in  instalments
 beginning  in  June  955  and  ending  in
 March  1958,

 In  June  ‘1956,  the  Ministry  of  Edu-
 cation  wrote  to  the  Vice-Chancellor
 enquiring,  inter  alia,  whether,  in  view
 of  the  fact  that  the  Committee  appoint-
 ed  by  the  University  had  neither  met
 nor  had  been  wound  up,  it  was  pro-
 posed  to  entrust  the  first  Audit  Report
 on  its  accounts  for  1951-52  and  1952-53.
 to  a  Committee  and  submit  its  report
 to  Government.

 Mr.  Speaker:  It  seems  to  be  a  long
 statement.

 Shri  Braj  Raj  Singh  (Firozabad):
 Let  us  hear  it.  It  may  continue  to  be
 read.
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 (Basirhat):  This  could  have  been  cir-
 culated  and  we  could  have  read  it.  But
 now  there  is  no  time,  because  the  dis-
 cussion  on  the  Demands  of  the  Ministry
 is  taking  place  today.  So,  it  may  be
 read  out  now.

 Shri  Supakar  (Sambalpur):  It  will
 be  of  no  use  if  it  is  circulated  to  us,
 instead  of  being  read  by  the  Minister
 now,  because  we  are  going  to  discuss
 the  Ministry’s  Demands  today.

 Mr.  Speaker:  All  right.

 Dr.  K.  L.  Shrimali:  The  University
 replied  in  July  95¢,  that  the  Com-
 mittee  had  not  been  able  to  function
 and  that  the  University  would  conse-
 quently  make  its  own  efforts  to  reply
 to  the  Audit  note  and  bring  about  im-
 provements  in  the  accounts.  The  Uni-
 versity  also  intimated  the  appointment
 of  an  expert  Technical  Committee  tn
 report  on  the  building  activities  in  the
 Engineering  College  carried  out  ducing
 the  period  covered  by  Audit.

 After  detailed  examination  of  Audit
 objections  and  the  replies  given  by  the
 University,  the  Ministry  stressed  on  the
 University  in  April  957  the  need  for
 tighter  financial  control.  In  reply,  the
 Vice-Chancellor  said  on  (25-4-1957,
 that  he  was  acutely  conscious  of  the
 fact  that  the  accounting  system  of  the
 University  was  urgently  in  need  of
 reforms  and  that  the  many  irregulari-
 ties  pointed  out  in  the  Audit  notes,
 year  after,  required  serious  attention.
 The  Ministry  kept  on  reminding  the
 Vice-Chancellor  demi-officially  and  was
 informed  by  the  Pro-Vice-Chancellor
 in  February  958  of  the  position  regard-
 ing  the  outstanding  Audit  objections
 for  the  years  1951-52,  1952-53,  and
 1953-54,

 In  September  1958,  a  nomince  of  the
 Visitor  on  the  Finance  Committee  of
 the  University  was  directed  to  prepare
 a  note  on  the  position  of  financial
 transactions  and  maintenance  of
 accounts  of  the  University.  He  sub-
 mitted  a  note  in  September  1959.
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 The  Government  concluded  from  this

 note  thal  a  thorough  ard  detailed  in-
 quiry  was  necessary  to  examine  the
 manner  in  which  the  University  had
 dealt  specifically  with  the  Audit  objec-
 tions  and  to  generally  examine  the
 financial  affairs  of  the  University.
 Since  a  number  of  serious  complaints
 had  also  been  received  about  the  irre-
 gular  appointments  by  the  University,
 out-of-turn  and  unmerited  promotions
 and  the  absence  of  a  uniform  standard
 for  purposes  of  admissions  to  various
 courses,  it  was  felt  that  the  proposed
 inquiry  might  be  directed  to  cover
 these  matters  also.  In  the  light  of
 these  facts,  it  was  decided  that  the
 Visitor  might  be  requested  to  order
 such  an  inquiry,  and  {he  names  were
 also  finalised.  It  was  at  this  stage  that
 I  received  a  letter  from  the  Vice-
 Chancellor  of  the  University  in  which
 he  stated  that  a  Committee  of  Inqu'‘ry
 appointed  by  the  Visitor  was  tradi-
 tionally  associated  in  the  public  mind
 with  cases  where  the  Vice-Chancellor
 or  the  Executive  Council  or  both  had
 proved  to  be  utterly  incapable  or  ir-
 responsible  and  that  it  would  be  very
 unfair  to  expose  the  Vice-Chancellor
 and  the  Executive  Council  to  such
 allegations  by  appointing  a  Visitor's
 Committee.  He  pleaded  with  me  that
 an  Inquiry  Committee  on  behalf  of  the
 Visitor  might  not  be  appointed  and  that
 instead,  the  Executive  Council  of  the
 University  might  be  allowed  to  appoint
 such  a  Committee.  The  Vice-Chancel-
 lor  made  an  offer  that  the  names  and
 terms  of  reference  may  be  approved  by
 me.  The  Vice-Chancellor  felt  very
 strongly  that  the  appointment  of  a
 Committee  of  Inquiry  by  the  Visitor
 would  give  the  University  a  bad  name
 in  advance.

 l  had  not  the  slightest  desire  to  cause
 any  embarrassment  to  the  University
 and  I  wanted  to  accommodate  them  to
 the  maximum  extent,  provided  I  was
 assured  that  an  impartial  and  indepen-
 dent  inquiry  would  be  made  into  the
 matter  which  the  Government  of  India
 had  in  mind.  Since  the  Vice-Chancel-
 lor  had  offered  to  abide  by  my  advice
 with  regard  to  the  personnel  of  the
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 Committee  and  its  terms  of  reference,
 I  agreed  that  instead  of  a  Visitors
 Committee,  the  Executive  Council  of
 the  University  might  appoint  such  a
 Committee,  and  passed  on  the  names
 of  members  and  the  terms  of  reference
 to  the  Vice-Chancellor,  as  desired  by
 him.  The  Executive  Council  of  the
 University  then  unanimously  passed  a
 Resolution  on  the  44  of  December,
 1959,  appointing  a  Committee  to  take
 the  necessary  steps  for  the  setting  up
 of  an  impartial  and  independent  Com-
 mittee  to  inquire  into  the  working  and
 affairs  of  the  University  and  to  lay
 down  its  terms  of  reference.  This
 Committee  then  took  the  necessary
 steps  and,  as  we  all  know,  the  Chatter-
 ji  Committee  came  to  be  appointed
 with  the  terms  of  reference  already
 made  public.

 After  appointment  of  this  Committee,
 as  far  as  I  was  concerned,  I  was  con-
 tent  to  await  the  report  of  the  Com-
 mittee.  In  fact,  I  felt  that  although  I
 had  ensured  an  impartial  and  indepen-
 dent  inquiry,  I  had  also  been  able  to
 accommodate  the  University  to  the
 maximum  extent  possible.  This  appear-
 ed  to  be  a  satisfactory  solution.  In  a
 worsening  atmosphere  of  charges  and
 counter-charges,  it  was  essential  to  set
 up  an  independent  and  impartial  Com-
 mittee  of  Inquiry  and  to  await  its
 findings  before  passing  any  judgment
 on  any  issue  one  way  or  the  other.

 It  was  for  this  reason  and  in  this
 spirit  that  during  the  half-hour  dis-
 cussion  which  was  raised  in  the  Lok
 Sabha  by  Shri  Prakash  Vir  Shastri  on
 the  2nd  of  March,  1960,  I  maintained
 that  it  was  not  possible  for  me  either
 to  accept  or  to  deny  the  various  alle-
 gations  made  by  Shri  Shastri.  I  con-
 veyed  to  the  House  that  the  right
 course  would  be  to  await  the  report  of
 ihe  Committec.  The  Deputy-Speaker
 also  observed  that  it  would  be  better
 to  wait  till  the  Committee  had  investi-
 gated  the  complaints.

 I  shall  now  refer  to  the  resignation
 of  the  Committee  of  Inquiry.  In  a
 letter,  dated  ]]th  of  March,  1960,  ad-
 dressed  to  the  Vice-Chancellor,  the
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 members  of  the  Inquiry  Committce  set
 up  by  the  Executive  Council  of  the
 Aligarh  Muslim  University,  communi-
 cated  their  decision  to  resign  and  re-
 quested  the  University  that  the  resig-
 naticn  mez,  ke  uccepted  with  imme-
 diate  effect.

 A  copy  of  the  letter  addressed  to  the
 Vice-Chancellor  was  sent  to  me  by  the
 Chairman  of  the  Committee.  The  letter
 stated  that  the  resignation  was
 prompted  by  the  statement  issued  to  the
 Press  by  the  Vice-Chancellor  which,
 according  to  the  members  of  the  Com-
 mittee,  had  made  it  impossible  for
 them  to  carry  out  the  duties  assigned
 to  them  under  the  terms  of  reference.
 I  have  no  information  with  regard  to
 the  action  taken  by  the  University  on
 this  resignation.

 In  the  meantime,  a  copy  of  the
 Muslim  University  gazette,  dated  the
 8th  of  March,  1960,  has  come  to  my
 notice.  In  this  gazette,  the  Vice- Chancellor  has  characterised  the
 charges  against  the  University  as  base-
 less  and  as  a  “travesty  of  facts”.  This
 gazette  is  a  registered  paper  issued
 under  the  authority  of  the  Vice-Chan-
 cellor.  Page  2  of  the  same  gazette  con-
 tains  a  statement  hy  Shri  A.  N.
 Khwaja  wherein  he  refers  to  the  pur-
 chase  of  certain  plots  of  iand  belong-
 ing  to  his  wife  by  the  University
 authorities.  In  this  statement,  Shri
 Khwaja  has  made  out  that  I  was  in
 full  possession  of  certain  information
 which  completely  exonerated  him  and
 that  I  did  not  place  before  this  House.
 I  do  not  wish  at  this  stage  to  comment
 on  the  propriety  of  the  act  of  a  Central
 University  permitting  its  gazette  to  be
 used  as  an  agency  for  assailing  the  con-
 duct  of  the  Union  Minister  of  Educa-
 tion  or  challenging  his  bona  fides.  From
 time  to  time,  the  Ministry  of  Education
 has  been  asking  for  information  from
 the  University  authoritics  on  several
 points.  It  is  true  that  in  connection
 with  a  starred  question  tabled  by  Shri
 Prakash  Vir  Shastri  which,  if  admitted,
 would  have  been  answered  on  the  JJth
 March,  1960,  certain  information  was
 received  in  the  Ministry  on  the  29th
 of  February,  1960,  which,  among  cther
 things,  dealt  with  the  question  of  the
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 ever,  it  will  be  appreciated  that  I  could
 not  possibly  have  been  aware  of  the
 details  pertaining  to  the  specific  cases
 which  Shri  Shastri  brought  tuo  light  in
 the  course  of  the  discussion.  It  would
 have  been  imprudent  for  me  to  refuse
 or  to  accept  the  specific  allegations
 made  by  Shri  Shastri  on  the  basis  of
 information  supplied  by  the  University
 from  time  to  time,  under  various  refer-
 ences  from  the  Ministry.  It  would  also
 have  been  improper  for  me  to  pick  and
 choose  among  the  various  allegations
 for  purposes  of  refutation  or  accept-
 ance.  The  House  would  remember
 that  the  Deputy-Speaker  had  held  that
 any  answers  given  by  me,  at  that  time,
 in  the  House,  would  hve  been  based
 on  the  information  supplied  by  the
 Vice-Chancellor  and  he  wondered  whe-
 ther  such  a  statement  would  be  accept-
 able  to  the  House.  The  Deputy-Speaker
 also  held  that  before  the  report  is  re-
 ceived  from  the  Committee,  I  could
 not  be  in  a  position  to  answer  any  of
 the  allegations.  He  further  observed
 that  the  House  would  have  definite  and
 positive  answers  to  specific  allegations
 after  the  Inquiry  Committee  had  sub-
 mitted  its  report.

 Also,  any  refutation  or  acceptance  of
 allegations  by  me  without  an  indepen-
 dent  inquiry  would  have  amounted  to
 pre-judging  of  the  issues  on  which
 ground  the  Committee  has  since  re-
 signed.  It  will  be  observed  that  I  tried
 to  avoid  precisely  that  which  the  Press
 statement  of  the  Vice-Chancellor  has
 now  unfortunately  precipitated.  It  is
 not  for  me  to  sit  in  judgment  upon  this
 action  of  the  Committee.  It  was  an
 independent  body  of  persons  and  sure-
 ly  it  could  be  trusted  to  take  an  inde-
 pendent  decision.

 Finally,  I  would  like  to  inform  the
 House  that  on  some  of  the  issues  in
 which  specific  inquiry  had  been  ad-
 dressed  to  the  University  at.  my  ins-
 tance,  various  contradicis7,  and  con-
 flicting  replies  have  been  received  from
 it.  I  have,  therefore,  been  hesitant  to
 communicate  any  information  to  this
 House  which  may  tend  to  give  an  im-
 pression  as  if  the  information  supplied
 by  the  University  had  been  examined
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 and  found  correct  and  satisfactory  by
 the  Government.  It  was  in  this  back-
 ground  that  I  pleaded  before  this
 House  that  we  should  wait  till  an  inde-
 pendent  and  impartial  body  had  en-
 quired  into  the  facts  and  given  its
 findings.

 You  are  also  aware,  Sir,  that  I  was
 reluctant  to  have  a  half-an-hour  dis-
 cussion;  but  you  ruled  me  out  and  had
 suggested  that  the  discussion  should  be
 allowed.

 In  the  end,  I  wish  to  say  that  I  have
 been  personally  very  unhappy  at  the
 state  of  affairs  which  has  led  to  the
 present  situation  in  the  Aligarh  Mus-
 lim  University.  ‘The  Muslim  Univer-
 sity  at  Aligarh  is  one  of  our  great  na-
 tional  institutions  and  its  ideals  and
 traditions  are  a  part  of  our  national
 life.  No  well-wisher  of  the  University
 will  resent  measures  which  are  intend-
 ed  to  improve  the  financial  practices
 and  administrative  methods  of  the
 University.  An  open  and_  impartial
 investigation  of  allegations  can  do  no
 harm;  indeed  it  will  help  in  clearing
 the  atmosphere  and  establishing  the
 truth.  It  is  my  fervent  hope  that  all
 those  who  have  the  good  of  the  Uni-
 versity  at  heait  will  co-operate  and
 work  together  in  helping  the  Univer-
 sity  to  play  its  great  role  in  our
 society.  Let  us  approach  this  task  in

 a  spirit  of  understanding  and  sympathy
 and  with  a  determination  to  do  what  is
 right  and  constructive.  I  would  appeal
 to  all  sections  of  the  House  to  eschew
 mutual  recriminations  or  partisan  con-
 siderations  in  dealing  with  the  affairs
 of  a  University  which  means  so  much
 to  all  of  us  and  to  which  we  all  wish
 great  prosperity  and  strength.

 Shri  Braj  Raj  Singh:  May  I  ask  a
 question  whether  the  Minister  has  now
 decided  to  appoint  a  Visitor's  Com-
 mittee  to  go  into  the  affairs  of  the
 University  since  this  committee  has
 resigned?

 Mr.  Speaker:  Just  now  when  I  want-
 ed  the  hon.  Minister  to  read  an  extract
 or  a  summary,  hon.  Members  wanted
 this  to  be  read  because,  as  we  are
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 taking  the  Demands  for  Grants  for
 Education  today,  this  will  give  them  an
 idea  as  to  what  is  exactly  happening
 there.  Hon.  Members  will  have  ample
 opportunity  to  make  suggestions  and
 ask  questions.  (Interruptions.)

 Order,  order.  Hon.  Members  ought
 not  to  stand  when  J  am  on  my  legs.
 We  have  full  five  hours  for  the  dis-
 cussion.  Hon.  Members  may  take  up
 the  various  aspects  of  it  and  put  ques-
 tions  and  the  hon.  Minister  will  answer
 nl:  those  points  later  on.

 The  hon.  Minister  referred  to  my
 having  allowed  a  half-an-hour  discus-
 sion.  For  a  number  of  months,  Shri
 Prakash  Vir  Shastri  had  been  tabling
 questions  about  the  Aligarh  Muslim
 University.  I  did  not  want  to  allow
 questions  relating  to  an  autonomous
 body,  particularly,  a  body  of  the  cha-
 racter  of  a  University.  But,  later  on,
 when  it  came  to  my  notice  that  a  com-
 mittee  was  appointed  by  the  Vice-
 Chancellor  ६0  go  into  this  question,  I
 thought  there  was  some  truth  in  the
 allegations.  But,  when  the  allegations
 were:  agains!  the  Vice-Chancellor  and
 the  management  there,  I  wanted  to
 know  what  exactly  the  Ministry  was
 doing.  Under  these  circumstances,  at  a
 late  stage,  I  allowed  the  half-an-hour
 discussion  to  take  place  here.  After
 all,  what  has  happened  has  made  it  a
 little  clearer  and  I  am  sure  the  hon.
 Minister  will  take  further  steps  in  this
 matter.  I  am  not  going  to  allow  ques-
 tions  on  the  statement.

 Shri  Braj  Raj  Singh:  Sir,  my  ques-
 tion  does  not  relate  to  the  statement
 he  has  read  out  just  now.  It  relates  to
 the  half-an-hour  discussion  which  was
 held  the  other  day.  He  said  that  since
 the  Enquiry  Committee  was  seized  of
 the  matter,  the  appointment  of  a
 Visitor’s  Committee  was  not  consider-
 ed.  Now  that  this  committee  has  re-
 signed  I  want  to  know  whether  the
 hon.  Minister  is  prepared  to  appoir.t
 that  committee.

 Shri  Rajendra  Singh  (Chapra):  I
 had  given  notice  of  an  adjournment
 motion  yesterday  and  it  was  in  res-
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 ponse  to  that  that  the  hon.  Minister  of
 Education  promised  to  lay  a  statement
 -on  the  Table  of  the  House.  As  you  are
 aware,  Sir,  the  reputation  of  a  national
 University  is  involved....

 Mr.  Speaker:  Is  the  hon.  Member
 going  to  be  the  spokesman  of  his
 party?

 Shri  Rajendra  Singh:  I  simply  sub-
 mit  that  separate  time  may  be  ear-
 marked  for  the  discussion  of  this
 issue.  It  is  very  important.  The  five
 hours  allotted  for  the  Demands  for
 ‘Grants  is  not  enough  to  discuss  this
 issue.

 Mr.  Speaker:  Let  me  consider.

 Shrj  Rajendra  Singh:  There  should
 ‘be  at  least  one  hour  separately  for  it.

 Mr.  Speaker:  Out  of  this  one  hour
 ™ay  be  taken  and  not  beyond  that.

 Shri  Rajendra  Singh:  Some  time
 should  be  given  to  me  also,  Sir.

 Shrimati  Renuka  Ray  (Malda):  Will
 the  Aligarh  University  be  taken  up
 ‘separately?

 Mr.  Speaker:  No.  no.  I  am_  not
 ‘going  to  extend  the  time.  There  are
 ‘six  hours  allotted  for  these  Demands.
 .Any  hon,  Member  who  wants  to  speak
 about  the  Aligarh  University  also  may
 ‘do  so,  Shrimati  Renu  Chakraverty.

 DEMANDS*
 Ministry  OF  EDUCATION

 Demand  No.  3—MINISTRY  OF
 EDUCATION

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 ‘Rs.  38,83,000  be  granted  to  the

 “*Moved  with  th
 49  (Ai)  LSD—4
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 President  to  complete  the  sum
 Necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  Day  of  March,  ‘1981,  in
 respect  of  Ministry  of  Education”.

 DemanD  No.  ]4—EbDUCATION

 Mr.  Speaker:  Motion  moved:

 “That  a  sum  not  exceeding
 Rs.  32,67,86,000  be  granted  to  the
 President  to  complete  the  sum
 Necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3lst  Day  of  March,  ‘1961,  in
 respect  of  Education”.

 DEMAND  No.  5—MISCELLANEOUS  Ds-
 PARTMENTS  AND  OTHER  EXPENDITURE
 UNDER  THE  MINISTRY  OF  EDUCATION

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  3,50,48,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  wlll  come  in  course  of
 payment  during  the  year  ending
 the  3lst  Day  of  March,  ‘1961,  in
 Tespect  of  Miscellaneous  Depart-
 ments  and  other’  expenditure
 under  the  respect  of  Ministry  of
 Education”.

 Demanp  No.  09—Capitat  OuTLay  oF:
 tHE  MINISTRY  OF  EDUCATION

 Mr.  Speaker:  Motion  moved:
 “That  a  sum  not  exceeding

 Rs.  -20,91,000  be  granted  to.the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending

 ‘the  3lst  Day  of  March,  96],.in
 respect  of  Capital  Outlay  of  the
 respect  of  Ministry  of  Education”.
 Mr.  Speakér:  Regarding  the  De-

 mands  that  are  taken  up,  namely,  Nos.
 13,  oo  I5  and  09  relating  to  ‘the
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 Ministry  of  Education,  93  cut  motions
 have  been  tabled:  to  these‘  Demands.  I
 would  request  the  hon.  Members  who
 are  in  their  5९४५5  Hére  to  9885  on  to
 the  Table  the  cut  motions  they  would
 like  to  have  discussed  or  placed
 before  the  House  for  the  purpose  of
 voting  one  way  or  the  other.  The
 time-limit  for  speeches  would.usually
 be  fifteen  minutes  except  in  the  case
 of  persons  who  are  Leaders  of
 Groups.

 Shri  5.  L.  Saksena  (Maharajganj):
 Two  of  my  cut  motions  are  not  in  the
 printed  list.  I  gave  them  yesterday
 but  they  are  not  in  the  list.

 Mr.  Speaker:  If  he  has  given  them
 yesterday,  I  will  consider  them.  He
 may  indicate  the  cut  motion  which
 he  wants  to  press  or  to  discuss.  Now,
 Shrimati  Renu  Chakravartty.

 Shrimati  Renu  Chakravartty  (Basir-
 hat):  Sir,  the  Education  Ministry  is
 entrusted  with  building  up  the  human
 base  on  which  the  entire  edifice  of
 development  has  to  rise.  Yet,  Sir,
 whichever  aspect  of  the  Ministry  we
 try  to  examine,  we  find  that  there  is
 8  dismal  failure  in  achieving  the  tar-
 gets,  very  important  targets  set  down
 by  the  Constitution  as  well  as  by  the
 Plans.

 In  discussions  relating  to  this  Min-
 istry  the  foremost  difficulty  we  face  is
 that  we  are  not  given  any  statistical
 material.  We  have  a  big  report  here
 but  if  you  analyse  it  and  if  you  want
 to  know  what  has  been  the  increase
 in  ‘the  number  of  schools  or  school-
 going  children  or  what  have  been  the
 difficulties  facing  various  aspects’  of
 clemehtary,  secondary  or  university
 education,  you  get  nothing.  In  the  end,
 on  the  statistical  work  undertaken  by
 the  Ministry  we  find  that  it  admits
 that  none  of  the  State  Governments
 have  replied  to  them.  They  have  not
 been  uble  to  collect  the  statistical
 material  and  so  we  are  unable  to  eva-
 Juate  whether  the  promises  made  last
 year  have  been  fulfilled  this  year  and
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 how  far,  #f  any,  “thére  ‘is  a  shortfall.
 On  the  question  of*@lementary  eduta-
 tion  grants  given  to’  the  States,  what
 is  the  shortfall?  I  tried  to  look  into
 the  papers  but  I  have  not  been  able
 to  find  out  what  has  been  the  revised
 estimate  in  respect  of  the  grants  to
 State  Governments  for  Centrally  aid-
 ed  schemes  of  elementary  education
 or  even  secondary  education  and  what
 has  been  the  shortfall.  Have  the  States
 been  able  to  utilise  all  the  aid  given
 by  thé’  Centre?  What  is  the  difficulty
 This  information  is  not  available.
 Therefore,  it  is  difficult  for  us  to  find out  why  the  Directive  Principle  of

 ur  Constitution  for  compulsory  pri-
 mary  education  within  ten  years  has
 not  been  achieved.  We  have  failed  to.
 do  what  has  been  set  out  in  the  Con-
 stitution.  Then,  the  revised  targets
 were  that  by  the  end  of  the  Third
 Plan  we  were  supposed  to  have  com-
 pulsory  education  for  all  boys  and
 girls  up  to  the  age  of  l]  years.  But
 what  has  been  the  growth?  The  First
 Plan  target  was  that  60  per  cent.  of
 the  6—I]  age  group  would  be  covered
 but  the  achievement  has  been  only
 6l.  per  cent.  We  have  no  figures  about
 the  Second  Plan  and  are  unable  to:
 judge  things.  I  have  tried  in  vain  to
 find  out  what  has  been  achieved  in
 these  three  or  four  years.  But  if  I
 take  what  has  been  achieved  between
 55-56  and  56-57,  I  find  that.  there  is.
 not  more  than  a  ten  lakhs  increase  per
 year.  If  that  is  the  rate,  I  do  not  know
 when  we  shall  reach  the  stage  of  com-
 pleting  the  age-group  of  6—l4,  which
 was  supposed  to  be  finalised  sometime
 after  the  Third  Plan.  Compulsory  and
 free  primary  education  of  children  of
 the  6-14  age  group  is  one  of  the  most
 important  things.

 Tt  was  stated  earlier  that  the  State
 Governments  were  not  able  to  utilise
 some  of.  the  grants  given  by  the  Cen-
 tre  because  the  Plan  was  just  being:
 set  in  motion.  What-is  the  perform-
 ance  now?  We  find  a  pecoliar  situa-
 tion  where  the  Ministry  comes  for-
 ward  and  admits  its  failure  to  live  up
 to  the  expectations  contained  in  the
 Constitution  that  within  ten  years  we-
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 will  have  free  elementary  education.
 We  are  revising  the  targets.  In  the
 Second  Plan,  elementary  education
 gets  a  smaller  allocation  than  in  the
 First  Plan—Rs.  89  crores  compared  to
 Rs,  93  crores.  While  Rs.  28  crores  are
 allotted  for  the  rest—secondary,  uni-
 versity,  technical  and  miscellaneous—
 only  Rs.  89  crores  are  allotted  for  ele-
 mentary  education,  There  is  an  item
 ‘miscellaneous’  which  gets  Rs.  57

 poses.
 We  used  to  criticise  the  British  that

 they  had  a  lopsided  attitude  towards
 education.  The  most  important  aspect
 of  primary  education  was  given  the
 least  attention.  Now,  in  our  Second
 Plan  the  same  type  of  thing  is  hap-
 pening.  Even  if  you  take  the  total
 allocation  on  education,  out  of  a  total
 expenditure  of  Rs.  757  crores,  only
 Rs,  307  crores  will  be  spent  on  primary
 education—not  more  than  4]  per  cent.
 That  is  the  brightest  picture  that  we
 can  have.

 It  is  with  a  sense  of  grave  respon-
 sibility  that  we  say  that  this  is  an
 aspect  of  education  that  the  Central
 Government  has  not  given  sufficient
 importance.  In  the  report  we  are  told
 that  we  must  have  more  teachers,  and
 more  of  girls’  education.  Certainly.  I
 shall  take  them  up.

 They  say  that  the  model  legislation
 for  compulsory  free  education  is  being
 written  out  and  will  be  sent  on  to  the
 States.  We  do  not  know  when  this
 is  going  to  be  taken  up  or  implement-
 ed.  Something  is  going  to  happen  to
 Delhi  and  other  Union  Territories.
 When  and  how—we  do  not  know.  Not
 only  that.  Two  years  ago  the  Esti-
 mate:  Committee  prepared  a_  rather
 exhaustive  report  on  this  Ministry  for
 this  House.  They  congratulated  the
 Ministry  for  undertaking  the  All  India
 Educational  Survey.  Last  year  we
 were  told  by  the  Minister  that  every-
 thing  was  prepared  and  that  ,it  will
 be  laid  on  the  Table  of  the  House.  I
 do  not  remember  whether  it  has  been
 laid  on  the  Table  this  year.  I  was
 boking  into  the  new  publications  and
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 I  do  not  find  it  there.  What  is  the
 perspective?  What  is  the  planning  that
 is  going  on?

 On  the  eve  of  Independence  there
 were  only  36°3  per  cent.  of  the  chil-
 dren  between  6—ll  years  going  to
 school.  In  950-5l  it  was  4l  per  cent.
 and  in  1955-56.  it  was  5l  per  cent.  In
 full  five  years  there  has  been  only  a
 nine  per  cent.  increase  in  the  6—]  age
 group—not  to  speak  of  the  6—l4  age
 group.

 In  the  Second  Plan,  the  Estimates
 Committee  has  commented  that  the
 targets  have  been  fixed  very  low.
 Whether  we  are  going  to  attain  even
 this  is  a  matter  which  is  yet  to  be  seen
 and  I  have  not  been  able  to  get  a  clear
 picture  from  the  statistics  or  reports
 given  to  us.

 I  do  not  want  to  go  into  the  chequ-
 ered  career  of  this  elementary  educa-
 tion.  I  am  not  going  into  the  old
 report  of  the  Sargeant  Committee.  J
 am  taking  up  the  question  after  Inde-
 pendence  and  in  948  the  All  India
 Education  Conference  appointed  the
 Kher  Committee  and  it  had  put  certain
 targets—two  five  year  plans  and  one
 six  year  plan—so  that  forty  per  cent.
 of  the  6—l]l  age-group  children  would
 be  under  compulsory  education  in  the
 first  plan  and  in  the  second  plan  the
 entire  children  in  that  age-group
 would  be  put  under  free  compulsory
 primary  education.  If  that  has  been
 given  up  now,  the  new  target  is  still
 a  question  mark.

 Sir,  before  I  come  to  the  question  of
 teachers,  there  is  one  more  important
 recommendation  made  by  the  Esti-
 mates  Committee  to  which  I  would
 like  to  refer.  The  recommendation
 made  was  that  once  it  was  found  that
 a  backward  State  or  even  a  forward
 State  was  unable  to  utilise  the  grants
 given  by  the  Centre,  was  unable  to
 really  fulfil  the  targets  which  had  been
 set  down,  the  Ministry  should  have
 discussions  from  time  to  time  with  the
 Members  of  Parliament  representing
 that  State  so  that  at  least  there  might
 be  an  effort  both  from  the  represen-
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 tative,  of  the  public  as  well  as  the
 Ministry  to  help  the  State  Government
 to  go  forward.  I  do  not  think  any
 such  meeting  has  been  held  so  far.
 I  know  that  we  have  never  been  invit-
 ed  for  any  such  discussion.  I  suppose
 even  those  hon.  Members  coming  from
 the  so-called  backward  States—we  are
 all  coming  from  backward  areas,  but
 we  have  so  arranged  that  some  are
 known  as  forward  areas  and  others
 are  in  the  so-called  backward  areas—
 have  never  been  invited  to  any  such
 mecting.

 Now  I  come  to  the  question  of
 teachers,  I  would  like  to  say,  special-
 ly,  something  about  the  primary  school
 teachers.  I  have  no  time  otherwise  I
 could  have  taken  up  in  detail  the  ques-
 tion  of  secondary  schools  also.  Regard-
 ing  teachers,  there  is,  of  course,  a
 section  in  this  report  saying  that  we
 are  going  to  train  more  teachers,  That
 is  a  good  thing.  But,  Sir,  look  at  the
 economic  condition  of  primary  school
 teachers.  Wé  have  been  given  a  long
 index  of  the  new  scales  of  pay  for
 primary  school  teachers.

 '
 I  looked  into  the  scales  of  pay  which

 have  been  accepted  by  the  Govern-
 ment.  I  was  shocked  to  find  that  even
 today—let  us-not  talk  about  what  it
 was  ten  years  ago  when  the  value  of
 the  rupee  was  much  higher=an  un-
 tnained  teacher’  who  is  going  to  teach
 in  an  elementary  school  is  given  a  pay
 of  Rs.  25.  Rs.  28,  Sir,  is  not  even.  the
 price  of  a  maund  of  rice  of  the  worst
 quality  in  our  State.  That  is  what
 has  been  accepted  by  our  Government
 as  being  the  minimum  scale  of  pay.
 Theres,  of  course,  no  question  of  hav-
 ing’an  all-India  minimum  wage.  We
 talk  about  a  minimum  wage  for  agri-
 -ultural  labour,  but  we  cannot  have
 8  rhinimum  wage  for  even  our  primary
 school  teachers.

 -
 The  Estimates  Committee  has  re-

 marked  that  in  many  many  _  cases
 these  teachers  do  not  get  even  this
 salary  in  time  and  their  salaries  accu-
 mulate.  In  the  forward  States,  .  of
 caurae,  ‘they  are  going.  to  give  ‘Rs.  50

 m  ‘  $  3०६
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 as  the  minimum  pay  and  the  maximum
 that  they  will  get  at  the  end  of  their
 lives  is  Rs.  100.  This  is  the  colossal,
 princely  sum,  the  sum  of  Rs.  100,
 which  is  the  maximum  that  they  will
 get.  This  is  a  very  serious  state  of
 affairs.  I  am  afraid,  when  we  talk  of
 upgrading  of  schools,  when  we  talk
 of  students  having  more  discipline,  we
 havd  to  take  this  into  account  as  one
 of  the  most  important  things.

 Not  only  that,  all  States  have  not
 yet  utilised  the  assistance  given  by  the
 Centre  for  upgrading  the  scales  of  pay.
 We  have  not  been  able  to  make  out
 from  the  report  what  exactly  the  posi-
 tion  today  is,  and  what  are  the  States
 which  have  not  yet  utilised  the  Cen-
 tre’s  assistance  in  this  respect.  We
 hope  that  it  is  better  than  what  it
 was  two  years  ago.

 We  also  hope  that  the  Government
 will  pay  a  little  more  attention  to-
 wards  the  Estimates  Committee’s  pro-
 posal  regarding  additional  amenities
 for  this  cadre  of  people,  especially  free
 medical  attendance  and  free  education
 for  their  children  up  to  secondary
 schoo]  level.

 Now,  Sir,  I  come  to  a  very  important
 thing  and  that  is  about  university  edu-
 cation.  Actually,  Dr.  Shrimali  has
 been  in  this  position  as  the  Minister
 of  Education  at  a  period  when  the
 whole  question  of  universities  and
 their  administration  has  boiled  up  to
 bursting  point  and  we  find  the  undig-
 nified  spectacle  of  having  the  provin-
 cial  armed  constabularies  being  called
 into  university  after  universities.  We
 were  shocked  when  it  happened  at
 Banaras.  Now  it  has  happened  at
 Lucknow.

 Not  only  we,  Sir,  the  entire  country
 and  also  the  hon.  Members  in  thig
 House  fee]  that  there  saems  to  be  an
 attempt  even  on  the  part  of  the  Minr
 istry  itself  to  shield  unworthy  people.
 I  have  been  a  teacher:  in.a  university
 for  nine.  years.  I  am  also.  the  mother
 of  a  growing  son.  Therefore,  I  have

 wid  eo  ifs



 ‘
 5929  Demands

 felt  that  this  is  an  aspect  which  we
 cannot  just  brush  aside—student  in-
 discipline.  How  can  we  expect  the
 students  to  maintain  discipline  when
 we  ourselves  ‘are  indisciplined,  when
 we  sHicld  those  very  people  who—
 everybody  knows  including  the  stu-
 dents—have  behaved  in  an  unworthy
 way?  I  tell  you,’Sir,  the  students  now
 ‘are  far  more  intelligent  than  what
 we  were  when  we  were'students.  They
 var!  understand  ‘who  is  a  good  profes-
 sor“and  who  is  87980  préfessor,  who
 is  an  upright,  honést  and  Knowledge-
 able  person  and  who‘is  not.  *

 That  ig;  why  I  say  that  this  question
 of  student  indiscipline  has  to  be  con-
 sidered  inthe  background:  of  indisci-
 pline  amorg.  ourselves,  anrong  the
 authorities  of  the  universities  them-
 selves.  That  is  why  I  say  that  when

 ‘today  we  debate  on  this  subject  we
 have  to  take  ihtoconsideration~  the
 entire  question  ofthe  Banaras  Hindu
 University,  which  my  hon.  friend  Dr.
 Ram  Subhag  Singh  raised  in  this  very
 House  and  on  which  staunch  support

 -was  given  by  the  Union  Minister  of
 EducaticGA  to  people  who  by  his
 enquiry  hdve  been  found  today  to  be
 guilty  of  misuse  of  funds.

 This:  whole  question  of  zamindari
 bonds  reeks;  it  stinks,  so  to  say.  Those
 who  hame  been  shielded  are  the  people
 who  have  been  guilty,  who  are  now
 openly  known  as  people  in  the  group
 of  the  Vice  Chancellor,  this  very  Vice
 Chancellor  who,  I  remember,  Pandit
 Thakur,  Das  Bhargava...

 The  Minfaté  of  Education  (Dr.  K.  L.
 Shrimali):  May  I  just  interrupt  the
 hon.  Member?  is  not  true  to  say

 athat  I  supported  ie  Treasurer,  When
 this  question  ‘was  rai  pl  said  that  I
 will  not  protect  et  wilf  make  a
 Proper  enquiry.  The  hon.  Member
 should  be  fair  to  me  because  I  did
 fhake  that  enquiry  and  ‘I  placed  the
 true  facts  before  the  House.
 .g@Shrimati  Renu  Chakravartty:  I  am

 glad  that  the  true  facts  were  placed
 before  the  House.  After  all,  there  was
 8uich  a  concerted  demand  for  that.  A
 Vice  Chancellor,  a  man  who  should  be
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 above  everything,  a  person  whom
 everybody  should  respect  .(Inter-
 ruption).  If  I  use  that  word,  I  am
 afraid  the  hon.  Minister  would  be  a
 little  annoyed;  therefore,  I  do  not  want
 to  use  the  word  “honest”.  Respect  is
 something  that  comes  spontaneously;
 it  cannot  be  ordered,  it  cannot  be
 brought  about  by  some  fatwah.  Even
 a  departmental  enquiry  shows  _  this
 result.  With  what  face  can  we  turn
 to  the  students  and  say  that  they  are
 the  people  who  are  responsible  for
 indiscipline,  they  are  the  people  who
 are  creating  trouble.  I  do  not  say  that
 everything  is  right  with  them.  They
 might  have  done  many  wrong  things,
 but  let  us  first  look  at  ourselves.

 Now,  what  is  the  real  canker  in  uni-
 versity  life?  Today  there  is  the  ques-
 tion  of  the  Aligarh  University.  In
 the  Aligarh  University  also,  I
 do  not  say  that  things  are  right.
 There  87९  many  wrong  things  that
 must  have  happened.  Certain  things
 have  been  brought  up  here.  Some  of
 them  can  be  proved  other  disproved
 on  facts.  I  know  that  many  are  wrong.
 It  can  be  proved  very  easily  whether
 or  not  a  house  has  been  purchased  at
 a  higher  ‘price  or  not,  by  finding  out
 whether  a  similar  transaction  at  a  simi-
 lar  rate  is  taking  place  next  door  or
 not.  I  think  these  things  were  known
 to  the  hon.  Minister,  and  it  would
 have  been  right  for  him  to  have
 told  the  House  without  taking
 any  sides  that  he  had  received  a  note
 from  the  Vice  Chancellor  and  these
 were  the  facts  as  given  by  the  Vice
 Chancellor.

 Dr.  हू,  L.  Shrimali:  I  have  already
 explained  to  the  hon.  Member  that
 when  I  made  some  enquiries  from  the
 university  the  university  authorities
 gave  conflicting  reports.  In  view  of
 that  I  did  not  think  it  correct  to  clear
 up  all  the  allegations  on  the  floor  of
 the  House.  Moreover,  I  did  not  know
 what  the  hon.  Member,  Shri  Prakash
 Vir  Shastri  was  going  to  say  on  this
 matter,  because  this  discussion  arose
 out  of  a  Question  which  was  answered
 and  all  these  matters  were  not  there.
 Therefore,  it  was  not  possible  for  me
 to  clear  up  all  the  points.  The  Deputy-



 5937  Demands

 (Dr.  K.  L.  Shrimali  ]
 Speaker  also  agreed  that  it  was  not
 possible  for  me  to  clear  up  all  those
 Allegations  on  the  floor  of  the  House,
 especially  when  an  Enquiry  Committee
 was  constituted.  I  wish  the  hon.  Mem-
 ber  would  be  at  least  fair  to  me  in
 this  matter.

 Shrimati  Renu  Chakravartty:  Sir,
 this  is  a  technical  point.  I  do  not  say
 that  the  Ministry  should  take  sides  in
 the  matter  when  an  enquiry  is  being
 conducted.  I  have  read  through  the
 entire  debate  on  the  question  of  the
 Banaras  Hindu  University,  The  hon.
 Minister  was  actually  under  pressure
 when  he  was  asked  from  where  he
 got  the  information  regarding  the
 demonstration  of  students  in  front  of
 the  Registrar’s  house.  He  did  not  dis-
 close  it.  He  gave  an  entirely  one-
 sided  version  altogether.  Now,  Sir,
 here  is  an  enquiry.  I  do  not  demand
 that  he  should  take  sides.  But  it  would
 have  been  right  and  fair  for  him  to
 give  out  the  source  from  which  he
 got  those  facts.  Shri  Prakash  Vir
 Shastri  was  permitted  to  place  his  facts
 before  the  House.  If  he  had  not  been
 permitted  to  place  the  facts,  about  the
 Vice-Chancellor  before  the  House,  no-
 body  would  have  been  there  to  place
 those  facts.  Therefore,  it  was  right

 Dr.  K.  L.  Shrimali
 33  hrs.

 ‘
 Shrimati  Renu  Chakravartty:  Sir,

 I  am  not  yielding.  I  have  not  got
 much  time  and  there  are  many  more
 points  which  I  have  to  mention.

 Dr,  K.  L.  Shrimali:  The  point  is
 that  when  I  know  for  certain  that  the
 Vice-Chancellor  is  contradicting  him-
 self  about  certain  facts,  how  am  I  to
 say  in  this  House  what  the  truth  is?

 rose—

 Mr.  Speaker:  Let  her  pass  on  to
 another  point.

 Shrimati  Renu  Chakravartty:  This
 is  a''point  which  I  do  not  accept.  If
 he  had  placed  the  point  of  view  of
 the  Vice  Chancellor  ‘then  the  latter
 would  have  been  in  a  more  difficult
 position,  in  justifying  why  he  has  come
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 out  with  a  statement.  The  other  point
 of  view  was  not  placed  here.

 Now,  I  want  to  point  out  that  cer-
 tain  others  aspects  also  must  be  taken
 into  consideration.  We  have  seen  the
 terms  of  reference  of  the  committee.
 The  committee  has  resigned.  What  I
 want  to  say  is,  this  university  is  of
 national  importance  and  at  the  same
 time  it  is  a  university  which  has  a
 background,  a  difficult  background,  a
 background  of  communal  Muslim
 League  politics.  It  is  only  after  inde-
 pendence  that  there  was  some  effort
 to  change  it  towards  the  nationalist
 politics.  In  this  era,  we  have  seen
 nationalist  Muslims  coming  into  posi-
 tions  in  the  University.  We  have  seen
 one-third  of  the  staff  are  now  non-
 Muslims.  We  see  50  per  cent.  of  the
 students  are  also  non-Muslims,  Hap-
 pily  enough,  communal  hostels  have
 been  abolished  and  the  cultural  acti-
 vities  are  growing  a  pace.  These
 are  good,  but,  at  the  same  time,
 we  have  also  to  be  very  careful  because
 the  canker  of  communalism  has  not  died
 down  in  Aligarh  university.  That  is
 why  I  want  to  raise  another  point
 which  I  want  to  add  ‘to  the  terms  of
 reference  of  any  future  committee.  Let
 us  not  to  see  that  the  communal  virus
 lies  low.  It  is  a  matter  of  grave  con-
 cern  for  every  nationalist  person  who
 is  deeply  interested  in  having  ideals
 of  a  secular  education  being  imparted
 to  aur  children.  We  have  people  even
 in  high  positions—I  am  told  that  even
 the  Pro-Vice-Chancellor  is  an  ex-
 Razakkar,  a  person  who  defended  Hy-
 derabad  against  India  at  the  U.N.O.  in
 paris.  Iam  even  told  that  the  head  of
 the  department  of  Islamic  Theology
 recently  had  attended  a  conference  4n
 Education  of  Jamaiat-Ul-Islami  which
 the  Prime  Minister  says  is  a  dangerous
 organisation  to  the  whole  of  India  on
 education.

 We  find  that  today  theology  is  being
 utilized  to  be  taught  as.an  ideology;
 not  as  a  subject  of  general  theology
 but  as  an  ideology.  Books  on  social-
 ism  and  Islam  a¥e  taught  and  they  say
 that  all  socialisitt  and  socialistic’  theo-
 ries  are  bunk  and’  that  the  only  ‘real
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 socialism  is  Islam.  This  is  the  type  of
 education  that  is  going  on.  These  are
 things  that  will  also  have  to  be  enquir-
 ed  into  along  with  the  other  allega-
 tions.  I  say  that  a  definite  trend  to-
 wards  revivalism  of  Muslim  commu-
 nalism  is  going  on  there  and  it,,  is
 funny  enough  that  certain  Hindu  pro-
 fessors  are  a'so  connected  with  this  and
 that  certain  individuals  are  trying  to
 make  a  change  in  the  affairs  of  the
 university,  not  arising  out  of  any  prin-
 ciple;  but  unprincipled  alliances  are
 taking  place.  I  would  like  to  have  the
 facts  ascertained  from  the  point  of
 view  of  standards  of  the  university.
 whether  ‘the  ideals  of  secular  educa-
 tion,  of  good  standards  of  university
 education,  are  being  implanted.  From
 that  point  of  view,  all  irregularities,
 in  the  matter  of  appointments,  promo-
 tions  and  other  things  have  to  be  seen,
 and  that  is  Why  I  say  that  this  is  one
 of  the  most  important  térms  of  refer-
 encé  that  ought  to  be  included  for  any
 enquiry  committee  that  has  to  be  ap-
 pointed  to  go  into  ‘the  question  of
 Aligarh  university.
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 Thirdly,  I  come  to  Lucknow  univer-
 sity.  It  is  a  shocking  state  of  affairs.
 Inthis  university,  we  find  that  tume  and
 again,  whenever  there  is  an  executive
 qouncil  election;  there  are  writs  in  the
 Allahabad.  high  court,  by  one  faction
 agajnst.the  other.  I  have  been.  reading
 the,  National:Herald  and  they  openly
 state  that  the  Vice-Chancellor  is  under
 pressure  from  groups  in  the  ruling
 Party.  We  are  always  told  that  the
 Opposition  is  trying  to  fish  in  troubled
 waters  in  Lucknow  and.  Allahakad.
 My..hon.  friend  Shri  S.  L.,  Saksena  is
 looking  at  me.  He  knows  much.  more
 about  it.  We  find  that  it  is  the  ruling
 party  factions  who  are  creating  all  the
 trouble  in  the  universities.  It  is  all
 written  in  the  National  Herald.  Not
 only.  that.  We  find  that  very  -serious
 charges  and  counter-charges  exist

 of  eminence.  The among  persons
 questions  of  morality.are  there.  The
 question  of  morality  should  not  be
 dealt  with  lightly,  That  is  why  I  did
 not  like  some,  of  the  pages  which  were
 written  by  some  of  my  own  colleagues
 in  the  Banaras  Hindu  University.  _Byt
 at  the  same  time  these  are  things  that
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 have  been  brought  in.  I  may  say  that
 this  very  gentleman  against  -whom
 such  charges  havej.been  levelled  .has
 now  become  the  Vice-Chancellor--l
 do  not  know  what  words  I  should  use
 about  this  matter—but  I  must  point
 out  that  the  position  of  a  vice-chan-
 cellor  should  be  attained  only  by
 people  who  command  the  respect  not
 only,  of  the  student  community  but  of
 the  cjtizens  as  a  whole.  I  have  spoken
 to  some  of  my  colleagues  on  the  other
 side  who  are  students  of  this  very
 same  gentleman,  and  they  have  told
 me  in  private  what  their  opinion  of
 this  gentlemen  is.  I  do  not  know  him.
 But  if  this  is  the  opinion  of  hon.  Mem-
 bers  of  this  House  who  have  passed
 out  of  the  universities  20  years  ago,  it
 passes  my  comprehension  how  is  that
 this  gentleman  has  now  been  put  into

 a  position  of  Vice-Chancellor.  Some-
 thing  is  very  seriously  wrong.  It  is
 no  use  trying  to  whitewash  it  by  talk-
 ing  about  student  indiscipline,  and
 about  politician-teachers.  Look  into
 the  hearts  of  the  politicians  in  Uttar
 Pradesh,  ‘especially  of  the  ruling  party,
 and  we  will  find  what  is  happening. .

 That  is  why  I  want  to  make  one
 suggestion  to  the  hon.  Minister..  The
 Radhakrishnan  Committee's  report  is
 909  .aut-dated  in  the  sense  that  cer-
 tain  new  and  very  serious  develop-
 ments  have  taken  place  in  university
 education.  It  is  time  that  the  question
 of/a  visitor’s  committee  versus  pniver-
 sity  committees.  and  all  these  things
 Was  given  up.  J  feel  that  it  is  the  fall
 in  standards  of  education  and  the  need
 to  attain  a  secular  education  of  the
 highest  standard  must  form  part  of  the
 general  terms  of  reference  on  which
 every  ,single  enquiry  has  to  be  made,
 whether  it  is  financial  irregularity,
 whether  it  is  the  question  of  promo-
 tion.  whether  it  is  the  question  af
 appointment,  or  of  student  indiscipline. We  find  some  short-cuts  being  sug-
 gested!  I  find  that  one  of  the  eminent
 gentlemen  who  has  resigned  from  the
 committee  in  respect  of  the  Aligarh
 university—Shri  G.  C.  Chatterjee has  made  a  short-cut  solution  of  al
 the  ills:  of  the  Lucknow  university.
 He  says  that  all  students’  unions  ‘must be  abolished.  ‘These’  short-cut  suggé whee
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 tions  are,  I  think,  dangerous.  A
 much  more  deep  study  is  needed  and
 I  therefore  propose  that  the  Univer-
 sity  Grants  Commission  should  be
 asked  to  take  up  this  entire  matter,
 and  the  entire  question  should  be
 thoroughly  probed  from  this  point  of
 view  as  to  how  .wé  are  imparting  8
 nationalist  and  secular  education  in
 the  universities.  There  must  be  a
 probe  as  to  the  steps  for  remedying
 the  state  of  affairs.

 Sir,  you  have  already  rung  the  bell.
 l  would  just  plead.  for  five  more
 minutes.  I  want  to  say  a  few  words
 on  girls’  education,  I  know  I  have
 taken  a  little  more  time,  but  I  would
 like  to  say  a  few  words  about  girls’
 education.  We  have  got  an  allocation
 of  Rs.  2.5  crores  for  girls’  education.
 There  is  the  National  Committee’s
 report  on  women’s  education  too.  I
 do  not  repeat  what  is  known-to  this
 House—that  the  rate  of  progress  on
 women’s  education  is  even  more
 dismal  than  that  which  has  been  at-
 ‘tained  on  men’s  education.  In  _  that
 Report  there  are  two  things  that  have
 been  recommended.  One  is  about  the
 establishment  of  State  council  for
 girls  education.  The  National  Com-
 mittee’s_report  has  been  accepted  by

 id

 try  for  which  I  am  grateful.
 recommendation  that  there

 ‘be  state  councils  for  education
 of  ‘Is  and  the  appointment  of  Joint
 Directors  of  Education—not  of  girls’
 education  alone  but  on  education  as  a
 whole—and  the  vesting  of  adequate
 powers  with  these  directors  at  the
 State  level  should  also  be  implemen-
 ted,  That  is  also  very  necessary,.  We
 cannot  make  out  how  far  that  has  been
 implemented.  But  the  state  council
 is  very  necessary.

 A  special  fund  of  Rs.  0  croxes  in
 the  second  Plan  particularly  for  the
 rural  areas  has  been  recommended  and
 it  does  not  seem  to  have  been  accepted.
 No  efforts  for  trying  .and  getting
 Rs.  00  crores  for  the  third  Paln  have
 been  made.  However,  it  is  quite  clear
 that  Rs,  2°5  crores  is  a  beginning  for
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 which  we  should  thank  the  stars  or—
 what  shall  I  say—thank  the  Ministry.

 In  any  case,  there  is  one  point  on
 which  I  do  not  agree  with  the  National
 Committee.  I  accept  that  co-educa-
 tion  as  a  general  policy  is  all  right,
 But  to  say  that  through  co-education
 we  will  be  able  to  attain  quicker
 pace’ of  education  in  women  education
 especially  in  the  middle  school  stages
 in  the  rural  areas—at  least  though  I
 am  supposed  to  come  from  a  forward
 State,  I  am  a  representative  of  a
 backward  area—is  not  correct.  ‘I
 think  it  is  not  possible  as  things  stand’
 at  present.  Therefore,  certain  very
 important  steps  have  to  be  taken  for
 the  rural.  areas,  and  that  is  why  I
 say  this:  question  of  practical  steps  for
 having  8  large  number  of  women
 teachers—not  only  the  question  of
 training  them—for  the  rural  areas,  the
 fixing  of  a  higher  age-limit  for  ap-
 pointments  such  as  40-45,  and  the
 lowering  of  the  minimum  qualification
 has  to  be  taken  into  consideration  if
 you  want  an  immediate  difference  in
 the  rural  areas.  Not  only  that.  You
 have  also  to  bring  about  scholarships,
 larger  number  of  scholarships.  You
 have  also  to  give  permission  for  part-
 tithe  teaching  to  the  teachers,  As  I
 have  said,  the  necessity  for  more
 schools  is  there,  whether  by  increas-
 ing  the  number  of  primary  school
 teachers  or  by  having  wives  of  the
 primary  school  teachers  educated
 enough,  wherever  possible,  so  that
 they  .can  also  take  to  teaching.  These
 are  things  that  call  for  immediate  at-
 tention.

 Then  there  is  the  question  of  hostel
 facilities.  The  University  Grants
 Commission  as  well  as  the  Govern-
 ment  have,  I  find,  made  available
 certain  grants  for  this  purpose.  That
 is  a  good  thing.  But  the  question  of
 women  teachers  is  a  very  important
 one.  I  do  not  want  the  Ministry  to
 go  away  with  the  idea  that  co-edu-
 cation  will  be  able  to  help  us  in  the

 in  the  rural
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 areas,  However  much  we  like  it—
 on  principle  I  am  all  for  it;  practi-
 cally  also  I  am  for  it,  practically  in
 the  sense  that  I  realise  that  financially
 this  is  the  best  way  of  solving  the
 problem—I  find  that  it  is  very  very
 difficult  to  fight  our  customs  and  the
 social  bindings  that  are  there.  There-
 fore,  this  is  one  of  the  most  impor-
 tant  things  that  I  would  like  the
 Ministry  to  consider,  especially  the
 question  of  scholarships  and  the  ques-
 tion  of  more  financial]  assistance  for
 carrying  out  these  schemes.

 These  are  the  three  important  points
 that  I  have  touched,  all  the  three
 very  important  aspects  of  education,
 Secondary  education,  I  have  not  taken
 up  at  all,  although  I  would  have  liked
 to  discuss  that  too.  Then,  in  the  case
 of  multi-purpose  schools  Rs.  ]  lakh
 or  2  lakhs  are  spent  on  school  build-
 ings  and  you’  want  B.Sc.  or  M.Sc
 teachers  in  rural  areas.  We  do  not
 get  them  in  rural  areas  and  so  the
 schools  do  not  function  well  there.  If
 you  look  into  the  scales  of  pay  for
 science  teachers  you  will  find  that  they
 are  far  far  lower  than  those  of  clerks,
 chemists  and  others  with  like  degree
 working  in  commercial  firms  or  fac-
 tories.  This  is  a  very  important
 question,  though  for  want  of  time  I
 could  not  touch  it  now.  So,  let  the
 impression  not  be  there  that  all  our
 problems  could  be  solved  by  opening
 some  multi-purpose  schools,

 Then  there  is  the  question  of  quan-
 tity  versus  quality.  I  am  all  for
 quality.  But  what  happens  to  those
 students  who  get  second  division  or
 third  division  in  the  examinations?
 Do  you  expect  us,  parents,  to  throw
 them  into  the  Ganges?  You  do  not
 have  enough  places  in  the  technical
 and  vocational  schools  and  you  tell
 us  that  we  should  not  send  them  to
 the  University.  Suppose  a  boy  of  5
 or  १6  has  come  out  of  the  school  and
 he  is  not  a  bad  boy  but  gets  Division  II
 in  examination,  what  shall  I  do?  It  isa
 question  that  you  have  to  answer  now.
 Every  time  we  say  we  want  our  boys
 to  have  education,  so  you  admit  them
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 in  the  colleges;  you  say;  no,  we  want
 quality,  we  do  not  want  quantity.
 Then  you  have  to  givé  us  enough  ap-
 prenticeship  opportunities,  you  have  to
 give  us  vocational  schools,  you  have  to
 give  enough  places  where  we  can  put
 our  boys.  After  all,  they  are  not  duds,
 just  ordinary  boys  who  have  passed
 their  examinations,  and  we  do  not
 know  what  to  do  with  them

 These  are  some  of  the  anomalies.
 that  are  continuing  in  our  education
 and  these  are  the  questions  to  which
 answers  we  ask  as  guardians,  as
 educationists  as  public  workers  from
 the  Ministry.

 Acharya  Kripalani  (Sitamarhi):
 There  is  no  sector  of  our  life  where
 there  is  greater  confusion  today  than
 in  the  educational  field,  and  all  those
 who  are’  concerned  with  education
 are  dissatisfied  with  what  is  going  on,
 whether  it  be  students,  teachers,
 parents,  general  public  and  I  venture
 to  say  even  the  Government,  because
 sometimes  the  spokesmen  of  Govern-
 ment  also  begin  to  say  that  all  is  not
 well  in  the  educational  field.  Why
 is  this  30?  I  am  afraid,  we  have  not
 properly  understood  the  meaning  of
 education.

 There  has  been  no  revolution  in  the
 world  which  has  ever  succeeded  ex-
 cept  by  changing  the  system  of  educa-
 tion  under  which  the  young  are
 brought  up.  Every  revolution  is  a
 fundamental  change  of  values  and  on
 the  basis  of  these  changed  values  is
 society  formed.  So  that  the  young
 citizen  may  be  adopted  to  that  society
 and  he  is  educated.  The  fundamental
 purpose  of  education  is  to  induct  the
 growing  citizen  into  the  society  in
 which  he  is  to  function,  not  only  that
 but  to  make  him  function  smoothly
 in  that  society.  If  he  does  not  pro-
 perly  function  in  that  society  there
 will  always  be  conflict  between  him
 and  the  society.  That  there  should  be
 no  conflict  between  society  and  the
 individual,  we  devise  a  suitable  sys-
 tem  of  education.  Also,  the  young
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 man  has  to  have  work  in  life  and  has
 to  have  a  profession  and  he  was  to
 have  through  that  profession  some
 means  of  livelihood.  All  these  things
 must  go  together.

 We  say  we  have  had  a  revolution  in
 India.  The  foreigners  have  gone

 away  and  we  have  our  own  Govern-
 ment.  The  foreigners  had  introduced
 a  system  of  education  which  we  called
 anti-national,  which  we  said  was  not
 suited  to  the  requirements  of  our
 people,  which  cut  us  away  from  our
 People  and  even  from  our  families,
 which  was  imparted  in  a  foreign  lan-
 Zuage,  which  was  not  meant  for  the
 growth  of  India,  all  these  things  and
 very  many  other  things  we  said  about
 this  education,  Therefore,  every
 phase  of  national  movement  devised
 for  itself  a  system  of  education.  First
 of  all,  we  had  some  ferment  in
 ‘religion  in  the  north.  There  was  need
 of  religious  reform  in  Hindu  society.
 We  had  the  Arya  Samaj  movement.

 “What  did  it  do?  It  wanted  the  young
 people  to  be  brougkt  up  to  the  ideal
 that‘'the  Arya  Samaj  kept  before  itself,
 and  we-  had  the  Gurukul  system.

 ‘Then  there  ‘was  the  national  move-
 ment  at  the  time  of  the  Partition.
 Again,  the  emphasis  was  on  national
 education,  an  education  that  would  be
 free  from  the  control  of  the  State  and
 that  will  place  emphasis  .on  science
 and  technology.  Then,  our  great  poet,
 Rabindranath  Tagore,  had  an  idea
 ‘that  the  students  should  be  brought
 up  in  freedom  and  joy  of  life,  and  the
 made  an  experiment  at  Shantiniketan.
 ‘Then,  there  was  the  Home  Rule  Move-
 ment,  Again,  the  question  of-  educa-
 tion  was  tackled.  Then  came  Gan-
 dhiji,  and  again  the  question  of  edu-
 cation  was  tackeld  because,  unless  you
 -change  the  system  of  education  to  ac-
 cord:  with  the  society  that  you
 want  to  establish,  your  education  is
 bound  to  go  wrong.  What  we  consi-
 dered  anti-national  education,  what
 we  -considered  ‘as:  foriegn  eduaction,
 ‘what  we  considered  as  not  suited  to
 un  needs  and  requirements,  all  of  a
 sudden  - 885  by  the  touch  of  alchemy
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 has  become  national  education.  All
 that  happened  was  the  chaitpé  of  the
 person  -of  the  Government,  and  we
 think  that  the  anti-national  education,
 whos  ideals  and  ends  were  not  our
 ideals  and  ends,  whose  methods  were
 antiquated  and  had  no  reference  to
 any  scientific  eduaction,  all  of  a  §ud-
 den  that  education  becomes  national
 education,  and  we  are  surprised  that
 there  is  confusion,  There  is  bound  to
 be  confusion.

 We  want  to  establish  a  society,  we
 say,  based  on  democracy,  based  upon
 socialism  and  we  are  imparting  edu-
 cation  from  day  to  day,  education  that
 is  based  on  class  basis,  whose  very
 basis  is  the  wealth  of  the  people,  the
 wealth  of  those  who  can  send  their
 children  to  schoolg  and  colleges.  We
 have  made  this  eduaction  much  more
 costly  than  it  was  before.  We  have
 not  been  able  to  give.even  primary
 education  to  all  the  children.  You
 have  spent  money  twenty  times  more
 than  the  British  Government  with  bet-
 ter  results.  on  ro

 It  is  not  a  question  of  money"  You
 are  getting:all  the:  money  you  need.
 You  are  promised  all:.the  money  that
 you  will  -need,  but  I  say  all  that
 money  will  go  down  the  drain:  if  ypu
 do  not  reform  your  educational!  sys-
 tem  in  consonance  with  ‘the  society
 that  you  want  to  create.  You  .have
 not  only  to  change  the  aims  of  educa-
 tion  but  you  have  also  to  change  the
 methods  of  education.  Both  these
 things  must  go  together, "

 Gandhiji  gave  us  not.  only  the  aims
 but  also  the  methods  ‘of  eduaction.
 He  said  that  the  change.in  the  aims
 and  methods  of  the  new  education
 must  be  according  to  the  require-
 ments  of  the  society  and  also  it  must
 be:  in  consonance:  with  the  genius  of
 the  people.  He  also  said  that  :{t  must
 be  in-eansonance:  with  the  ideals  that
 the  natfon  kept  before  itself.  What
 were  those  ideals?  Gandhiji'  wamted
 to-create  a  moral  man  in  a:  moral
 society.  If  a  moral  man  is  to  live.is

 «
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 amoral  society  it  canont  be  a  society
 where  there  is  exploitation—economic,
 political  or  social,  Therefore  he  said
 that  there  should  be  no  exploitation.
 In  short,  he  said  that  our  education’s
 aim  should  be  to  achieve  truth  and
 non-violence.

 What  was  the  aim  of  British  edu-
 cation?  It  was  to  create  a  cheap  ad-
 ministrative  machinery  for  themselves.
 If  there  was  any  higher  aim,  it  was
 posited  by  Macaulay.  He  §  said  that
 he  wanted  educated  Indians  to  be
 Anglo-Saxons,  in  his  own  words
 “different  only  in  the  colour  of  their
 skin  and  the  blood  that  ran  in  their
 veins”.  It  is  this  very  same  ideal
 which  we  are  following  today.

 We  have  a  class  education.  We
 have  an  education  which  is  not  uni-
 versal.  We  have  an  education  that
 does  not  cater  to  our  requirements.
 We  have  an  education  which  does  not
 cater  to  our  ideals  of  democracy  and
 socialism.  Is  it  possible,  I  ask,  that
 there  can  be  special  public  schools  for
 the  rich  in  hill  stations  in  a  society
 which  wants  to  be  democratic  and
 which  wants  to  be  socialisti¢.  What
 are  these  schools?  In  these  schools
 the  congenital  idiots,  whose  parents
 are  rich,  go  and  get  education.  It  is
 very  well  for  the  hon.  Education  Min-
 ister  to  smile  at  this.  I  am  surprised
 how  he  was.a  teacher  once.

 Dr.  K.  L.  Shrimali:  I  only  wanted  to
 tell’  Acharya  Kripalani  that  the  Gov-
 ernment  does  not  give  any  grants  to
 the  schools  to  which  he  is  referring.
 I  thoughe.he  was  not  aware  of  this
 position.  Therefore  I  was  smiling.

 ‘They  are  entirely  private  schools  and
 are  managed  by  private  societies.
 The  Government  of  India  were  giving
 grants  formerly  but  for  the  last
 several  years  we  have  stopped  giving
 any  grant  to  these  public  schools.
 Therefore  I  thought  I  might  correct
 him.

 Acharya  Kripalani:  May  I  ask  if  you
 dv  not  take  students  f?om  these  schools
 to  the  universities  and  give  them  ser-
 vice  under  the  Government?  You
 want  to  create  a  class  of  rulers—ar
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 exclusive  class,  a  class  which,  in  no
 socialist  society,  can  be  permitted.
 These  schools  must  be  closed.  Whe-
 ther  they  are  private  or  they  are  ‘not
 private  is  not  the  question.  The  ques-
 tion  is  that  you  are  giving  a_  class
 education.  You  have  no  right  in  a
 socialistic  society  to  give  class  edu-
 cation.

 3.23  hrs.

 (Mr.  Deputy-Speaker  in  the  Chair)
 Dr.  K.  L.  Shrimali:  I  would  like

 Acharya  Kripalani  to  enlighten  me
 whether  under  the  present  Constitu-
 tion  it  is  possible  for  the  Government
 to  abolish  any  schools  which  have
 been  set  up  by  any  private  body.

 Acharya  Kripalani:  Then  abolish
 the  idea)  of  socialism.  You  should  do
 One  thing  or  the  other.  If  you  cannot
 abolish  the  schools,  you  should  not
 swear  by  socialism.  Socialism  does
 not  prosper  this.  You  know,  in  com-
 munist  countries  they  cannot  afford
 to  have  the  very  best  schools  in  any
 greatest  numbers.  What  do  they  do?
 Every  student,  who  holds  a  future
 promise  of  utilising......

 Mr.  Deputy-Speaker:  May  I  solicit
 the  hon.  Member's  attention  towards
 the  Chair?

 Acharya  Kripalani:  I  am  only  not
 looking  at  the  Chair.  I  am  all  the  time
 addressing  the  Chair.

 Mr.  Deputy-Speaker:  Sometimes  I
 get  ‘jealous  of  the  attraction  of  his
 face  also.

 Acharya  Kripalani:  I  am  addressing
 the  Chair  all’  the  time.

 Mr.  Deputy-Speaker:  I  only  wanted
 that  the  speech  should  be  in  the  third
 person.  Things  are  being  said.......

 Acharya  Kripalani:  I  was  saying
 that  wherever  a  socialist  society:  has
 been  introduced,  there  is  limitation  of
 resources  and  there  are  certain  schools
 which  are  better  in  quality.  Then  what
 happens  is  that  it  is  not  the  congeni-
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 tal  idiotic  sons  of  a  decadent  class
 who  get  admission,  not  because  of
 wealth.  I  am  not  an  advocate  of
 Communism,  but  I  must  admit  that
 they  have  a  scientific  outlook  on  @du-
 cation.  This  cannot  be  denied.  They
 comb  every  student.  “Will  he  be  able
 to  utilise  higher  education?”  “Will
 he  be  able  to  utilise  technical  and
 engineering  education?’  This,  I  have
 seen,  happens  everywhere  in  Europe.
 Most  of  the  students  even  in  Oxford
 and  Cambridge  hold  scholarship  from
 the  local  bodies.  Before  they  go
 for  higher  education  there  is  a  selec-
 tion.

 Here,  the  authorities  say  curtail
 education.  But  they  will  not,  say,
 make  a  selection.  You  cannot  curtail
 education  in  a  growing  society,  in  a
 developing  society.  But  all  the  time
 they  say  “curtail  university  educa-
 tion.”  Why  curtail  it?  Send  proper
 students  who  would  utilise  that  edu-
 cation,  who  would  be  an  asset  to  the
 nation.  We  are  suffering  from  all
 sorts  of  deficiencies.  In  technical  and
 engineering  subjets,  even  in  human-
 ities,  we  are  suffering  from  dcficiency
 in  every  field,  and  we  are  sending  any
 number  of  students  to  the  colleges  who
 may  not  be  suited  for  these  purposes.
 This  is  not  an  educational  principle.
 This  is  not  in  consonance  with  any
 scheme  scientific  education.

 Gandhiji  gave  us.  a  method  of  edu-
 cation  through  activity,  having  some
 connection  with  the  society  in  which
 we  are  living.  We  cbuld  have  extend-
 ed  that  principle.  We  have  rather
 narrowed  it.  No  man,  who  is  wealthy
 or  who  is  in  any  way-connected  with
 the  education  department  or
 Government,  would  ever  send  his
 child  to  a  basic  education  school.

 Dr.  K.  L.  Shrimali:  In  this  matter
 also,  if  Acharya  Kripalani  will  permit
 me,  I  should  like  to  inform  him  that
 the  Government  of  India  have  institut-
 ed  some  scholarships  under  which  the
 best‘vf  students  are  selected  all  over
 the-v@untry  and  are.  sant  to  some  of
 these  institutions,  wherg,  he  thinks,  it
 is  only  the  wealthy  people  who  send
 their  children.
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 Dr.  Ram  Subhag  Singh’  (Sagaram):
 Then  he  is’  contradictitig  himself.  He
 said  that  he  was  not  giving  any  grant
 to  those  institutions.

 Dr.  K.  L.  Shrimali:  We  are  giving
 only  scholarships.

 Dr.  Ram  Subhag  Singh:  Even  then
 you  are  contradicting  yourself.

 Acharya  Kripalani:  This  attitude  of
 being  satisfied  with  what  they  are  do-
 ing  comes  in  the  way  of  reform  in
 education.  I  say  if  proper  education
 is  given,  if  scientific  education  _.is
 given,  we  will  not  be  denouncing  this
 education.  When  we  used  to  get  edu-
 cation,  foreign  as  it  was  we  thought
 that  we  were  benefiting  ourselves  and
 society.  The  Government  of  those
 days,  the  foreign  government,  wanted
 to  limit  the  possibilities  of  higher education.  .In  the  Congress  and  out-
 side  we  always  said  that  these  op-
 portunities  should  be  expanded.  But
 we  understood  that.we  were  doing
 a  good  job  of  it  for  ourselves  and  for
 the  country.  Today  the  students  are
 not  conviced  that  they  are  doing  a
 good  job  of  it  for  themselves  or  for
 their  country.  That  is  the.  pity  of  _it.
 Even  if  this  education  is  a  wretched
 education,  please,  for  God’s  sake,  do
 not  denounce  it.  If  you  denounce  it,
 do  not  have  it.  You  are  bound  to
 denounce  it  because  the  tree  is  judged
 by  its  fruit.  The  fruit  is  that  you
 have  to  close  down  some  tniversities.
 What  can  be  a  greater  shame,  I  say,
 for  the  education  of  this  country  than
 that  a  university  is  closed  down  and
 the  Police  is  brought  in  the  uni-
 versity?

 Some  Hon.  Members:  Shame,  shame.
 Acharya  Kripdlani:  How  do  these

 things  happen  if  our  education  is  pro-
 per  and  if  our  policy  is  correct?  You
 have  misconceived  your  function.  In
 a  country..where  the  teacher  was
 considered  to  be...-..

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  addressing  me.  Shame’  is
 also  being  hurled  at  me.
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 Shri  Braj  Raj  Singh:  That  is  al-
 ways  expected  to  be  for  the  Minister.

 Mr.  Deputy-Speaker:  I  was  only
 asking  from  the  hon.  Members’  who
 were  hurling  “shame”  on  me  also.

 Shri  Braj  Raj:  Singh  (Firozabad):
 It  always  passes  through  you,  that  is
 the  difficulty!

 Mr.  Deputy-Speaker:  Then  why
 should  I  not  retain  it  here?

 Shri  Braj  Raj  Singh:  You  are  not
 expected  to  retain.

 Mr.  Deputy-Speaker:  I  only  expect
 the  hon.  Member  would  continue  to

 address  the  Minister  in  the  third  per-
 son,  so  that  I  might  be  addressed.

 Acharya  Kripalani:  I  am  sorry  that
 happens  because  the  Minister  in-
 tervenes.  When  he  intervenes,  then
 the  question  of  “you”  comes  in  very
 unconsciously.

 Mr.  Deputy-Speaker:  I  will  request
 him  not  to  intervene  now.

 Acharya  Kripalani:  That  is  right.
 And  if  he  has  to  justify  himself,  and  if
 he  really  believes  that  education  is  a
 scientific  subject  which  is  to  be  scien-
 tifically  treated,  I  am  sure  he  will
 admit  what  I  have  said,  that  there  is
 something  fundamentally  wrong  with
 ‘our  education.

 This  is  so  because,  the  Government
 had  thought  that  as  there  was  trans-
 ference  of  power  and  as  in  the  seats
 of  power  were  sitting  coloured  people
 instead  of  the  white  people,  everything
 had  changed.  The  administration  that
 was  considered  to  be  unimaginative,
 ‘wooden,  bound  by  red  tape,  that  was
 considered  to  be  unpatriotic,  today
 becomes  very  patriotic,  very  forward-
 looking  and  full  of  initiative.  We
 think  that  because  there  has  been
 transference  of  power,  there  is  no
 need  for  a  fundamental  change,  and
 we  call  the  change  a  revolution,  and
 we  say  that  we  have  kept  the  ideal  of
 democracy  and  of  socialism  before  the
 people.  I  say  this  is  not  the  right
 way  of  doing  things.
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 I  am  very  sorry  to  have  to  say  that
 when  there  was  transference  of  power,
 they  first  appointed  what  was  called
 a  University  Education  Commission,
 and  it  made  its  report.  Then  they
 found  out,  by  some  process,  that  uni-
 versity  education  rests  upon  secondary
 education.  So,  a  commission  was
 appointed  for  secondary  education.
 Well,  I  suppose  they  have  found  out
 that  secondary  education  rests  upon
 primary  education,  and  they  will  now
 appoint  4  Primary  Education  Com-
 missien.

 Shri  D.  C.  Sharma  =  (Gurdaspur):
 They  have  not  yet  found  that  out.

 Mr.  Deputy-Speaker:  Hon.  Mem-
 bers  do  not  hear  whay  has  been  said.
 The  respectable  Acharya  said  that
 they  will  appoint  a  Commission.

 Acharya  Kripalani:  I  do  not  know,
 they  might  have.

 Shrimati  Renu  Chakravartty:  The
 personnel  has  not  yet  been  announced.

 Acharya  Kripalani:  Something  will
 have  to  be  done.

 I  thought  when  a  revolution  is  tak-
 ing  place.  when  fundamental  changes
 are  taking  place,  when  there  are  plans,
 there  must  be  one  universal  plan  with-
 in  the  scope  of  which  all  education
 will  be  included.  Education  cannot
 be  divided  into  compartments.  Even
 if  it  is  divided  into  compartments,  the
 base  comes  first,  then  comes  second-
 ary  education,  upon  this  base  is  built
 higher  and  university  education.

 I  say  their  process  of  thinking  is
 wrong,  their  process  of  action  is
 wrong,  because  they  do  not  believe
 for  a  moment  that  they  are  working
 for  a  democratic  and  a  socialist  set  up,
 at  least  not  for  a  socialist  set-up,  net
 what  inspired  Gandhiji  to  introduce
 his  new  system  of  education.  They
 could  have  studied  the  methods  that
 he  prescribed,  they  could  have  ex-
 tended  these  to  higher  education.  But
 I.  hold  that  they  have  no  belief  in
 these,  therefore,  these  things  do  not
 Prosper,  and  the  result  is  confusion.
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 The  pivot  of  all  education  is  the

 teacher,  and  what  do  we  do  to  06
 teacher?  I  had  possibilities  in  life
 more  advantageous  than  the  teaching
 profession.  I  could  have  become  a
 lawyer,  I  could  have  become  a  Gov-
 ernment  servant.  In  those  days,  there
 was  not  this  pressure  upon  the  ser-
 vices;  all  avenues  were  open  to  edu-
 cated  persons,  we  were  few;  yet,  I
 chose  the  educational  department  for
 my  activity,  because  I  thought  that
 that  was  a  very  honourable  profession.
 Today  it  is  not  the  most  intelligent,
 it  is  not  those  who  want  to  advance
 the  boundaries  of  knowledge,  that  go
 to  education,  but  those  who  cannot  do
 ‘anything  else.  This  is  our  condition.
 And  the  emoluments  that  we  provide
 make  it  impossible  for  any  aspiring
 and  ambitious  young  man  to  go  inte
 the  educational  field.

 Apart  from  that,  the  conditions  that
 are  created,  especially  in  higher  edu-
 cational  fields,  are  such  that  one  would
 hesitate  to  go  into  that  profession.  I
 remember  because  I  happened  to  be
 in  Allahabad  when  the  agitation  in
 the  Allahabad  University  was  going
 on,  some  of  the  professors  were  so  sick
 of  what  was  happening  that  they
 wanted  to  resign,  and  some  of  them
 did  resign  also,  and  I  think  a  couple
 of  the  best  professors  resigned  and
 went  away.  What  could  they  do?

 The  selection  of  the  teachers  is  made
 in  such  a  way  that  politics  enters
 therein,  and  also  nepotism.  The  autho-
 rities  that  select  the  highest  officers,
 the  Vice-Chancellors  of  the  Universi-
 ties,  seem  to  be  selecting  people  blind-
 fold.  I  know  that  the  private  charac-
 ter  of  anyone  who  joins  Government
 service  is  his  own  affair,  but  in  edu-
 cation,  the  private  character  of  a  tea-
 cher  is'not  his  own  concern,  it  is  the
 concern  of  the  public,  it  is  the  concern
 of  the  students,  it  is  the  concern  of
 the  parents,  and  we  appoint  people
 about  whom  there  are  all  sorts  of
 rumours.  If  we  say  that  we  appoint
 them  because  they  are  intellectual
 giants,  and  we  therefore  excuse  some
 slip  of  character,  that:can  be  an  ex-
 cuse;  but  it  is  not  so;  there  are  stories
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 going  round  both  about  their  intellect
 and  morality.

 What  are  the  authorities  doing?  I
 say  it  is  not  enough  in  a  teacher  that
 he  should  be  above-board,  but  at  least
 his  students  should  think  that  he  is
 above-board  in  his  character.  I  have
 been  a  teacher,  and  I  never  suffered
 from  the  indiscipline  of  the  students.
 Why?—because,  there  are  two  quali-
 ties  that  a  teacher  must  have.  He
 must  be  good  in  his  subject  and  he
 must  be  just  like  a  father  to  his  stu-
 dents.  Even  if  one  of  the  two  quali-
 ties  is  absent,  the  students  will  tolerate
 him;  even  if  he  is  deficient  in  know-
 ledge,  the  students  are  so  generous,
 that  they  would  say:  after  all,  he  is  a
 good  man,  जाने  दो  भाई  भ्रच्छा  भ्रादमी  हैं  1
 If  he  is  a  clever  man,  if  he  is  a  man  of
 ability,  if  he  knows  his  subject,  the
 students  will  always  tolerate  his  idio-
 syncracies,  his  rebukes,  etc.  I  want
 the  Education  Minister  to  produce
 people  who  have  at  least  one  of  these
 two  qualities.  Let  him  select  even  an
 idiot  a  teacher,  but  let  that  person
 behave  towards  his  students  as  a
 father  would  behave  towards  his  child-
 ren,  and  he  will  see  that  there  is  no
 indiscipline  in  the  colleges.

 I  do  not  go  in  the  student  world
 these  days  because  I  think  it  is  useless
 but  I  have  always  been  in  touch  with
 the  student  world,  and  I  know  that
 even  when  I  have  told  them  the
 hardest  things  in  the  harshest  langu-
 age,  they  have  listened  with  attention,
 and  I  make  bold  to  say  that  they  have
 benefited  by  it.  They  have  never
 found  fault  with  me.  In  the  heydays
 when  our  socialist  friends  used  :to  go
 among  the  students  and  preach  to  them
 their  ideology,  they  used  to  tell  them:
 you  are  the  salt  of  the  soil.  In  those
 days,  I  used  to  tell  the  students:  you
 are  not  the  salt;  you  are  the  dust  from
 which  we  have  to  create  the  salt;  and
 they  listened  to  me.  The  _  students
 listen  to  those  who  can  put  themselves
 in  the  position  of  their  parents,  be-
 cause  they  tolerate  even  harshmess
 from  their  parents,  but  the  parent
 must  be  at  least  a  man  who  knows  his
 job  well.  Unfortunately,  we  are  ap-
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 pointing  teachers-who  neither  act  as
 parents  to  the  students,  nor  are  olever
 at  their  job,  and  we  then  complain
 that,  there  is  indiscipline.  There  is
 bound.  to  be,indiscipline  if  either  of
 these  two  qualities  is  missing‘in  the
 teacher,  more  so,  when  it  is  missing
 in  a  Vice-Chancellor  of  a  University.
 ]  do  net  know  how  Vice-Chancellors
 are  appointed.  In  former  days,  people
 of  learning,  people  who  had  some  posi-
 tion  in  society,  who  were  regarded  as
 first  rate  people  in  society,  were  ap-
 pointed  as  Vice-Chancellors.  I  do  not
 know  who  the  appointing  authorities
 are  now,  because  I  am  not  familiar
 with  this  world,  but  somehow,  those
 who  make  the  appointments  do  not
 take  into  consideration  the  fact  that  the
 life  of  young  people  is  placed  in  their
 hands.

 We  have  allowed  in  each  university
 Politics  to  work.  There  is  canvassing
 of  all  sorts.  It  is  not  the  political
 parties,  but  it  is  the  parties  in  the  uni-
 versity  that  are  doing  this.  We  have
 politicalised  the  educatidn.  And  what
 happens?»  What  does  your”  Ministry
 do?  About  fifty  to  sixty  per  cent.  of
 the  university  students  have  no  text
 books,  Eleven  years  have  gone  by,
 and  yet  we  have  not  given  them  even
 text-books.  We  cannot  supply  even
 book,  and  we  have  been  squandering
 money  more  on  administration  than
 on  education,  I  dare  say,  if  we  had
 not  done  so,  we  would  have  shown
 some  results,  but  we  have  shown  no
 results.  I  would  request  the  Education
 Minister  to  consider  this.  But  I  think
 he  is  not  master  in  his  own  house
 even,  because  the  policies  are  decided
 by  the  Cabinet.  Has  the  Cabinet  any
 time  to  think  about  the  education  of
 the  young?

 We  have  a  Five  Year  Plan.  But
 have  we  a  Five  Year  Plan  for  cducat-
 ing  the  young?  We  have  no  such
 Phen.  We  are  going  blindfold  in  the
 old  ruts,  old  ruts  which  worked
 before  because  they  had  some  refer-
 ence  to  the  things  that  existed  then.
 When  we  had  our  education,  it  had
 some  reference  to  the’  condition,  in
 which  we  lived.  We  were  slaves  then,
 and  the  slave-owners  wanted  a  cheap

 PHALGUNA  25,  88]  (SAKA)
 4.

 for  Grants  5950

 administration,  and  we  were.  willing
 to  supply  that  cheap  administration.  It
 had  some  reference  to  life,  to  the  life
 of  the  higher  castes  that  were  getting.
 education.  But  that  state  has  changed,
 and  we  want  to  change  it,  but  we  do-
 nothing  to  the  system  of  education,
 nor  have  we  changed  the  objectives  of
 that  education.  Today  also,  the  objec-
 tives  remain  the  same.  A  man  goes
 to  the  university;  why  does  he  go?  He
 goes  because  he  has  nothing  else  to  do
 or  he  wants  to  be  in  a  Government
 job;  when  he  has  finished  his
 course,  he  wants  a  Government  job.
 If  he  cannot  get  a  Government
 job,  then  he  goes  in  for  LL.B.—I  do-
 not  know  what  it  is  called  nowadays—
 for  the  legal  profession  in  order  to
 waste  time.  And  where  are  the  stu-
 dents  selected  from?  Why  is_  there’
 such  an  outburst  of  ability  in  the  new
 countries,  I  ask.  It  is  because  the
 selection  is  not  made  from  the  classes
 that  have  become  degenerate  and
 decadent.  The  selection  is  done  from
 a  vast  population.  Everybody  is  allow-
 ed,  and  everybody  can  show  his  ability.
 From  that  vast  field,  they  get  their
 experts.  And  I  know  that  in  Russia,
 60  per  cent  or  more  of  the  medical
 services  consist  of  women,  and  these
 women  were  once  as  ignorent  as  our
 women  in  the  villages.  How  did  they
 get  them?  The  selection  was  so  wide,
 and  it  was  from  such  a  wide  field,  and’
 they  could  get  people  of  ability.  I
 know,  and  I  have  seen  it  while  moving
 in  society,  that  some  of  the  people
 from  the  lowest  classes  have  the
 higest  intellectual  potential,  and  some
 of  the  higher  people  are  decadent  and
 they  have  no  intelligence.  You  are
 selecting  from  a  very  narrow  field,  and
 we  always  complain  that  there  are  no
 experts,  and  there  is  no  ability.  There-
 fore,  when  we  seek  for  a  man  for  a
 particular  job,  we  do  not  find  him.
 And  how  will  we  find  him  when  we
 seek  only  from  among  the  higher
 castes  to  which  we  all  happen  to  be-
 long.  I  have  no  hesitation  in  saying
 that  the  higher  castes  in  India  are
 decadent;  the  higher  castes  in  India
 are  finished;  there  is  no  Hife  in  them;
 they  have  played  their  part.  If  we
 want  to  have  ability,  we  can  have  it
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 only  from  among  what  are'called  the
 so-called  lower  classes,  and  the  poor,
 and  the  masses  of  our  people  among
 whom  is  concealed  the  real  intelligence
 of  the  people.  If  we  do  not  broad  base
 our  education  like  that,  I  am  sorry  to
 say  that  all  the  money  that  the  Edu-
 cation  Minister  goes  on  spending—and
 it  is  progressively  increasing—will  be
 of  no  use;  this  increase  is  to  show  that
 the  authorities  are  doing  something
 whereas,  they  are  actually  doing  noth-
 ing.  The  whole  system  of  education
 has  to  be  reoriented.

 Shrimati  Renu  Chakravartty:  It
 goes  into  all  sorts  of  miscellaneous
 things.

 Acharya  Kripalani:  When  I  say,
 ‘You’,  actually  ‘You’  does  not  include
 you,  Sir,  at  all.  By  ‘You’,  I  mean  the
 Minister.

 I  would  also  say  that  as  in  other
 things,  so  it  is  in  this  also,  that  we
 shall  be  rightly  advised  if  we  make  the
 basis  of  our  education  the  society
 which  Gandhiji  wanted  us  to  create
 a  non-violent  and_  non-exploiting
 society,  and  follow  the  scientific
 methods  that  he  introduced.  It  is  not
 the  verbal  knowledge  that  is  going  to
 be  of  any  use.  What  is  our
 knowledge  today?  It  is  only
 verbal  knowledge.  We  never  go
 to  the  things;  we  never  go  to  society;
 we  do  not  go  to  our  social  surround-
 ings.  All  these  are  cut  off.  It  is  only
 verbal  and  abstract  and  deductive
 education  that  is  going  on.  It  is  just
 like  the  education  that  used  to  be
 there  in  Europe  in  the  middle  ages.
 ‘What  did  they  call  it?

 An  Hon.  Member:  Mediaeval  type.

 Acharya  Kripalani:  Scholistic.  The
 education  in  mediaeval  times  was
 concerned  with  words,  with  manipula-
 tions  of  words  etc.  That  may  be  very
 good  for  politicians,  but  it  is  not  very
 good  for  making  the  country  democra-
 tic  and  socialistic.
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 Shri  Rajendra  Singh  (Chapra):  I
 just  want  to  ask  one  question.

 The  hon.  Minister  has  said  that  it  is
 not  feasible  -within  the  Constitution  to
 stop  the  public  schools.  I  want  to
 know  whether  he  has  examined  it  with
 the  help  of  any  constitutional  pundit,
 or  he  has  examined  it  only  himself.

 Mr.  Deputy-Speaker:  He  will  reply
 to  that  point  when  he  speaks  at  the
 end.

 Shri  Rajendra  Singh:  I  want  to
 know  whether  he  has  done  it  or  not.

 Shri  Braj  Raj  Singh:  He  has  not
 done  it.

 Mr.  Deputy-Speaker:  He  will  repty
 to  that  when  he  replies  to  the  debate.

 सेठ  गोविन्द  दास  (जबतपुर  )  :  उपाध्यक्ष
 जी,  मै  ने  बड़े  ध्यान  से  श्रीमती  रेणु  चक्रवर्तो  जी
 का  और  श्राचार्य  कृपालानी  जी  का  भाषण
 सुना  ।  इन  दोनों  भाषणों  से  मुझे  यह  मालूम
 हुभा  कि  वे  यह  समझते  हैं  कि  हमारा  शिक्षा
 मंत्रालय  कुछ  भी  नहीं  कर  रहा  है  ,  भौर  जो  कुछ
 वह  कर  रहा  है,  वह  गलत  द्ग  पर  कर  रहा  है।
 शिक्षा  मंत्रालय  जो  कुछ  कर  रहा  है,  उस  से  मुझे
 सन्‍्तोष  तो  नहीं  है  परन्तु  डा०  श्रीमाली  श्रौर
 उन  की  मातहती  में  जो  लोग  कार्य  कर  रहे  हैं
 उन  के  लिये  यह  कहना  कि  उन्होंने  श्र्ब  तक  कुछ
 भी  नहीं  किया,  वे  कुछ  भी  नहीं  कर  रहे  है,
 गलत  रास्ते  पर  चल  रहे  हैं,  इस  से  कम  से  कम
 में  तो  सहमत  नहीं  हूं  ।

 कृपालानी  जी  ने  न  जाने  कितनी  बार
 गांधी  जी  का  नाम  लिया  (Interruption).

 उपाध्यक्ष  महोवय  :  जो  साहच  बैठ  कर  भी
 बोलते  रहेंगे,  उंन  का  नाम  फिर  नहीं  भायेगा  ।

 शो  राजेन्द्र  सिंह  :  मेरा  नम्बर  तो  भाने
 वाला ही  नहीं  है  Y
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 Mr.  Deputy-Speaker:  Then  also,  he
 should  keep  silent.

 ,
 सेठ  गोविन्द  दास  :  कृपालानी  जी  की एक

 बात  सुन  कर  मुझे  हर्ष  हुआ  कि  उन्होंने  गांधी
 जीके  कुछ,  बुनियादी  सिद्धांतों  की  बात  कही
 पर  जिस  समय  वह  उन  बुनियादी  सिद्धांतों
 का  जिक्र  कर  रहे  थे,  मुझे  झाइचर्य  हुआ  यह  देख
 कर  कि  उन्होंने  गांधी  जी  की  एक  बुनियादी
 बात  नहीं  कही,  जो  मैं  हमेशा  यहां  कहा  करता
 हूं  श्रौर  जो  कि  प्रमुख  रूप  से  में  भ्राज  भी  यहां
 कहने  वाला  हूं  ।

 भ्ाकर्  कृपाणातों  :  प्रगर  में  कहता  तो
 आप  के  लिये  क्‍या  बच  जाता  ?

 सेठ  गोबि.द  दास  :  वह  बात  यह  कि
 गांधी  जी  हमारी  शिक्षा  इस  देश  में  किस  भाषा
 में  चलाना  चाहते  थे  t  जहां  तक  भाषा  का
 सम्बन्ध  है  हमारी  शिक्षा  से,  उस  का  बुनियादी
 सम्बन्ध  है  ।  यदि  मैं  इस  विषय  को  छोड़  दूं
 श्रौर  शिक्षा  की  बाकी  बातें  कहता  रहूं,  तो  मैं
 मूल  बात  को  छोड़  कर  कवल  शारा  श्लौर
 पत्रों  की  बात  करता  रहूंगा  |  मैं  हमेशा  इस
 मूल  बात  को  उटाता  रहा  हूं  भ्रौर  भ्राज  फिर
 उठाना  चाहता  हूं  ।  भाषा  के  विष्य  में
 ऋपालानी  जी  ने  कुछ  नहीं  कहा  ।  लेकिन  मैं
 यह  नहीं  कहता  कि  श्रीमाली  जी  ने  और  उन  के
 साथियों  ने  कुछ  नहीं  किया  t

 श्री  ब्रजराज  सिंह  :  इस  में  कुछ  नहीं
 किया  ।

 सेठ  गोबिन्द  दास  :  कुछ  किया  है,  मैं
 यह  कहता  हूं,  पर  कुछ  करते  हुए  भी  में  यह
 कहना  चाहता  हूं  कि  उन्होंने  जो  कुछ  किया  वह
 भी  नहीं  के  बराबर  है  ।

 श्री  ब्जराज  सिंह  :  फायदा  क्‍या  हुआ  ?

 सेठ  गोविन्द  दास  :  भाषा  आयोग  और
 संसदीय  समिति के  प्रश्तिवदन  हो  चुके.  ।  संविधान
 क श्नुसार  उन  पर  संसद्‌  में  बहस  होने
 'की  आवद्यकता  नहीं  थी,  वह  भी  हो  चुकी  है  t
 4i9(Ai)  LS—5.
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 लेकिन  इतने  पर  भी  हम.  देखते  है  कि.यह  सब
 होने  पर  ,  घोषणायें  होने  परे,  वचन  मिलने,
 आश्वासन  प्राप्त  होने  पर  भी  जहां  तक  हिन्दी
 का  मामला  है  शौर  भारतीय  भाषाप्नों  का
 मामला  है,  वहां  तक  हमारी  सरकार  एक
 भ्रचल  प्रतिमा  के  सदृध  है,  वह  चलती  ही  नहीं
 है  ।  जब  में  यह  कहता  हूं  तब  में  निराध्गर
 ही  कहता  हूं,  ऐसामहीं  है  1  ब्रभी  २६  फरवरी,
 १६६०  को  पालियामेंटरी  भ्रफेधर्स  के  महकमे

 से  एक  पत्र  गया  है  सब  मत्रालयों  को  ।  उस  में
 लिखा.  हुमा  है  :

 “The  Ministry  of  Home  Affairs,
 etc.  are  aware  that  the  Committee
 on  Government  Assurances  have
 adversely  commented  upon  delays
 in  implementation  of  assurances
 given  on  behalf  of  the  Government
 on  the  floor  of  the  Parliament.  The
 Committee  has  noted  that  not  even
 0  per  cent.  of  the  assurances  were
 being  implemented  within  the
 time-limit  of  two  months  as  ‘Te-
 commended  by  the  Committee  in
 their  First  and  Third  Reports  of
 the  First  Lok  Sabha  and  in  the
 First  Report  of  the  Second  Lok
 Sabha.  The  Committee  have
 desired  that  special  efforts  should
 be  made  by  the  Ministries  and
 Departments  concerned  to  expe-
 dite  implementation  of  pending
 assurances.”

 जैसा  कि  अभी  मेने  निवेदन  किया,
 घोषणायें  हो  जाती  हैं,  प्राशवासन  दे  दिये  जाते
 हैं,  लोगों  के  मन  में  यह  बात  पैदा  कर  दी  जाती
 है  कि  चीजें  हो  रही  हैं,  लेकिन  वे  होटी  नहीं  ।
 इस  भाषा  के  विषय  में  में  क्‍या  चाहता  हूं,
 हिन्दी  के  लोग  क्या  चाहते  हैं,  इस  सम्बन्ध  में
 मैं  श्राज  कुछ  नहीं  कहूंगा  ।  में  केवल  एक  बात
 कहना  चाहता  हूं  कि  भाषा  श्रायोंग  बी  जिन
 सिफारिशों  को  संसदीय  समिति  से  स्वीकार
 कर  लिया  प्रौर  संसद्‌  में  भी  उस  की  रिपोर्ट
 के  ऊपर  बहस  के  दौरान  में  जिन  सिफारिशों
 का  कोई  विरोध  नहीं  ह्र्ध्ा  कम  से  कम  वे  कार्य
 रूप  में  परिणत  की  जायें  श्रौर  शब  उस  में

 *  अविलम्ब  कार्य  होना  चाहिये  ॥
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 [te  योबिन्द  दास]
 हिन्दी  के  बिषय  को  तीन  मोटे  भागों  में

 बांटा  जा  सकता  है  :  एक  तो  जो  कार्य  केन्द्रीय
 सरकार  को  करने  है,  दूसरे  जो  कार्य  हिन्दी  भाषा
 भाष्ो  राज्यों  को  करने  हैं  प्रौर  तीसरे  जो  कार्य
 उन  राज्यों  में  होने  हैं  जिन  की  मातृ  भाषा
 हिन्दी  नहीं  है  ।  केन्द्रीय  सरकार  को  जो  कुछ
 करना  है  उस  में  प्रमुख  रूय  से  तीन  मंत्रालय
 प्राते  हैं  ।  एक  शिक्षा  मंत्रालय,  दूसरा  गृह
 मंत्रालय  ब्ौर  तीसरा  विधि  मंत्रालय  ।
 शिक्षा  मंत्रालय  का  शझ्ब  सब  से  बड़ा  काम
 वैज्ञानिक  शब्दावली  श्लौर  वैज्ञानिक  साहित्य
 का  निर्माण  करना  है  ।  शब्दावली  बिना
 साहित्य  के  नहीं  चल  सकती  श्रौर  बिना
 शब्दावली  के  बैज्ञानिक  साहित्य  निमित्त  नहीं
 हो  सकता  ।  संसदीय  समिति  ने  यह  बात  कही
 थी.  कि  एक  स्थायी  श्रायोग  नियुबत  होना
 चाहिये  जो  कि  हमारी  शन्दाकली  का  निर्माण
 करे  1  जहां  तक  इस  शब्दावली  का  सम्बन्ध  है,
 कि  वह  ऐसी  श्रासान  हो  कि  हमारी  चौहदहो

 भाछ  श्रों  में  इस  शब्दावली  का  उपयोग  किया
 जा  सके  ।  मैं  शुरू  से  कहता  रहा  हूं,  श्रौर  श्राज
 फिर  कहना  चाहता  हूं  कि  जो  वैज्ञानिक
 दाब्दावली  प्रंग्रेजी  की  है उस  को  जैसी  की  तैसी
 हम  श्रपनी  शब्दावती  में  रखने  के  लिये  तैयार
 नहीं  हैं  ।  प्रंग्रेजी  शब्दावली  को  भ्न्तर्राष्ट्रीय
 शब्दावली  मानना  गलत  बात  है  ।  वह  केवल
 इंग्लैंड  में,  श्रमरीका  में  भौर  श्ग्लेंड  के  चारों
 उपनिवेशों,  भ्रास्ट्रेलिया,  न्‍्यूजीलेंड,  कनाडा
 धौर  भ्रफीका  में  चलती  है  ।  शेष  देशों  में
 उन  की  भप्रपनी  शब्दावली  है।  भ्राज  जो  बहुत
 सारी  वैज्ञानिक  शब्दावली  बन  रही  है  उस  के
 कुछ  नमूने  में  बतलाना  चाहता  हूं  ।  में  यह
 कोई  भ्पनी  तरफ  से  नहीं  बतलाना  चाहता  हुं,
 सरकार  की  तरफ  से  जो  बुछ  प्रकाशित
 ट्रेप्ना  है  उस  को  ही  बतलाना  चाहता  हूं  ।
 झाम  हमारे  यहां  की  दैज्ञनिक  शब्दावली  में
 कहलायेगा  “मेग्निफेरिया  इंडिका”  |

 शी  त्यागी  (देहरादून):  यह  हिन्दी  दाब्द
 है  ?
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 सेठ  गोबिन्द  दास  :'  यह  हमारी  बैजानिक
 शब्दावली  का  शब्द  है  ।

 कपास  कहतायेगी  “गासीपुदयम  हबेंकम',
 खजूर  कहलायेगा  “फोएनिक्प  सिल्वेस्ट्रिस”
 केला  कहतायेगा  “मूसा  सेपिएन्टम”,  नीम  कह-
 लायेगी  “भ्रजादिराब्टा  इंडिका  ”  और  होंग
 कहलायेगी  “टेरूला  असा  फाफिडा”।

 यह  तो  मैं  ने  केवल  वनस्पति  शास्त्र  के
 शब्द  लिये  हैं,  पश्‌  शास्त्र  की  भी  इसी  तरह
 की  स्थिति  है।  दूसरे  शास्त्रों  की  भी  इसी  तरह
 की  स्थिति  है  |  भ्रगर  हम  इस  अन्तर्राष्ट्रीय
 कहलाने  वाली  वैज्ञानिक  शब्दावली  को  लेंगे
 तो  उन  का  यह  रूप  हो  जायेगा  t  हम  चाहते  हैं
 कि  प्रासान  भाषा  हो,  लेकिन  क्‍या  यह  भाषा
 को  झासान  बनाया  जाना  है  ?  फिर  एक  बात
 का  पाप  और  ध्यान  ्ग्क्खें  ।  हमारे  वैजानिक
 भी श्रागे  चल  कर  कुछ  खोजें  करेंगे,  भ्रगर
 प्रागे  चल  कर  उन्होंने  कुछ  खोजें  कीं  तो  क्या
 उन  की  खोजों  के  नाम  लातीनी  भाषा  में  रखे
 जायेंगे  ?  इसी  लिये  हमारे  मंविधान  में  कहा
 गया  है  कि  मूलत:  हमें  प्रपनी  शब्दावलरौ  संस्कृत
 से  बनानी  होगी,  शौर  वह  ऐसी  बननी  चाहिये
 जो  हमारी  चौदहों  भाषाश्रों  में  प्रयुक्त  की  जा
 सके  ।  फिर  वैज्ञानिक  साहित्य  का  निर्माण
 होना  चाहिये  ।  केवल  शब्दावतों  बनने  से
 काम  नहीं  चलेगा  ।  वैज्ञानिक  साहित्य  कुछ
 विश्वविद्यालयों  की  मार्फत  बनवाइये,  कुछ
 विशिष्ट  विद्वानों  को  दे  कर  बनावाहये  ।  श्राप
 इस  प्रकार  की  पाठ्य  पुस्तकें  एक  वर्ष  या  दो
 वर्ष  के  भ्रन्दर  तैयार  कर  लें  जो  विव्वविद्यालयों
 में,  महाविद्यालयों  में  श्रौर  माध्यमिक  शाताप्रों
 में  चल  सकें  ।

 फिर  केन्द्रीय  शिक्षा  मंत्रालय  भ्रहिन्दी  भाषा
 भाषी  क्षेत्रों  में  कुछ  काम  कर  सकता  हैं  |  में
 उन  कामों  का  केवल  ब्यौरा  बता  देता  हूं
 क्योंकि  मेरे  पास  बहुत  समय  नहीं  है  ।

 १.  अहिन्दी  भाषा  भाषी  क्षेत्रों  में  हर
 माध्यमिक  शाला  में  हिन्दी  का  एक  शिक्षक
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 झनिवाय  रुप  से  रख़ा  जाये  ।  यदि  राज्य
 सरकारें  यह  व्यय  नदें  तो  केन्द्र  को  यह  खर्ज
 देना  चाहिये  t

 २.  हर  माध्यमिक  शाला  में  एक  हिन्दी
 का  पुस्तकालय  हो  ।

 ३.  हिन्दी  में  उत्तीर्ण  लोगों  को  अच्छे
 पुरस्कार  दिये  जायें  ।

 ४.  एक  इंसपैक्टर  हर  राज्य  में  रहे  जो
 इस  बात  को  देखे  कि  उस  राज्य  में  हिन्दी  किस
 प्रकार  चल  रही  है  ।  हिन्दी  के  लिये  हर  वर्ष
 इन  राज्यों  में  एक  एक  परिषद्‌  हो  |  वहाँ  पर
 एक  उत्साह  पैदा  किया  जाये  हिन्दी  के  लिये
 झौर  वहां  पर  ये  पुरस्कार  बांटें  जायें  ।  फिर
 प्रमाणिक  स्तर  की  गैर  सरकारी  संस्थाओं
 को  भी  जैसे  वर्धा  भी  राष्ट्र  भाषा  प्रचार  समिति
 है,  दक्षिण  भारत  की  हिन्दी  प्रचार  सभा  है,
 उन  को  प्रनुदान  दिये  जायें  ।  नागरी  लिपि
 में  प्रहिन्दी  भाषा  का  साहित्य  भी  छापा  जाये
 झौर  उपयुक्त  काम  के  लिये  एक  करोड़
 रुपया  वतिवर्ष  सरकार  अलग  रखे  जिस  से
 कि  ये  काम  किये  जा  सकें  ।

 समस्त  भारतीय  भाषाझ्रों  के  तुलनात्मक
 अध्ययन  के  लिये  एक  ग्रकादमो  को  भ्रावश्यकता

 Bo  राम  सुभग  सिंह  :  भ्रकादमी  क्‍यों
 कहते  हैं,  इसके  लिये  हिन्दों  का  कोई  शब्द
 कहिये  ।

 सेठ  गोविन्द  दास  :  शब  भ्रकादमी  शब्द
 को  तो  हम  ने  हिन्दी  में  श्रपना  लिया  है  ।
 में  उन  विदेशों  शब्दों  को  जो  कि  शब  काफी
 ब्रचतित  हो  गये  हैं  उन  को  उसी  रूप  में
 हिन्दी  में  प्रयोग  करने  के  विरूद्ध  नहों  हूं  t
 में  नहों  चाहता  कि  स्टेशन,  प्लेटफार्म  भ्रौर  टिकट
 इत्यादि  प्रंग्रेजी  शब्दों  के  स्थान  पर  हम  हिन्दी
 दाव्द  प्रयोग  करें  -  मैं  उनको  उसी  रूप  में  हिन्दी
 भाषा  में  प्रयोग  करना  चाहता  हूं  ।  झब  चुंकि
 एकादमो  हमारे  यहां  त्या  गया  है  तो  हमें  उस
 का  प्रयोग  करना  चाहिये  t
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 टाइपराइटर  के  की-बोई  को  भ्ब  तो  कुपा
 कर  घोषणा  कर  दोजिये  t

 केन्द्रोय  सेवाश्रों  क॑  लिये  परीक्षाओं  का
 माध्यम  वेकल्पिक  रूप  से  हिन्दी  हो  होना
 चाहिये  ।  उस  के  बिना  हमारा  काम  चलने
 वॉला  नहीं  है  Dy

 फिर  श्रापको  समस्त  भाषाप्रों  में  विधि
 शब्दावली  के  लिये  एक  झ्रायोग  नियुक्त  करना
 है  ।  जिस  प्रकार  आप  को  वैज्ञानिक  शब्दा-
 वली  के  लिये  एक  स्थाई  आयोग  को  नियुक्ति
 करनी  है  उसी  प्रकार  विधि  के  छाब्दों  के  लिये
 भी  श्राप  को  एक  स्थायी  आयोग  नियुक्त  करना
 पड़ेगा  |

 उच्बतम  न्यायालय  का  कार्य  बागे  चल
 कर  हिन्दी  में  चल  सके  इस  के  लिए  श्रापको
 me  पंचवर्षीय  योजना  बनानी  चाहिये  ।
 कृपालानी  साहब  ने  योजना  की  बाबत  कहा
 तो  सब  कुछ  लेकिन  उन्होंने  इस  प्रकार  का
 कोर्ट  सुझाव  नहीं  दिया  कि  हस  विषय  में
 झाप  योजना  बनावें  t

 जहां  तक  आप  के  डायरेक्टरेट  का  सम्बन्ध
 है,  निर्दशालय  का  सम्बन्ध  है,  में  उसका
 हादिक  स्वागत  करता  हूं  ।  इस  तरह  के
 निर्देशालय  की  तो  नियुक्ति  बहुत  पहले  हो
 जानी  चाहिये  थी  पर  एक  बात  इस  सम्बन्ध
 में  श्रौर  है  कोई  भी  निर्देशालय  कोई  भी
 डायरेक्टरेट  तभी  काम  कर  सकता  है  जब  वह
 काम  उचित  प्रादमियों  के  हाथ  में  हो  t
 केवल  एक  झ्रायोग,  एक  समिति  या  एक
 निर्देशालय  नियुक्त  कर  दिया  जाय  शौर
 उस  में  ठीक  तरह  के  प्रादमी  न  हों  तो  काम
 नहीं  हो सकता  ।  निर्देशालय  किन  प्रादर्मियों
 के  हाथ  में  रहता  है  श्रौर  श्राप  किन  को  यह
 क्वाम  सौंपना  चाहते  हैं,  इस  पर  भी  बहुत  कुछ
 निर्भर  करता  है  ।  म॑  चाहता  हूं  कि  श्राप
 इस  के  लिये  ऐसे  योग्य  प्रादमियों  को  नियुक्त
 करें  जिन  को  कि  हृदय  से  हिन्दी  श्रौर  भारतोय
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 सेठ  गोविन्द  दास

 * आपाधों  से  प्रेम  हो  श्रौर  जिन  की  .कि  इच्छा
 हो  कि  हिन्दी  और  भारतीय  भाषाएं  चलाई
 जांय  ।  इसके  लिए  ऐसे  प्रादमियों  को  झाप
 नियुक्त  करें  जिन  को  कि  हिन्दी  शौर  भारतीय
 भाषाओं  का  ज्ञान  हो  t  झगर  श्राप  ऐसा
 करेंगे  तो  इसका  बड़ा  श्रनुकूल  श्रसर  पड़ेगा  |
 इसके  लिए  श्राप  डायरेक्टरेट  तो  मुकरर
 कर  रहे  हूँ  निर्देशालय  तो  आप  बना  रहे  हैँ
 लेकिन  इस  निर्देशालय  में  टीक  ग्रादमियों  की
 नियुबवित  होनी  चाहिए  |

 में  ने  जैसे  आरम्भ  में  कहा  कि  में  यह
 नहीं  मानता  कि  कोई  काम  नहीं  हुआ  है  t
 में  यह  मानता  हूं  कि  कुछ  काम  ह्भ्ा  है  लेकिन
 इसी  के  साथ  मे  यह  कहना  चाहता  हूं  कि
 जिस  प्रकार  की  घोषणाएं  हुई  हैँ  जिस  प्रकार
 के  श्राथवासन  दिये  गये  है,  जिस  प्रकार  के
 बचन  दिये  गये  ह  उन  को  देखते  हुये  काम
 की  गति  बहुत  धीमी  है  और  यह  गति  कितनी
 श्रीमी  है  उस  के  सम्बन्ध  में  मेने  अभी  पालिया-
 मेंटरी  एफेयर्स  के  मुहकम  का  एक  पत्र  श्राप  को
 पढ़  कर  सुनाया  ॥  में  श्राद्षा  करता  हूं  कि
 यहां  पर  श्रब  काम  में  देरी  *हीं  होगी  in  श्रगर
 हम  इस  दंश्  में  सच्चे  स्वराज्य  की  स्थापना
 करना  चाहते  हैं,  लोगों  को  बतलाया  चाहते  हैँ
 कि  इस  देश  में  सच्चा  स्वराज्य  हो  गया  है
 तो  वे  हमारी  बात  को  तब  तक  सही  नहीं
 मानेंगे  जब  तक  कि  उनका  पूरा  पूरा  काम  वें
 अपनी  जन  भाषाओं  में  नहीं  देखेंगे  ।  यदि
 हम  इस  देश  में  प्रजातन्त्र  चलाना  चाहते
 हैं  ्तो  यह  रपष्ट  बात  &  कि  प्रजातन्त्र  विदेशी
 भाषा  में  नहीं  चल  सकता  1  पश्राज
 हमारे  सरकारी  कामों  में,  हमारे  लिर्माण
 के  कामों  में  जो  लोगों  की  दिलचस्पी  नहीं  है,
 लोगों  का  अनुराग  नहीं  हैं  उसका  मुख्य
 कारण  यह  है  कि  हमारे  यहां  का  जो  साहित्य
 प्रकाशित  होता  है  अधिकर  में  वह  प्रंग्रेजी
 में  होता  हैँ  हमारे  यहां  जितना  काम
 होता  &  वह  भ्रधिकांश में  प्रंग्रेजी  में  होता  है  |
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 उसे  लोग  समझ  नहीं  पाते  1  लोग
 कभी  कभी  मुझे  गलत  समझते  है  इसलिये
 मैं  बिलकुल  साफ  कर  द्‌  कि  मैं  केवल  हिन्दी
 का  ही  पक्षपाती  नहीं  हूं,  बल्कि  हिन्दी  के
 साथ  उन  सभी  भाषाओं  का  पक्षपाती  हूं  जो  कि
 हमारे  संविधान  में  दी  हुई  हैं  ।  उद  के  सम्बन्ध
 में  में  कहना  चाहता  हूं  कि  उर्दू  का  भी  में
 समर्थक  हूं  ।  में  चाहता  हूं  कि  हम  एक  ऐसा
 समय  देखें  और  प्रपनी  उम्‌  में  देखें,  अपने
 जीवन  में  देखें  जब  कि  यहां  पर  सब  के'  सब
 काम  हिन्दी  में  श्रोर  हमारी  दूसरी  भाषाों
 में  चलने  लगें  1  में  अंग्रेजी  भाषा  का  ढ््षी
 नहीं  हूं  ।  मेँ  अंग्रेजी  भाषा  को  आदर  की
 दृष्टि  से  देखता  हूं  श्रौर  उसके  साहित्य  को  उच्च
 मानता  हूं  लेकिन  मेरी  स्थिति  इस  सम्बन्ध
 में  गांधी  जी  के  सदृश  है।  गांधी  जी  हमेशा
 यह  कहा  करते  थे  कि  प्रंग्रेजों  से  वें  प्रेम  करते
 हूँ,  भ्रंग्रेज  उन  के  मित्र  हैं  लेकिन  अंग्रेजी  राज्य
 को  वह  इस  देश  पर  अ्रस्वाभाविक  मानते  थे  t
 उसी  प्रकार  में  कहना  चाहता  हूं  कि  मुझे
 अंग्रेजी  भ।षा  से  प्रेम  है,  प्रंग्रेजी  साहित्य  से  प्रेम
 है,  कोई  भी  साहित्य  चाहे  वह  कितना  ही  छोटा
 क्यों  न  हो,  किसी  भी  भाषा  और  किसी  भी
 साहित्य  का  में  ढ्ेषी  नहीं  हो  सकता  ।  a  अंग्रेजी
 भाषा  का  प्रेमी  हूं  ।  में  उस  को  झादर  की
 दुष्टि  से  देखता  हूं  ।  जिस  प्रकार  गांधी  जी
 भंग्रेजों  से  प्रेम  करते  थे  उन  को  श्रपना  मित्र
 समझते  थे  और  प्रंग्रेजी  राज्य  को  अस्वाभा-
 विक  मानते  थे  उसी  प्रकार  प्रंग्रेजी  भाषा  और
 अंग्रेजी  साहित्य  से  प्रेम  रहते  हुये  भी  अंग्रेजी
 भाषा  का  जिस  प्रकार  का  साभ्राज्य  छाया
 हुआ  है  उसको  में  हटाना  चाहता  हूं।  वह  देश
 में  प्रस्वाभाविक  है  ।  मैं  श्राशा  करता  हूं
 कि  श्रीमाली  जी  के  सदुश  योग्य  शिक्षा  मंत्री
 के  जो  आइवासन  श्रब  तक  हमें  मिले  हैं,  उन  के
 अनुसार  काम  होगा  और  हम  वह  समय  देख
 सकेंगे  जिसमें  कि  हमारी  जो  अभिलाषाएं
 हैं  वे सब  की  सब  पूरी  हो  सके  ।

 डा०  राम  सुभग  सिंह  :  उपाध्यक्ष  महोदय,
 हमारे  श्रोमतो  रेणु  चक्रवत्तो  तथा  आचार्य
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 कृपातानी  के  भाषणों  में  हिन्दू  युनिवर्सिटी
 की  भी  थोड़ी  चर्चा  हुई।  उस  युनिवर्मिटी
 के  फण्ड  के  इस्तेमाल  के  सम्बन्ध  में  शिक्षा
 मंत्री  ने  हाल  ही  में  एक  वक्‍तव्य  यहां  रक्खा
 था  जिसमें  यह  लिखा  हुआा  था  कि  वहां  के
 १६  लाख  ७५  हजार  रुपय  को  बगैर  वहां

 की  एक्‍्जीक्यूटिव  कौंसिल  की  स्वौकृति  के
 इस्तेमाल  किया  गया  श्रौर  उससे  ऐसे  जमीं-
 दारी  बौंड  खरीदे  गये  जिनमें  एक  तो  उन्हीं
 लोगों  के  थे  जिन्होंने  कि  खरीदा  श्रौर  उन  की
 कतकसा  में  जो  दर  थी  उन  बौंडों  की  उस  से
 अधिक  रेट  में  इन  लोगों  ने  खरोदा  ।

 एक  बरस  पहले  जब  मेने  इस  सिलसिले
 में  यहां  चर्चा  की  थी  तो  वहां  के  ट्रेजरर
 महोदय  ने  एक  प्रमुख  व्यक्ति  के  हारा  मुझे
 शिकायत  भेजी  थी  और  कहतवाया  था.  कि
 अगर  में  इस  चीज  को  बाहंर  कहता  तो  मेरे
 ऊपर  मुकदमा  चलाया  जा  सकता  था  t
 मैंने  उनकों  लिख  दिया  था  कि  यदि  टाप  चाहें
 तो  में  भ्रक्षरण:  उन्हीं  दाब्दों  को  जिन्हें  मैंने
 यहां  उच्चारण  किया  था,  बनारस  में  प्राकर
 या  जहां  वह  कहें  वहां  जा  कर  कह  सकता  हूं.
 या  छपंवाकर  भी  भ्रपनी  व्यक्तिगत  हैसियत
 से  बटवा  सकता  हूं  ,  पालियामेंट  के  मेम्बर
 की  हैसियत  से  नहीं  ।  लेकिन  फिर  मुझको
 उनका  कोई  उत्तर  नहीं  मिला,  भर  शब
 मंत्री  महोदय  ने  इस  बात  को  कबूल  किया  कि
 वह  १६,७५,०००  रुपया  नाजायज  ढंग  से
 इस्तेमाल  किया  गया  ।  प्रभी  मंत्री  महोदय
 ने  श्रीमती  रेण्‌  चक्रवर्ती  को  बीच  में  टोकते
 हुए  कहा  था  कि  हमने  वायदा  किया  था  कि
 इसकी  जांच  करा  कर  उचित  कारंवांई  की
 जाएगी  ।  तो  जहां  तक  वायदे  का  सवाल  है,
 वह  दुरुस्त  है।  लेकिन  वहां  के  ट्रेजरर  ही
 केवल  इसके  लिए  जवाबदेह  नहीं  हैं  ।

 बार  बार  पिछले  श्रवसरों  पर  मंत्री
 महोदय  ने  कहा  था  कि  यूनीवसिटीज़
 आटोनोसस  वाडीज़  हैं,  उनके  काम  में  मैं
 हस्तक्षेप  नहीं  करना  चाहता,  लेकिन  झाटो-
 नामस  बाडी  की  एग्जीक्यूंटिव  काउंसिल  की
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 राय  के  बिना  वह  रुपया  लगाया  गया  और
 हर  यूनीवर्सिटी  में  एग्जीक्यूटिव  काउंसिल
 के  प्रमुख  व्यक्ति  होते  हे.  वाइसचांसलर,
 रजिस्ट्रार  और  ट्रेंजरर  ।  तो  मेरा  चार्ज
 यही  है  कि  जब  यह  रूपया  लगाया  गया  तो  यह
 उनकी  जानकारी  से  लगाया  गया,  ट्रेजरर
 ने  बगैर  किसी  की  जानकारी  के  इस  रुपये  को
 नहीं  लगाया  ।  इसके  बारे  में  शुरू  में
 ही  जो  दूसरे  बाइस-चांसलर  थे  उन्होंने  नुक्ता-
 चीनी  की  थी  कि  ऐसा  किया  जाना  गलत  है  ।
 इसलिये  मेरा  चार्ज  है  कि  वर्तमान  वाइस-
 चांसलर  और  रजिस्ट्रार  ने  प्रपना  कन्तंव्य
 पालन  नहीं  किया,  वह  बिल्कुल  कत्तंव्यच्युत
 हो  गए  जहां  तक  इन  १६  लाख  ७५
 हजार  रुपये  के  इस्तेमाल  का  सवाल  था  ।
 झ्ौर  यहीं  भ्राती  है  यह  बात  कि  कैसे  इंटरफरेंस
 होता  है  ऐजूकेशन  मिनिस्ट्री  द्वारा  यूनिवर-
 सिटीज़  के  कामों  में  ।

 जब  सन्‌  १६५६  में  इस  वाइश्-चांसलर
 की  बहालो  की  बात  हुई  उस  वक्‍त  श्री  सी०  जी०
 रामास्वामी  वाइस-खांसतर  थे  भौर  उन्होंने
 इंस्तैफा  दिया  १६५६  में  भौर  फिर  यहां  से
 बनारस  गये  तो  उन्होंने  एग्जीक्यूटिव  काउंसिल
 की  मीटिंग  में  कहा  :

 “Very  soon  after  I  sent  my  letter
 to  the  Visitor,  I  had  contacts  with
 both  the  President  of  India  who  is
 the  Visitor  of  this  University
 Mr.  Deputy-Speaker:  I  might  request

 hon.  Members  not  to  try  to  come  to
 the  Chair.  It  is  embarrasing  for  me
 and,  if  I  may  be  permitted  to  say  su,
 humiliating  for  the  Member  also.  The
 Member  can  write  to  me  and  I  pro-
 mise  that  whatever  is  possible  will
 surcly  be  done.  I  have  to  distribute
 the  time  only.  Now  four  or  five  hon.
 Members  have  been  coming  to  the
 Chair  one  after  the  other.  This  docs
 not  look  nice.

 Pandit  J.  P.  Jyotishi  (Sagar):  As
 carly  as  yesterday,  I  had  given  my
 name.  So  I  thought  my  name  was
 therc  ard  I  would  be  called.
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 Blo  रास  सुभग  सिह  :  तो  डा०  सी०
 पी०  रामास्वामी  ने  यह  कहा  था  :

 “Very  soon  after  I  sent  my  letter
 to  the  Visitor  I  had  contacts  with
 bo.h  the  President  of  India,  who
 is  the  Visitor  of  this  University,
 and  with  the  Minister  of  Education
 and  I  feel  I  ought  0  take  this
 House  into  confidence  when  I  men-
 tion  that  persons  connected  with
 the  Ministry  suggested  the  name  of
 Dr.  V.  S.  Jha  as  the  person  who
 may  be  selected  as  the  _  Vice-
 Chancellor.  It  so  happened  that  I
 had  never  met  this  gentleman  be-
 fore  and  had  never  known  him.
 So  I  have  absolutely  no  know-
 ledge  of  what  is  the  background
 of  the  nomination  of  Dr.  V.  S.  Jha,
 but  I  may  mention  that  the  per-
 sons  in  the  Ministry  of  Education
 seem  to  be  very  highly  impressed
 by  him  and  consider  that  he  is
 very  suitable.”

 में  यह  नहीं  कहना  चाहता  ॥  बे  योग्य  थे
 या  भयोग्य  थे  लेकिन  मिनिस्ट्रो  की  तरफ  से
 रिटायरिंग  बाइसचांसलर  को  यह  कहा  जाना
 1:  फर्ला  को  बाइसचांसलर  बनवा  दीजिए
 यह  कहां  तक  उचित  है  ।  फिर  एग्जी-
 क्यूटिव  कमेटी  में  तो  इनका  नाम  हीं  नहीं  पेश
 किया  गया  था  t  वहां  के  लोगों  ने  जिन
 नामों  को  पेश  किया  था  उनमें  इनका  नाम  नहीं
 था  सेकिन  उनके  नाम  को  रिटायर  होने
 वाले  वाइसचांसलर  ने  इस्तेफा  देने  के  बाद
 वहां  जा  कर  खुद  प्रपोज  किया  t

 “It  is  reported  that  when  no
 one  was  preparted  to  propose  the
 name  of  Dr.  V.  S.  Jha  the  Chair-
 man  himself  proposed  his  name.”

 जब  वोट  लिए  गए  तो  तीन  झादमियों  को
 उनसे  ज्यादा  वोट  मिले  ।  इनका  नाम
 उस  सूची  में  चौथा  था।  चार  आ्ादमियों  की
 लिस्ट  यहां  श्ायी  ।  यहां  ढ़  महीने  के  कंन-
 वासिंग  के  बाद  विजिटर  ने  इस  चौथे  नाम  को
 स्वोकृति  दें  दी।  कल  जो  थटना  मैंने  हाउस  में
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 देखी  है  उसको  देखने  के  बाद  में  कहूंगा  कि  क॑,ई
 मिनिस्ट्री  कैनवासिग  करके  इस  तरह  से
 अपने  दोस्तों  को  वाइसचांसलर  न  बनवाए  |
 आपने  देखा  था  कि  लखनऊ के  बारे  में  चर्चा
 हुई  थी  तो  मारेलिटी  की  चर्चा  हुई  -  किसी
 वाइसचांसलर  के  बारे  में  ऐसा  कहने  का
 मौका  नहीं  होना  चाहिये  कि  उसके  लिए
 कंनवासिग  क्या  गया  ।

 तो  मैं  १६  लाख  ७५  हजार  रुपये  के
 बारे  में  कह  रहा  था  कि  सन्‌  १६९५६  से
 सन्‌  १६५८  तक  उसको  लगाते  रहे  1  एम्जी-
 कक्‍्यूटिव  काउंसिल  थी,  वाइसचांसलर  थे  ।
 किसी  ने  रुकावट  नहीं  डाली  t  इसतिये
 प्रगर  ट्रेजजर  का  काम  नाजायज  है  तो
 एग्जीक्यूटिव  काउंसिल  शौर  वाइसचांसलर
 का  यह  काम  भी  नाजायज है  कि  उन्होंने  ट्रेजरर
 के  काम  पर  कोई  भंकुषा  नहीं  लगाया  भौर
 इसी  से  मैं  जोर  से  शुरू  से  कह  रहा  हूं  कि
 शिक्षा  मंत्रालय  पक्षपात  करता  शा  रहा  है
 वहां  के  भ्रधिकारियों  के  प्रति  ।  भाज  वहां
 यह  हाल  है  कि  करीब  !००  विद्यार्थी  तो
 लिकाल  दिए  गए  हैं  श्ौर  ४००  को  भिन्न
 भिन्न  सजाएं  दी  गई  हैं  -  इस  तरह  से
 ५००  लड़कों  को  या  तो  निकाला  गया  है  या
 उन  पर  जुरमाना  किया  गया  है।  श्राज  भी
 ऐसे  कुछ  लड़के  हैं  जो  कि  दो  दो  बरस  के  लिए
 श्रौर  चार  चार  बरस  के  लिये  निकाले  गये  हैं  1
 उन  में  से  कुछ  सिक्‍स्थ  इप्नर  के  विद्यार्थी  हैं।  जो
 जाकर  खुशामद  कर  लेता  है  या  पैर  पकड़
 लेता  है  उसको  तो  छोड़  दिया  जाता  है,  लेकिन
 जो  स्वाभिमानी  लड़का  है  उसपर  ध्यान  नहीं
 दिया  जाता  |  तो  कल  की  घटना के  संदर्भ
 में  जब  इस  चीज  पर  विचार  करता  हूं  शौर  प्राज
 देखता  हूं  कि  बम्बई  के  गवर्नर  ने  श्रन्तिम  दर्जे
 तक  एक  कमांडर  की  रेसपेबट  को  मेनटेन  करने
 की  कोशिश  की,  तो  में  कहना  चाहता  हूं  कि
 उनकी  रेसपेक्ट  की  जाये,  मैं  किसी  के  झादर
 में  कमी  नहीं  करना  चाहता,  लेकिन  हिन्दुस्तान
 के  एक  एक  नागरिक  शौर  खासकर  उपेक्षित
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 नागरिक  की  भी  उतनी  ही  रेसपेक्ट  होनी
 चाहिये  जितनी  हाइएस्ट  की  हो,  और  इसी
 तरह  से  सारे  मंत्रालय  चलें  |  यह  गवर्नमेंट
 का  काम  नहीं  होना  चाहिग्रे  कि  किसी  की
 तरफदारी  करे,  उसको  तो  बिल्कुल  डिसपेश-
 नेट  ढंग  से  काम  करना  चाहिये  ।  आपका
 ऐसा  बाइसचांसलर  है,  ग्रापकी  ऐसी  एग्जी-
 क्यूटिव  काउंसिल  है,  जिसको  अपने  अधिकार
 का  ज्ञान  नहीं  है,  वह  रुपया  इस  प्रकार  इस्तेमाल
 होने  देते  हैं  |  प्रौर  उनके  बारे  में  बार  बार  यहां
 कहा  जाता  है  कि  जो  हाइएस्ट  इन  दी  लैंड  हैं
 उनको  ही  एग्जीक्यूटिव  काउंसिल  में  रखा
 गया  है,  तो  यह  कहना  पड़ता  है  कि  जो  प्रापके
 हादाएस्ट  इन  दी  लैंड  हैं  वे  यह  नहीं  धमझते
 कि  ट्रेंजरर  किस  प्रकार  रुपये  का  इस्तेमाल  कर
 रहा  है  ।  इसलिये  में  तो  एक  प्राडिनरी  प्रादमी
 को  इस  पद  के  लिये  चाहूंगा  जो  कि  इन  बातों
 को  समझ्न  सकता  हो  चाहे  बह  हल  चलाने  वाला
 ही  क्‍यों  न  हो,  बजाये  इन  इंटलेक्चुअल  जाइंट्स
 के  लो  कि  इस  चीज  को  नहीं  समझ  सकते  |
 सो  मेरा  चार्ज  है  एजुकेशन  मिनिस्ट्री  पर  t
 ऐसे  थ्ादमियों  को  बहां  रखा  जाता  है  कि
 जिम्होंने  सैकड़ों  लड़कों  के  जीबन  को  बरबाद
 कर  दिया  1

 डा०  का०  ला०  भ्रोसासी  :  श्राप  मुझे
 यह  कहने  के  लिये  क्षमा  करेंगे  कि  झब  वहां  पर
 वह  एग्जीक्यूटिव  काउंसिल  नहीं  है  ।  यह  जो
 डील  ह्प्ा  था  यह  पहली  एग्जीक्यूटिव  काउंसिल
 के  बकत  में  हुआ  था  t  इसलिये  मैं  निवेदन  करना
 चाहता  हूं  कि  माननीय  सदस्य  जिस  एग्जी-
 क्‍्यूटिव  काउंसिल  की  टाका  कर  रहे  हैं  वह  वहां
 श्रबन  नहीं  है  ।  भ्रौर  जो  यह  डील  हुआ  था  वह
 इस  काउंसिल  के  समय  का  नहीं  है  बल्कि  वह
 थहली  एग्जीक्यूटिव  काउंसिल  के  समय  में  हुआ था  1

 डा०  रास  सुभग  सिह  :  उपाध्यक्ष  महोदय,
 में  तो  चाहता  हूं  कि  शिक्षा  मंत्री  महोदय  को
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 बात  के  एक  एक  श्क्षर  को  मानूं  लेकिन  मुझे
 दुःख  होता  है  जब  ये  खुद  भ्रपने  आपको  रिप्यू-
 डिएट  कर  देते  हैं  ।  पश्लिक  स्कूल  के  सवाल  पर
 इन्होंने  अपने  को  रिप्यूडिएट  किया  और
 अलीगढ़  यूनिवर्सिटो  के  वाइसचांसलर  के  बारे
 में  कहा  कि  वाइसचांसलर  ने  कन्ट्रेडिक्टरी
 रिपोर्ट  दी  ।  अगर  कोई  वाइसचांसलर  कटे
 डिक्टरी  रिपोर्ट  देता  है,  तब  तो  और  भी  ज्यादा
 छानबीन  करने  की  जरूरत  है  कि  जो  रिपोर्ट
 झ्रावे  उसकी  एक  एक  चीज को  देंखे  श्रौर  जो
 असलियत  उसके  अन्दर  है  उसकी  'एन्क्वायरी
 करें  ।  चाहे  यह  मामला  प्रलोगढ़  विश्वविद्यालय
 के  वाइसचांसतर  _  हो  या  किसी  दूसरे  विदव-
 विद्यालय  का,

 लपक
 में  उसकी  जांच  की

 जानी  चाहिये  ।  यूनिवसिटो  के  बारे  में
 कहा  गया  है  कि  बेगम  ख्वाजा  की  जमीन  तोन
 रुपये  यार्ड  के  हिसाब  से  यूनिबरसिटी.न  ली  t  यह
 चार्ज  है  कि  वह  जमीन  जरूरत  से  ज्यादा  रेट
 दे  कर  ली  गई  |  वहां  के  बैल्य  भ्राफिसर  ने  यह
 एबेल्युएट  किया  कि  उसका  रेट  साढ़े  तीन  रुपये
 होना  चाहिये  1  इन  सब  बातों  को  छान-बोन  की
 जानी  चाहिये  ।  प्रगर  बैल्च  झाफिसर  की  बात
 गलत  है,  तो  म्रांतनीय  मंत्री  कहें  कि  हम  वुनि-
 य्सिटी  को  रिपोर्ट  मानते  हैं  शौर  झगर  यूनि-
 व्सिटी  की  बात  गलत  है,  तो  बैल्य  भ्राफिसर
 की  बात  को  सही  मानें  ।  या  फिर  वह  भपने
 किसी  श्रादमी  को  वहां  भेज  कर  जानकारी  प्राप्त
 करें  |  मै  उसमें  नहीं  जाता  ।  में  तो  इस  बात  का
 कायल  हूं  कि  भ्रगर  कोई  एन्क्वायरी  कमेटी  बने,
 तो  उसको  देखभाल  करने  की  पूरी  स्वतंत्रता
 होनी  चाहिये  |  मै  यह  भी  चाहता  हूं  कि  भ्रगर
 कहीं  तनिक  भी  दोष  हो,  तो  उसको  कड़ाई  से
 निकालना  चाहिये  लेकिन  मेरी  शिकायत  है
 कि  सरकार  दोषी  को  निकालने  के  बजाये
 निर्दोष  व्यक्तियों  को  दंड  देती  है  ।

 ब््रभी  बनारस  हिन्दू  यूनिवर्सिटी  के  बारे  में
 कहा  गया  कि  वह  एर्ज़ोक्यूटिव  कौंसित  अब
 नहीं  है।  जुलाई,  १६५६  में  डा०  बी०  एस०.  हा

 एग्जीक्यूटिव  कोंसिल  के  चेयरमैन  बने  उस
 वक्‍त  उसके  २१  मेम्बर  थे  t  बह  एग्जीक्यूटिव
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 [ete  राम  सुभग  सिंह]
 कौंसिल  १६५८  में  भंग  की  गई  ।  उसके
 रजिस्ट्रार  वही  थे,  यानी  श्री  एस०  एल०  दर  |
 उसमें  पंडित  कुंजरू  वगैरह  सब  मेम्बर  थे  |
 नई  एग्ज़ीक्यूटिव  कौंसिल  के  चेयरमैन  भी  श्री
 झा  हैं  और  रजिस्ट्रार  भी  वही  हैं  ।

 डा०  का०  ला०  श्रोमाली  :  माननीय
 सदस्य  को  पता  नहीं  है  कि  रजिस्ट्रार  इस
 कमेटी  के  मेम्बर  नहीं  हैं  ।

 डा०  राम  सुभग  सिह  :  में  जानता  हूं  कि
 नहीं  हैं।  नेयरमन  भी  वही  हैं,  ग्रौर  एक  मेम्बर
 भी  वहीं  हैं  ।  चेयरमैन  और  ट्रेजरार  वहीं  हैं,  जो
 पहले  थे  ।

 डा०  का०  ला०  श्रोमासी  :  में  यह  भी
 निवेदन  करना  चाहता  हूं  कि  जब  से  यह  एग्जी-
 क्यूटिव  कौंसिल  नियुक्त  हुई  है,  एक  भी  काम
 वाइसचांसलैर  ने  पूरी  एग्जीक्यूटिव  कौंसिल
 के  बिना  पूछे  नहीं  किया  है  |  वह  जो  कुछ  काम
 करते  हैं,  एस्जेक्टिव  कौंसिल  के  झ्रादेश  से  करते
 हैं  ।  मैं  श्रापसे'  यह  भी  निवेदन  करंनां  चाहता
 हूं  कि  इस  एग्जीक्यूटिव  कौंसिल  में  जिन  सदस्यों
 को  रखा  गया  है,  हिन्दुस्तान  में  सब  से
 प्रतिष्ठित  व्यक्ति  जो  हो  सकते  हैं,  उनको  हम  ने'
 रखा  है  ।  मेरे  पास  इस  से  ज्यादा  प्रतिष्ठित
 झादमी  नहीं  हैं  t

 डा०  रास  सुभग  सिंह  :  में  उनकी  प्रतिष्ठा
 के  बारे  में  कुछ  नहीं  कहना  चाहता  हूं  ।

 उपाध्यक्ष  महोवय  :  माननीय  सदस्य
 शायद  झाम  तौर  पर,  जेनरल  तौर  पर  बात
 कर  रहे  हैं  । वह  किसी  खास  झ्रादमी  की  नुक्ता-
 चीनी  नहीं  करना  चाहते  ।

 Tro  राम  सुभग  सिह  :  किसी  व्यक्ति  की
 निन्दा.  म॑  नहीं  करता  ।  केवल  जेनरल  बात  म॑
 कह  रहा  हूं  -  इतने  अाला  दर्जे  के  सदस्यों  के
 होते  हुये  भी सोलह  लाख  रुपये  नाजायज  तरीके
 से  खर्च  किये  गये  ।  खासकर  टीचरों  के  प्राविडेंट
 फंड  का  रुपया  उत्तर  प्रदेश  के  जमींदारी  एबा-
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 लिशन  बांडज़  खरीदने  में  लगा  दिया  गया
 ट्रेजरार  के  मित्र  लोग  ब्लोकर्ज  भी  थे  1  झगर
 इस  बारे  में  पूरी  छानबीन  क  राई  जाये.  तो  इसका
 पता  चल  जायगा  t  श्रभी  उन्होंने  पूरी  छानबीन
 करने  का  आववासन  दिया  है  1

 जहां  तक  शिक्षकों  के  निकाले  जाने  का
 सवाल  है,  मेँ  कहना  चाहता  हूं  कि  थिदे  एन्क-
 वायरी  कमेटी  ने  डा०  गोपाल  त्रिपाठी  को
 निर्दोष  साबित  किया  था  in  जस्टिस  हिदे  जज
 थे  ।  यह  चार्ज  है,  ट्रेजरर  पर  कि  सोलह  लाख
 रुपये  नाजायज  खर्च  किये  गये  और  एग्ज़ेक्यूटिव
 कौंसिल  के  सारे  मेम्बरों  इनक्लूडिंग  वाइस-
 चांसलर  पर  कि  इन  के  जमाने  में  यह  रुपया
 खर्च  किया  गया,  लेकिन  इन  लोगों  का  केस
 रीव्यूइंग  कमेटी  के  सामने  नहीं  रखा  गया  ।
 इन  पर  चाजं  होने  के  बावजूद  रोब्युइंग  कमेटी
 ने  इन  केसिज़  को  नहीं  देखा  और  कोई  एक्शन
 नहीं  लिया,  लेकिन  जिन  पर  कोर्द  चार्ज  जस्टिस
 शिदे  ने  नहीं  लगाये,  उनको  हटाने  के  लिये
 नोटिस  दिया  गया  ब्रौर  उन  को  हटा  भी  दिया
 गया  ।  श्री  राधेश्याम  शर्मा  हैं  प्रौर  प्रनेक
 प्रोफ़ेसर  हैं  ।

 डा०  का०  ला०  ध्वीमासो  :  इस  बारे  में
 माननीय  सस्दय  को  वाकफियत  नहीं  है  |  जहां
 तक  वाइसचांसलर  का  ताल्लुक  है,  में  निवेदन
 करना  चाहता  हूं  कि  उनका  केस  सासिसिटर-
 जेनरल  के  पास  गया  था  |  उस  के  बाद  क्या  हुर,
 मुझे  मालम  नहीं,  लेकिन  सालिसिटर-जेनरत  के
 पास  जांच  के  लिये  उनके  खिलाफ  जो  चाजिज
 थे,  वे  गये  थे  ।

 डा०  राम  सुभग  सिंह  :  उपाध्यक्ष  महोदय,
 यही  मेरा  कहना  है  कि  जब  श्राप  के  खिलाफ
 हाउस  को  नाजायज  ढंग  से  संचालन  करने
 का  चार्ज  हो,  तो  हम  लोग  जरूर  हाउस  से
 निवेदन  करेंगे  कि  तब  तक  ाप  को  छूट्री  दे  दी
 जाये,  जब  तक  कि  उस  चार्ज  से  झ्राप  बरी  न
 हो  जायें  और  एज्‌केशन  मिनिस्ट्री  पर  यही
 मेरा  बाजे  है  कि  वाहसचांसलर  के  खिलाफ.
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 चाजिज  हैं  श्रौर  फिर  भी  उनको  वहां  रहने
 दिया  गया  ।  वाइसन्रांसलर  को  म॑  जानता  हूं
 कि  इंट्रेस्टिड  ढंग  से  वहां  के  लड़कों  को  फंसाया
 गया,  इंट्रेस्टिड  ढंग  स ेनिकाला  गया  1

 उपाध्यक्ष  महोदय  :  अगर  हमने  कानून
 में  यही  रखा  था  कि  जो  चाजिज  हैं,  वे  सालि-
 सिटर-जेनरल  के  पास  जायेंगे  और  वह  उन  को
 देखेंगे  ग्रौर  उस  के  बाद  वे  रीव्यूइंग  कमेटी  के
 पास  जायेंगे,  तो  हमें  इंतजार  करना  चाहिये  ।

 Bo  राम  सुभग  सिह  :  जब  उस  कमेटी
 को  प्रार्डिनेंस  से  भंग  कर  दिया  गया,  तो  यह
 जानते  हुये  कि  उनके  खिलाफ  यदि  कोई
 छोटा  भी  चार्ज  है,  उनको  वाइसचांसलर  नहीं
 बनाना  चाहिये  था  ।  यही  मेरा  चार्ज  है  एज्‌-'
 केशन  मिनिस्ट्रो  पर  कि  यह  जानते  हुये  भो  कि
 उनके  खिलाफ  चाजिज  हैं,  उसने  उन  कों  फिर
 वाइसचांसलर  नामीनेट्  किया  ।  वैसे  लोगों  के
 हाथ  में  यूनिवर्सिटी  की  लगाम  इन्होंने  दो  है,
 जिन्होंने  श्राज  तक  वहां  के  लड़कों  श्रौर  प्रोफ़ेसरों
 के  जोबन  को  जशांतिमय  होने  से  वंचित  कर  दिया
 है  भ्रौर  चंकि  इन  लोगों  ने  नाजायज  ढंग  से
 रुपये  का  इस्तेमाल  किया  है,  इसलिये  में
 चाहूंगा  कि  उन  तमाम  लोगों  के  खिलाफ  जो
 कार्यवाही  को  गई  है,  उस  कार्यवाही  को  रह
 कर  दिया  जाये,  क्‍योंकि  ये  लोग  खुद  एबाव
 रोपरोच  नहीं  हैं  ।  में  चाहूंगा  कि  किसी  एरजी-
 बयूटिव  कौंसिल  के  ही  मेम्बर  को  भेजा  जाये,
 जिस  को  माननीय  मंत्री  भ्रच्छा  समझते  हों
 श्रौर  वह  बैठ  कर  ईमानदारी  से  सब  की  देख-
 रेख  करें  ।  सैकड़ों  लड़कों  के  खिलाफ  कार्य-
 वाही  की  गई  है  ।  कभी  उन  की  संख्या  चालीस
 बताई  जाती  है,  कभो  पचास  और  कभी  ४३  ।
 कितनों  को  जुर्माना  हुमा  है  ।  श्र्ब  तक  असली
 लिस्ट  हम  लोगों  को  नहीं  मिली  है।  एक  बरस
 पढ़ले  प्रोफ़ेसरों  को बहाल  किया  गया  कि  आप
 लड़कों  के  कंडक्ट  की  जांच  कीजिये  |  उन  लोगों
 ने  कुछ  को  निकाला  ।  ग्रब  उन्हीं  प्रोफ़ेसरों  को
 ही  निकाल  दिया  गया  है।  उन  प्रोफ़ेसरों  के  ग्रच्छे
 होने  के  बारे  में  विश्वास  कर  के  सरकार  ने  उन
 को  त्ड़कों  को  निकाखने  के  बारे  में  बिठाया
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 झौर  श्रब  उनको  ही  निक्राल  दिया  गया  है  ।
 वहां  लाइफ  द्रब  बड़ी  झ्नन-सिक्योर  हो  गई  है
 शौर  उससे  बचने  के  लिये  यह  आरावज्यक  है  कि
 जिन  लड़कों  प्रौर  शिक्षकों  के खिलाफ  एक्शन
 लिया  गया  है  और  नाजायज  रीति  से  एक्शन
 लिया  गया  है  उसको  सरकार  रह  करे  और
 माननीय  मंत्री  के  वक्‍तव्य  के  अनुसार  जिन
 लोगों  के  बारे  में  यह  साबित  हो  चुका  है  कि
 उन्होंने  यूनिवर्सिटी  के  फंडज़  का  नाजायज
 ढंग  से  दुरुपयोग  किया  है  उन  के  खिलाफ
 एक्शन  लिया  जाये  |

 Bo  सुज्ञीला  नायर  (झांसी)  :  उपाध्यक्ष
 महोदय,  मुझे  यह  कहना  है  कि  हम  एजूकेशन
 मिनिस्ट्री  की  टीका  बेशक  करें--प्राखिर
 टीकौ  करने  के  लिए  हमारा  यह  सदन  है--
 लेकिन  उस  के  साथ  ही  साथ  उस  टीका  में
 कुछ  संतुलन  रहे  कि  जहां  वे  धन्यवाद  के  पात्र
 हैं,  वहां  उन  को  धन्यवाद  भी  दें  और  जहां
 टीका  के  पात्र  हैं,  वहां  हम  उन  की  टीका
 भी  करें  4  मैं  समझती  हूं  कि  यहां  पर,  यूनि-
 वसिटीज़  में,  श्रौर  दूसरी  जगहों  पर,  जो  बहुत
 से  दोष  चल  रहे  थे,  उन  के  बारे  में  सदस्यों
 के  मन  में  उदवंग  है,  कष्ट  है,  चिन्ता  है  भौर  वह
 उचित  चिन्ता  है,  उचित  उदेग  है,  मगर  क्‍या
 उन  सब  खराबियों  के  लिए  हम  प्राज  श्रपने
 मंत्री  महोदय  को  ज़िम्मेदार  ठहरा  सकते  हैं,
 यह  विचार  करने  की  बात  है  ।

 जहां  तक  बनारस  हिन्दू  यूनिवर्सिटी
 का  ताल्लुक  है,  हम  सब  जानते  हैं  कि  कितने
 बरसों  से  वहां  पर  खराबी  चल  रही  थी,
 गड़बड़  चल  रही  थी,  किस  तरह  से  श्राचार्य
 नरेन्द्रदेव  जैसे  वाइस-चांसलर  को,  वहां  पर
 छिक्षकों  का  श्रौर  दूसरा  जो  वातावरण  बन
 गया  था,  उस  पर  प्रांसू  बहाने  पड़े  थे।  यह
 हालत  हों  गई  थी  ।  जहां  पर  ड्र्फ्टि  की
 पालिसी  चल  रही  थी,  उस  समय  हमारे
 शिक्षा  मंत्रालय  ने ध्रागे  बढ़  कर  कदम  उठाया
 ग्रौर  उस  को  दुरुस्त  करने  की  कोशिश  की  7
 वह  सराहनीय  कदम  है  Le  में  नहीं  कहना:
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 चाहती  कि  सब  खराबियां  दूर  हो  गई  हैं
 बनारस  हिन्दू  यूनिवर्सिटी  की  ।  अभी  और
 दोष  हैं,  मगर  उन  दोपों  को  दूर  करने  की
 कोशिश  हो  रही  है  और  उस  के  लिए  हमारा
 थिक्षा  मंत्रालय  सराहना  का  पात्र  है,  और
 मैं  आशा  रखती  हूं  कि  जो  सुझाव  यहां  हम  लोग
 दे  रहे  हैं,  उन  सुझावों  को  भ्रपने  सामने  रख  कर
 और  भी  तेज़ी  से  इन  चीज़ों  को  दुरुस्त  करने
 की  कोशिश  वह  करेंगे  ।  आज  सब  के  मन  में
 बहुत  बड़ी  चिन्ता  है  अलीगढ़  यूनिवर्सिटी  के
 बारे  में  ।  भ्रलीगढ़  यूनिवर्सिटी  के  बारे  में
 चिन्ता  के  दो  कारण  हैं  ।  एक  कारण  तो  यह
 है  जो  कि  झभी  थोड़ी  देर  पहले  जब  मंत्री
 महोदय  ने  श्पना  स्टेटमेंट  पढ़ा,  उस  बक्त
 हमारे  सामने  भाया  कि  बहां  पर  की  गड़बड़ी
 कोई  एक  या  दो  साल  से  नहीं  है,  वहां  पर
 तो  दस  सालों  से  गड़बड़ो  चलती  रही  है  भौर

 दस  सालों  से  मंत्रालय  में  ढ़िफ्ट  की  पालिसी
 अल  रही  थी,  उस  को  श्रागे  बढ़  कर  रोका

 नहीं  गया  ।  खैर,  उस  के  बारे  में  कुछ  कदम
 उठाये  गये,  वह  ठीक  हैं,  मगर  काम  भागे
 बढ़ा  नहीं  ।  प्रब  भौर  क्‍या  करेंगे  भर  क्‍या

 -नहीं  करेंगे,  यह  देखने  का  सवाल  है  ।  किसी
 मूनिवर्सिटी  के  भीतर,  जहां  पर  कि  चरित्र

 “निर्माण  किया  जाता  है  लड़कों  का,  हमारे
 “भविष्य  के  हिन्दुस्तान  के  नागरिकों  का,
 अगर  एम्बेजलमेंट  हो  या  रुपये  पैसे  के  बारे  में
 गड़बड़  हो,  या  जसे  कि  दूसरी  यूनिवर्सटीज
 के  बारे  में  कहा  गया,  कुछ  चरित्रहीनता  की

 -शंका  हो,  तो  यह  सहन  करने  लायक  चीज
 नहीं  है  ।  हमारे  लड़कों  का  चरित्र  क्या  बनेगा

 “से  वातावरण  में  भ्रौर  क्‍या  हम  श्राज  की
 “बात  सोचते  हैं  या  हम  भविष्य  के  हिन्दुस्तान
 की  बात  भी  सोच  रहे  हैं  ?  हमारे  कल  के  लीडस्स
 कैसे  निकलेंग  ऐसे  वालावरण  से,  भ्रगर  हम  इस
 वातावरण  को  दुरुस्त  न  करें  ?

 दूसरी  चीज  यह  है,  जो  कि  मुझ  को  भी
 ज्यादा  चिन्ता  दिला  रही  है,  कि  कहीं  इस  में  से
 कोई  कम्पूनलिज्म  का  वातावरण  न  खड़ा
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 हो  जाय  |  श्राज  उस  का  काफी  खतरा  हैं,
 श्रौर  जहां  तक  में  समझी,  दस  वर्षों  से  इस
 चीज  पर  हाथ  नहीं  डाला  गया,  इस  चीज  को
 नहीं  उठाया  गया,  इस  डर  से  कि  कहीं  कोई
 उल्टी  सीधी  बात  न  हो  जाय  ।  जो  दोनों
 तरफ  के  कम्यूनल  तबके  हैं,  हिन्दुशों  और
 मुसलमानों  में  थे  कहीं  इस  चीज  का  नाजायज
 फायदा  न  उठायें  t  मैं  श्राशा  करती  हूं  कि
 हमारे  देश  के  लोग  दोनों  तरफ  के  कुछ  भी
 बात  करेंगे  तो  इस  चीज  को  ध्यान  में  रब  कर
 करेंगे  जिस  से  कि  जो  हमारा  ध्येय  है  कि  शिक्षा
 धौर  दिक्षा  देने  की  जगह  दोनों  दुरुस्त  हों,
 वह  पूरा  हो  सके,  वहां  का  वातावरण,  वहां  का
 स्टैन्डड  ऊंचे  से  ऊंचे  किस्म  का  हो  सके  t

 बहुत  दुःख  की  बात  है  कि  इतने  बर्षों
 के  बाद  जो  एक  भच्छी  खासी  कमेटी  नियुक्त
 की  गई  थी  मंत्री  महोदय  की  सलाह  से,  उस  के
 टर्म्स  झाफ  रेफरेंस  बगैरह  भी  छिक्षा  मंत्रालय
 ने  तैयार  कर  के  दिये,  बह  कमेटी  झाज  काम
 नहीं  कर  रही  है,  उसने  रेजिग्नेशन  दे  दिया  t
 उस  ने  रेजिग्नेशन  क्‍यों  दिया  में  सुनती  हूं
 कि  दो  खास  वजहें  कमेटी  ने  कही  थीं  -  एक
 तो  यह  कि  वहां  के  वाइसचांसेलर  जेदी
 साहब  ने  कुछ  जवाब दे  दिये,  श्री  प्रकाश  वीर
 शास्त्री  ने  जो  इत्जामात  लगाये  थे,  उन  के
 बारे  में  शब  में  यह  कहना  चाहती  हूं  कि
 उपाध्यक्ष  महोदय,  श्राप  तो  हमेशा  इस  चीज़
 पर  जोर  देते  हैं  कि  जो  लोग  यहां  नहीं  हैं,
 उन  का  नाम  ले  कर  उन  के  ऊपर  चाजेंज
 लगाना,  जो  कि  भ्रपना  बचाव  नहीं  कर  सकते,
 जवाब  नहीं  दे  सकते,  ठीक  नहीं  है  ।  श्राप  हमेशा
 रोक  दिया  करते  हैं  हम  लोगों  में  से  किसी
 को  भी  ।  मुझे  मालूम  नहीं  कि  किस  प्रकार
 उस  दिन  श्री  प्रकाश  वीर  शास्त्री  जी  इस
 प्रकार  के  इल्जामात,  चार्जज,  व्यक्तिगत
 नाम  ले  कर,  इस  सदन  में  लगा  सके  t  वह
 महीं  होना  चाहिए  था  1  दुःख  की  बात  थी
 भ्रब  उस  के  बाद  श्रगर  जवाब  देना  था  तो  में

 ४  समझती  हूं  कि  बेहतर  होता  कि  बजाय  खुद
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 जवाब  देने  के  जैंदी  साहब  किसी  दूसरे  से
 जवाब  दिलवा  देते  ।  उन  का  यह  खयाल  रहा
 होगा  कि  कमेटी  की  रिपोर्ट  तो  छः  महीने
 के  बाद  निकलेगी  और  यहां  पर  कुछ
 स्पेसिफिक  चार्जेज  एक  प्रतिष्ठित  व्यक्ति
 के  नाम  से  लगाये  गये,  उनकी  इज्जत  का
 सवाल  था,  उनको  इसकी  चिन्ता  होनी
 चाहिये  थी,  लिहाजा  उन्होंने  उस  का  जवाब
 देना  मुनासिब  समझा  ।  मैं  समझतो  हूं  कि

 खुद  देने  के  बदले  प्रगर  वह  किसी  और  से
 जवाब  दिलवा  देते  तो  ज्यादा  अच्छा  होता  t
 बहरहाल  जो  कुछ  हुभ्रा,  जो  र्ट्म्स  झाफ  रिफरेंस
 उस  कमेटी  के  थे,  उसके  साथ  तो  उस  जवाब
 “का  साल्‍्लुक  नहीं  था  t  लिहाजा  कया  कमेटी
 के  -बदस्यगण  से  हम  यह  निवेदन  नहीं  कर  सकते
 कक  इस  चीज  के  लिये  वह  कमेटी  से  इस्तोफा
 न  दे  कर  जो  टम्स  झाफ  रिफरेंस  उनको  दिये
 गये  हैं  उन  पर  वह  बाकायदा  काम  करते
 खायें  ?

 दूसरे  यह  कहा  गया  कि  वह  कहते  हैं  कि
 जब  यह  कमेटो  साल  भर  में  या  छ:  महीने  में
 श्रपनी  रिपोर्ट  दे  देगी  तो  मंत्री  महोदय  ने
 कह  दिया,  उपाध्यक्ष  महोदय  ने  कह  दिया
 सदन  में,  कि  श्रगर  हम  संतुष्ट  नहीं  होंगे
 उस  की  रिपोर्ट  से  तो  उस  के  बाद  विजिटर्स
 की  कमेटी  बैठेगी  ।  में  समझती  हूं  कि  इस  में
 कोई  नामुनासिब  बात  नहीं  है  a  भाखिर
 लोझर  कोर्ट  की  भ्रपील  हाई  कोर्ट  में  होती  है,
 हाई  कोर्ट  की  भ्रपील  सुप्रीम  कोर्ट  में  होती
 है  ।  तो  इस  के  कह  देने  पर  कि  गर  हम
 संतुष्ट  न  हुए  तो  एक  कमेटी  बैठाई  जा  सकती
 है,  प्राब्जेक्शन  लेना,  मुझे  बहुत  भ्रच्छा  नहीं
 लगता  ।  हम  क्‍यों  सोचें  कि  वह  रिपोर्ट
 भ्रच्छी  नहीं  होगी,  या  उस  से  सब  को  सन्तोष
 नहीं  होगा  ?  में  समझती  हूं  कि  उस  से  सन्तोष
 हो  सकता  है  ।  मैं  कद्र  करती  हूं  मंत्री  महोदय
 को  इस  भावना  की  कि  जब  वह  विजिटस
 कमेटी  श्रप्वाइंट  करने  की  बाल  सोच  रहे  ये
 उस  बक्त  उन्होंने  वाइस  चांसतर  की  इस

 PHALGUNA  25,  88]  (SAKA)  for  Grants  5974

 दलील  पर  कि  पहले  यूनिवर्सिटी  की  एक  कमेटी
 प्रप्वाइंट  कर  दी  जाय,  क्योंकि  आखिर  उसमें
 यूनिवर्सिटी  की  शान  ज्यादा  बरकरार  रहती
 है,  ध्यान  दिया  और  उन्होंने  इस  चीज  को
 मंजूर  कर  बलिया  कि  विजिटर्स  कमेटी  की
 जगह  पर  यूनिवर्सिटी  की  कमेटी  अ्रप्वाइट
 कर  दी  जाय  t  a  ऐसा  करने  की  वाइस-
 चांसलर  को  इजाजत  दे  दी  a  ग्रगर  इस
 कमेटी  की  रिपोर्ट  शा  जाती  और  उस  के  ऊपर
 हम  विचार  करते  तो  श्रच्छा  होता  ।  दुःख
 की  बात  है  कि  इस  दर्म्यान  में  एक  ऐसा  तनाव
 तन  गया  उस  हाफ  ऐन  झवर  डिस्कशन  के
 कारण  जिस  से  यह  कारस्सिकेशन  पैदा  हो
 सया  |  मगर  इस  सब  के  बावदूद  में  कहतो  हूं
 कि  अब  सब  से  ज्यादा  हज्जतदार  रास्ता  यह
 होगा,  ौर  हम  मंत्री  महोदय  से  यह  दर्ख्वास्त
 करेंगे  कि  वह  कमेटी  के  सदस्थगण  से  प्रार्थना
 करें,  कि  किसी  प्रकार  की  डिसरेसपेक्ट
 उन  के  जजमेंट  के  बारे  में  यहां  पर  पैदा  नहीं
 की  यई,  कमेटी  भ्रपना  काम  करे  और  जो  ट्म्स
 झाफ  रिफरेंस  दिये  गये  हैं  उन  टम्स  झाफ
 रिफरेंस  में  वह  भपनी  रिपोर्ट  जल्दी  से  जल्दी
 वेश  करे  t

 'धलीगढ़  यूनिबसिटी  झाज  बनारस  हिन्दू
 पनिव्सिटों  के  सद्द  ही  पुरानी  यूनिवर्सिटी  है,
 उस  के  भ्रपने  ट्रैडिशन  हैं,  उस  में  एक  खास
 किस्म  का  गये  और  अभिमान  भी  देश  के
 लोगों  को  महसूस  हो  सकता  है  क्‍योंकि  भंग्रेजों
 की  हुकूमत  के  वक्‍त  से  हिन्दुस्तानियों  ने
 अ्रपनी  इन  यूनिवर्सोटोज  को  कायम  किया  t
 उन  यूनिवर्सिटीज  में  प्रगर  कोई  खराबी  होती
 है  तो  हमें  दु:ख  होता  है।  लखनऊ  यूनिवर्सिटी
 में  गड़बड़  होने  के कारण,  इलाहाबाद  यूनि-
 वसिटी  में  गड़बड़  होने  के  कारण,  मैसूर
 यूनिवर्सिटी  में  गड़बड़  होने  के  कारण,  हमें
 दुःख  होता  है,  लेकिन  इन  दो  यूनिवर्सिटीज
 में  जब  हम  गड़बड़  देखते  हैं  तो हमको  तकलीफ
 होती  है,  हमारे  स्वाभिमान  को  चोट
 लगती  है।  इसलिये  में  निवेदन  करूंगी  मंत्री
 महोदय  से  कि  उन्होंने  मुनासिब  कदम  लिये
 हैं  इन  दोनों  यूनिबसिटीज़  को  ठीक  करने
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 [डा०  सुझीला  नायर]
 के  लिये,  उनको  भ्रच्छी  तरह  से  चलाने  के
 लिये,  और  बगेर  किसी  बौर  कंसिडरेशन  के,
 एक  ही  कंसिडरेशन  उनके  सामने
 रहा  कि  इस  देश  के  नौजवानों
 के  प्रति  हमारा  कुछ  उत्तरदाय्यित्व
 है,  इस  देश  के  भविष्य  के  प्रति  हमारी  कुछ
 जिम्मेदारी  है  ।  और  इस  लिहाज  से  इन
 यूनिवर्सिटीज़  को  दुरुस्त  करने  के  लिये  जो
 भी  जायज  कदम  हैं  उनकों  वे  उठायें  और
 इस  तरह  के  सबके  सब  काम  करे  1

 श्रब  मुझे  यह  कहना  हैं  कि  श्राज  जो
 स्टूडेंट्स  में  जगह  जगह  पर  इंडिसिप्तिन  हो
 ही  है,  उस  में  कुछ  गहरे  जाने  की  ज़रूरत
 है  ।  मुझे  खुशी  है  इस  बात  की  कि  शिक्षा
 मंत्रालय  ने  इस  चीज  को  समझा  कि  मारल
 एंड  एथिकल  बेल्पूज  वत्म  हो  जाने  से  बहुत
 तकलीफ  हो  रही  है  |  मारल  एंड  एथिकस
 बल्यूज  को  फिर  से  दाखिल  करने  के  लिये
 उन्होंने  एक  कमेटी  बिठलाई  |  उस  कमेटी
 ने  भ्रच्छी  खासी  रिपोर्ट  दी,  और  उस  रिपोर्ट
 को  शिक्षा  मंत्रालय  ने  स्वीकार  किया  है  t
 मैं  भ्राद्या  करती  हूं  कि  जल्दी  से  जल्दी  वह
 भ्रमल  में  लाई  जायेगी  ।  मगर  मैं  समझती
 हूं  कि  सारल  एंड  एथिकल  वंल्यूज  की  आप
 टैक्स्ट  बुक्स  बना  दें  तो  ज्यादा  मुनासिब  है  |
 इसके  लिये  श्राप  कुछ  अवसे  रख  दें  ।  मगर
 मारस  ऐंड  एथिकल  वंल्यूज़  बताने  वाले  खुद
 अपने  जीवन  में  कितनी  मारल  एंड  'एचिकस
 बैल्यूम  रखते  हैं,  जब  तक  इस  चीज  पर  श्राप
 जोर  नहीं  देंगे  तब  तक  इस  शिक्षा  का  उन
 बच्चों  पर  क्‍या  भ्रसर  होगा,  यह  विचार  करने
 की  बात  है  |  जो  कुछ  श्राचार्य  कृपालानी  जी
 ने  कहा,  में  उससे  १००  फी  सदी  सहमत  हूं
 कि  जो  हमारे  ऐडमिनिस्ट्रेशन  के  लोग  हैं
 उनकी  प्राइवेट  लाइफ  उनका  अपना  कंसर्न
 है,  यह  गलत  हो  या  न  हो  ,  लेकिन
 शिक्षा  में  जो  लोग  हैं  उन  की  प्राइवेट
 लाइफ  उन  का  अपना  कंसर्न  कभी  नहीं  हो
 सकता  क्‍योंकि  शिक्षा  खाली  कलासों  में
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 नहीं  दी  जाती  ।  शिक्षा  में  तो  शिक्षक  अपनी
 सारी  पर्मनालिटी  को  प्रोजेवट  करता  है  लड़कों
 में  बच्चों  में  श्रौर  तभी  तो  लड़के  बच्चे  सोखते
 हैं  o खाली  वह  उन  की  जबान  से  एक  चीज
 निकलती  है  उसकी  तरफ  भी  उन  की  तवज्जह
 नहीं  रहती  बल्कि  उन  का  जीवन  क्या  कहता  है.
 वह  उन  के  ऊपर  बहुत  ज्यादा  अ्रसर  करता  है
 बजाय  इस  के  कि  उन  की  जबान  से  कया  शब्द
 निकलते  हैं  -  इसलिए  मैं  समझती  हूं  कि
 जो  भी  मुनासिब  कदम  हैं,  उठाये  जायें  ताकि
 हमारे  शिक्षकों  की  जो  क्वालिटी  है  और
 शिक्षकों  की  जो  एक  ऑल  राउंड  पर्सनालिटी
 है  उस  को  ध्यान  में  रव  कर,  उनके  चरित्र
 को  बौर  शिक्षकों  की  टोटल  की  टोटल  पर्मना-
 लिटी  को  ध्यान  में  रख  कर  शिक्षक  गण  सव
 शिक्षा  के  स्थानों  में  रैखें  जायें  -  इसके  लिए
 उपाध्यक्ष  महोदय,  में  एक  बात  कहना  चाहती
 हूं  जो  में  पहले  भी  एक  श्राघ  बार  कह  चुंकी
 हूं  दूसरे  सिलसिले  में  शौर  वह  यह  है  कि
 श्राज  हमारी  सैलरीज  का  स्ट्रक्चर  कुछ  इस
 तरह  का  है  कि  भ्रच्छे  से  भ्रच्छे  दिमाग  वाले
 तो  आई०  To  एस०,  झ्राई०  एफ०  एस०  में
 जायें,  किसी  भी  दूसरी  सविस  में  जायें  श्रौर
 जो  कुछ  बचड़  खुचड  रह  जाते  हैं  वे  जायेंगे
 शिक्षा  में  ।  इस  पर  गहरे  रूप  से  सोचने  की
 जरूरत  है  ।  भ्रकेले  शिक्षा  मंत्री  महोदय  यह
 कार्य  नहीं  कर  सकते  ।  वह  इस  चीज  को
 कैबिनेट  के  सामने  रखें  कि  क्या  वह  वक्‍त
 नहीं  श््रा  गया  कि  हम  यह  सारी  की  सारी
 सविसेज  की  सेलरीज  की  पालिसी  को  फिर
 रे  रैव्यू  करें  श्रोर  इस  तरह  से  हमारी  प्लानिंग.
 में  यह  चोज  आये  कि  हर  एक  जो  भी  जौब  है,.
 चाहे  ऐडमिनिस्ट्रेशन  में,  चाहे  शिक्षा  में,.
 चाहे  किसी  और  चीज  में,  मेडीसीन  में,
 इंजीनियरिंग  में,  इन  का  जो  सैलरीज  का
 स्ट्रक्चर  है  वह  इस  किस्म  से  हो  कि  जो  व्यक्ति
 ऊंचे  से  ऊंचा  टौप  पर  पहुंच  सकता  है,  उस
 के  एमॉल्युमेंट्स  सब  क्षेत्रों  में,  बराबर  हों  ।
 इस  का  नतीजा  यह  होगा  कि  लड़के  की  जो
 नेचुरल  ऐबलिटो  है  उसके  मुताबिक  बहू  उस
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 खास  क्षेत्र  में  जाने  की.  कोशिश  क्रेगा-और
 महज  इस  वास्ते  कि  किसी  क्षेत्र  में  चुकि  पैसा
 ज्यादा  मिलता  है  वह  उस  क्षेत्र  में  जाने  की
 कोशिश  नहीं  करेगा  1  यह  बहुत  आवश्यक
 चीज  है  |  ऐसा  होने  पर  ही  हमारी  क्वालिटी
 'इम्प्रृेव  होगी  श्रौर  तभी  हमारे  पास  अच्छी
 किस्स  के  शिक्षक  होंगे  क्‍योंकि  शिक्षा  में  वही
 लोग  जायेंगे  जिन  के  कि  हृदय  में  लगन  है
 शिक्षा  के  लिए  तड़प  है  श्रौर  जिनका  कि
 शिक्षा  के  लिए  नेचुरल  'ऐप्टीच्यूड  है  -  इसलिए
 मैं  बहुत  नम्रता  से  निवेदन  करूंगी  कि  मंत्री
 महोदय  इस  चोज  को  भ्रपनी  कंबिनेट  में  उठायें
 वप्रौर  प्लानिंग  कमिहान  में  उठायें  श्रौर  जो
 स्ट्क्चर  है  उस  का  थौरों  श्रोवरहाल  हो  ny
 उसके  बगैर  नहीं  हो  सकता  ।

 यहां  पर  टीचर्स  सैतरीज  के  बारे  में
 चर्चा  हुई  ।  श्रब  युनिवरसिटी  प्रान्ट्स  कमिशन
 ने  कुछ  युनिवर्सिटीज  की  स्थिति  जो  फिजिकल
 फंसेलटीज  हैं  बिल्डिग्स  वगैरह  की  उस  की
 सरफ  कुछ  थोड़ी  सी  तवज्जह  दी  है  ।  सेकेंडरी
 एजुकेशन  कमिशन  तो  बैठ  गया  मगर  उसके
 बावजूद  मेकेंड्री  एजुकेशन  की  हालत  ग्राज
 बिलकुल  एक  यतीम  जैसी  है  उस  की
 सरफ  कोई  खास  तवज्जह  नहीं  कोई  खास

 प्रोग्राम  हम  नहीं  रख  रहे  ।  मेरी  तो  समझ
 में  नहीं  भ्राता  कि  सेकेंडरी  एजुकेशन  का  हाल
 प्रगर  यही  रहा  तो  युनिवर्सिटीज  में  जाकर
 हमारे  यह  लड़के  क्‍या  सीखेंगे  शौर  किस
 प्रकार  से  उसका  लाभ  उठा  सकेंगे  |

 प्राइमरी  स्कूल  के  टीचर्स  के  बारे  में
 श्रीमतो  रेणु  चक्रवर्तों  ने  बहुत  मुनासिब
 चोज  कही  है  कि  एक  प्राइमरी  टीचर  की
 तनख्वाह  एक  चपड़ासी  से  भी  कम  है  ।  श्रपने
 बच्चों  शौर  लड़कों  के  चरित्र  निर्माण  करने
 वाल  छिक्षक  को  हम  एक  चपड़ासी  से  भी
 कम  वेतन  देते  हैं  ।

 अभी  पिछले  हफ्ते  विजगापट्टम  के  एक
 गांव  में  मुझे  जाने  का  इत्तिफाक  हमा  था  ।
 वहां  के  एक  गांव  में  एक  हायर  सेकेंडरी  स्कूल
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 चल  रहा  है।  दो  लड़कियां  :मेरे  पास  श्राई  ।
 एक  उन  में  से  बी०  एस०  सी०  थी  और  दूसरी
 एम०  एस०  सी०  थी  फर्स्ट  क्लास  |  उनको
 वहां  पर  साइंस  सिखाने  के  लिए  रखा  गया
 था।  उन  को  एक  बहुत  बड़ी  शाही  तनख्वाह
 ७५  रुपये  पर  शुरू  किया  गया  था  ।  उन
 लड़कियों  ने  मुझे  बतलाया  किं  श्रभी  रिवोजन
 होने  वाला  है  ।  रिवाइज्ड  स्केल्स  बनेंगे  तो
 ज्यादा  सैलरी  होगी  ।  कितनी  हो  जायगो,
 ६५  रुपये  |  बहुत  बड़ा  एक  कदम  है  7  में
 निवेदन  करूंगी  कि  झ्रापने  भ्रपनी  रिपोर्ट  में
 लिखा  है  कि  श्राप  एक  कमेटी  मुकरंर  कर  रहे
 हैं  ताकि  फिजिकल  एजुकेशन  के  शिक्षकों
 की  सैलरीज  को  स्टैन्डर्डाशज  किया  जाय  ।
 मुनासिब  है,  कोजिये  उसको  ।  लेकिन  क्‍या
 आप  नहीं  चाहते  क्‍या  श्राप  यह  मुनासिब
 नहीं  समझते  कि  आपके  सेकेंडरी  स्कूल  टीचर्स
 आर  प्राइमरी  स्कूल  टीचस  की  सैलरीज  को
 स्टैन्डडॉइज  किया  जाय  ?  उनको  लिविंग
 वेज  देना  क्‍या  श्राप  मुनासिब  नहीं  समझते  ?
 में  समझती  हूं  कि  जब  हम  एग्रीकलचर  लेबर
 के  लिए  शौर  इंडस्ट्रियत  लेबर  के  लिए  मिनिमम
 वेजेज  देने  पर  जोर  दे  रहे  हैं  ग्रोर  जब  हम
 प्रलग  प्रलग  किस्म  की  इंडस्ट्रीज  के  लिए
 वेज  बोर्ड्स  मुकरंर  कर  रहे  हैं  तो  क्या  यह
 शिक्षा  का  मुहकमा  आपका  इंडस्ट्रीज  से  कोई
 कम  जरूरी  है  ?

 उपाध्यक्ष  महोदय  :  भ्रब  माननीय  सदस्या
 श्रपना  भाषण  समाप्त  करें  t

 डा०  सुशोला  नायर  :  उपाध्यक्ष  महोदय,
 मुझे  थोड़ा  सा  समय  श्रौर  चाहिए  क्‍यों  कि
 मुझे  श्रभी  बहुत  सी  बातें  भौर  कहनी  हैं।
 में  यह  निवेदन  कर  रही  थी  कि  श्रापको
 शिक्षकों  की  सलरीज  की  तरफ  तवज्जह
 देनी  होगी।  प्राज  हों  क्‍या  रहा  है?
 गांवों  में  जाकर  मैंने  देखा  कि  छोटे  छोटे  स्कूल्स
 तो  श्राप  चला  रहे  हैं  लेकिन  उनमें  भ्रक्‍्सर
 ५,  ५  और  ७,  ७  दिन  तक  शिक्षक  महोदय
 ही  गायब  रहते  हैं।  में  पूछना  चाहती  हूँ
 कि  यह  जो  छोटे  छोटे  प्राइमरी  स्कूल
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 [  डा०  सुशीला  नायर  ]
 स्पूनिसिपेल्टीज  शौर  डिस्ट्रिक्ट  बोईस  द्वारा
 अल  रहे  हैं  उनको  सही  किस्म  से  चलाने  के
 लिए  श्राप  के  पास  क्‍या  तरीका  है।  श्राप
 इस  पर  विचार  करें।  श्रागर  श्राप  सोचते
 हैं  कि  श्राप  सेंटर  से  कोई  इंसरपैक्टिग  टीम  भेज
 सकते  हैं  हर  एक  स्टेट  में,  थोड़ा  सा  सँम्पुल
 सर्वे  हर  साल  होता  रहे  ताकि  उनको  यह  फिफ
 रहे  कि  उनके  काम  को  कोई  देखने  वाला  है,
 अगर  श्राप  कोई  ऐसा  तरीका  सोचना  चाहते
 हैं  तो  श्राप  उस  पर  विचार  करिये।  प्राप
 यह  जो  नये  नये  स्कूल  खोल  रहे  हैं  तो  उनका
 स्वोलना  जरुरी  है  क्योंकि  यह  जो  आपने
 &  बरप  मे  ११  वर्ष  के  बच्चों  को  श्रनिवार्य
 रूप  से  सन्‌  ६५--६६  तक  स्कूल  में  पहुंचाने
 की  बात  कही  है  तो  उसके  लिए  स्कूल  काफी
 तादाद  में  खुलने  चाहिएं।  उस  पर  श्राप
 को  कायम  रहना  चाहिए  श्रौर  यह  तो  कम  से
 कम  चीज़  है  कि  श्राप  स्कूल  खोल  दें  लेकिन
 झाप  यह  खाली  सिंगिल  टीचर्स  स्कूल्स  और
 सिगिल  रूम्स  स्कूल  कायम  करके  यदि
 आप  यह  कहें  कि  हम  ने  प्राइमरी  एजुकेशन
 कायम  कर  ली  तो  वह  दुरुस्त  नहीं  होगा  श्रौर
 वह  प्राइमरी  एजुकेशन  नहीं  कहला  सकती।
 वह  तो  एजुकेशन  नाम  में  है  लेकिन  काम  में
 वह  एजुकेशन  नहीं  है  श्रापकों  उसकी  तरफ
 ध्यान  देना  होगा।

 उपाध्यक्ष  महोदय,  मुझे  लगता  है  कि
 एक  तो  एजुकेशन  बेचारी  थोड़ी  सी  यतीम
 रही  है  बहुत  प्रसें  स ेलेकिन  उस  के  साथ  ही
 साथ  यह  एजुकेशन  मिनिस्द्री  के  टुकड़े  होने
 से  कम्पतीकेशन  भी  हो  गया  है।  यह  एजु-
 केैशन  का  तो  एक  विंग  रहा  भौर  दूसरा
 साहंटिफिक  रिसर्च  श्रौर  कलचरल  एफेयर्स
 एक  अलहदा  मुहकमा  हो  गया।  श्रब  श्राप
 लैंग्वेज  को  देखिय।  हिन्दी  तो  एजुकेशन
 मिनिस्ट्री  में  रह  गयी  श्रौर  बाकी  की  लेंग्वजेज
 दूसरी  मिनिस्ट्री  में  चली  गईं।  यह  झ्पनी
 इनडोलोजी  दूसरी  तरफ  चली  गई  प्रौर  ह्य-
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 area  भाप  के  पास  रहा यईँ।  कहने
 का  मतलब  यह  है  कि  संस्कृत  [अ  के  वे
 है  हिन्दी  भ्रापके  पास  है  लेकिन  यह  इंडौलोजी
 दूसरी  तरफ  चली  गई  है  तो  संस्कृत  भौर  हिन्दी
 के  वगैर  आप  की  इनडौलोजी  में  क्या  रह  जाता
 है।  लाइब्रेरीज़  एजुकेशन  डिपार्टमेंट  के  पास
 नहीं  हैं  बल्कि  श्रलग  मिनिस्ट्री  में  हैं।  में
 पूछना  चाहती  हूं  कि  क्या  कोई  भी  एजुकेशन
 बगैर  लाइब्रेरीज़  के  चल  सकती  है  लेकिन
 श्राज  लाइब्रेरीज़  भ्रापके  हाथ  में  नहीं  हैं
 और  श्राप  लाइब्रेरीज़  इस्टैबलिश  नहीं  कर
 सकते  ।  इसी  तरह  विजान  मंदिर  की  एक
 स्कीम  चल  रही  है  कलचरल  प्रौ  साइंटिफिक
 रिसर्च  मिनिस्ट्री  नीचे  ।  मैं  नहीं  समझती
 कि  यह  जो  श्रापकी  रिपोर्ट  में  कंट्रेडिक्शंस
 हैं  उनका  कोई  सौल्यूशन  हो  सकता  है?
 मेरी  समझ  में  तो  इसका  एक  ही  उपाय
 है  कि  इस  चीज  को  दुरुस्त  करने  के  लिए
 यह  जो  आपने  इस  मिनिस्ट्री  को  काट  कर  दो
 किया  है  उसको  एक  कर  दें।  यह  एजुकेशन
 श्रौर  साइंटिफिक  रिसर्च  श्रौर  कलचरल
 एफेयर्स  की  दो  भ्लहिंदा  मिनिस्ट्री  रखने
 से  कोई  फायदा  होने  वाला  नहीं  है  भ्रौर  इनकों
 एक  कर  दिया  जाना  चाहिए।  मेरी  इस
 बारे  में  दोनों  मिनिस्ट्री  वालों  के  साथ
 बात  हुई  है  शौर  दोनों  ही  मुहकमे  वाले  इस
 चीज़  को  मानते  हैं  कि  दोनों  को मिताकर  एक
 मिनिस्ट्री  कर  दी  जाय  तभी  काम  चल  सकता
 है।  ग्रलग  झलग  मिनिस्ट्रीज  कायम  रखने
 से  काम  नहीं  चल  सकता।  में  समझती
 हूं  कि इस  चीज  की  तरफ  मंत्री  महोदय  श्रपनी
 कंबिनेट  का  भ्रौर  प्लांनिग  कमिशन  का  ध्यान
 दिलायेंगे  |

 और  फिर  प्राखिर  में  में  एक  'झाबदयक
 बात  जो  सबसे  शुरू  में  कहनी  चाहिए  थी,
 वह  कहना  चाहती  हूं।  वह  यह  है  कि
 हम  समझते  हैं  कि  हमारे  पास  सड़कें  बनाने
 के  लिए  रुपया  है,  पुल  बनाने  के  लिए  रुपया
 है  लेकिन  एजुकेशन  पर  हमेशा  कट  लग  जाता
 है।  श्रापकी  दूसरी  फाइब  इशर  प्लान
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 एजुकेझन  की  ५००  करोड़  दपये  की  थी  लेकिन
 वह  कट  कर  २२६  करोड़  की  रह  गयी  श्रौर
 उसमें  से  भी  दूसरी  प्लान  के  तीसरे
 वर्ष  के  श्राखिर  तक  जो  एक्सपेंडीचर  हुआ  उसके
 बारे  में  में  कुछ  फिगर  झापके  सामने  रखना
 चाहती  हूं।  मैं  तीन  बड़ी  स्टेटों  के  बारे
 में  यानी  ध्रान्घ्र  प्रदेश,  बिहार  श्रौर  उत्तर
 प्रदेश  के  बारे  में  कहना  चाहती  हूं  कि  जो
 प्लान  प्रावीजन  है  उसका  द्रभी  तक  ३०  से  ३३
 पर  सेंट  तक  खर्च  हुआ  है,  एक  तरफ  तो  ५०
 पर  सेंट  कम  हो  गया  श्नौर  दूसरी  तरफ  जो
 बचा  उसको  भी  पूरा  इस्तेमाल  नहीं  कर  पाए
 उन  प्रावीजन्स  भ्रौर  बाटिलनुक्स  की  वजह  से
 जो  कि  बने  हुए  हैं।  इन  को  दुरुस्त  करने
 की  जरूरत  है।  श्रगर  एक  साल  का  रुपया
 खर्च  नहीं  हो  पाता  तो  दूसरी  साल  कम  रुपया
 दिया  जाता  है।  इस  से  कम्प्लीकेशन  पंदा
 होता  है।  तो  ज़रूरत  है  कि  बजाए  हम  ब्रिज
 बनाएं  हमको  वह  रुपया  श्च्छ  नागरिक  बनाने
 पर  खर्च  करना  चाहिए,  क्‍योंकि  प्रापने  लाखों
 रुपया  लगाकर  एक  ग़्जि  बनाया  पश्रौर  उन्होंने
 उसको  जाकर  उड़ा  दिया  तो  प्रापका  लाखों
 रुपया  बरबाद  हो  जायगा।  आप्राप  देखें
 कि  मैसूर  में  क्‍या  हुआ,  झापके  लड़कों  ने
 लाखों  का  नुक्सान  कर  दिया  ।  दूसरी  जगहों
 पर  भी  इसी  _तरह  की  चीजें  हो  रही  हैं।
 इसलिए  जरूरत  है  इस  चीज  को  कि  झाप
 इस  तरफ  जोर  दे  कि  प्तांनिग  में  दिक्षा  बो
 ज्यादा  महत्व  का  स्थान  दिया  जाए।  उससे
 ज्यादा  महत्व  मिलना  चाहिए  जितना  छस
 वक्त  मिल  रहा  है।

 जहां  तक  _विमैन्स  एजुकेशन  का  सवाल
 है,  भ्रगर  आप  सीरियली  इस  गैप  को  पूरा
 करना  चाहते  हैं  तो  जो  टीचर्स  वर्गरह  तैयार
 करने  के  बारे  में  स्पेदाल  कंसीडरेशन  बी  तरफ
 मिसेज  चत्रवर्ती  ने  श्रापका  ध्यान  दिलाया
 है  उन  पर  श्राप  भ्रमल  करें।  लेकिन  भ्रगर
 झाप  चाहते  हैं  कि  देहात  में  श्नौरत  टीस
 काम  करे  तो  झापकों  उनके  लिए  रेजीडें-
 शियल  एकोमोडेशन  का  इन्तिजाम  करना
 चाहिए  1  इसके  बगैर  कोई  लडकी  देहात
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 में  आकर  काम  करने  के  लिए  तैयार  नहीं!
 होगी  t

 दूसरे  झगर  झाप  चाहते  हैं  कि  प्राइमरी
 लेविन  पर  बोएजुकेशन  हो  जैसा  कि  मैं  भी
 चाहती  हूं,  तो  मेहरबानी  करके  जितनी  जगह:
 भी  हो  सके  प्राप  प्राइमरों  स्क्त्स  में  ओरतों

 को  हैडमिस्ट्रैस  रखें  श्रगर  कोई  श्ौरत
 हैडमिस्ट्रैस  होगी  तो  प्राइमरी  रक्‌ल  में  बच्च
 शौर  बणच्च्चियां  प्रासारी  के  साथ  पढ़  सकेंगें
 झौर  एक  स्टैंडर्ड  रहेगा,  वरना  इसमें  भी  बहुत
 सी  तकलीफ  हो  सकती  हैं।  रशिया  वगैरह
 दूसरे  देवों  में  प्राइमरी  एजुकेशन  पूरे  तौर
 पर  श्रौरतों  के  हाथ  में  टै।  मैं  जानती  हूं
 कि  आपके  पास  विमैन  टीचर्स  की  कमी  है
 इर्सालए  आप  पूरे  तौर  पर  प्राइमरी  एजुकेशन
 को  ब्ारतों  के  हाथ  में  नहीं  द ेसकते  ।  लेकिन
 श्राप  इसकी  तरफ  ध्यान  दें,  शौर  जैसा  कि
 दूर्गाबाई  कपेटी  की  रिपोर्ट  में  कहा  गया  है
 आप  हर  लेविल  पर  श्रौरतों  को  प्रपने  मंत्रालय
 में झौर  भ्रपन  डाइरेक्टोरेट  में  महत्व  का  स्थान
 ca

 एक  शौर  चीज़  जो  कि  में  दुरू  के  साथ'
 कहना  चाहती  हूं,  वह  यह  है  कि  ब्राज  रिजर-
 बदन  के  नाम  से  एजुकेदान  को  बहुत  धक्का:
 पहुंच  रहा  है।  आपने  मैडीकल  कालिजों
 में,  टैक्निकल  काल्लिजों  में  शीर  ईजीनिर्यारग
 कालिजों  में,  जहां  भाषको  बैस्ट  ब्रेन्स  चाहिएं,
 वहां  आप  कम्यू नल  बेसिस  पर  जो  रिजरबेशन
 करते  हैं  बह  मुल्क  के  लिए  टीक  नहीं  है।'
 में  हरिजनों  की  बड़ी  हिमायती  हूं  श्रौर  पिछडे
 बर्गो  को  ज्यादा  से  ज्यादा  एजुकेशन  देने  के
 हक  में  हूं  मगर  में  कहती  हूं  कि  हमें  इस  तरह
 'रिजबंदान  करके  देश  के  भविष्य  को  ब्वतरें
 में  नहीं  डालना  चाहिए,  शौर  जहांतक  टैकनिकल
 लाइन  का  ताब्लुक  है  उसमें  बैस्ट  बेनस  को  लेना:
 चाहिए  ताकि  हमारा  देण  बागे  बढ  सके,
 उसके  बगैर  देश  जागे  नहीं  बढ़  सकता

 सोशल  एजूकेशन  के  बारे  में  भी  कहना
 चाहती  थी  लॉकिन  समय  नहीं  रहा।
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 उपाध्यक्ष  महोदय  माननीय  सदस्य
 ने  शुरू  में  हो  कहा  था  यह  हाउस  है।  इस
 पर  तो  टीका  श्प्पणी  की  जा  सकती  है।
 मगर  करते  करते  वह  स्पीकर  साहब  पर  भी
 टीका  कर  गयीं।  स्पीकर  या  मेरे  लिए
 कहा  कि  श्राप  इजाजत  नहीं  देते  कि  हाउस
 में  किसी  व्यक्ति  का  नाम  लेकर  कुछ  कहा  जाए  |
 मगर  जब  प्रक्राश  बीर  शास्त्री  बोल  रहे  थे
 तो  उन्हें  वह  सब  करने  दिया  गया  ।  यह  नहीं
 होना  चाहिए  था,  जिससे  उनकी  मुराद
 यह  थी  कि  यह  गलत  हुम्ना।

 Dr.  Sushila  Nayar:  |  apologise  if  I
 have  given  that  impression.

 Mr.  Deputy-Speaker:  That  was  not
 an  impression,  that  was  the  words
 used  and  no  other  impression  could
 be  drawn  from  them.

 at  मैने  उसी  वक्‍त  डिबेट  मंगवाकर  देखी
 थी।  एक  बात  तो  यह  है  कि  मेरी  बचत
 तो  हो  गयी  क्योंकि  उस  वक्‍त  खुद  स्पीकर
 साहब  बुर्सी  पर  थे।  में  नहीं  था।  दूसरी
 बात  यह  है  कि  उन्होंने  भी  मेम्बर  साहब
 को  कई  बार  कहा  था  कि  पारटीकुलसं  में  न
 जाएं  झौर  जो  कवायद  हैं  उनके  मुताबिक
 वह  उनको  बार-बार  बरद  करते  रहे  |  मगर
 बाज  वात  किसी  का  नाम  लेता
 जरूरी  हो  जाता  है,  या  कोई  मेम्बर
 सवाल  करता  है  ठो  नाम  लेता  जरूरी  हो  जाता
 है  t

 Dr,  Sushila  Nayar:  I  was  not  in
 the  House  then.  Anyhow,  I  apologize
 if  I  have  said  something  that  should
 not  have  been  said.

 Mr.  Deputy-Speaker:  In  any  case,
 she  has  already  made  those  com-
 ments.

 Shri  5.  L,  Saksena:  Just  now
 Acharya  Kripalani  made  his  speech  on
 this  Demand.  He  is  not  only  one  of
 ou.  tepmosi  leaders  but  also  one  of
 our  foremost  educationists.  I  am  glad
 that  he  laid  down  certain  principles
 which,  I  hope,  the  Ministry  will  pon-
 dcr  over.  From  his  own  experience
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 he  said  that  indiscipline  itself  is_  pot
 due  to  some  defects  among  the  stu-
 dents.  The  students  are  the  same  as
 before.  But  the  defect  lies  with  the
 teachers  themselves.  He  said  that
 two  qualifications  of  a  teacher  can
 alone  entitle  him  to  the  respect  of  the
 students—either  he  must  be  an  expert
 in  his  subject  which  may  inspire  the
 respect  of  students,  or  if  he  is  not  an
 expert  in  his  subject  then  he  must  be
 like  a  father  to  his  students.  That
 was  the  test  he  laid  down  for  judging
 the  Vice-Chancellors,  whose  names
 my  friend  just  now’  read.  He  was
 himself  a  student  of  the  Banaras
 Hindu  University.

 About  the  eminence  of  the  Vice-
 Chancellor  of  the  Banaras  Hindu  Uni-
 versity  in  the  educational  field,  every-
 body  knows  that  he  was  an  inspector
 of  schools,  not  specially  qualified  in
 some  particular  scientific  subject;  nor
 has  he  any  special  merit  in  philosophy,
 mathematics  or  some  other  subject.
 He  did  not  claim  either  that  he  was  a
 very  big  expert  on  any  educational
 subject.  The  second  test  is  whether
 he  has  been  a  father  to  the  students.
 About  this  I  would  say  that  during
 his  regime  during  the  last  two  or  three
 years,  in  the  last  one  year  alone  about
 700  students  have  been  punished  for
 various  terms  by  various  methods  and
 about  one  hundred  students  have  been
 expelled  from  the  University,  some  by
 rustication,  some  by  expulsion,  some
 by  being  asked  to  get  transfer  certi-
 ficates,  some  by  refusal  of  permission
 to  sit  for  examinations  and

 sO  on  and_=  so  forth.  A  Vice-
 Chancellor  who  has  the  heart
 to  punish  students  with  such  punish-
 ments  cannot  he  called  a  father  to  the
 students.  For  the  sake  iof  keeping
 that  man  in  office  this  Education
 Ministry  has  done  something  which
 probably  will  remain  a  blot  on  its
 fair  name  for  ever.

 Some  of  the  Professors  of  the
 Banaras  University  have  been  charged
 with  offences  or  charges  which  are  so
 trivial  which,  if  I  could  read  out  to
 the  House,  you  will  all  be  surprised.
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 The  most  important  thing  is  that  all
 these  professors  come  from  a  parti-
 cular  region,  viz  the  East  U.P.  Nine
 persons  have  been’  charged,  as  the
 Minister  himself  stated  in  his  reply  to
 a  question  the  other  day,  and  they
 are:

 Dr.  R.  D.  Mishra,  Head  of  the  De-
 partment  of  Botany  (East  UP);  Dr.
 R.  8,  Pandey,  Principal,  College  of
 Indology  (East  UP);  Dr.  A.  Lal,
 Reader  in  Agricultural  College  (East
 UP);  Pt.  Ram  Vyas  Jyotishi,  Head  of
 the  Department  of  Jyotish  (East  UP);
 Dr.  Ram  Yash  Roy,  formerly  Reader
 reduced  to  Lecturer  by  present  Execu-
 tive  Council  (East  UP);  Shri  Ganesh
 Prasad  Singh,  Lecturer,  TT  College,
 Secretary  of  the  Teachers’  Association
 (East  UP);  Dr.  Hazari  Prasad  Dwivedi,
 Head  of  the  Department  of  Hindi
 (East  UP);  Dr.  Gauri  Shankar  Tiwari,
 Lecturer,  CHC,  Kamachha  (East  UP);
 Dr.  Gopal  Tripathi,  Principal,  College
 of  Technology  (East  UP).
 So,  all  these  nine  persons,  about
 whom  our  Minister  said  they  are
 angels  and  the  most  eminent  men  in
 the  whole  country,  the  present  Exe-
 cutive  Council  found  them  to  be  a
 ‘danger  to  the  University.  Only  these
 nine  persons  from  Eastern  Uttar  Pra-
 ddesh  were  found  to  be  the  devils  in
 the  University  who  have  ruined  the
 University.  I  want  to  know  whether
 you  can  find  a  man  of  the  calibre  of
 Dr.  Hazari  Prasad  in  the  whole  coun-
 try,  a  scholar  of  Hindi,  who  has  served
 the  Shantiniketan  University  for
 thirty  years.  But  the  University
 authorities  fee

 Mr.  Deputy-Speaker:  A  complaint
 has  been  made  of  which  I  spoke  just
 mow.  If  we  now  go  on  discussing  indi-
 vidual  cases  here  and  representations
 are  made  on  behalf  of  those  individual
 servants,  then  perhaps  we  will  not  bé
 able  to  conduct  our  business  just  in
 the  manner  as  we  want.  It  is  not  fair
 now  to  take  the  cases  of  individuals.
 When  he  began  with  one,  I  allowed
 him  just  to  mention  all  those  nine
 names.  He  now  takes  one  name  and
 says  that  he  is  a  man  of  brilliance,
 man  of  such  qualifications,  man  of  such
 and  such  character  etc.  Now,  if  the
 49(Ai)  LSD—6.
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 other  man  comes  and  brings  charges,
 shall  we  discuss  and  then  decide  who
 is  right  and  who  is  wrong?  Would
 it  be  possible  for  the  Parliament  to
 take  up  individual  cases  here  and  then
 come  to  a  decision  whether  this  man
 is  right,  or  is  fit  to  be  kept  there  in
 the  University  or  not?  That  is  not
 possible  and  so  we  should  not  go  into
 the  details  in  this  Parliament.  He  has
 made  that  grouse  that  out  of  the  nine
 men  who  have  been  punished,  all  of
 them  belong  to  eastern  Uttar  Pradesh.
 I  think  that  should  be  enough.

 Shri  Ss.  L.  Saksena:  I  respect  your
 ruling.  I  only  wanted  to  say  that  this
 was  done  not  because  the  men  are  so
 despicable  and  so  they  have  been
 selected  for  this  treatment;  it  has  been
 done  because  they  come  from  Eastern
 Uttar  Pradesh,  about  which  the
 Mudaliar  Committee  mentioned  twelve
 times  in  its  report.

 Mr.  Deputy-Speaker:  What  is  the
 proportion  of  eastern  Uttar  Pradesh  in
 the  staff?

 Shri  S,  L.  Saksena:  About  25  per
 cent.  from  eastern  Uttar  Pradesh  and
 75  per  cent.  from  the  rest  of  India
 that  is  the  proportion,  whereas  in  the
 University  at  Shatiniketan,  it  is
 about  75  per  cent.  from  West  Bengal
 and  25  per  cent.  from  the  rest  of  tHe
 country.

 Mr.  Deputy-Speaker:
 he  go  to  the  other  side?

 Why  should

 Shri  C,  K.  Bhattacharya:  What  is
 the  limit  of  Eastern  UP?  We  do  not
 understand  where  eastern  UP  begins
 and  where  it  ends.  We  know  only  one
 UP  and  that  is  Uttar  Pradesh.

 Shri  S.  L.  Saksena:  The  Eastern
 Uttar  Pradesh  consists  of  Gorakhpur
 division  and  Banaras  Division.  It  is
 only  for  nine  districts  the  name  Eas-
 tern  Uttar  Pradesh  applies.  I  may
 tell  you  that  these  nine  districts  were
 the  target  of  their  attack.  As  I  have
 stated  just  now,  Acharya  Kripalani
 has  stated  that  this  area  is  the
 poorest.  So,  the  people  of  this  area
 should  get  a  better  chance.  The
 Mudaliar  Committee,  in  fact,  found
 fault  that  the  Hindu  University  Ras
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 (Shri  5.  L.  Saksena)
 been  generally  catering  for  the  poor
 students.  It  said:

 “The  irformation  before  us  goes
 to  prove  that  the  bulk  of  these
 under-graduate  students  for  the
 first  degree  are  students  from  what
 are  known  as  the  eastern  districts
 of  Uttar  Pradesh.  A  few  would
 appear  to  come  from  Bihar  also,
 While  we  sympathise  with  the
 needs  of  the  students  in  these  re-
 gions  for  higher  education,  we  do
 feel  that  other  methods  must  be
 explored  for  giving  them  the  pro-
 per  type  of  education  that  is  need-
 ed,  whether  it  be  within  the  city
 of  Banaras  or  in  the  districts  from
 which  they  come.

 “It  is  understood  that  many
 students  from  the  eastern  Uttar
 Pradesh  districts  are  not  in  a
 position  to  maintain  themselves
 in  Banaras  and  this  adds  to  the
 seriousness  of  the  situation  created
 when  such  students  are  not  in  a
 Position  to  pay  their  fees  or  their
 boarcling  charges.  The  result  has
 been  a  great  deal  of  pressure  on
 the  University  to  raise  funds  for
 helping  students,”  etc.

 5  hrs.
 Because  they  are  poor  they  should
 have  no  right  to  read  in  the  Banaras
 Hindu  University.  That  was  the
 crux  and  the  sum  total  of  the  findings
 of  this  Mudaliar  Committec.  I,  there-
 fore,  say  that  today  the  reviewing
 committee  about  which  this  House  was
 so  critical,  which  it  had  criticized  as
 something  very  undemocratic  and  un-
 precedented,  that  reviewing  committee
 could  find  nobody  in  the  whole  body
 of  teachers  except  these  nine  teachers,
 eminent  men  I  say,  from  eastern  UP.
 The  other  59  were  all  angels.

 Dr.  K.  L.  Shrimali:  I  think  it  ismy
 duty  to  draw  the  attention  of  the  hon.
 Member  to  the  fact  that  the  whole
 Act  was  modified  by  this  Parliament.
 A  reviewing  committee  was  appointed
 We  had  a  jurist  of  international  repu-
 tation,  Sir  Radha  Binod  Pal,  who  was
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 the  Chairman.  Now  if  hon.  Members
 criticize  the  recommendations  or  the
 decisions  which  the  reviewing  com-
 mittee  took,  it  may  create  a  great
 deal  of  difficulty  and  it  will  no  be
 possible  to  persuade  any  person  to
 become  a  member  of  any  committee.

 Dr.  Ram  Subhag  Singh:  If  I  may  be
 permitted  to  say,  some  _  professors.
 approached  the  reviewing  committee
 to  furnish  them  with  the  findings.
 but  they  were  not  furnished  with  those-
 findings  and  the  reviewing  com-
 mittee  took  decision.  Then  those  deci-
 sions  were  accepted  by  the  executive:
 council.  The  executive  council,  after
 accepting  the  recommendations  of  the
 reviewing  committee,  served  notices
 on  these  professors  saying,  “Explain
 your  conduct  within  two  weeks’.
 Having  accepted  the  recommendations
 of  the  reviewing  committee,  it  was
 useless  for  the  Registrar  or  the  exe-
 cutive  council  to  serve  “show  cause”
 notices  on  those  professors.  These  are
 the  irregularities.  We  do  not  dispute
 that  they  are  not  of  international  fame.
 They  may  be  of  universal  fame.  But
 they  were  not  in  a  position  to  correct
 the  irregularity  of  the  Banaras  Hindu
 University.

 Dr.  K.  L.  Shrimali:  You  will  remem-
 ber,  Sir,  that  you  yourself  were  in  the
 Chair  when  this  whole  matter  was  dis—
 cussed.  After  a  good  deal  of  consi-
 deration  in  the  Select  Committee  of
 which  you  were  the  Chairman,  it  was
 decided  that  first  of  all  the  cases
 should  be  forwarded  to  the  Solicitor
 General  and  after  the  Solicitor  Gene-
 ral  is  satisfied  that  there  is  a  prima
 facie  case,  the  cases  will  be  forwarded’
 to  the  reviewing  committee.  The  re-
 viewing  committee  will  then  examine
 those  cases  and  will  ask  those  people
 to  explain  their  conduct.  After  they
 are  satisfled  that  the  continuance  of
 the  University  is  detrimental  to  the
 interest  of  the  University  they  will  re-
 commend  to  the  executive  committee.
 The  executive  committee  will  ther
 again  consider  those  cases  and  give
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 them  an  opportunity  to  explain.  It
 is  only  then  that  action  will  be  taken.
 All  safeguards  have  been  taken  so
 that  no  injustice  is  done  im  regard  to
 the  professors.

 Shri  S.  L.  Saksena:  I  have  not
 said  that.  I  have  been  charging  the
 executive  council.  I  have  said  that
 the  executive  council  sends  the
 charges  to  the  Solicitor  General
 Everybody  cannot  send  them  But  I
 say  that  out  of  59]  professors  in  the
 whole  University  the  executive  com-
 mittee  could  find  only  nine  persons
 of  eastern  एए  to  be  corrupt.  My
 charge  is  against  the  executive  council
 among  whom,  he  says,  there  are  men
 of  the  highest  calibre  and  angels
 probably.  The  previous  Vice-
 Chancellor  said  that  there  were  three
 groups  of  teachers  in  the  Banaras
 Hindu  University.  He  has_  given
 their  names.  But  only  one  group,
 which  he  calls  the  group,  has  been
 chosen  to  be  the  victim.  The
 Mudaliar  Committee  has  chosen  them
 to  be  the  victim.  I  say  the  executive
 council  is  prejudiced  and  it  has  only
 selected  nine  persons  of  eastern  UP
 and  none  from  among  other  groups.  I
 say  it  is  obviously  unworthy  to  be
 there.  There  is  nothing  wrong  with
 the  Chairman  of  the  reviewing  com-
 mittee.  Also,  we  know  the  Chairman
 of  the  reviewing  committee  has  dis-
 sented.  Yet,  the  majority  of  two  per-
 sons  nominated  by  the  UGC  have  held
 the  day.  The  decisions  are  majority
 decisions  and  are  not  unanimous
 decisions.  And  you  want  to  _  take
 shelter  under  the  Banaras  Hindu  Uni-
 versity  rules.  He  has  said  that  he  is
 a  dissenting  member  and  yet  those
 decisions  have  been  taken.  I  do  not
 say  anything  against  the  Chairman.
 He  is  no  doubt  a  man........

 Dr.  K.  L.  Shrimali:  May  I  know
 from  where  the  hon.  Member  has  got
 the  information  that  Shri  Radha  Binod
 Pal  was  a  dissenting  member?

 Shri  S.  L.  Saksena:  You  do  not
 deny  that.  That  was  said  when  the
 charge  sheet  was  given  to  him.  That
 was  a  majority  decision.  Who  was
 the  member  who  dissented?
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 Dr.  K.  L.  Shrimali:  I  thought  they
 had  said  that  this  is  a  majority  deci-
 sion.  No  identity  was  revealed.  I
 would  like  to  know  from  where  the
 hon.  Member  has  got  the  information
 that  the  Chairman  was  the  dissenting
 member.

 Shri  Khushwagt  Rai  (Kheri):  How
 are  you  concerned  with  the  source?

 Mr.  Deputy-Speaker:  Why  not?  At
 least  the  hon.  @fember,  who  makes
 this  point,  should  satisfy  ihim.  He
 should  know.

 Shri  S.  L.  Saksena:  I  shall  satisfy
 him.  The  professor,  when  he  appear-
 ed  before  the  Chairman  ,  had  fully
 satisfied  him.  He  himself  said
 that  he  was  fully  satisfied  with
 what  the  professor  had  said.
 The  cases  were  referred  to  the
 Shinde  Committee.  Shri  Shinde
 was  a  judge.  The  University  said
 that  Shri  Shinde  had  adopted  impro-
 per  procedure  and  therefore  they  must
 be  re-examined.  When  this  gentleman
 went  to  him,  the  judge  told  him,  “I
 am  satisfied  but  the  two  members  who
 are  not  judges  have  dissented”.  So  on
 a  majority  decision  he  is  going  to  be
 dismissed.  It  is  on  the  information
 which  he  himself  has  got.  Let  him
 deny  it  if  he  has  not  said  so.

 I  would  only  say  that  the  whole
 thing  has  to  be  changed.  We  have  got
 the  UGC.  Could  we  not  find  any
 eminent  educationist  to  be  the  head  of
 the  commission?  Only  he  could  be
 the  head  of  the  department.......-
 (Interruption).

 Mr.  Deputy-Speaker:  I  will  advise
 the  hon.  Member  not  to  continue  in
 the  same  strain,  just  making  allega-
 tions  and  criticising  every  individual
 who  is  there.  I  think  he  has  said
 enough  about  the  complaint  that  he
 had  in  his  mind.  Now  he  might  pass
 on  to  certain  other  aspects  of  the
 Education  Ministry.

 Shri  8.  L.  Saksena:  The  problem
 of  indiscipline  among  students  is  8
 burning  problem  of  the  country.  Our
 national  leaders  are  the  product  of  the
 universities.  If  we  do  not  have  dis-
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 {Shri  S.  L.  Saksena]
 cipline  there  the  nation  will  go  to  the
 dogs.  I  therefore  say  that  the  men
 at  the  helm  of  affairs  in  the  UGC
 should  be  from  among’  eminent
 educationists  like  Acharya  Kripalani,
 shoulg  be  men  of  that  calibre  who
 can  really  model  the  policies  of  edu-
 cation.

 Dr.  K.  L.  S  Is  the  hon.
 Member  aware  ‘hate  almost  begged
 of  Acharya  Kripalani  at  one  stage  to
 accept  my  request  to  become  the  Vice-
 Chancellor  of  this  University?  He
 is  one  of  our  eminent  men  and  we  all
 have  the  highest  respect  for  him.

 Wo  रास  सुभग  सिंह  :  वह  के  लोगों
 को  ही  वर्षों  हीं  हलेकट  होने  देते  ?

 You  allow  the  people  of  that  institu-
 tion  to  elect.

 Dr.  K.  L.  Shrimali:  Because  the
 hon.  Member  had  said  that  we  should
 try  to  get  men  like  Acharya  Kripalani
 I  just  wanted  to  tell  him  that  I  had
 actually  gone  and  begged  of  him  to
 become  the  Vice-Chancellor  ०
 Banaras  Hindu  University.  But  he
 did  not  accede  to  my  request.

 Dr.  Ram  Subhag  Singh:  That  is
 interference  which  we  do  not  want  to
 be  allowed.

 Shri  D.  C.  Sharma:  A  Member  of
 the  Lok  Sabha  cannot  be  the  Vice-
 Chancellor.

 Pandit  Thakur  Das  Bhargava
 (Hissar):  We  do  not  want  that  he
 should  leave  us.  We  want  him  in
 the  House.

 Acharya  Kripalani  TSC

 Mr.  Deputy-Speaker:  Is  there  any
 need  to  explain  anything?  There  is
 nothing  said  against  Acharya
 Kripalani.

 Acharya  Kripalani:  What  I  want  to
 say  is  that  the  hon.  Education  Minis-
 ter  was  kind  enough  to  approach  me
 but  he  could  not  take  away  the  dis-
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 qualification.  He  wanted  me  to  leave
 the  Parliament  and  take  over  the
 Vice-Chancellorship  which  I  could
 not  possibly  do.

 Shri  S.  L.  Saksena:  What  I  say  is
 that  if  you  really  want  to  fight  indis-
 cipline,  for  God’s  sake  appoint  those
 men  as  Vice-Chancellors  who  at  least
 fulfil  one  of  these  two  criteria,  name-
 ly,  either  they  are  like  fathers  to  the
 students  or  they  are  eminent  educa-
 ticnists.  Unfortunately  the  recent  dis-
 turbances  in  the  Universities  of
 Lucknow,  Allahabad  and  Banaras  can
 be  traced  to  the  fact  that  they  had
 not  satified  these  two  conditions.  I
 am  very  sorry  to  say  but  I  have  to
 say  that  so  long  ag  the  personnel  of
 the  universities  are  not  selected  pro-
 perly,  so  long  as  the  lot  of  the  teachers
 is  not  improved,  so  long  as  their  pay-
 scales  are  not  bettered  and  so  long  as
 they  are  not  attracted  to  it,  our  educa-
 tion  system  will  not  improve  and  the
 resentment  of  students  against  such
 professers,  who  do  not  inspire  confi-
 dence  and  respect  among  them,  shall
 continue.

 Another  thing  that  I  have  to  say
 ig  about  this  compulsory  primary
 education.  Our  Constitution  lays
 down  that  in  ten  years,  that  is,  by
 1960,  we  should  have  given  compul-
 sory  education  to  every  child  up  to
 the  age  of  eleven  years.  Unfortunate-
 ly  even  during  the  Third  Plan  it
 seems  that  we  will  not  be  able  to
 achieve  that.  I  think  it  is  most  crimi-
 nal  that  the  children  of  the  country
 should  be  denied  schooling  merely
 because  of  other  considerations.  I
 think  the  first  priority  must  be  given
 for  education  to  children.  Every  child
 in  the  country  must  be  sent  to  school.
 Who  knows  among  the  children  who
 do  not  go  to  schools  there  may  be
 many  Gandhis,  many  Jawaharlals
 and  many  others.  I  therefore  say
 that  the  first  priority  must  be  given
 to  compulsory  primary  _  education.
 Every  child  up  to  the  age  of  4  years
 must  go  to  school  by  the  end  of  the
 Third  Five  Year  Plan.  For  that,
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 whatever  amount  of  expenditure
 necessary  must  be  set  apart,  and  the
 first  priority  must  be  given  to  it  in  our
 Third  Five  Year  Plan.  I  hope  the
 planners’  will  take  into  _consi-
 deration  the  fact  that  all  our
 plans  will  go  awry,  all  our  pro-
 jects  will  be  uneless,  unless’  the
 human  material  is  improved,  unless
 we  have  got  in  the  country  real  men,
 men  who  are  properly  educated  and
 properly  trained,  who  have  got  a
 vision  of  the  India  that  they  have
 got  to  build  up.

 श्री  मु  हि  रहमान  (श्रमरोहा)  :
 मोहतरम  डिप्टी  स्पीकर  साहब,  में  झाज  एक
 खास  बात  की  तरफ  मोहतरम  एजुकेशन
 मिनिस्टर  साहब  की  तवज्जह  दिलाना  चाहता
 हूं  ।  मैं  यह  भी  समझता  हूं  कि  इन  पिछले
 चन्द  बरसों  में  हस  बात  की  तरफ  मुख्ततिफ
 मौकों  पर  पालियामेंट  में  तवज्जह  दिलाई
 भी  गई  है,  लेकिन  भ्रभी  तक  उसमें  कामयाबी
 नहीं  हो  रही  है  ।  हमारे  कांस्टिट्यूजन  के
 बनने  के  बाद  यह  बात  बहुत  साफ  कर  दी
 गई  कि  जहां  तक  तालीम  का  श्रौर  शिक्षा  का
 ताललुक  है,  गवनमेंट  सिर्फ  सेकुतरिज्म  के
 मुताबिक,  नेशनतिज्म  के  मुताबिक  किताबों
 को,  कोर्स  को,  श्रपनी  तालीम  के  ग्रन्दर  जज्ब
 करेगी  ।  किसी  के  मजहब  श्रौर  किसी  के
 धर्म  की  तलीम  की  जिम्मेदारी  हुकूमत  पर
 नहीं  है।  यह  बात  हम  ने  भी  बहुत  ही  मुफीद
 समझी  ।  प्रौर  यह  सही  कदम  है  जो  कि
 यकीनन  तालीम  के  सिलसिले  में  सेकुलर  स्टेट
 में  होता  चाहिये  ।  लेकिन  बदकिस्मती  से
 टेक्स्ट  बुक  कमेटी  के  जरिये  जो  किताबें  प्राइमरी
 एजुकेशन  में  श्रौर  मिडल  की  तालीम  में
 हिन्दुस्तान  की  मुख्तल्रिफ  स्टेट्स  में  जारी  हैं
 उन  में  यह  बात  महसूस  होती  है,  बहुत  वाजह
 तौर  पर  कि  उन  किताबों  में  किसी  खास
 अन्दाज  से  इस  तरह  के  बयान  श्रौर  इस  तरह
 के  मज़बून  लाये  जाते  हैं  जिस  में  खास  तौर  पर
 मुसलमानों  या  इसलाम के  बारे  में  जितना  भी
 खिलाफ़  लिखा  जा  सके,  लिखा  जाय  ।  साथ
 ही  साथ  श्रगर  यह  न  भी  हो  तो  कम  से  कम
 इस  तरीके  से  लिखा  जाय  जिस  से  किसी  एक
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 मजहब  का  प्रोपेगन्डा  हो  श्रौर  दूसरे  मजाहब
 पर  उस  का  बुरा  पसर  हो  ।

 इस  बारे  में  पिछले  बरसों  में  गवर्नमेंट
 आफ  इंडिया  की  एजुकेशन  मिनिस्ट्री  के  सामने,
 एजुकेशन  मिनिस्टर  मौलाना  भ्राजाद  मरहम
 मकदूर  के  सामने  भी,  हम  ने  तकरीबन  २५,
 ३०  किताबें  पेश  कर  के  जब्त  कराई  थीं  t
 उन  की  तहकीक  की  तो  मालूम  हुप्ना  भोर  स्टेट
 गवरनंमेंटों  ने  भी  तसलीम  किया  कि  हम  नहीं
 कह  सकते  कि  किस  तरह  वह  किताबें  दाखिल
 की  गई,  श्रौर  वह  जब्त  की  गईं।  लेकिन
 २५,  ३०  किताबें  जब्त  होने  के  बावजूद  भाज
 एक  सिलसिला  बराबर  एक  संलाब  के  तरीके  से
 हम  देख  रहे  हैं।  तालीम  में  स्कूलों  की  किताबों
 में  दानिस्ता  या  नादानिस्ता  जिस  तरह  भा
 हो,  एक  सैलाब  की  तरह  का  सिलसिला  भी
 जारी  है  श्रौर  किताबों  में  दोनों  चीज़ें  बराबर
 मौजूद  हैं  7  पिछले  जमाने  में  तकरीबन  ६५
 किताबों  के  बारे  में  एक  फहरिस्त  बना  कर  भी
 भेजी  गई,  हम  ने  यह  बताया  कि  इस  किस्म
 की  किताबें  इस  काबिल  नहीं  हैं  जो  कि तालीम
 में  रक्‍्खी  जा  सकें  ।  यह  बहुत  मुजिर  हैं
 झौर  इस  से  दूसरे  मजाहब  की  हानि  भी  होती
 है  श्ौर  सेकुलरिज्म  ध्रौर  नेशनतिज्म  के  खिलाफ
 भी  है।  लेकिन  जहां  तक  मैं  समझता  हूं
 पह  सैलाब  रुकता  नजर  नहीं  भ्राता  V

 जब  हम  कभी  कभी  ऐसी  तकरीरें
 करते  हैं  तो  किताबें  मांगी  जाती  हैं  7  हम  वह
 किताबें  मुहैया  कर  देते  हैं,  लेकिन  उस  का
 नतीजा  यह  होता  है  कि  महकमा  तालीम  यह
 समझता  है  कि  सिर्फ  उन  चन्द  किताबों  के  बारे
 में  शिकायत  थी  श्रौर  उस  ने  शिकायत  दूर
 कर  दी  ।  हालांकि  सूरते  हाल  यह  नहीं  है  ।
 सूरते  हाल  दो,  चार,  दस,  बीस  या  पच्चोस
 किताबों  का  बयान  कर  देने  तक  ही  नहीं  है  ।
 आज  भ्रगर  कोई  कमेटी  बिठलाई  जाये  श्रौर
 इस  बारे  में  ग्रहमियत  के  साथ  तहकीकात
 कराई  जाय  तो  बिला  मुबालगा  में  यह  कह
 सकता  हूं  कि  ५०  फीसदी  किताबें  प्राइमरी  श्रौर
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 [श्री  मु०  हि०  रहमान]
 मिडल  तालीम के  कोसं  में  इस  किस्म  की  दाखिल
 हैं  जिस  में  सेकुलरिज्म  के  खिलाफ  एक  खास
 मजहब  का  प्रोपेगन्डा  किसी  तरीके  से  है
 था  खुली  हुई  किसी  दूसरे  मजहब  की  हानि
 श्रौर  उस  के  मुताल्तिक  इस  किस्म  की  तौहीन
 मौजूद  है,  चाहे  वह  किताब  के  बारे  में  हो
 इल्हामी  किताब के  बारे  में  हो  मुसतमानों  के,
 मसलन्‌  पैगम्बर  सतेग्नल्ताह  श्रलिया  वसल्लम
 के  बारे  में  हो,  या मुसलमान  बादशाहों  के  खास
 रंग  के  बारे  में  हो  ।

 श्री  प्रकाश  बोर  शास्त्रों  (गुड़गांव)  :
 कोई  नमूना  पेश  कीजिये  ।

 श्रो  Ro  fRo  रहमान  :  में  नमूना  पेश  करने
 के  लिये  नहीं  खड़ा  हुआ  हूं  7  लेकिन  इस  तरह
 की  २५,  ३०  किताबें  जब्त  हो  चुकी  हैं,  श्रौर
 ६५  किताबों  की  फहरिस्त  दी  जा  चुकी  है  t
 नमूने  की  जिम्मेदारी  मैं  नहीं  ले  सकता,
 लेकिन  इस  का  चेलेन्ज  करता  हूं  कि  भ्रगर
 हिन्दुस्तान  की  तमाम  स्टेटों  में  तहकीकात
 कराई  जाय  श्रौर  तकरीबन  Xo  फी  सदी
 किताबें  ऐसी  कोर्स  के  अन्दर  साबित  न  हों,
 तो  इस  से  ज्यादा  जुम  मेरे  खिलाफ  या  मेरी
 जिम्मेदारी  के  खिलाफ  कोई  दूसरा  नहीं  हो
 सकता  ।  यह  चीज़  मैं  इस  लिये  कह  रहा  हूं
 कि  में  यहां  पर  कोई  दो  चार  किताबों  का
 हवाला  नहीं  देना  चाहता  ।  एक  वक्‍त  वह
 भी  था  जब  कितादें  पेश  की  गईं,  उन  के
 कोटेशन्स  पेश  किये  गये,  लेकिन  श्राज  मैं  इस
 बीमारी  को  दिक  के  दर्जे  की  समझ  कर  यह
 गुजारिश  कर  रहा  हूं  -  जरूरत  इस  बात
 की  है  कि  इस  बात  को  खास  तौर  पर  चैक
 किया  जाय  ।  मैं  ने  सजेशन्स  भी  दिये  हैं
 मुख्तलिफ  कांफेंसों  में  तजबीज  भी  पेष्  की
 गई  हैं,  वह  तजावीज  मुख्तलिफ  भप्रंजुमनों
 जमायत  उल  उलेमाय  हिन्द  श्रौर  दूसरी
 अंजुमनों,  अंजुमन  'तरक्‍कीये  उर्दू,  की  तरफ
 से  भी  झाई  हैं,  जिन  में  दो  बातें  कही  गईं  थीं  ,
 एक  बाल  यह  कि  एक  सब-कमेटी  हो  जो  इस
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 किस्म  ककी  किताबों  को  चेक  करे  ।  शभ्रभी
 अभी  “क्रान्ति  की  लहरें”  नाम  की  एक  किताब
 हम  ने  अपने  एजुकेशन  मिनिस्टर  मोहतरम
 को  छ&  :  या  सात  दिन  हुए  दी  थी  7  उन्होंने
 खुद  ही  मुझ  से  इकरार  किया  कि  उस  के  भ्रन्दर
 श्राब्जक्शनेबल  मजमून  हैं,  बहुत  सख्त  ग्रौर
 काबिल  एतराज  मजमून  इसलाम  के  खिलाफ
 हैं,  और  वह  बाकायदा  कई  बरसों  से  उत्तर
 प्रदेश  में  पढ़ाई  जा  रही  है।  उस  के  खिलाफ
 ग्रावाज  उठाई  जातो  है  लेकिन  कोई  बात
 श्रागे  नहीं  बढ़ती  ।  इस  तरह  के  वाकयात
 राजस्यान  में,  इस  तरह  के  वाकयात  बिहार
 में,  इस  तरह  के  वाकयात  मध्य  प्रदेश  में  भ्रौर
 इस  तरह  के  वाकयात  दूसरी  स्टेट्स  में  बराबर
 जारी  हैं।  मेँ  तो  मर्ज  के  दर्जे  की बात  कह  रहा
 हूं  श्रौर  इस  बात  का  लिहाज  होना  चाहिये  ।
 श्राज  मुसलमान  जनता  कहती  है,  हम  को
 ताना  देती  है  कि  क्यों  साहब,  यह  सेकुलरिज्म
 है,  यह  सेकुलर  स्टेट  की  किताबें  हैं  जिन  में
 खुल  कर  इसताम  के  खिलाफ,  कुरान  के
 खिलाफ,  रसूल  के  खिलाफ  यह  बातें  मौजूद
 हैं?  मालूम  यह  होता  है  कि  हमारे  तांलीमी
 सेक्शन  को,  तालीम  का  जो  हिस्सा  है,  उस
 को  गालिबन  किसी  एक  मजहब के  प्रोपेगेन्डा
 के  तबतीगी  इरादे  की  हैसियत  से  इस्तेमाल
 किया  जा  रहा  है  t

 चीज़ें  सामने  श्राती  हैं  बशर्ते  उन  को
 अहमियत  दी  जाय,  बशत  यह  न  समझा  जाय
 कि  कहने  वाला  आदमी  हिन्दू  मुसलमान
 के  नाम  से  कम्यूनलिज्म  की  बात  कह  रहा  है  ।
 हमारे  लिये  बड़ी  मुश्किल  है  ।  हमारी  जनता
 जो  कहती  है,  हम  जब  उन  बातों  को  कहते  हैं,
 जब  किताबें  दिखलाते  हैं  कि  उन की  माकूलियत
 श्रौर  उन  के  एतराज  सही  हैं,  जब  कभी  हम
 उन  का  जिक्र  करते  हैं,  तो  कह  दिया  जाता  है
 कि  यह  जब  तकरीर  करेंगे  तो  हमेशा  हिन्दू
 मुसलमान  का  सवाल  करेंगे,  या  कम्यूनस्लिज्म
 की  बातें  कहेंगे  ।  हमारा  तो  वही  हाल  है  जैसा
 कि  एक  शायर  ने  कहा  है:
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 “न  तड़पने  की  इजाजत  है,  न  फरियाद  की  है,
 घुट  के  मर  जाऊं,  यह  मर्जी  मेरे  सैयाद  की  है  "

 यह  सूरते  हाल  बहुत  नाकाशिल  बर्दाश्त  है,
 बौर  तालौम के  बारे  में  तो  बिल्कुल  ही  बर्दाइत
 के  काबिल  नहीं  है,  इस  लिये  कि  तालीम  तो
 बच्चे  के  दिमाग  को  गुरू  से  ही  एक  श्वास  तरीके
 'पर  कंट्रोल  करने  के  लिये  है।  भ्रगर  यह  मुल्क
 सेकुलर  स्टेट  है  भ्रौर  बजा  तौर  पर  इस  का
 पफष्य  है,  तो  हर  एक  चोज  को  सेकुलर  स्टेट  की
 झांकी  बनना  चहिये,  उस  की  एक  एक  चीज  को
 सेकुतरिज्म  की  निशानी  बनना  चाहिये  ।
 तालीम  श्रौर  शिक्षा  के  भ्रन्दर,  जो  सब  से
 ज्यादा  ग्रहमियत  की  चीज  है,  श्रगर  एक
 खास  मजहब  या  धर्म  का  प्रापेगेन्डा  हो  तब
 लोगी  इरादे  की  हैसियत  से  और  दूसरे  के
 मजहब  की  तोहीन  हो  तो  यह  चीज  नाकाबिले
 बर्दादत  है  ।  इस  के  लिये  सिर्फ  यह  कहना
 काफी  नहीं  है  कि  किताबें  भेज  दीजिये  v
 Xo,  ६०  किताबों  को  भेज  दिया  जायेगा  तब
 मी  मसला  हल  नहीं  हो  सकता  t  झगर  इस

 पकी  भ्रहमियत  समझी  जाय,  श्रगर  इस  चीज
 को  महसूस  किया  जाता  है,  भ्रगर  एक  खास
 नुक्‍्तये  नजर  से  इस  बात  को  देखा  जा  सकता
 है  कि  इस  से  खास  तोर  पर  कुछ  श्रकतियदों
 को  तकतीफ  है,  झोर  इस  हैसियत  से  महसूस
 कर  के  इस  की  चेकिंग  की  जाय  तो  जरूरत
 दो  बातों  की  है  -  एक  ऐसी  कमेटी  बने  जो
 कि  इस  चोज  का  मुख्तलिफ  सूबेजात  में,
 स्टेट्स  में,  चेक  करे  भ्ौर  इस  किस्म  की  किताबें
 जो  हों  उन  सब  को  खारिज  कराये  t
 उन  को  कोर्स  से  निकाल  दिया  जाय  प्रौर
 दूसरे  यह  कि  श्रायन्दा  जो  हमारी  टेक्स्ट
 अुक्स  बनती  हैं  उन  में  दो  बातें  होनी  चाहिएं  ।
 या  तो  यह  कि  जो  मज़मून  शौर  जो  ब्बेप्टर
 लिखा  जाय  वह  उस  मजहब  के  आदमी  से
 लिखवाया  जाय  श्रौर  भ्रगर  यह  बात  मुश्कित
 है  तो  हमें  कोई  इस  बात  में  मुश्किल  में  डालना
 नहीं  है।  सीधी  सीधी  बात  है  कि  एक  हिन्दू
 अगर  इस्लाम  पर  कोई  एक  किताब  लिखे  तो
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 वह  इतना  माहिर  तो  हो  कि  वह  दस्लाम  घमे
 के  बेसिक  आइडियाज  क्या  हैं  उनको  तो  जानता
 हो  वह  इतना  तो  पहचानता  हो  कि  भ्राखिर
 इस्लाम  के,  हिन्दू  धर्म  के, ईसाई  मजहब  के  या
 सिक्ख  धर्म  के  ग्राइडियाज  क्‍या  हैं  श्रौर  उस
 मजहब  के  जिसके  कि  बारे  में  वह  किताब
 लिखे  उसके  क्‍या  उसूल  हैं  ।  झगर  इतना
 भी  नहीं  जानता  तो  यूं  किताबें  लिख  देना  श्रौर
 कुछ  झपने  रिहतेदारों  के  जरिए  भौर  कुछ
 मुख्तलिफ  कोशिशों  के  जरिए  उन  किताबों
 को  कोर्स  में  शामिल  करा  लेना  कितने  बड़े
 श्रफसोस  की  बात  है  भ्रभी  पिछले  साल
 यहां  दिल्‍ली  में  एक  किताब  इसी  किस्म  की
 लिखी  गई  ।  जब  मैने  उसको  बाबत  मुसन्निफ
 साहब  से  जाकर  बातचीत  की  तो  यह  पाया
 कि  वाकई  मुसन्निफ  साहब  बहुत  सीधे  सादे
 झादमी  थे  भ्रौर  उनका  मकसद  हस्लाम  की
 तौहीन  करना  नहीं  था  ।  उन्होंने  माजरत  में
 कहा  कि  मैं  क्या  करूं।  मुझे  इस्लाम  मजहब
 के  बारे  में  जो  बातें  मालूम  थीं  वह  मैंने  स  में
 लिख  दी  हैं  श्रौर  कोशिश  से  मेरी  किताब
 टेक्स्ट  बुक  की  तौर  पर  शामिल  हो  गई  t
 भंला  यह  भी  कोई  तरीका  है  कि  कोई  भी
 किताब  हरा  गैरा  लिख  मारे  शौर  वह  यूं  ही
 मजाक  के  तौर  पर  टेक्सट  बुक  की  तौर  पर
 शामिल  हो  जाया  करे  1  ऐसे  शख्स  से  जो  न
 एक्सपर्ट  हो  भ्रौर  न  जिसमें  तालीमी  महारत
 हो,  उससे  इस  तरह  की  किताबें  लिखवाना
 कहां  तक  वाजिब  भौर  मुनासिब  है  ?  इसलिए
 टेक्स्ट  बुक  कमेटी  में  भ्रगर  यह  चीज  हो  कि
 ऐसे  माहिर  जो  कि  किसी  तरह  का  तास्सुब
 न  रखते  हों  भौर  जो  कि  उस  मजह॒ब  को  सही
 तौर  पर  समझते  हों,  उनके  जरिए  इस  तरह  की
 किताबों  को  लिखवाया  जाय  तो  वह  बेहतर
 तरीका  हो  सकता  है  ।  लेकिन  मेँ  चाहता
 तो  यह  हूं  कि  वह  किताबें  जो  कि  हमारे
 स्क्ल्स  में  हों  उन  में  सिवाय  नेशनलिज्म  के
 कोई  दूसरी  चीज  न  हो  -  बेशक  मुसतमानों
 के  नबियों  का  उनमें  जिक्र  हो,  बेणक  बेहतर
 से  बेहतर  जो  हमारे  हिन्दुस्तान  में  ऋषि,
 मुनि  गुजरे  हैं  उनका  जिक्र  करो  और  तवारील
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 [  श्री  मु०  हि०  रहमान  ]
 की  हैसियत  से  उनका  जिक्र  करो  लेकिन  ऐसे
 झाइडियाज  न  ब्यान  करो  श्रौर  वह  तरीके  न
 बतलाओ  जिस  से  कि  एक  मजहब  का  तसादुन
 दूसरे  मजहब  से  होता  हो और  एक  मजहब  की
 हानि  दूसरे  मजहब  के  जरिए  होती  हो  ।  यह
 काम  उन  मजलिसों  का  है  जो  बैठ  कर  बाहर
 मनाजिरे  हिन्दू,  मुसलमानों  के,  सिक्ख,  के
 मुसतमानों  के  या  सिक्ख ,  हिन्दुओं  के  करा  कर
 उनको  भापस  में  लडाती  हैं  ।  यह  काम  हमारा
 नहीं  है,  गवनमेंट  का  नहीं  है  श्रौर  एक  सैकुलर
 स्टेट  का  नहीं  है  ।  इस  बिना  पर  में  बहुत
 दुःख  से  यह  बात  कहने  को  तैयार  हूं
 कि  इस  चीज  को  बहुत  ही  मामूली  समझा
 जाता  है  श्रौर  वक्‍ती  तकरीर  के  जरिए  यह
 चीज  खत्म  कर  दी  जाती  है।  इस  पर  खास
 तवज्जह  देनी  चाहिए  |  इस  वक्त  हमारे  यह
 डिप्टी  एजुकेशन  मिनिस्टर  साहब  तशरीफ
 फरमां  हैं  लेकिन  अ्रगर  हमारे  एजुकेशन
 मिनिस्टर  साहब  तशरीफ़  फरमां  होते  तो  मैं
 ज्यादा  इस  बात  पर  कहता

 एक  मानतोय  सदस्य :  जी  यह
 एजुकेशन  के  डिप्टी  मिनिस्टर  नहीं  हैं  t

 sit  qo  हिंग  रहमान  :  जी  हां,  भापने
 दुरुस्त  फरमाया,  माफ  कीजियेगा  मुझे  कुछ
 गलतफहमी  हो  गई  बहरहाल  में  चाहता  था
 कि  जब  में  यह  प्र  कर  रहा  हूं  तो  यहां  पर  खुद
 हमारे  मोहतरम  श्रीमाली  जी  होते  ।  उनको
 इसका  भहसास  होना  चाहिए।  यह  बात
 मामूली  नहीं  है,  यह  उसूल  की  बात  है  |  मैं
 जानता  हूं  कि  तालीम  ट्रान्सफ्ड  सब्जैक्ट  है
 श्रौर  इस  के  बारे  में  सूबों  को  श्रपने  भ्रपने  तरीके
 पर  चलने  का  श्रस्त्यार  है  लेकिन  इतना  तो
 होना  ही  चाहिए  कि  जो  उसूल  है,  जो  हमारो
 बेसिस  है  कि  हमारी  तालीम  नेगनलिज्प  के
 मुताबिक  हो  ध्रौर  सैकुलरिज्म  के  मुताबिक  हो
 तो  उसका  तो  सब  स्टेट्स  को  यान  रखना
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 Shri  C.  K.  Bhattacharya  (West
 Dinajpr):  May  I.  know’  from
 the  hon.  Member  whether  he  is  refer-
 ring  to  books  in  the  Hindi  language
 or  to  books  in  other  languages  too?
 What  are  the  languages  to  which  he
 is  referring?  That  must  be  made
 clear.

 at  qo  हि०  रहमान  :  जी  हां।  एक
 नहीं  कई  जबानों.  में  ऐसी  किताबें  हैं  t
 Mr.  Deputy-Speaker:  He  has  stated’

 now  that  it  is  not  one  language  but
 more  than  one  language.

 Shri  C.  K.  Bhattacharya:  My  sub-
 mission  to  you  is  that  the  hon.  Mem-
 ber  is  not  conversant  with  all  the
 languages  in  India.  Therefore,  when
 he  makes  such  a  charge,  he_  should
 specify  the  languages  which  he  is
 referring  to.

 श्रो  मु०  fg  रहमान  :  मेंने  हिदी  लेंग-
 बेज  को  मखसूस  इसलिए  नहीं  किया  क्‍योंकि
 जैसा  मेंने  कहा  गुजराती  लेंग्वेज  में  भी  हें
 मद्रासी  में  भी  हैं  ।  मेंने  किसी  खास  लेंग्वेज  के
 बारे  में  यह  नहीं  कहा  है  t  मेंने  तो  कहा  है
 कि  दूसरी  जबानों  में  भी  इस  तरह  किताबें  हैं

 Shri  C.  K.  Bhattacharya:  When  he
 is  referring  to  books  in  other  langu-
 ages  and  is  making  such  a  charge,  he
 should  say  whether  he  has  read  those
 books  in  those  particular  languages.
 That  must  be  made  clear.

 श्री  qo  feo  रहमान  :  व्या  मुल्क  में
 एक  जबान  का  दूसरी  जबान  में  तरजुमा  नहों
 कराया  जा  सकता  |
 Mr.  Deputy-Speaker:  There  might

 be  others  who  might  be  living  in
 those  areas,  and  they  might  have
 brought  those  complaints  to  the  notice
 of  the  hon.  Member.

 श्री  मुभ  feo  रहमान  :  कुछ  किताबें
 पढ़ी  भी  जाती  हैं  भ्रौर  दूसरों  से  भी  -मालम
 किया  जाता  है
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 Shri  C.  K.  Bhattacharya:  To  which

 languages  is  he  referring?  चीज  हो  तो  ऐसी  किताबों  को  टैक्स्ट  बुक्स
 में  से  निकाल  दिया  जाय  ।  उन  को  कोर्स
 में  शामिल  न  किया  जाय  ।  उन  को  कोसें  में
 से  निकाल  दिया  जाय  और  उन  को  कतन
 शामिल  न  किया  जाय  ।  दूसरे  टेक्स्ट  बुक
 कमेटी  में  ऐसे  श्ररकान  मुस्तकित  तौर  पर
 होने  चाहियें  जोकि  दस  बात  की  जांच  कर
 लें  कि  वह  किताब  जिस  को  कि  हम  कोर्स
 में  दे  रहे  हैं  वह  दोनों  चीजों  से  पाक  व  साफ.
 है  श्रौर  वह  नेशनललिज्म  श्रौर  सैकुतरिज्य
 के  मुताबिक  है  ।

 Mr.  Deputy-Speaker:  He  says  that
 he  is  referring  not  to  one  particular
 book,  but  to  a  series  of  books  that
 are  coming  up  in  different  languages.

 Dr.  K.  L.  Shrimali:  The  hon.  Mem-
 ber  had  crawn  my  attention  to  one
 particular  book  some  time  back,  and
 I  have  got  that  examined.  I  think
 there  are  certain  portions  in  that
 book  which  are  objectionable,  and  I
 am  going  to  write  to  the  proper
 authorities  to  look  into  that  matter,
 and  if  he  would  draw  my  attention
 to  similar  other  books,  I  would  cer-
 tainly  look  into  them,  and  ask  the
 proper  authorities  to  remove  such

 पंडित  ज्वा०  प्र०  ज्योतिषों  (सागर)  :
 कया  टेक्स्ट  बुक  कमेटी  द्वारा  रेसा  नहीं  किया

 portions  as  are  objectionable.

 श्री  qo  feo  रहमान  :  मैं  बहुत  ही
 झदब  से  भ्रज्ञ  करूंगा  कि  मैं  ने  जैसे  पहले
 भी  कहा  था  कुछ  किताबें  इस  किस्म  की  दी
 जा  सकती  हैं,  पेश  की  जा  सकती  हैं,  लेकिन
 श्रब  इस  के  लिये  यह  कहा  जाय  कि  हम  उस
 की  जिम्मेदारी  लें  कि  जिस  मुकाम  पर  या
 जिस  सबे  में  यह  सब  हो  रहा  है  ।  वहां  से
 यह  सारी  किताबें  समेट  कर  यहां  भ्रानरेबुल
 मिनिस्टर  के  सामने  रख  दी  जायें  तो  यह  तो
 हमारी  कुदरत  के  बाहर  होगा  ।  हम  तो  श्राप
 की  इत्तिला  में  ला  रहे  हैं  कि  एसा  हो  रहा
 है  ।  हम  कह  रहे  हैं  कि  गुजराती  किताबों  में
 हो  रहा  है,  हिन्दी  जबान  में  हो  रहा  है,  दू
 जबान  में  हो  रहा  है  ।  श्राप  प्राइमरी  श्रौर
 मिडिल  में  जो  तालीम  दी  जा  रही  है  वहां
 पर  खास  तौर  पर  ध्यान  रक्खें  कि  ऐसी
 किताबें  बच्चों  को  न  पढ़ाई  जायें  ।  इस  बारे
 में  मेरे  दो  सुझाव  हैं  a एक  तो  यह  कि  स्टेट्स
 में  एक इस  तरह  की  सब  कमेटी  हो  जो कि
 इस  बात  की  इनक्वायरी  करे  श्रौर  ऐसी
 किताबें  कि  जिन  में  किसी  मजहब  की  तौहीन
 हो,  या  ऐसी  कितावें  कि  जिभ  में  किसी  एक
 खास  धर्म  के  वास्ते  कोई  इस  तरह का  प्रोपेगेंडा
 हो  जिस  से  कि  दूसरे  मजहबों  पर  बुरा  असर
 पड़ता  हो,  दोनों  चीजों  में  से  अगर  कोई  भी

 जा  रहा  है  ?

 श्री  मु०  fo  रहमान  :  नहीं  हो  रहा
 है  उसी  की  तो  शिकायत  की  जा  रही  है  ।
 अरब  जिन  को  तकलीफ  है  वह  पभ्रहसास  करते
 हैं  ।

 दूसरी  गुजारिश  यह  है  कि  दिल्ली  हमारी
 सेंट्रल  गवर्नमेंट  के  मातहत  है  -  ४,  ५  वर्ष
 गुजर  गये  ।  बार  बार  तवज्जह  दिलाई  जा
 रही  है  कि  ्  की  किताबें  जो  हमारे  स्कूलों
 में  पढ़ानी  जरूरी  हैं  वह  किताबें  टक्‍स्ट
 बुक  कमेटी  नाछिरों  के  जरिये,  जो  प्रोपराइटर्स
 हैं  उन  के  जरिये  लिखवाये  शौर  इस  तरह
 की  किताबें  बाजार  में  मिलनी  चाहियें  ।
 ५,  ६  वर्ष  गुजर  गये  हैं  लेकिन  श्राज  तक
 इस  को  श्रमल  में  नहीं  लाया  गया  है।  पिछले
 साल  हम  ने  कोशिश  की  शौर  डाइरैक्टर
 तालीमात  का  म॑  शुक्रिया  अदा  करूंगा  कि
 नहों  ने हम  को  एक  हद  तक  इस  बात  की
 इजाजत  दी  कि  हम  अपने  तौर  पर  श्रगर
 कुछ  उदू  की  किताबें  छपवा  लें  तो  वहू  किताबें
 कोर्स  में  दाखिल  की  जा  सकती  हैं  श्रौर  उन्हें
 कोर्स  में  कबूल  कर  लिया  जायगा  ।  लेकिन
 जिस  वक्‍त  कि  उस  पर  श्रमल  करने  के  लिये
 कदम  उठाने  का  मौका  श्राया  और  उस  के
 लिए  एक  कमेटी  बनी  तो  वह  लोग  जिन
 के  कि  हाथ  में  पबलिसिटी  थी  और  जोकि
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 [  श्री  मु+  हि  रहमान  ]
 इजारेदार  हैं  प्रौर  ठेकेदार  हैं  दिल्ली  में,
 उन्हों  ने  हजार  ्रड़ंगे  लगाये  श्रौर  कानूनी

 तौर  पर  हमें  मजबूर  कर  दिया  कि  तुम  कोई
 प्भी  किताब  हमारी  इजाज़त  के  बगैर  नहीं
 छाप  सकते  ग्रौर  जिस  का  कि  नतीजा  यह  हो
 रहा  है  कि  न  तो  वह  खुद  अपने  भ्राप  च्
 की  किताब  को  बाजार  में  लाते  हैं  श्रौर  'भ्रगर

 “हम  लोग  खुद  भ्रपता  पैसा  खर्च  कर  के  दू  की
 किताबें  बाजार  में  लाने  की  कोदिए  करते
 हैं  तो  उस  में  इस  तरह  का  कानूनों  भड़ंगा
 लगा  दिया  जाता  है  कि  किसी  तरह  से  किताबें
 न  प्राने  दी  जायें  श्राज  ६  वर्ष  हो  गये  लेकिन
 द्  की  किताबें  बाजार  में  नहीं  झायो  हैं  ।
 अगर  चार,  पांच  हैं  भी  जिन  को  कि  हम  ने
 जहोजहद  कर  के  छाप  भी  लिया  तो  झब  हमें
 ार  हो  गया  है  कि  तुम  इस  तरह  से  किताबें
 कानून  की  रू  से  नहीं  छाप  सकते  अब
 हुकूमत  के  नजदीक  तो  यह  बात  बहुत  मामूली
 है  लेकिन  यह  वाकया  है  कि  श्राज  किसी.  एक
 खास  जबान  के  लिये  या  कसी  एक  खास

 कम्युनिटी  के  लिये  बहुत  मुश्किलात  दरपेश
 हैं  श्रौर  वह  बहुत  परेशान  हैं  ।  मैं  चाहूंगा  कि
 सरकार  इधर  ध्यान  दे  और  यह  श्राज  जो
 एक  खास  कम्युनिटी  श्रौर  जबान  के  लिये
 दिक्कत  श्रौर  दुश्वारी  हो  रही  है  उस  को
 रफा  करने  के  लिये  मुनासिब  कदम  उठाये  ।

 यहां  हाउस  में  यूनिवरसिटीज  की  भी
 चर्चा  हुई  श्रौर  मैं  भी  उस  की  बाबत  कुछ
 जे  कर  देना  भ्रपना  फर्ज  समझता  हूं  ।  मुझे
 यह  देख  कर  बड़ा  दुःख  हुआ  कि  एक  खास

 युनिवरसिटी  के  लिये  किस  तरह  पर  यहां
 लोगों  ने  उस  को  क्रिटिसाइज़  किया  प्रौर
 कंडैम  किया  ।  शुरू  से  ले  कर  प्राखिर  तक  मैं
 ने  देखा  कि  वें  लोग  जिन  की  कि  जिन्दगी
 गांधी  जी  के  दायें  और  बायें  गुजरी  श्रौर
 जिन  लोगों  ने  कि  अपनी  जिन्दगी  तज  दी
 देश  की  श्राजादी  के  लिये,  लखूखा  रुपया
 बर्बाद  कर  के  तबाह  कर  के  उन्हों  ने  भपने
 मुल्क  प्रौर  वतन  की  भ्राजादी  को  भागे
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 बढ़ाने  को  कोशिश  की,  बहुत  ही  मामूलौ
 तरीके  से  मानों  कोई  बात  ही  नहीं  है  उन  के
 नाम  को  ले  ले  कर  यहां  किस  तरीके  से
 क्रिटिसाइज़  किया  गया,  किस  तरीके  से  उन
 के  खिलाफ  पभ्रावाज  उठाई  गई  जिस  का  कि
 कोई  जवाब  ही  नहीं  है  ।  यह  चीज  बहुत
 तकलोफदेह  है  ।  इस  तरह  पर  अगर  यह  चीजें
 झाती  हैं  तो  यकीनन  यह  नामुनासिब  है  ।
 शब  प्रगर  यह  समझा  जाय  कि  किसी  युनि-
 बरसिटी  का  माली  इंतजाम  खराब  है,  तालीमी
 इंतजाम  खराब  है  तो  उस  को  बहतर  बनाने
 की  कोशिश  होनी  चाहिय  लेकिन  इस  तरह
 से  खुले  तौर  पर  उस  का  क्रिटिसिज्म  नहीं
 होना  चाहिय  Vv  इस  से  तो  यह  मालूम  देता
 है  कि  यह  एक  खास  प्रोपैगेंडा  है किसी  मसलहत
 के  मातहत  कि  मुस्लिम  युनिवरसिटी  को  इस
 तरह  से  बदनाम  किया  जाय  |

 मुस्लिम  युनिवरसिटी  के  बारे  में  कह
 गया  कि  एक  मकान  में  जिसे  कि  युनिवरसिटी
 ने  लिया  है,  उस  रानीखेत  के  मकान  में  ऐंटी
 नेशनतिज्म  की  श्रौर  ऐंटी  नेशनल  एक्टि-
 विटीज्  चल  रही  हैं  जबकि  हकीकत  यह
 है  कि  वहां  स्टूडेंट्स  के  श्रौर  उस्तादों  क ेसिवाय
 कोई  भी  एसी  एक्टिविटी  नहीं  है  जोकि  की
 जा  रही  है  ।  वहां  पर  बेहतर  से  बेहतर  तरीके
 पर  पढ़ाई  का  काम  चल  रहा  है  ।  वहां  नशन-
 लिज्म  श्रौर  सैकुलरिज्म  इतनी  कुव्वत  के
 साथ  मजबूती  पकड़  रही  है  जितनी  कि  उस  ने
 तवारीख  में  इससे  पहले  कभी  नहीं  पकड़ी

 श्री  प्रकाश  वोर  शास्त्रों  :  क्या  यह  सच
 है  कि  उस  मकान  में  एक  राजनैतिक  दल
 विशेष  से  सम्बन्ध.  रखने  वाले  विद्यार्थी  धौर
 भ्रष्यापक  ही  जाते  हैं  ?

 श्री  मु०  हिं०  रहमान  :  यह  जितना  बयान
 किया  गया  उन  की  हकौकत  वाइस  चांसलर
 ने  भी  बयान  कर  दी  है  कि  यह  सरासर  झठ
 है  ।  इस  तरह  का  गलत  भौर  झूठा  प्रोपगेंडा
 एक  खास  मकसद  को  ले  कर  भौर  इस  मुस्लिम
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 युनिवरसिटी  को  बदनाम  करने  के  लिय
 किया  जा  रहा  है  in  भ्राज  मुस्लिम  युनिवरसिटी
 में  जो  एक्टिविटीज्ञ  हैं  उन  की  बाबत  में
 दावे  के  साथ  कह  सकता  हूं  कि  वह  ऐंटी
 कम्युनत  हैं  भौर  वह  नैशनलिस्ट  एक्टिवि-
 टीज़  हैं  ।  भ्राज  वहां  पर  कम्युनतिज्म  के
 खिलाफ  भावना  बढ़  रही  है  ध्रौर  जैसी  कि
 इस  से  पहले  कमी  तवारीख  में  नहीं  रही  शौर
 यह  अफसोस  की  बात  है  कि  वहां  मुस्लिम
 युनिवरसिटी  में  जो  सैकुतरिज्म  और  नैशन-
 लिज्म  की  एक्टिविटोज्ञ  बढ़  रही  हैं  श्रौर  उस
 का  जज्बा  बढ़  रहा  है  उस  की  कोई  तारीफ
 नहीं  की  गई  बल्कि  उस  को  गलत  तौर  पर
 “करिटिसाइज  ही  किया  गया  ।  भ्राज  में  यह
 महसूस  करता  हूं  ।

 चौथी  बात  भाखिरी  तौर  पर  में  यह
 न्श्रजें  करना  चाहता  हूं  कि  जहां  तक  दिल्ली
 का  ताल्लुक  है  मिनिस्टर  साहब  को  उर्दू
 के  मसले  पर  खास  तोर  पर  तवज्जह  देना
 चाहिये,  लेकिन  इस  बारे  में  मैं  किसी  दूसरे
 वक्‍त  गुजारिश  करूंगा  ।  इस  वक्‍त  तो  में
 किताबों  के  बारे  में  तवज्जह  दिलाना  चाहता
 हूं भौर  खास  कर  कोसं  के  बारे  में  मेरे  दिल
 पर  चोट  है  ।  मैं  चाहता  हूं  कि  भाप  को  स्कूलों
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 Shri  C.  K.  Bhattacharya  (West
 Dinajpur):  May  I  know  from  the  hon.
 Member  whether  he  is  referring  to
 books  in  the  Hindi  language  or  the
 books  in  other  languages  too?  What
 are  the  languages  to  which  he_  is
 referring?  That  must  be  made  clear.
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 Mr.  Deputy-Speaker:  He  has  stated
 now  that  it  is  not  one  language  but
 more  than  one  language,

 Shri  C,  K.  Bhattacharya:  My  sub-
 mission  to  you  is  that  the  hon.  Mem-
 ber  is  not  conversant  with  all  the
 languages  in  India.  Therefore,  when
 he  makes  such  a  charge,  he_  should
 specify  the  languages  which  he  is
 referring  to.
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 Shri  C.  K.  Bhattacharya:  When  he
 is  referring  to  books  in  other  langu-
 ages  and  is  making  such  a  charge,  he
 should  say  whether  he  has  read  those
 books  in  those  particular  languages.
 That  must  be  made  clear.
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 Mr.  Deputy-Speaker:  There  might
 be  others  who  might  be  living  in
 those  areas,  and  they  might  have
 brought  those  complaints  to  the  notice
 of  hon.  Member.
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 Shri  C.  K.  Bhattacharya:  To  which
 languages  is  he  referring?
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 Mr.  Deputy-Speaker:  He  says  that
 he  is  referring  not  to  one  particular
 book,  but  to  a  series  of  books  that
 are  coming  up  in  different  languages.

 Dr.  K,  L.  Shrimali:  The  hon.  Men:-
 ber  had  drawn  my  attention  to  one
 particular  book  some  time  back,  and
 I  have  got  that  examined.  I  think
 there  are  certain  portions  in  that
 book  which  are  objectionable,  and  I
 am  going  to  write  to  the  proper
 authorities  to  look  into  the  matter,
 and  if  he  would  draw  my  attention
 to  similar  other  books,  I  would  cer-
 tainly  look  into  them,  and  ask  the
 proper  authorities  to  remove  such
 portions  as  are  objectionable.
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 {Surr  Mutcuanp  Duse  in  the  Chair]

 Shri  Jamal  Khwaja  (Aligarh):  Mr.
 Deputy-Speaker,  Sir,  almost  all  the
 speakers  who  preceded  me  referred
 to  the  problem  of  student  indiscipline
 in  our  Universities  and  I  am_  sure
 there  can  be  no  two  opinions  that  this
 is  one  of  the  most  important  and
 pressing  problems  of  the  day.  Cer-
 tain  suggestions  have  also  been  given
 870  certain  steps  have  also  been
 taken  in  this  regard  and  as  Dr.
 Sushila  Nayar  said,  a  committee  had
 been  appointed  by  the  Education
 Minister  to  look  into  this  problem  and
 to  find  out  how  far  this  problem  was
 due  to  the  lack  of  teaching  of  ethics
 or  moral  science  among  the  students
 especially  because  our  educational
 system  is  based  on  secular  lines  and
 no  religious  teaching  is  permitted
 and  is  thought  to  be  proper  in  educa-
 tional  institutions.  I  think  that  it
 was  a  right  step  and  a  wise  step.  But
 I  feel  that  although  this  is  necessary,
 it  is  not  sufficient  by  itself.  This
 reflects  the  moral  approach.  The
 moral  approach,  while  it  is  necessary
 is  not  sufficient.  It  must  be  supple-
 mented  by  the  scientific  approach.

 MARCH  15,  960  for  Grants  6024

 What  does  the  scientific  approach
 mean  in  this  context?  It  means  that
 these  problems  cannot  be  solved
 merely  by  moral  exhortation  or
 merely  by  raising  the  standard  of  the
 character  of  the  teachers.  or  others,
 but  is  means  that  a  scientific  analysis
 should  be  made  into  the  causes  of
 these  conditions.

 I  have  no  time  to  go  into  the
 details  and  moreover  I  have  to  speak
 on  some  «ther  matters  also.  I  would
 just  like  to  say  that  apart  from  the
 teaching  of  moral  science,  whatever
 it  micht  be  callei.  mental  hygiene
 should  be  made  a  compulsory  subject.
 Because  it  is  the  inner  conflicts  of
 students  and  of  teachers  which  are  in
 most  cases  responsible  for  these
 aberrations  and  for  these  demonstra-
 tions.  Unless  a  man  or  a  student
 knows  himself,  knows  his  inner  con-
 flict,  his  personality  drives  and  other
 connected  matters  which  come  in  the
 scope  of  psycho-analysis  or  personali-
 ty  psychology  or  social  psychology,
 mere  moral  exhortation  would  not  do.

 This  leads  me  to  the  question  of  the
 scientific  attitude  in  general.  I  know
 that  there  are  many  things  which  are
 very  important  in  this  country,  with
 which  the  Education  Ministry  5
 charged  and  one  of  them  is  propaga-
 tion  of  Hindi.  Whatever  may  be  the
 views  of  some  of  the  Members,  I
 know  that  things  are  being  done  and
 they  will  be  expedited.  As  we  come
 nearer  the  dead-line,  I  am  sure  the
 efforts  would  be  expedited  still  more.

 Then  I  would  submit  that  apart
 from  this  there  is  another  problem
 which,  I  think,  should  be  one  of  the
 main  responsibilities  of  the  Education
 Ministry.  The  Education  Ministry  is
 not  concerned  with  details  or  with
 the  actual  administration  of  educa-
 tion.  That  is  a  State  subject.  The
 Education  Ministry  is  concerned  with
 giving  inspiration  and  guidance  to
 the  States  and  to  all  others.  So,  I
 think.  the  propagation  of  the  scienti-
 fic  attitude  to  life  should  also  form
 one  of  the  main  responsibilities  of  the
 Education  Ministry.
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 What  is  the  scientific  attitude?  I
 am  afraid,  very  few  of  us  understand
 what  is  meant  by  the  scientific  atti-
 tude.  We  may  study  science,  but  we
 do  not  know  the  scientific  attitude  as
 John  Dewey  and.  Bertrand  Russell
 and  many  other  eminent  philosophers
 of  the  world  have  pointed  out  and  is
 also  being  continuously  pointed  out  by
 the  distinguished  Prime  Minister  of
 our  country.  The  scientific  attitude
 or  the  scientific  temper  is  something
 quite  different  from  technical  know-
 ledge.  We  want  technicians;  we  want
 technology  to  flourish  in  this  country.
 Nothing  can  be  done  without  techno-
 logy,  but  the  scientific  attitude  goes
 beyond  this.  It  means  the  applica-
 tion  of  the  scientific  method—the
 method  of  doubt,  of  constructive
 doubt,  spspension  of  judgment,  check-
 ing  of  hypothesis  by  observation  and
 experience—to  the  problems  of  lite
 whether  they  lie  in  the  fleld  of
 economics,  or  of  morality,  or  of
 religion,  or  of  law.  I  know  some  of
 the  books  which  concern  this  subject
 have  been  taken  up  by  the  Ministry
 of  Education  or  by  the  Ministry  of
 Scientific  Research  and  Cultural
 Affairs.  Whitehead’s  book  entitled
 “Science  and  the  Modern  World”  is
 one  of  the  books.  But  I  would  submit
 that  there  are  a  large  number  of
 books,  American  books,  German  books
 and  other  books  which  are  very  popu-
 lar  in  those  countries  and  which  have
 had  a  very  good  effect  upon  the  people
 of  those  countries.  They  should  be
 taken  up  and  the  committee  which  I
 believe  exists  should  take  this  into
 consideration.  Not  only  the  work  of
 translation  but  books  should  also  be
 written  in  various  Indian  languages
 by  our  own  writers.  Of  course,  the
 Education  Ministry  cannot  be  charged
 exclusively  with  this  problem.  This
 is  a  problem  and  the  responsibility  of
 all  of  us.  But  the  Education  Ministry
 could  certainly  give  a  lead  in  this
 direction.

 Sir,  there  are  a  large  number  of
 things  to  which  I  would  like  to  refer
 but  I  feel  that  I  should  save  all  the
 time  that  I  have  at  my  disposal  to
 make  some  observations  on  the  ques-
 tion  of  the  affairs  of  the  Aligarh  Uni-

 PHALGUNA  25,  88l  (SAKA)  for  Grants  6626

 versity  which  has  exercised  the  minds
 of  many  of  us  and  which  has  been
 in  the  news  also  recently.  But  before
 I  do  so,  I  would  like  to  make  one
 thing  clear  that  I  am  not  an  apologist
 of  the  Aligarh  University  or  any
 individual,  be  he  the  Vice  Chancellor
 or  the  Education  Minister  or  anybody.
 I  represent  only  truth  and  justice,  as
 I  view  it.  And  I  believe  that  this
 attitude  should  characterise  all  of  us.
 Why  should  I  think  that—because  the
 name  ‘Muslim’  is  included—it  is  my
 duty  to  defend  the  Aligarh  Muslim
 University  rightly  or  wrongly.  Why
 should  I  think  that  because  I  happen
 to  be  a  member  of  the  ruling  Party
 and  the  Minister  and  7  are  well-
 acquainted—and  we  are  friends—it
 should  prevent  me  from  bringing  out
 the  truth  as  I  know  it.

 Now,  the  first  thing  that  I  would
 like  to  say  is  that  the  half-an-hour
 discussion  held  on  2nd  March  took  an
 unfortunate  turn.  I  had  no  idea  of
 what  the  contents  of  the  speech  would
 be,  but  as  the  hon.  Member  continued
 to  hurl  charge  after  charge  against  a
 number  of  persons  who  were  not
 present  here,  I  felt  very  sorry.  One
 of  the  persons  whose  name  was  taken
 in  this  House  is  very  intimately  relat-
 ed  to  me  and  because  I  did  not  know
 much  about  those  allegations—because
 I  did  not  concern  myself  with  those
 problems,  I  must  confess—I  did  not
 say  anything  about  them.  But  I  made
 a  humble  offer  with  regard  to  one
 particular  instance  which  he  gave
 and  I  stand  by  that  offer.  I  have
 also  written  to  him  and  I  stand  by
 that  offer.

 Shri  90.  C.  Sharma:  Brave  offer.
 Shri  Jamal  Khwaja:  But  when  I

 came  to  know  all  the  true  facts—I
 may  tel]  you  that  the  Aligarh  Uni-
 versity  being  in  my  own  constituency,
 I  am  very  much  familiar  with  82]  the
 office-bearers  of  the  University  in-
 cluding  the  Vice  Chancellor—about
 the  purchase  of  the  house  by  the
 University  from  the  Secretary  of  the
 Education  Ministry.  I  was  really  very
 very  sorry  to  find  that  such  a  serious
 charge  was  levelled  against  the  Secre-
 tary  of  a  Ministry  and  the  Minister  to
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 (Shri  Jamal  Khwaja]
 whom  the  Secretary’  is  responsible,
 who  is  the  head  of  the  Ministry,  who
 presides  over  the  Ministry,  was  sit-
 ting  in  this  House  and  nothing  was
 said  by  the  Minister  to  exonerate  or
 to  uphold  the  honour  and  the  dignity
 of  the  Secretary.  I  may  tell  you,  Sir,
 that  at  least..........

 Dr.  K.  L.  Shrimali:  This  question
 is  being  raised  again.  I  must  say  that
 the  University  has  acted  in  a  most
 irresponsible  manner  and  they  have
 unnecessarily  brought  in  the  name  of
 the  Education  Secretary  and  for  this
 the  entire  responsibility  is  of  the
 University.

 Mr,  Chairman:  Order,  order.  This
 is  hardly  a  matter  for  discussion  in
 the  House  at  the  present  moment,
 because  the  full  facts  are  not  before
 the  House.  The  hon.  Member  may  say
 one  thing;  another  hon.  Member  may
 say  another  thing,  and  the  hon,  Minis-
 ter  may  say  a  third  thing,  and  the
 House  will  not  be  in  a  position  to
 decide  which  of  them  is  correct.  I
 suppose  the  hon.  Minister  is  appoint-
 ing  some  Committee  or  doing  some-
 thing  of  the  kind  to  inquire  into  the
 matter.  Till  the  report  of  that  inquiry
 is  available,  the  matter  may  be  allow-
 ed  to  rest.

 Shri  Jamal  Khwaja:  Mr.  Chairman,
 I  may  assure  you  and  the  House  that
 I  have  no  interest  whatsoever  in  the
 Education  Secretary  as  an  individual.
 I  am  interested  in  him  only  as  an
 institution,  as  a  Secretary.  We  must
 realise  the  fact  that  ours  is  a  demo-
 cracy—democracy  of  a  particular  type.
 Wc  cannot  function  here  unless  the
 permanent  officials  and  servants  have
 certain  rights  and  privileges  and  those
 rights  and  privileges  are  upheld.
 Without  that,  it  would  become  abso-
 lutely  impossible  for  democracy  and
 for  Parliament  to  function.  So  I  assure
 you  again  that  I  have  no_  interest
 whatsoever  in  the  Secretary  fs  an
 individual.  What  I  want  to  speak
 about  and  what  I  want  to  draw  the
 attention  of  the  House  to  is  ahout  the
 question  of  the  relationship....
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 Dr,  K.  L.  Shrimali:  I  am  sorry  this
 subject  is  being  discussed.  I  have
 already  explained  the  whole  position.
 I  have  already  said  that  the  Univer-
 sity  has  acted  in  a  most  irresponsible
 manner  with  regard  to  this  matter,
 and  unnecessarily  Education  Secre-
 tary  has  been  brought  into  this  pic-
 ture.  I  tried  to  get  some  information
 from  the  University  and  they  failed
 to  give  it.  They  must  take  the  full
 vesponsibility  for  this.  I  would
 “equest  you  not  to  allow  the  hon.
 Member  to  bring  in  the  name  of  the
 Education  Secretary  again  in  this
 connection.

 Mr.  Chairman:  May  I  request  the
 hon.  Member  not  to  refer  to  this
 matter  at  all  now?

 Shri  Jamal  Khwaja:  I  am  not
 interested  in  any  personalities;  it  was
 on  a  question  of  principle  that  I  was
 referring  to  it.  However,  I  shall  now
 go  on  to  refer  to  another  matter.

 Mr.  Chairman:  Order,  order.  I  do
 not  think  any  question  of  principle  is
 involved.  It  is  a  question  of  fact  that
 is  involved.

 Shri  D.  0.  Sharma:  The  hon,  Mem-
 ber  has  certain  information  in  his  pos-
 session  from  which  he  can  prove  that
 the  Secretary  did  not  act  in  a  wrong
 way.  He  has  every  right  to  do  so.

 Shri  Jamal  Khwaja:  I  would  ask
 the  Minister  whether  it  is  or  it  is  not
 a  fact  that  on  the  29th  February  he
 received  certain  detailed  information
 from  the  University,  which  was
 directly  pertinent  and  relevant  to  the
 remarks  and  allegations  that  had  been
 made  by  the  hon,  Member,  Shri
 Prakash  Vir  Shastri.

 Dr.  K.  L.  Shrimali:  I  will  answer
 that.  I  am  very  sorry  that  the  hon.
 Member  is  again  referring  to  this
 matter.

 Mr.  Chairman:  Order,  order.  Two
 persons  cannot  speak  at  the  same
 time.
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 Shri  Jamal  Khwaja:  I  have  only
 5  minutes  at  my  disposal.

 Mr.  Chairman:  He  has  asked  a
 question  of  the  Minister.  Let  him
 reply.  |

 Dr,  K.  L.  Shrimali:  Let  him  have
 the  reply  to  the  question  he  has  asked,
 He  does  not  want  to  hear  it......

 Shri  Jamal  Khwaja:  I  will  hear  it
 afterwards.

 Dr.  K.  L.  Shrimali:  This  particular
 letter  to  which  the  hon.  Member  has
 referred—I  think  Shri  Khwaja  has
 also  referred  to  it  in  the  University
 Gazette—was  received  in  my  Minis-
 try  by  the  Under  Secretary  on  the
 29th  evening.  He  was  at  his  resi-
 dence.  This  letter  was  not  seen  by
 the  Education  Secretary,  far  from  it
 being  sent  by  me.  I  saw  it  only  when
 it  appeared  in  the  University  Gazette.

 Shri  Jamal  Khwaja:  It  was  the
 duty  of  the  Secretary  to  bring  it  to
 the  notice  of  the  hon.  Minister.

 Dr,  K.  L.  Shrimali:  No,  it  is  not
 the  duty  of  the  Secretary  to  do  so;
 the  hon,  Member  is  quite  wrong  in
 thinking  that  the  Ministry  is  bound
 to  bring  to  the  notice  of  the  Minis-
 ter  all  kinds  of  communications  at  all
 times.

 Shri  Jamal  Khwaja:  It  was  known
 that  a  half-hour  discussion  was  going
 to  take  place  arising  out  of  a  ques-
 tion  on  the  matter.

 Dr,  K.  L.  Shrimali:  I  have  already
 said  this  question  had  nothing  to  do
 with  the  half-hour  discussion  at  all.

 Shri  Jamal  Khwaja:  I  refuse  to
 yield.

 Dr.  K.  L.  Shrimali:  The  hon.
 Member  is  unnecessarily  creating  heat
 in  this  matter.  This  question  with
 regard  to  his  house  had  nothing  to
 do  with  the  half-hour  discussion.
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 Shri  Jamal  Khwaja:  I  have  very
 little  time  at  my  disposal  and  I  would
 not  like  it  to  be  wasted  in  such  re-
 marks  and  encounters.

 I  would  go  to  a  point  which  the
 Education  Minister  has  specifically
 mentioned  in  the  statement.  He  said
 that  he  received  contradictory  replies
 and  statements  from  the  Vice-
 Chancellor.  This  is  a  very  very
 serious  statement.

 Dr.  हू,  L,  Shrimali:  I  maintain  it.
 Let  the  Vice-Chancellor  deny  it.

 Shri  Jamal  Khwaja:  What  I  mean
 to  say  is  that  the  Education  Minister,
 no  matter  who  he  may  happen  to  be,
 is  a  very  eminent  person,  and  so  is
 the  Vice-Chancellor  who  is  the  func-
 tional  or  administrative  head  of  the
 University.

 Dr.  K.  L.  Shrimali:  It  is  a  very
 strange  argument.  The  hon.  Member
 is  questioning  my  integrity.  My
 integrity  has  been  questioned,  in  the
 University  Gazette  which  published
 the  letter  of  Shri  Khwaja  in  which
 he  said  that  I  had  suppressed  the
 truth  and  that  the  letter,  to  which  he
 referred,  was  in  my  possession.  This
 is  absolutely  wrong.  I  am  denying  it.
 This  letter  was  received  by  the  Under
 Secretary.  Even  the  Secretary  had
 not  seen  it,  far  from  it  being  seen  by
 me.  It  is  highly  objectionable  that
 the  hon,  Member  should  go  on  repeat-
 ing  this  charge  again  and  again.

 Shri  Jamal  Khwaja:  I  seek  your
 protection,  Sir.

 Mr,  Chairman:  Order,  order.  The
 ordinary  rule  is  that  a  _  statement
 made  by  the  Minister  is  accepted  as
 the  truth.  We  do  not  really  contra-
 dict  the  statement  made  by  Ministers
 or  by  Government.  When  the  Minis-
 ter  makes  a  statement  saying  that  he
 had  no  knowledge  of  it,  the  matter
 ends  7  there.  We  cannot  proceed
 further  on  a  different  basis,

 Shri  Jamal  Khwaja:  I  am  not  at
 all  challenging  the  statement  made
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 {Shri  Jamal  Khwaja]
 by  the  Minister  nor  even  his  bona
 fides.  I  am  only  referring  to  certain
 facts.

 Dr.  K.  L.  Shrimali:  It  has  been
 challenged  in  the  University  Gazette.

 Shri  Jamal  Khwaja:  I  am  stating
 certain  facts.  I  am  quoting  from  the
 statement  which  he  made.  How  am
 I  challenging  his  bona  fides  or  the
 bona  fides  of  the  Vice-Chancellor  or
 those  of  anybody  else?  I  am  only
 saying  that  it  is  a  strange  situation
 and,  therefore,  something  should  be
 done  about  it.  I  have  a  constructive
 proposal,  a  humble  suggestion,  to
 make.  Both  are  eminent  persons  and
 I  believe  that  both  honestly  believe
 themselves  to  be  right.  Therefore,
 my  suggestion  is:  let  the  hon.  Minister
 and  the  Vice-Chancellor  meet  85
 individuals......

 Mr,  Chairman:  Order,  order.  He  is
 again  referring  to  the  same  thing.
 The  hon.  Minister  has  made  a  state-
 ment  in  the  House.  It  has  got  to  be
 accepted  as  correct.  We  do  not  go
 behind  it.  I  do  not  think  it  necessary
 for  the  ho.  Member  to  proceed  with
 the  same  thing  over  and  over  again
 and  try  to  prove  that  one  of  the  per-
 sons  has  said  something  which  is  not
 correct.

 Shri  Jamal  Khwaja:  All  right.
 With  your  permission,  I  will  drop  this
 subject  and  go  to  another.

 I  know  the  Minister  is  a  student
 of  philosophy  and  psychology.  What
 he  calls  contradiction  is  a  philosophi-
 cal  concept.

 Dr,  K.  L,  Shrimali:  When  I  have
 made  a  statement  on  the  floor  of  the
 House  that  the  Vice-Chancellor  has
 made  contradictory  statements  with
 regard  to  some  matters,  why  is  it  that
 the  hon.  Member,  when  he  is  not  in
 Possession  of  the  facts,  is  trying  to
 defend  his  position?

 Shri  Jamal  Khwaja:  I  am_  not
 defending  anybody.  I  made  it  clear
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 that  I  am  not  defending  the  Vice-
 Chancellor  or  any  person  on  earth,
 whether  he  is  my  father  or  the  Prime
 Minister  or  anybody.  I  am  here  stat-
 ing  the  truth  and  I  am  referring  only
 to  facts.  I  am  not  at  all  challenging
 the  bona  fides  or  the  truth  or  falsity
 of  the  statement  of  the  Minister.

 I  referred  to  a  philosophical  con-
 cept,  the  concept  of  contradiction.  The
 hon  Minister  would  appreciate  that
 what  appears  to  be  a  contradiction
 may  not  be  a  contradiction.

 Dr.  K.  L.  Shrimali:  This  is  a  very
 strange  philosophy.  I  cannot  under-
 stand  this  philosophy.  Though  I  am
 a  student  of  philosophy  and  psycho-
 logy,  I  cannot  understand  this  kind
 of  philosophy.

 Shrimati  Renu  Chakravartty:  Why
 does  the  hon,  Minister  always  inter-
 rupt  the  hon.  Member?  Let  the  hon.
 Member  finish  and  then  the  Minister
 will  have  a  long  time.  He  will  have
 the  last  say.  Nobody  else  will  be
 able  to  say  anything  more  after  that.
 So  why  does  the  Minister  interrupt
 the  hon.  Member  all  the  time?

 Mr.  Chairman:  That  is
 right.

 perfectly

 Dr.  K.  L.  Shrimali:  He  put  a  ques-
 tion  to  me.

 Ch.  Ranbir  Singh  (Rohtak):  The
 hon.  Minister  can  answer  later.

 Mr.  Chairman:  When  the  hon.
 Minister  has  made  a  statement  of  fact
 and  when  it  is  said  that  it  is  not  true,
 it  is  his  duty  to  intervene.

 Shri  Jamal  Khwaja:  The  House
 should  at  least  try  to  understand  what
 I  am  saying.  I  say  once  again  that
 I  am  not  making  any  charge  of  in-
 sincerity  or  a  charge  of  having  made
 a  false  statement  against  anybody.  I
 am  just  trying  to  point  out  that  the
 concept  of  contradiction  is  a  philoso-
 phical  concept.  What  appears  to  be
 a  contradiction  to  one  person  may  not
 appear  to  be  a  contradiction  to  another
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 person  who  has  a  more  synthetic
 mind,  who  can  reconcile  apparently
 contradictory  things.  I  am  not  saying
 anything  about  the  facts.  I  am  only
 stating  a  possibility.

 Therefore,  I  say  that  these  two  emi-
 nent  persons,  for  whom  I  have  res-
 pect,  should  meet.  I  am  not  speaking
 formally;  I  can  assure  you  I  am  not
 speaking  formally.  I  have  great  res-
 pect  for  the  Education  Minister.  I
 assure  you  from  the  bottom  of  my
 heart  about  that.  if  I  may  say  so.  when
 I  first  came  to  Delhi  in  1957,  he  was
 one  of  the  very  few  persons  on  whom
 I  called,  although  I  did  not  know  him
 personally  at  all.  I  have  great  respect
 for  him;  but  I  have  also  respect  for
 the  Vice-Chancellor.

 An  Hon.  Member:  The  cat  is  out  of
 the  bag.

 Shri  0.  Dn.  Pande  (Naini  Tal):  Here
 is  a  contradiction.

 Shri  Jamal’  Khwaja:  Therefore,  I
 am  suggesting  a  way  out.  The  Vice-
 Chancellor  is  not  a  member  of  this
 House.  I  suggest  that  the  Vice-
 Chancellor  and  the  Education  Minis-
 ter,  who  have  already  met  the  Vice-
 President  informally  and  separately,
 should  get  together  and  discuss  things
 as  friends,  not  in  the  capacity  of  Vice-
 Chancellor  and  the  Education  Minister
 or  with  Dr.  Radhakrishnan,  as_  the
 Vice-Presider*,  of  India....

 Dr.  K.  L  Shrimali:  I  think  it  is
 quite  wrong  to  bring  in  the  Vice-
 President  here.

 Mr.  Chairman:  No;  the  hon.  Mem-
 ber  should  not  bring  in  the  Vice-
 President  or  the  President  or  any  such
 person.

 Shri  Jamal  Khwaja:  his  is  a  sug-
 Bestion  |  make.  I  would  like  to  say
 a  few  words;  but  I  do  not  know  how
 much  time  has  been  left  for  me;  but
 it  is  not  my  fault  if  I  exceed  my  time
 limit.

 Reference  has  been  made  to  the
 Vice-Chanceillor's  statement.  Some
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 Members  have  said  that  it  is  wrong,
 that  the  Vice-Chanceilor  should  not
 have  made  that  statement.  That  state-
 ment  had  nothing  to  do  with  the
 charges  in  general.  If  you  read  the
 statement  of  the  Vice-Chancellor,  you
 will  see  that  it  does  not  say  that  all
 the  charges  are  a  complete  travesty
 of  facts.  In  his  statement  he  has
 referred  only  to  4  specific  charges.
 Therefore,  to  say  that  he  passed  a
 sweeping  judgment  and  tried  to  pre-
 judge  the  issue  is  wrong  because  the
 issues  of  which  the  Enquiry  Com-
 mittee  was  seized  were  very  wide.
 The  terms  of  reference  include  all
 appointments,  promotions  and  admis-
 sions  from  1950—1960;  all  audit
 objections  and  financial  transactions
 of  the  University  from  .950—60  and
 suggestions  for  improvement.  So,
 the  Vice-Chancellor’s  statement  arose
 not  out  of  the  proceedings  of  the
 Enquiry  Committee  but  out  of  the
 half-an-hour  discussion  which  was
 held.

 The  discussion  should  not  have  been
 held  as  the  hon.  Minister  himself
 suggested.  But  it  was  over-ruled.
 When  it  was  over-ruled  and  when  17
 or  8  charges  were  levelled,  then  the
 Vice-Chancellor  or  anybody  else  was
 perfectly  justified  in  replying  to  those
 charecs.  He  mentioned  only  4  charges
 which  involved  very  responsible  and
 eminent  persons.  He  did  not  mention
 all  the  charges.  Therefore,  to  say  that
 he  prejudged  the  issues  or  it  was
 wrong  on  his  part  is,  to  my  mind,  not
 acceptable.

 Mr,  Chairman:  The  hon.  Membcr’s
 tirne  is  up.

 Shri  Jamal  Khwaja:  I  entirely
 agree  with  the  sentiments  expressed
 by  Dr,  Sushila  Nayar.  I  think,  it  is
 all  based  on  a  misunderstanding.  The
 resignation  of  the  committee  is  based
 upon  misunderstanding  and-  false
 reports  that  appeared  in  the  news-
 papers.  I  know  it  for  certain  that  the
 Vice-Chancellor  had  a  talk  with  the
 Chairman  and  the  main  reason  for
 the  resignation  of  the  committee  was
 the  observations  that  had  been  made.
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 herc  in  the  House,  namely,  the  possi-
 bility  of  a  Visitor's  Enquiry  Com-

 -miltee  being  appointed  later  on.  They
 felt  insulted  and  slighted.  They
 thought:  Are  we  not  responsible  and
 honest  and  impartial  persons;  why
 before  the  work  of  the  committee
 had  been  completed,  why  when  it  had
 hardly  begun,  should  references  be
 made  to  the  Visitor's  Committee  and

 -such  other  things?  (Interruptions.)

 Of  course,  Shri  Prakash  Vir  Shastri
 -did  say  something.  But  why  was  it
 necessary  for  others  to  give  the  same

 ‘ideas?  The  Visitor  has,  of  course,  the
 right  to  appoint  a  committee.  Nobody
 questions  his  right.  But  rights  are

 -not  always  exercised.  Everyone  has
 the  right  of  divorce;  but  the  right  of

 -divorce  is  not  exercised  always.
 .(Interruptions.)  I  know  it  for  certain
 that  it  was  not  so  much  the  issuing

 -of  the  Vice-Chancellor’s  statement  as
 this  fact  that  they  thought  was  a  re-

 flection  upon  the  dignity  or  the
 ability  or  the  capacity  of  the  members
 .of  the  committee  to  accomplish  this
 -very  task  that  induced  them  to  resign.

 Mr.  Chairman:  The  hon.  Member
 umust  now  conclude.

 Shri  Jamal  Khwaja:  Sir,  I  would
 ‘request  you  to  give  me  a  few  more
 minutes  at  least.

 I  suggest  that  this  misunderstand-
 ing  should  be  removed.  I  welcome
 the  idea  which  was  mooted  by  the
 ‘thon.  lady  Member.  And,  I  am  sure
 that  if  the  members  of  the  committee
 and  the  Education  Minister  and  the
 Vice-Chancellor,  all  meet  informally
 with  Dr.  Radhakrishnan,  it  would  be
 Possible.

 Lastly,  I  want  to  give  you  an  objec-
 tive  portrait  of  Aligarh—which  I
 claim  40  be  objective.  I  claim  that
 objectivity  is  a  very  difficult  thing.
 I  claim—I  hope  it  will  not  be  regard-
 ed  as  a  boast  or  a  challenge—that  in

 ‘most  of  the  things  I  am  objective.
 ‘But  I  have  no  time  now.  Anyhow,
 if  an  occasion  arises  and  a  two  hour
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 or  two  and  a  half  hour  discussion
 takes  place,  I  think  I  would  be  able
 to  give,  in  the  interest  of  truth  and
 objectivity,  the  proper  picture  of  Ali-
 garh  as  it  is.

 Now  without  going  into  that,  I
 would  say  one  thing.  One  of  the  items
 before  the  enquiry  committee  is  the
 enquiry  into  the  house  belonging  to
 the  Education  Secretary.

 Dr.  K,  L.  Shrimali:  Sir,  may  I
 Tequest  him  not  to  bring  it  again  and
 again?

 Shri  Jamal  Khwaja:  I  am  making
 this  suggestion.  One  of  the  members
 of  the  enquiry  committee—the
 member-Secretary  of  that  Committee—
 happens  to  be  the  Joint  Secretary  in
 that  Ministry.  This  is,  I  think,
 improper.

 Mr.  Chairman:  The  hon.  Member's
 time  is  up.

 Dr.  K.  L.  Shrimali:  It  is  my  duty
 to  know  what  is  proper  and  what  is
 improper.

 Shri  Jamal  Khwaja:  I  am  making
 the  suggestion;  you  may  accept  it  or
 not.

 सरवार  Wo  सि०  सहगल  (जंजगीर)  :
 समापति  महोदय,  शिक्षा  मंत्रालय  ने  जो
 डिमान्‍्ड  पेश  की  है  उस  पर  मैं  भपने  विचार
 रखना  चाहता  हूं  ;  डिमान्ड  में  भारत  स्काउट्स
 एंड  गाइड्स  के  लिये  ४  लाख,  ३५  हजार
 रु०  कम  देने  की  तजवीज़  की  गई  है  भौर  यह
 तजवीज  की  गई  है  कि  ७५  फी  सदी  जो
 हमारी  स्टेट्स  हैं  उन  से  लिया  जाय  7  में
 आप  से  यह  भ्रज  करना  चाहता  हूं  कि भारतीय
 स्काउट्स  का,  जिस  वक्‍त  बेडेन  पावेल  के
 स्काउट्स  चल  रहे  थे,  तौर  तरीका  जो  था
 वह  दूसरी  तरह  का  था  ।  हमारे  लिये  यह
 जरूरी  है,  यदि  हम  श्रपने  बच्चों  में  भौर
 झपने  लड़कों  में  किसी  किस्म  की  डिसिप्लिन
 लाना  चाहते  हैं,  कि  हम  झपने  बच्चों  को
 स्काउट्स  बना  कर  इस  की  शिक्षा  दें  कि
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 उन  को  श्रपने  देश  के  लिये  क्या  करना  है  ।
 हमें  दुःख  के  साथ  कहना  पड़ता  है  कि
 जितना  रुपया  इस  सिलसिले  में  दिया  जाना
 चाहिये  था  वह  नहीं  दिया  गया  है  |  भारत
 स्काउट्स  का  एक  दफ्तर  जोकि  बड़ा  दफ्तर
 होगा  सारे  भारत  के  लिये,  वह  पंचमढ़ी  में
 खोला  जा  रहा  है  ।  पंचमढ़ी  में  उस  के  खोलने
 की  जरूरत  भी  है'  लेकिन  हमें  यह  देखना
 है  कि  जो  भारत  स्काउट्स  हैं  उन  के  लिये
 हर  एक  राज्य  सरकारों  के  लिये  लाजिमी
 होना  चाहिये  कि  वे  अपने  पने  राज्य  में
 इस  की  शिक्षा  दें  ।

 इस  के  साथ  मैं  भाप  का  ध्यान  नैशनल
 डिसिप्लिन  स्कीम  कीं  श्रोर  भी  दिलाना
 चाहता  हूं  ।  यह  जो  सवाल  है  वह  कई  वर्षों
 से  चल  रहा  है  हमें  बताया  गया  है  रिपोर्ट
 में  कि  सन्‌  १६६०-६१  में  २  लाख  ४०
 हजार  विद्यार्थी  शिक्षा  पायेंगे  ।  लेकिन  जिन
 २०  फी  सदी  विद्याथियों  को  छोड़  दिया
 गया  अब  उन  की  तादाद  करीब  करीब  २
 लाख  के  है  v  इन  सारी  चीजों  को  देखने  के

 “बाद  मैं  श्राप  से  यह  कहुंगा  कि  यह  जो  स्कीम
 है,  उस  की  मांग  हिन्दुस्तान  के  कोने  कोने  से
 भरा  रही  है  भौर  इस  के  लिये  हमारे  पास
 जितने  इंस्ट्रकट्स  चाहियें,  उतने  इंस्ट्रक्टस
 नहीं  हैं  ।  क्या  यह  शिक्षा  मंत्रालय  का  कतंव्य
 नहीं  है  कि  वह  इंस्ट्रकटर्स  की  ट्रेनिंग  के  लिये
 हर  एक  राज्य  में  प्रबन्ध  करे  भोर  वहां  की
 सरकारों  को  इस  बात  का  भ्रादेश  दे  कि  वे
 उस  को  शुरू  करें  ?

 इस  के  साथ  साथ  में  झाप  से  कहना
 चाहता  हूं  कि  हर  एक  बच्चे  पर  करीब
 करीब  ५  रु०  खर्च  पड़ता  है  1  इसतिये  यह
 जरूरी  है  कि  प्लैनिंग  कमिशन  जो  है  वह

 इसे  देखे  कि  जितनी  ज्यादा  स्कीमें  प्रायेंगी
 इस  सिलसिले  में  उतनी  ही  ज्यादा  कमी
 खर्च  की  पड़ेगी  ।  इसतिये  यह  जरूरी  है  कि
 हमें  इस  बारे  में  ज्यादा  पैसा  दिया  जाय  ।
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 जिन  लोगों  ने  उस  प्रदर्शनी  को  देखा  था
 जोकि  यहां  पर  हुई  थी  वह  इस  बात  को
 अच्छी  तरह  से  कह  सकते  हैं  कि  दरपस्ल
 इस  स्कीम  को  लागू  करने  की  जरूरत  है  या
 नहीं  भ्रौर  उस  के  लिये  ज्यादा  पैसा  दिया
 जाना  चाहिये  या  नहीं  ।

 6.00  hrs.

 में झाप  से  ' रिसचे  के  बारे  में  यह  ्र्ज
 करूंगा  कि  हम  विवेकानंद  की  फिलासफों
 को  एम०  ए०  के  क्लास  में  पढ़ा  रहे  हैं
 उसी  के  साथ  महात्मा  गांधी  की  फिलासफी
 को  पढ़ा  रहे  हैं,  महात्मा  बुद  की  फिलासफी
 को  पढ़ाते  हैं  लेकिन  जो  भ्रौर  बहुत  से  लोग
 हो  गये  हैं,  बहुत  से  बुजर्ग  हो  गये  हैं  भौर
 बड़े  महापुरुष  हो  गये  हैं  जैसेकि  गुरु  नानक
 हुए  हैं,  उन  की  भी  फिलासफी  को  पढ़ाने
 के  बारे  में  विचार  किया  जाय  ।  हमें  इस  पर
 विचार  करना  चाहिये  कि  गुरु  नानक  की
 फिलासफी  को  पढ़ाया  जाय  या  नहीं  प्रौर
 विचार  करने  के  बाद  गुरु  नानक  की  फिलासफी
 पढ़ाने  के  बास्ते  रकम  देनी  चाहिये  ताकि
 उस  को  हम  शुरू  कर  सकें  |

 इसी  के  साथ  साथ  में  झाप  का  ध्यान
 गल्से  एजुकेशन  की  तरफ  दिलाना  चाहता
 हूँ  |  सन्‌  १६६०  के  जो  हमारे  बजट  एस्टि-
 मेट्स  हैं  वह  ७०-५०  लाख  का  है  श्रौर  यह
 कहा  जाता  है  कि  दी  स्कोम  हज  बीइंग  इस्प-
 लीमेंटेड  था  दी  स्टेट  गवर्नमेंटस  |  भ्रब  हमें
 देखना  है  कि  हमारी  जो  प्रान्तीय  सरकारें
 हैं  वह  उस  रुपये  में  स ेकितना  रुपया  लड़कियों
 की  शिक्षा  पर  खर्च  करती  हैं  भोर  जैसाकि
 मेरी  दो  बहिनों  न ेमहिला  सदस्याझ्रों  ने  कहा
 कि  लड़कियों  की  शिक्षा  पर  जितना  पैसा
 खर्च  किया  जाना  चाहिये  वह  खर्च  नहीं  किया
 जा  रहा  है  1  मैं  चाहता  हूं  कि  इस  की  तरफ
 केन्द्रीय  सरकार  ध्यान  दे  धौर  ऐसी  व्यवस्था
 करे  ताकि  प्रान्तीय  सरकारें  लड़कियों  की
 शिक्षा  पर  ज्यादा  से  ज्यादा  रुपया  खंच
 करें  |
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 [सरदार  wo  सिंह  सहगल]
 इसी  के  साथ  साथ  में  श्राप  से  कहूंगा.

 कि  जो  यूनियन  टैरीटरीज़  हैं  भ्रौर  उन  में  जो
 प्राइमरी  स्कूल  हैं  उन  में  हदिक्षा
 मुफ्त  देने  का  प्रबन्ध  किया  जाय  झौर  उन
 प्रान्तों  में  वहीं  की  प्रान्तीय  भाषाओं  में  शिक्षा
 देनी  चाहिये  ।

 अब  में  श्राप  का  ध्यान  थोड़ा  सा रीजनल
 आ्राफिस  आफ दी  सेंट्रल  फिल्‍म  बोर्ड  के  बारे  में
 दिलाना  चाहता  हूं  ।  उस  में  जो  हमारी  १५४३
 फिल्में  हैं  उन  को  नहों  ने  ६  हफ्ते  में  सटिफाई
 किया  है  ।  इसी  के  साथ  साथ  मिनिस्ट्री  का
 एक  हमारा  '्रफसर  जोकि  बम्बई  में  इस
 वक्‍त  मौजूद  है  वह  १८  लम्बी  फिल्मों  का
 सेंसर  कर  रहा  है  श्रौर  ऐसा  मालूम  होता  है
 कि  ४००  जो  फिल्में  हैं  वह  बम्बई  में  बहुत
 जल्द  इस  तरह  से  सेंसर  हो  जायेंगी  ।  फिल्‍मों
 को  सेंसर  करते  समय  हमें  यह  भी  विचार
 करना  पड़ेगा  कि  शाया  इस  फिल्‍म  से  देश
 को  झौर  उस  के  निवासियों  को  हानि  पहुंचती
 है  या  नहीं  ।  ऐसे  फिल्म  जिन  से  कि  देश  को
 हानि  होती  हो  उन  पर  हम  जरा  सख्ती  से
 विचार  करें  श्रौर  यदि  ग्रावश्यक  हो  तो  उन
 में  कांट  छॉट  करें  क्‍योंकि  हमें  ऐसे  फिल्मों
 को  जिन  से  कि  देश  के  बच्चों  श्रौर  लड़कियों
 पर  खराब  श्रसर  पड़ता  हो,  पास  नहीं  करना
 चाहिये  a  भ्राज  मुझे  भ्रफसोस  के  साथ  कहना
 पड़ता  है  कि  कुछ  फिल्में  ऐसी  निकलती  हैं
 जोकि  बच्चों  पर  बुरा  प्रभाव  डालने  वाली
 होती  हैं  भौर  हमें  ऐसी  फिल्मों  के  कुप्रमाव
 से  भ्रपने  बच्चों  को  दूर  रखना  है  स्वतंत्र
 हो  जाने  के  पचात्‌  एक  मोरेल  जिम्मेदारी
 हमारे  ऊपर  श्मा  जाती  है  कि  हम  इन  खराबियों
 को  दूर  करें  ।  भ्रगर  हम  ऐसा  नहीं  करते
 हैं  तो  में  यह  कहे  बगैर  नहीं  रह  सकता  कि
 हम  भ्रपने  कत्तंव्य  का  ठीक  तरह  से  पालन
 नहीं  करते  हैं  ।

 मेरे  कुछ  मित्रों  ने  बनारस  हिन्दू  युनि-
 बरसिटी  के  बारे  में  श्रपन  विचारों  को
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 रक्‍्खा  है  ।  ठीक  है  उन  के  खयाल  के  मुताबिक
 जो  उन्होंने  कहा  वह  ठीक  हो  सकता  है
 लेकिन  मैं  यह  कहने  के  लिये  तैयार  हूं  कि  वह
 शख्स  वाइस  चांसेतर  पहले  डिप्टी  इंस्पैक्टर
 झाफ  स्क्त्स  थे  भ्रौर  वह  व्यक्ति  तरक्की
 करता  है  श्रौर  एजुकेशन  डिपार्टमेंट  की
 हाईऐस्ट  पोस्ट  पर  पहुंच  जाता  है  श्रौर  वह
 एजूकेशन  सेक्रेटरी  हो  जाता  है  तो  इस  में
 एतराज  की  क्‍या  बात  है  1  जाहिर  है  कि
 उस  शझ्ादमी  में  उस  के  लिये  योग्यता  रही
 होगी  मेरिट  रही  होगी  तभी  वह  ऊपर  उठा
 क्योंकि  उस  के  बगैर  आदमी  ऊपर  नहीं
 उठ  सकता  a  मध्य  प्रदेश  की  सरकार  कोई
 अ्रपनी  श्रांखें  बन्द  नहीं  किये  हुए  थी,  भ्रांख
 खोल  कर  काम  कर  रही  थी  शौर  उस  ने
 उस  को  इस  काबिल  समझा  और  इसलिये
 उस  को  तरक्की  दे  कर  उस  जगह  पर  बैठा
 दिया  तो  इस  में  ग्रनुचित  कोन  सी  बात  है  ।
 इसलिये  मैं  उन  चाजेंज  को  रैपियुडेट  करना
 चाहता  हूं  शौर  कहूंगा  कि  इस  तरह  का
 चार्ज  लगाना  किसी  के  खिलाफ  ठीक  बात
 नहीं  है  ।  मैं  अर्ज  करूंगा  कि  इस  तरह  के
 स्वीपिंग  चार्जेज़्  लगाते  वक्‍त  हर  एक  आदमी
 के  बारे  में  भ्रच्छे  तरीके  से  तहकीकात  कर
 ली  जाया  करे  कि  दरअसल  क्‍या  हकीकत  है
 तब  कुछ  कहा  जाय  ।  यह  जांच  पड़ताल  कर
 ली  जाय  कि  वह  किस  किस्म  का  आदमी
 था  ।  खाली  लोगों  के  कहने  पर  श्रौर  सुनने
 पर  या  दो,  चार  आदमियों  ने  झगर  उस  के
 खिलाफ  कह  दिया  तो  उस  पर  श्राप  को
 नहीं  जाना  चाहिये  श्रौर  कुछ  कहने  से  पहले
 श्रच्छी  तरह  स्वयं  जांच  पड़ताल  कर  लेनी
 चाहिये  ।  में  यह  भी  कहने  के  लिये  तैयार
 हैं  कि  वहां  जितनी  भी  चीजें  हुई  हैं  सब  की
 सब  ठीक  नहीं  हैं  -  लेकिन  मैं  यह  जरूर  कहूंगा
 कि  मैं  ने  खुद  बिना  किसी  के  भेजे  हुए  जा
 कर  देखा  भ्रौर  देखने  के  बाद  मेरी  यह  बिलकुल
 कतई  राय  हुई  कि  जो  वहां  के  वाइस  चांसलर
 हैं  उन्होंने  जो  भी  कदम  उठाया  है  वह  सहीः
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 उठाया  है  भ्रौर  वह  प्रशंसनीय  है  t  में  चाहता
 हूं  कि  हमारे  विश्वविद्यातयों  में  प्रनुशासन
 की  भावना  बनाये  रखना  नितान्त  आवषश्यक
 है  ।  मुझे  याद  है  कि  नान  कोआपरेशन  के
 जमाने  में  में  खुद  हाई  स्कूल  के  सामने  जा
 कर  खड़ा  होता  था  धौर  कहता  था  कि
 जितने  बच्चे  पढ़ने  के  वास्ते  स्कूल  में  जाना
 चाहदे  हैं  उन  को  प्रन्दर  जाने  दिया  जाये  ।
 किसी  भी  बच्चे  को  पढ़ाई  करने  से  न  रोका
 जाय  ।  उस  का  मुख्य  लक्ष्य  स्कूल  में  विद्या
 हासिल  करना  है  और  उस  को  श्रपना  ध्यान
 उधर  ही  केन्द्रित  रखना  चाहिय  भौर  हमें
 उसे  दूसरी  इधर  उघर  की  गड़बड़ियों  में
 ग्फसा  कर  उस  की  जिन्दगी  को  खराब  नहीं
 करना  चाहिये  ।  इस  नाते  में  में  श्रपने  मंत्री
 महोदय  से  यह  प्राथंदा  करूंगा  कि  वे  ७०-
 <०  विद्यार्थी  जिन  पर  कि  प्राप  ने  प्रनुशासन
 अंग  करने  के  लिय  कार्यवाहो  की  है  भौर
 उन  को  विद्यालय  से  झलग  किया  है  प्रगर
 उन  की  तरफ  से  कोई  प्रार्थना  पत्र  श्राप  के
 पास  शाता  है  तो  मैं  चाहूंगा  कि  श्राप  उन
 विद्यार्थियों  को  कम  से  कम  इम्तिहान  में
 बैठने  की  इजाजत  अवहय  दे  दें  ।  मनुष्यता
 के  नाम  पर  मैं  आप  से  पुरजोर  भ्रपील  करना
 चाहता  हूं  कि  उन  विद्यार्थियों  का  जीवन
 खराब  न  किया  जाय  श्रौर  उन  को  इस  तरह
 पढ़ाई  से  वंचित  कर  के  उन  का  जीवन
 अर्बाद  न  किया  जाय  ।  मैं  चाहूंगा  कि  मंत्री
 महोदय  हर  एक  मामले  को  श्रलग  ्रलग
 एग्जाभिन  करें  शौर  जो  लोग  माफी  मांग
 चुके  हैं  उन  को  आप  इम्तिहान  में  बैठने  की
 इजाजत  दे  दें  श्रौर  इसी  तरह  जो  माफी
 मांगना  चाहते  हैं  उन  के  बारे  में  भी  हमदर्दी
 से  विचार  किया  जाय  श्रौर  उन  के  बारे  में
 भी  सरकार  उदार  रुख़  श्रयनाये  और  उन  से
 कहे  कि  जाझ्ो  हम  ने  तुम्हें  माफ  किया  और
 हम  तुम्हारी  गलत  हरकतों  को  भुजाये  देते  हैं
 क्योंकि  हम  नहीं  चाहते  कि  तुम्हारी
 जिन्दगी  खराब  हो  1  बीती  ताहि  बिसार
 दे,  ्रागे  की  सुधि  लेय  वाली  नीति  सरकार
 को  इस  सम्बन्ध  में  श्रपनानी  चाहिय  1
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 मैं  चाहूंगा  कि  सरकार  इस  बारे  में  विशेष
 रूप  से  ध्यान  दे  श्रौर  यह  देखें  कि  हमारे
 विद्यार्थियों  की  पढ़ाई  में  विध्न  न  पड़े  और
 यह  ठीक  है  कि  भ्रगर  जरूरत  हो  तो  कड़ाई
 से  काम  लिया  जाये  ।

 इसी  के  साथ  साथ  में  थोड़ा  सा  श्रलीगढ़
 विद्वविद्यालय के  बारे  में  निवेदन  करना  चाहूंगा।
 मैं  तीन  दफे  पभ्रलोगढ़  अपने  खानगी  काम  के
 सिलसिले  में  गया  श्रौर  वहां  पर  में  ने  कुछ

 ऐसी  चीजें  देखीं  जिन  के  कि  कारण  मुझे  बहुत
 दुःख  हुआ।  शब  ग्राज  जब  कि  हम्गरा  देश  स्वतन्त्र
 है  पौर  हालांकि  यूनिवर्सिटोज  आटोनोमस  हैं
 लेकिन  तो  भी  वे  हमारे  नीचे  हैं  शोर  दस  नाते
 हमारा  यह  कतंव्य  है  कि हम  उन  में  जा  कर  देख
 कि  वहां  ठीक  तरह  से  काम  होता  है  या  नहीं
 श्रौर  भ्रगर  कुछ  कहीं  पर  गड़बड़ी  हो  तो  केन्द्र
 को  विद्यार्थियों  के  हित  को  ध्यान  में  रखते
 हुए  हस्तक्षेप  करने  से  भो  परहेज  नहीं  करना
 चाहिये।  मैंने  तो वाइस  चांसलर  साहब  से  जब
 कि  वह  यहां  तशरीफ  लाये  थे  तो  उन  से  कहा
 था  कि  आप  इन  चीजों  प्रौर  खराबियों  को  दूर
 करने  की  कृपा  करें।  सरकार  को  जितनी  भी
 हमारी  यूनिवर्सिटोज  हैं,  दिल्‍ली  युनिवर्सिटी
 है,  प्रलीगढ़  यूनिवर्सिटी  है,  बनारस  यूनिवरसिटी
 है,  उन  की  सुचारू  रूप  से  चलाने  की  व्यवस्था
 करनी  चाहिये  ।  उन  के  बारे  में  हमारी  एक
 नीति  होनी  चाहिये  ।  एक  हमारा  रास्ता  होना
 चाहिये  ।  जिस  रास्ते  पर  कि  हम  चलें
 श्राप  के  इस  सदन  में  Yoo  मेम्ब्स  हैं  ।
 क्या  ५००  मभेम्बर्स  में  श्राप  के  पास  कुछ  भी
 मेम्बर्स  इस  योग्य  नहीं  हैं  जिन  को  कि  श्राप
 वहां  भेज  कर  यह  पता  लगायें  कि  वहां  पर  क्या
 हालत  है  और  क्या  क्या  गड़वड़ियां  चल  रही  हैं।
 बौर  उन  को  रिपोर्ट  ग्रौर  सुझाव  के  बाद  सरकार
 ग्रपनी  पालिसो  निर्धारित  करे  ।  श्राप  उनके
 बारे  में  यह  जो  लोग  राय  दें  उस  को  छप्ववाइये
 भले  ही  नहीं,  उस  राय  को  किसी  दूसरे  व्यक्ति
 को  भो  न  दें,  किपो  अ्रखब्ार  वाल  को  भो
 नदें  लेकिन  वे  मेम्बर्स  ब्पनो  राय  सरकार  को
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 इस  सम्बन्ध  में  दे ंताक  सरकार  उस  के  बारे
 गौर  कर  सके  और  यह  जो  शिकायत  श्राज  की
 जा  रही  हैं  या  गड़बड़ियां  हो  रही  हैं  उन  को
 दूर  किया  जा  सके  और  यूनिवर्सिटीज  को
 सही  लाइंस  पर  देश  और  विशेष  कर  के
 स्टुडेंट्स  के  हित  में  चलाया  जा  सके  ।  यहां
 पर  कोई  साम्प्रदायिकता  का  सवाल  नहीं  ।
 हमारे  लिये  जैसी  बनारस  यूनिवर्सिटी  है
 उस  से  ज्यादा  हम  अ्रलीगढ़  यूनिवर्सिटों  को
 मान्यता  देना  चाहिये  |  यह  जो  लोग  प्रचार
 करते  हैं  कि  यह  बात  साम्प्रदायिक  भावना  के
 कारण  कही  जाती  है,  यह  गलत  है  in  प्रगर  वे
 चाहते  हैं  कि  उन  के  यहां  मैडिकल  कालिज  की
 स्थापना  होनी  चाहिये,  तो  श्राप  बेशक  मैडिकल
 कालिज  की  स्थापना  कराइये  और  देखिये
 कि  कोई  कंसे  कह  सकता  है  कि  हमारे  दिल  में
 कोई  दूसरी  भावना  है  ।  उस  में  उन  के  रिप्रेजेंटे-
 टिव  रखिए  श्रौर  दूसरों  के  भो  रलिए,  लेकित
 च्‌कि  उनको  संख्या  ज्यादा  है  इसलिए  उनके
 ज्यादा  रियेजेंटेटित  रहेगें  ।  श्रगर  आप  इस  तरह
 से  काम  करेंगे  तो  यह  जो  भावना  हमारे  दिलों  में
 थ्ा  रही  है  कि  अलोगढ़  यूनिवर्सिटी  में
 साम्प्रदायिकता  का  प्रचार  हो  रहा  है,  हम
 उस  भावना  को  नष्ट  कर  सकंगे  |  इसलिये
 में  आप  से  अर्ज  करूंगा  कि  हमें  इन  सारी  बातों
 पर  गौर  करना  चाहिये  |

 श््ब  मैं  श्राप  का  थोड़ा  सा  ध्यान  खेल
 कूद  की  तरफ  दिलाना  चाहता  हूं  ।  वैसे  तो
 आप  इस  मामले  में  बहुत  दिलव्स्पी  लेते  हैं  ।
 श्रौर  जो  नेशनल  गेम्स  की  मीटिंग  हुई  थी
 वहां  भी  श्राप  ने  बहुत  उन  लोगों  की  मदद  की,
 लेकिन  जितनी  मदद  श्राप  को  करनी  चाहिये
 उतनी  मदद  नहीं  मिल  रही  है  -  इस  का
 कारण  क्‍या  है  ?  श्राखिर  जो  खेल  कूद  के
 मामले  में  दूसरे  देश  इतना  दागे  बढ़  गये
 हैं  वे  कैसे  बढ़  गये  हैं।  खेल  कूद  को  तरक्की
 देने  के  लिये  यह  जरूरी  है  कि  प्रान्तों  में  जो
 एजूकेशन  मिनिस्टर  हैं  उन  को  हम  कहें  कि
 खेल  कूद  के  मामले  में  वे  पार्टीबाजी  से  काम
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 न  लें  ।  यदि  वे  इस  मामले  में  पार्टीबाजो  से
 काम  करेंगे  तो  खेल  कूद  ्रागे  नहीं  बढ़  सकता  ।
 वह  पार्टी  के  फंदे  में  फंसा  रह  जायेगा  ।  मैं
 ज्यादा  तो  नहीं  कहूंगा  लेकिन  एक  बात  में
 जरूर  कहूंगा  ।  जहां  से  मैं  ग्राता  हूं  वहां  इस
 किस्म  की  चीजें  चल  रहीं  हैं  -  हमारा  जिला
 जबलपुर  खेल  कूद  में  सब  से  भ्रच्छा  है  लेकिन
 श्राज  वहां  इस  मामले  में  कठिनाई  पैदा  हो  रही  है
 क्योंकि  हम  एक  राय  नहीं  हैं  ।  यह  बात  प्रच्छी
 नहीं  है  ।  जबतपुर  का  जिला  खेल  कूद  के
 मामले  में  बहुत  अच्छा  है  |  वहां  पर  लोगों  ने
 इस  में  बहुत  तरक्की  की  है  1  भोपाल  में  भी
 इस  मामले  में  बहुत  ज्यादा  तरक्की  हुई  है  ॥
 जो  गेम्स  कमेटी  हो  उस  में  सब  विचारधाराप्रों
 के  लोगों  को  रखना  चाहिये,  चाहे  वे  कम्युनिस्ट
 हों,  चाहे  सोशलिस्ट  हों,  या  स्वराज्य  पार्टी
 वाले  हों  या  जन  संघ  के  हों, हम  को सब  को
 साथ  ले  कर  चलना  है  और  हम  को  इस  कमेटी
 से  राजनोति  को  बिल्कुल  अ्रलग  रखना  चाहिये  T
 भ्राज  होता  यह  है  कि  राजनोति  के  दलदल
 में  इन  चीजों  को  भी  डाल  देते  हैं प्रौर  हमारा
 सब  करा  कराया  नष्ट  हो  जाता  है  ।

 इस  के  बाद  मैं  भाषा  के  सवाल  पर
 श्राता  हूं  ।  मैं  मध्य  प्रदेश  से  आता  हूं  7  हम  को
 धोचना  है  कि  इस  सवाल  को  किस  तरह  से  ले
 चलना  है  जिस  से  किसी  को  यह  प्रनुभव  न  हो
 कि  हमारे  ऊपर  कोई  भाषा  तादी  जा  रही  है  ।
 हम  भी  किसी  पर  कोई  भाषा  लादने  को
 बिल्कुल  तैयार  नहीं  हैं।  लेकिन  हम  को  सभी
 भाद्यों  से  प्रेम  से कहना  चाहिये  कि  वे  भाषा
 सीखने  की  कृपा  करें  ny  मैं  तो  खुद  कई  भाषायें
 जानता  हूं  ग्रौर  सीखने  की  कोशिश  करता  हूं  t
 मुझे  भाषाओं  से  प्रेम  है।  मैं  चाहूंगा  कि  हमें  कोई
 चीज  ऐसी  नहीं  करनी  चाहिये  जिससे  किसी  को
 मालूम  दे  कि  उस  पर  भाषा  लादी  जा  रही  है
 जो  भाई  हिन्दी  नहीं  बोलते  उन  पर  हिन्दी
 लादने  की  कोशिश  नहीं  करनी  चाहिये  लेकिन
 प्यार  के  साथ  उन  को  हमें  समझाना  चाहिये
 श्रौर  इस  तरह  हम  अपनी  भाषा  का  प्रचार  कर
 सकते  हैं  ।
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 इस  के  साथ  ही  साथ  मेँ  यह  ग्रजं  कहू
 कि  जो  हमारी  प्रान्तीय  भाषायें  हैं  उन  के
 प्रचार  के  लिये  हमें  पूरी  मदद  देनी  चाहिये  t
 मुझे  यह  देख  कर  दु:ख  होता  है  कि  कुछ  प्रान्तों
 में  जहां  दो  भाषायें  बोली  जाती  हैं  उनको  लेकर
 झगड़ा  होता  है  ।  जैसे  पंजाब  में  हिन्दी  भ्रौर
 पंजाबी  दोनों  बोली  जाती  हैं  कुछ  भाई  हिन्दी
 चाहते  हैं  तो  कुछ  भाई  गुरुमुखी  लिपि  में  लिखी
 पंजाबी के  पक्ष  में  हैं।  में  कहता  हूं  कि  दोनों  को
 चलने  दीजिये  ।  इस  में  क्‍या  हर्ज  है  ।

 इस  के  प्रलावा  में  यह  कहना  चाहता  हूं
 कि  हम  को  शिक्षकों  की  तनख्वाहों  के  बारे  में  जो
 रहोबदल  करना  चाहिये  वह  नहीं  हुभ्ा  है  ।
 झाज  झाप  डिस्ट्रिक्ट  बोर्ड,  जनपद  सभामों
 श्रौर  लोकल  बोडंस्‌  के  शिक्षकों  की  हालत
 देखें  ।  मैं  प्रपने  शिक्षा  मंत्री  से  कहूंगा  कि  वह
 भ्रपने  बजट  से  इन  के  लिये  कुछ  करें  ।

 Mr.  Chairman:  Members  may  now
 move  their  cut  motions  to  Demands
 for  Grants  subject  to  their  being
 otherwise  admissible.

 Need  to  have  uniform  text  books
 throughout  the  country

 Shri  Aurobindo  Ghosal:
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Education’  be
 reduced  to  Re.  l.”  (213),

 Need  to  introduce  national  anthem  in
 schools  in  place  of  religious  songs
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:

 I  beg  to

 “That  the  demand  under  the
 head  ‘Ministry  of  Education’  be
 reduced  to  Re,  wv  (214)

 Need  to  set  up  a  Pay  Commission  for
 teachers  on  All  India  basis

 Shri  Aurobindo  Ghosal:
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Education’  be
 reduced  to  Re.  cra  (215)

 I  beg  to
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 Need  to  set  up  all-India  and  State-
 wise  tripartite  Committees  consist-
 ing  of  the  representatives  of  the
 Government,  the  Universities  and
 the  students  for  enforcing  discipline
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Education’  be
 reduced  to  Re.  ww  (216)

 Nationalisation  of  all  private  educa-
 tional  institutions

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Education’  be
 reduced  to  Re.  l.”  (217)

 Need  to  keep  educational  institutions
 free  from  the  control  of  any  religi-
 ous  community.
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Education’  be
 be  reduced  to  Re.  1"  (218),

 Failure  to  introduce  compulsory  pri-
 mary  education

 Shri  S.  L.  Saksena:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Ministry  of  Education’  be
 reduced  by  Rs,  100."  (366)

 Failure  to  solve  the  problems  and  cure
 the  troubles  of  the  Bunaras  Hindu
 University
 Shri  S.  L.  Saksena:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  Education’  be
 reduced  by  Rs.  100.""  (396)

 Failure  to  appoint  some  eminent  edu-
 cationist  as  the  head  of  the  Univer-
 sity  Grants  Commission
 Shri  S.  L.  Saksena:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Ministry  of  ‘Education’  be
 reduced  by  Rs.  100.”  (397)
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 Need  to  develop  Hindi  and  other  State
 languages

 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  to
 Re.  4.7  (219)

 Policy  regarding  general  education

 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  to
 Re.  aw  (220)

 Policy  regarding  basic  education

 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  to
 Re.  aw  (221).

 -{nadequate  grants  to  the  States  for
 development  of  elementary  educa-
 tion

 Shri  Supakar:  I  beg  to  move:

 “That  the  dernand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (42)

 Indiscipline  in  the  Universities

 Shri  Supakar:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  to
 Rs.  100.”  (43)

 -Revision  of  pay  scales  of  primary
 and  secondary  teachers

 Shri  S.  M.  Banerjee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 ‘Rs.  100.”"  (186)

 Purchase  of  Zamindari  Bonds  by
 Banaras  Hindu  University

 Shri  S.  M.  Banerjee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (187)
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 Need  to  have  a  residential  University
 In  Kanpur

 Shri  S.  M.  Banerjee:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs,  100.”"  (188)  |

 Need  to  have  three  years  degree
 courses  in  U.P.

 Shri  S.  M.  Benerjee:  I  bag  to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (189)
 Need  to  improve  the  educational

 system  in  the  country
 Shri  S.  M.  Benerjee:  I  bag  to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs,  100.”"  (190)

 Inadequacy  of  the  teaching  staff  in
 the  Government  D.M._  College,
 Imphal
 Shri  L.  Achaw  Singh:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (201),

 Lack  of  facilities  in  the  Teachers’
 Training  Institute  run  by  the  D.M.
 College,  Imphal
 Shri  L.  Achaw  Singh:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”"  (202)

 of  Diploma
 Practice  in

 Failure  of  the  scheme
 Course—in  Secretariat
 D.M.  College,  Imphal
 Shri  L.  Achsw  Singh:  I  beg  to

 move:

 demand  under  the
 be  reduced  by

 “That  the
 head  ‘Education’
 Rs  100”  (203)
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 Necenity  for  promoting  women’s
 education  in  Manipur

 Shri  L.  Achaw  Singh:  I  beg  to
 mnove.

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Re  100."  (204)

 Weed  to  introduce  higher  secondary
 achools  in  Manipur

 शकल  L.  Achaw  Singh:  I  beg  to
 anove-

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Re  100.”  (205)

 Lack  of  equipment  and  furniture  for
 schools  in  Manipur

 Shri  Lt.  Achaw  Singh:  I  beg  to

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Re  100."  (206)

 Need  to  introduce  Manipuri  as  a  me-
 ह.  of  examination  and  instruc-
 tion  upto  the  Higher  Secondary
 stage
 जा,  L.  Achaw  Singh:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Re  100.”  (207)

 Need  to  construct  a  sports  stadium
 in  Manipur

 Shri  L.  Achaw  Singh:  I  beg  to
 move.

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Re  100."  (208)

 (dacational  tours  of  teachers  and
 students  of  Manipur

 हत,  L.  Achaw  Singh:  I  beg  to
 move:

 “That  the  demand  under  the
 ‘head  ‘Education’  be  reduced  by
 Ba  १०0.४  (210)
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 Missionary  schools  in  Manipur
 Shri  L.  Achaw  Singh:  I  beg  to

 move:
 ‘That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (211)

 Need  for  more  staff  quarters  for  D.M.
 College,  Imphal

 Shri  L.  Achaw  Singh:  I  beg.  to
 move:

 ‘That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs,  100.”  (2i2)

 Delay  in  the
 three-year  degree
 Gauhati  University

 introduction  of  the
 course  in  the

 Shri  L.  Achaw  Singh:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (222)

 Necessity  of  starting  a  residential
 University  in  Manipur

 Shri  L.  Achaw  Singh:  I  beg  to
 move:

 ‘That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (223)

 Need  to  give  aid  tu  schools  started
 by  the  refugees  in  Saiton  in  Mani-
 pur
 Shri  L.  Achaw  Singh:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (224)

 Need  to  give  post-matric  scholarships
 a:  Imphal  College,  Manipur

 Shri  L.  Achaw  Singh:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (225)
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 Irregularities  in  conversion  of  pri-
 vate  schools  into  Government
 schools  by  Manipur  Territorial
 Council
 Shri  L.  Achaw  Singh:  I  beg  tu

 move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (227)

 Disparity  in  the  pay-scates  of  teach-
 ers  in  Government  and  private  edu-
 cational  institutions  in  Manipur
 Shri  L.  Achaw  Singh:  |  beg  to

 move:
 “That  the

 head  ‘Education’
 Rs.  100.""  (228)

 demand  under  the
 be  reduced  by

 Restriction  on  Government.  school
 teachers  from  joining  the  Teach-
 ers’  Association  in  Delhi
 Shri  L.  Achaw  Singh:

 move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (229)

 Need  to  give  scholarships  to  students
 of  Scheduled  Castes,  Scheduled
 Tribes  and  Other  backward  classes
 Shri  L.  Achaw  Singh:  I  beg  to

 move:

 I  beg  to

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (230)

 Impleinentation  of  schemes  for  pro-
 motion  of  sports  and  games
 Shri  L.  Achaw  Singh:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (231),

 Provision  for  youth  welfare  pro-
 gramme

 Shri  L.  Achaw  Singh:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs,  100.”  (282)
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 Failure  to  give  the  retrospective  por-
 tion  of  the  University  Grants
 Commission  grant  to  superannuated.
 and  retired  professors  of  West
 Bengal
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs,  100.”  (234)

 Fuilure  to  introduce  compulsory  free
 primary  education

 Shri  Aurobindo  Ghosal:  I  beg  tam
 move:

 “Thal  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (235)

 Need  to  revive  and  reorient  the  Boys
 Scouting  System  in  schools

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Tis.  1002",  (236)

 Ne2zd  to  extend  scholarships  to  dis—
 placed  persons  liberally

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (237)

 Failure  to  set  up  adequate  number
 of  schools  for  blind  students

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (288)

 Failure  to  publish  adequate  number
 of  books  in  different  regional  langu=-
 ages  by  the  National  Book  Trust

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced:  by
 Rs.  100.”  (239).
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 Failure  to  set  up  adequate  number
 of  schools  for  deaf  and  dumb

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (240)

 Need  to  introduce  educational  tours
 in  the  systematic  way  in  the  curricu-
 lum  of  school  and  college  subjects
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100."  (241),

 Failure  to  reorient  the  present  system
 of  examinations

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs,  100.”  (242)

 Need  to  introduce  regional  language
 as  a  medium  of  instruction

 Shri  Aurobindo  Ghosal:  I  beg  to
 move.

 ‘That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (243)

 Failure  to  introduce  free-tiffin  in
 schools

 Shri  Aurobindo  Ghogal:  I  beg  to
 move:

 ‘That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (244)

 Discrimination  in  the  matter  of
 awarding  foreign  scholarships
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (245)
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 Need  for  a  separate  institute  for  im-
 parting  theoretical  and  practical
 tr  g  in  p  ion

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 ‘That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (246)

 Restriction  of  scholarships  to  poor
 students  belonging  to  scheduled
 Castes  and  Scheduled  Tribes
 Shri  Aurobindo  Ghosal:  I  beg  to

 move:
 ‘That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”"  (247)

 Need  to  provide  funds  to  schools  for
 sports  and  games

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (248)

 Integration  of  students  with  youth
 welfare  programmes

 Shri  Aurobindo  Ghosal:  I  beg  0०
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (249)

 Need  for  setting  up  an_  All-India
 Committee  of  Students  representing
 different  Universities  to  conduct
 Students  Festival

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the”
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (250)

 Need  for  setting  up  separate  messes
 for  students  in  big  cities

 Shri  B.  Das  Gupta:  I  beg  to  move:
 ‘That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (251),
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 Need  for  introduction  of  regional
 language  as  di  of  instruction
 Shri  B.  Das  Gupta:  I  beg  to  move:

 ‘That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs,  100."  (252)

 Need  for  implementation  of  the  policy
 of  compulsory  primary  education
 Shri  B.  Das  Gupta:  I  beg  to  move:

 ‘That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs,  100.”  (253)

 Need  for  extra-territorial  jurisdiction
 of  Universities

 Shri  B.  Das  Gupta:  I  beg  to  move:

 ‘That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (254)

 Adoption  of  mother  tongue  as_  the
 medium  of  instruction  and  exami-
 nation  under  the  Universities
 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (255)

 Imposition  of  restriction  by  the  Uni-
 versity  Grants  Commission  on  the
 number  of  students  in  educational
 institutions
 Shri  B.  Das  Gupta:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (256)

 Failure  to  introduce  3  year  Degree
 Courses  in  majority  of  the  Colleges
 of  West  Bengal
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (258)

 Shortage  of  trained  teachers  in  pri-
 mary  and  secondary  schools

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 I  beg  to
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 “That  the
 head  ‘Education’
 Rs.  100.”  (259)

 demand  under  the
 be  reduced  by

 Need  to  set  up  the  system  of  pertodi-
 cal  health  ination  of  hool
 students

 Shri  Aurobindo  Ghosal:  I  beg  te
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (260)

 Need  for  prescribing  the  dietary  डन,
 tem  for  students  according  to  the
 food  habits  of  each  State  and  to
 make  up  the  deficiencies  through
 free  tiffins  in  schools  in  order  to
 check  mal-nutrition

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 ‘That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (261),

 Setting  up  of  cheap  and  subsidised
 boarding  and  hostels  for  students

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (262)

 Need  for  setting  up  public  library
 in  each  Union  Territory

 Shri  Aurobindo  Ghosal:  I  beg  to
 move:  .

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs,  100.”  (263)

 Failure  to  appoint  Visitor’s  Commit-
 tee  to  enquire  into  the  affairs  of
 Aligarh  University
 Shri  Vajpayee:  I  beg  to  move:

 “That  the  demang  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (367)
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 Delay  in  manufacturing  Hindi  Type-
 writers

 Shri  Vajpayee:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.""  (368)

 Need  to  establish  more  public  schools
 in  the  country  for  promotion  of
 discipline  and  improving  the  qua-
 lity  of  man-power
 Shri  P.  G.  Deb:  I  beg  to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (369)

 Deterioration  in  the  standard  of  edu-
 cation  in  University

 Shrimati  Renu  Chakravartty:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”"  (370)

 Method  of  awarding  scholarships  for
 overseas  technical  and  post  gradu-
 ate  studies
 Shrimati  Renu  Chakravartty:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (371)

 Failure  to  expedite  free  and  compul-
 sory  primary  education  to  children
 of  age-gruup  of  6-ll  years
 Shrimati  Renu  Chakravartty:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (372)

 Failure  to  finalise  all  India  Educa-
 tional  Survey  and  to  produce  re-
 gular  statistics  to  show  actual  state
 of  education
 Shrimati  Rena  Chakravartty:  I  beg

 to  move:

 “That  the  demand  under  the
 head  ‘Education’.  be  reduced  by
 Rs.  100."  (373)
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 Failure  to  increase  the  rate  of  girls’
 education  specially  in  elementary
 and  secondary  stage
 Shrimati  Rena  Chakravartty:  |  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100."  (374)

 Low  grades  of  pay  for  primary  school
 teachers  and  their  irregular  pay-
 ments  in  Union  Territories
 Shrimati  Renu  Chakravartty:  I  beg

 to  move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs.  100.”  (375)

 Increasing  official  interference  in  the
 educational  institutions

 Shrimati  Renu  Chakravartty:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs,  100.”"  (376)

 Necessity  for  showing  news-reels  and
 educational  films  in  schools  and
 colleges  by  rotation
 Shri  Aurobindo  Ghosal:

 move:
 “That  the  demand  under  the

 head  ‘Education’  be  reduced  by
 Rs,  100.”  (198),

 To  set  up  one  archive  in  each  State

 I  beg  to

 Shri  Aurobindo  Ghosal:
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100."  (197)

 Activities  of  Central  Social  Welfare
 Board

 Shri  L.  Achaw  Singh:
 move:

 “That  the  demand  under  the
 head  ‘Miscellaneous  Departments
 and  other  Expenditure  under  the
 Ministry  of  Education’  be  reduced
 by  Rs.  100."  (233)

 I  beg  to

 I  beg  to
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 Need  to  simplify  the  procedure  for
 granting  aid  to  voluntary  organisa-
 tions  by  the  Central  Social  Welfare
 Board

 Shri  B.  Das  Gupta:  I  beg  to  move:
 “That  the  demand  under  the

 head  ‘Misccllaneous  Departments
 and  other  expenditure  under  the.
 Ministry  of  Education’  be  reduced
 by  Rs.  100.”  (257)

 Need  to  ask  the  UGC  to  undertake  a
 comprehensive  review  of  the  falling
 standards  of  teaching  due  to  com-
 munal  and  factional  tendencies  in
 Universities

 Shrimati  Renu  Chakravartty:  I  beg
 to  move:

 “That  the  demand  under  the
 head  ‘Miscellaneous  Departments
 and  other  Expenditure  under  the
 Ministry  of  Education’  be  reduced
 by  Rs.  100.”  (378)

 Non-implementation  of  schemes  under
 Central  Social  Welfare  Board

 Shrimati  Renu  Chakravartty:  I  beg
 move:

 “That  the  demand  under  the
 head  ‘Miscellaneous  Departments
 and  other  Expenditure  under  the
 Ministry  of  Education’  be  reduc-
 ed  by  Rs.  100.”"  (379)

 Need  for  promotion  of  Manipuri  style
 of  Polo

 Shri  L.  Achaw  Singh:  I  beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (209)

 Discrimination  in  giving  aid  to  schools
 in  Manipur

 Shri  L.  Achaw  Singh:  I-beg  to
 move:

 “That  the  demand  under  the
 head  ‘Education’  be  reduced  by
 Rs.  100.”  (226)

 MARCH,  15,  960  for  Grants  6060

 Mr.  Chairman:  These  cut  mo-
 tions  are  now  before  the  House.

 Shrimati  Renuka  Ray  (Malda):
 Mr,  Chairman,  Sir,  it  is  a  welcome
 change  at  least  that  there  is  a  great-
 er  realisation  of  the  fact  that  in-
 creased  productivity  or  increase  in
 total  wealth  is  not  possible  until  the
 men  and  women,  who  are  the  build-
 ers  of  society,  are  trained  and  equip-
 ped.  But  while’  there  is  greater
 rea  'isation  and  while  even  in  the
 Budget  provisions  we  find  some  evi-
 dence  of  this  it  is  still  true  to  a  cer-
 tain  extent  that  the  difference  bet-
 ween  what  are  known  as  the  produc-
 tive  and  the  unproductive  services
 remains.  The  highest  priority  surely
 has  to  be  given  to  those  through  whom
 we  are  to  implement  our  Plans.  Yet
 even  in  the  outline  of  the  Third  Plan
 that  has  just  come  out  there  does  not
 seem  to  be  evidence  of  this.  There
 is  a  large  sum  of  money  allotted  in
 this  draft  outline  for  social  services
 and  the  actual  amount  for  education
 and  the  social  services  may  be  high-
 er  but  I  wonder  whether  in  percent-
 age  the  amounts  are  lower  or  not.  I
 would  like  the  hon.  Minister—he  is
 not  here  now—to  make  it  clear  to
 us  when  he  replies  as  to  what  is  the
 position  in  this  preliminary  sketch  of
 the  Third  Plan  of  social  services  in-
 cluding  education.

 Even  this  year  we  do  not  get  be-
 fore  us  the  picture  of  achievements
 and  of  performances.  The  slight  im-
 provement  that  is  there  is  in  regard
 to  the  numbers  shown.  Some  statis-
 tics  are  shown.  But  even  today  we
 do  not  get  a  proper  picture  in  the  re-
 ports  of  Ministries—not  only  this
 Ministry—of  the  performance  and  of
 what  has  been  done.  The  total
 amount  of  money  may  be  less  than
 what  is  required  but  how  much  of
 that  has  been  properly  utilised?  That
 picture  we  do  not  get,

 Then  I  will  start  with  the  position
 that  we  face  today  in  regard  to  pri-
 mary  education.  Other  speakers  and
 more  especially  my  hon.  friend,
 Acharya  Kripalani,  spoke  about  this.
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 It  is  true  that  a  target  has  been  laid, that  is,  by  1965-66  primary  educa-
 ‘tion  for  boys  and  girls  up  to  the  age ‘of  eleven  is  to  be  introduced.

 I  want  to  go  back  to  some  years
 even  before  independence,  I  want  to
 go  back  to  the  Sargent  report  which
 scame  out  in  1944,  which  recommend-
 ed  a  scheme  of  education  in  the  pri-
 mary  stage,  between  ‘the  ages  of  6
 and  +14;  and  laid  great  stress  upon
 the  quality  content  of  that  education,
 upon  taking  up  basic  education.  The
 ‘only  thing  that  was  different  in  the
 ‘Sargent  basic  scheme  was  that  it  did
 not  think  it  would  be  possible  for the  children  to  pay  for  their  educa-
 ‘tion,  but  apart  from  that,  it  had  the
 ‘picture  of  the  entire  scheme  of  basic
 education,  as  laid  down  by  Gandhiji
 16-21,  hrs.

 (Mr,  Deputy-SpeaKer  in  the  Chair]
 Yet,  it  was  considered  then  that  it  was
 ‘very  slow  and  therefore  the  scheme
 ‘was  not  accepted.  Even  if  the  other
 features  were  not  implemented,  if  at
 least  the  training  of  the  trainers  for
 ‘basic  education  had  taken  place,
 ‘today,  though  we  have  been  delayed,
 at  least  the  quality  content  of  educa-
 ition  would  have  been  there.

 We  are  now  told  that  all  children
 will  get  elementary  education,  not

 ‘basic  education,  in  the  age  group  of
 to  l.  I  would  ask  the  Minister  to

 look  into  this.  What  is  more,  I
 ‘would  ask  him  to  look  into  the  varia-
 ‘tions  that  are  taking  place  between
 ‘State  and  State.  Will  even  this
 modest  target  be  achieved  by  1965-66?
 ‘Will  all  States  be  in  a  position  to  see
 ‘that  all  children  between  6  and  qi
 are  in  schools?  That  also  needs  a
 great  deal  of  attention.

 I  shall  speak  about  teachers’  train-
 ing  later,  but  at  this  stage  I  would
 morely  say,  that  trainers  for  basic
 education  should  be  trained  on  a

 ‘much  larger  scale  that  is  being  done
 today.  I  know  that  trainers  are  being
 trained,  but  they  are  not  being  train-
 ‘ed  to  cover  the  needs  of  the  entire
 eountry.
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 Turning  to  secondary  education,
 multi-purpose  schools  and  higher  se-
 condary  education,  I  am  glad  that  the
 Central  Ministry  of  Education  has
 supported  this  and  is  trying  to  en-
 courage  the  State  Governments  to
 bring  it  in,  but  when  you  go  round
 the  country,  it  is  sad  to  see  that  with
 the  exception  of  one  or  two  States,
 we  have  not  gone  very  far  even  here.
 And  how  can  we  go  very  far,  be-
 cause,  after  all,  this  multi-purpose
 scheme  needs  an  elementary  educa-
 tion  behind  it  which  is  purposeful,
 which  has  activity,  which  has  all  the
 essence  of  the  basic  system.  If  that
 is  not  there,  how  can  you  suddenly
 supcrimpose  these  ‘hings  in  the  se-
 condary  stage?  You  may  have  build-
 ings  and  the  apparatus,  as  some  one
 suggested,  but  here  again  we  lack
 the  teachers.

 Surely,  the  time  has  come,  and
 more  than  come,  for  us  to  have  a
 Proper  machinery  to  select  students
 at  the  end  of  the  higher  secondary
 stage  for  different  wa'ks  of  life.  We
 have  been  talking  about  this  ques-
 tion  of  unemployment.  Unemploy-
 ment  is  very  great  in  the  country,
 but  I  feel  that  unemployability  is
 also  one  of  the  gravest  problems  that
 we  face  today,  because  in  al]  the
 different  avenues  that  are  going  to
 open  out  with  the  development  plans,
 the  personnel  required  is  just  not
 available,  we  cannot  get  the  right  type
 of  personnel,  and  so  we  cannot  em-
 ploy  our  students.  Therefore,  this  is
 a  matter  on  which  we  must  focus  a
 great  deal  of  attention  here  and  now.
 Therefore,  from  the  point  of  view  of
 tackling  unempluyment  and  unem-
 ployability,  we  should  have  a  proper
 machinery  to  sce  that  students  at  the
 end  of  the  higher  secondary  stage  are
 drafted  intv  such  activities  as  will
 be  suitable  to  them.  I  do  not  mean
 that  they  should  be  employed  imme-
 diately.  Even  if  they  are  employed,
 there  should  be  training,  an  adequate
 number  of  training  institutions,  of
 polytechnics,  must  be  there.  Not
 only  that.  Surely,  we  should  now
 be  able  to  sit  down  and  plan  it  in
 such  a  way  that  each  student  who
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 (Shrimati  Renuka  Ray]
 comes  out  of  the  polytechnic  after
 training  is  drafted  to  service  imme-
 diately.

 We  have  been  talking  a  great  deal
 about  this,  but  in  fact  it  does  not
 happen.  When  you  go  round  the
 country,  it  is  really  a  great  tragedy
 to  see  the  unemployment  prevalent
 even  among  the  trainees  who
 have  come  out  of  such  institutions.
 That  leads  me  on  to  the  whole  subject
 of  university  education.  There  is  no
 doubt  that  there  is  tremendous
 wastage  here.  I  think  the  hon,
 Minister  will  bear  me  out  when  I  say
 that  nearly  half  the  students  in  most
 of  the  universities  do  not  get  through
 the  university  stage  at  all,  and  what  is
 more,  as  Acharya’  Kripalani  has
 pointed  out,  merit  is  not  the:  criterion
 today,  It  is  true  that  the  parents
 undergo  a  great  deal  of  sacrifice  in
 order  to  find  the  fees  for  sending  their
 sons  and  daughters  to  the  universities.
 If  the  students  either  fail  or  they  do
 not  jobs  after  getting  their  degrees,
 then  they  get  naturally  frustrated.
 What  prevents  us  from  making  a  suit-
 able  arrangement  at  the  higher  secon-
 dary  stage,  by  which  all  this  could  be
 obviated?  I  think  it  needs  one  of  the
 highest  priorities,  not  only  in  the
 Education  Ministry,  but  in  the  whole
 governmental  machinery  that  we
 should  focus  our  attention  on  this
 problem  of  finding  for  every  student
 a  job  when  he  goes  out  and  give  him
 proper  training  for  that  job,  so  that
 only  those  who  have  the  capacity  to
 benefit  by  higher  education  should  go
 to  the  universities,  It  may  be  said
 that  this  is  very  rigid,  but  one  has  to
 be  rigid  to  some  extent.

 Idealistically  speaking,  it  may  be
 said  that  education  should  not  be
 tagged  on  to  the  question  of  jobs.
 That  is  quite  true,  but  we  have  to
 live  in  the  world  of  reality  today,  and
 I  feel  that  if  we  tackle  this  question
 in  a  proper  manner  we  shall  be  able
 to  do  away  with  a  lot  of  problems
 that  are  facing  us  today,  so  far  as
 universities  are  concerned.  We  con-
 tinuously  talk  about  the  frustration  of
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 youth  or  the  indiscipline  of  youth  and
 so  on,  but  surely  if  we  had  gane  by
 the  old  adage  that  prevention  is  better
 than  cure,  then  we  would  have  beem
 able  to  advance  further  in  this  matter.

 Then,  we  have  been  hearing  a  _  lot
 today  about  certain  universities  in  our
 country,  and  it  is  really  a  very  sad.
 and  tragic  picture  that  we  have  come
 to,  But  one  of  the  things  that  I  would.
 like  to  point  out  is  this,  that  in  the
 names  of  the  universities,  namely  the:
 Banaras  Hindu  University  and  the:
 Aligarh  Muslim  University,  the  words.
 ‘Hindu’  and  Muslim’  should  be  dropp-
 ed  respectively.  That  is  the  first  thing:
 that  should  be  done  in  the  India  of!
 today.  What  is  the  point  in  emphasis-
 ing  something  which  we  do  not  want
 to  emphasise  today  in  our  educational
 system?  It  is  happening  not  only
 here  but  in  many  other  things.
 also,  that  we  have  certain  objec-
 tives,  but  in  the  implementation  pro-
 cess,  we  seem  to  be  always  moving:
 away  from  those  objectives.

 Coming  to  the  recommendations  of:
 the  Team  on  Social  Welfare,  I  would
 say  this.  I  speak  with  some  amount
 of  diffidence  in  this  matter,  but
 because  I  happened  to  be  the  leader
 of  that  team,  I  would  like  to  point
 out  one  thing.  It  was  pointed  out
 that  integration  should  be  the  objee-
 tive,  more  especially  in  the  education-
 al  field,  But  what  is  happening  in
 the  process  of  implementation?  We
 set  up  segregated  hostels,  and  we
 want  to  overcome  the  problem  of
 castes,  We  set  up  even  separate
 schools  in  tribal  areas,  which  ere  not
 open  to  the  ordinary  child.  All  these
 things  require  to  be  looked  into  pro-
 perly.  All  this,  surely,  is  not  integra-
 tion.  These  are  not  leading  towards
 the  social  objective  or  the  national
 objective  that  we  have  placed  before
 ourselves,

 Then,  again,  it  has  been  recum-.
 mended  that  the  family  should  be
 taken  as  the  unit,  for  that  is  the
 nucleus  of  society.  When  we  provide
 social  services,  the  family  unit  should’
 be  considered  first,  But,  instead  of
 thinking  of  the  family  unit,  we  are
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 thinking  in  terms  of  institutional  care.
 I  do  not  say  that  institutional  care
 must  be  avoided,  but  if  we  deal  with
 the  family  properly,  perhaps,  the  need
 for  institutional  care  could  be
 obviated.  Here,  again,  the  old  maxim
 that  prevention  is  better  than  cure
 would  be  a  good  way  of  dealing  with
 the  matter,

 We  do  not  even  lay  down  the  pro-
 per  priorities.  The  child  should  get
 the  first  priority,  whether  it  be  educa-
 tion  or  anything  else,  For,  he  is  the
 citizen  of  the  future.  We  have  sug-
 gested  that  amongst  children,  the
 normal  child  and  more  especially  the
 slum  child  should  get  better  attention.
 We  have  said  in  that  report  that  the
 slum  child  should  get  better  attention,
 because  we  deal  with  the  slum
 children  later  as  products  of  juvenile
 delinquency,  and  we  send  them  to
 care  and  after-care  homes,  with  a
 view  to  rehabilitate  them.  If  we  deal
 with  them  properly  in  the  first  phase
 itself,  before  they  become  juvenile
 delinquents,  then  we  may  be  able  to
 avoid  institutional  care,  Not  sufficient
 stress  is  given  to  some  _  of  these
 matters.

 (The  bell  was  rung)
 Sir,  I  need  a  little  more  time.
 Mr.  Deputy-Speaker:  My  ring  is

 not  for  the  purpose’  of  enquiring
 whether  the  hon.  Member  speaking
 wants  more  time  or  wants  to  finish,
 but  rather  a  warning  that  the  hon,
 Member  has  to  finish  within  two
 minutes.

 Shrimati  Renuka  Ray:  Another
 thing  is  that  there  is  complete  lack  of
 administrative  integration  in  all  fields
 more  especially  in  the  field  of  social
 services  and  education.  So  many  pro-
 blems  are  dealt  with  compartmentally
 and  then  when  it  gets  down  to  the
 block  level,  it  is  simply  strange  and
 puzzling  for  a  villager  who  is  the
 recipient  of  all  these  services  to  see
 how  many  authorities  come  to  give
 him  similer  services,  There  are  school
 buildings,  but  they  cannot  be  utilised
 in  the  morning  or  in  the  evening  for
 any  other  social  service  and  yet  we
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 Yack  resources,  but  more  buildings
 come  up.  There  are  some  of  _  the
 things  which  need  to  be  flanned  pro-
 perly  and  taken  up  in  a  proper
 manner,

 There  are  two  other  points  which  I.
 would  like  tomake.  One  is  regarding.
 the  women's  education.  Other  hon.
 Members  have  also  spoken  about  it.
 They  have  spoken  about  the  Women’s
 National  Educational  Council  that  was
 set  up.  I  want  to  congratulate  the  Edu-
 cation  Ministry  for  one  thing  that  even
 before  this  Council  came  into  being,
 it  was  the  Education  Ministry  at  the
 Centre  who  has  been  trying  to  en-
 courage  the  State  Gcvernments  to-
 bring  in  more  secondary  schools  for
 girls  and  have  given  gants  for  that
 purpose.  Unfortunately,  here  again  it
 depends  on  how  far  a  particular  State
 feels  like  taking  up  the  scheme  and
 in  the  case  of  some  of  the  States,  as
 we  can  see  from  the  figures,  some
 funds  have  remained  unutilised  which
 the  Government  of  India  were  willing
 to  give.  I  think  here  also  some  action.
 has  to  be  taken  not  only  on  the  part
 of  the  Central  Ministry  but  also  on
 the  part  of  Parliament  and  on  the
 part  of  the  people  themselves  to  see
 that  women’s  education  does  get  a
 fillip,  Today,  even  in  the  most  pro-
 gressive  States,  even  in  the  elemen-
 tary  schools  the  number  of  girls  is
 one-third  of  the  number  of  boys.  In
 other  States  it  is  much  less,  Then,
 after  the  elementary  stage  very  often
 it  becomes  a  wastage  because  there  is
 no  secondary  schools  for  the  girl  to  go
 to.  I  do  not  say  that  it  is  possible  or
 feasible  at  the  secondary  stage  of
 education  to  have  co-education.  But
 I  do  not  agree  with  my  hon,  Member
 Shrimati  Renu  Chaekravartty  that
 where  there  is  no  separate  secondary
 school  for  girls,  even  there  we  should
 not  take  advantage  of  co-educational
 schools.  We  can  have  women  teachers
 attached  to  the  schools  and  take
 advantage  of  them  as  some  States  are
 doing  today,

 Lastly,  Sir,  I  come  to  the  question
 of  the  teachers.  I  do  not  know  what
 bankruptsy  of  statesmanship  this  is
 which  we  are  going  in  for  when  we
 want  to  go  ahead  in  this  country  and’
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 [Shrimati  Renuka  Ray]
 we  talk  of  many  things.  And  yet  the
 teacher  on  whom  _  everything  rests,
 how  do  we  consider  him.  When  I  was
 speaking  on  the  Presidential  Address,
 I  said  that  a  chaprasi  in  the  Central
 Government  is  given  greater  consi-
 deration  in  this  respect  than  the
 teacher  in  the  primary  school  on
 whom  depends  the  future  of  this

 -country,  If  the  teacher  is  disgruntled
 and  he  has  no  feeling  of  hope  in  the
 future,  how’  can  he  inculcate  that
 feeling  to  his  students,

 Mr.  Deputy-Speaker:
 Member's  time  is  up,

 The  hon.

 Shrimati  Renuka  Ray:  Sir,  one
 more  minute  and  I  will  finish.

 Now,  I  will  refer  back  to  the
 Sergeant  Report  which  was  consider-
 ed  not  good  enough  at  one  time,  That
 Sergeant  Report  had  laid  down  a
 scale  of  specific  salaries  fur  teachers,
 but  it  had  also  pointed  out  that  the
 cost  of  living  index  number  should  be
 taken  into  account  to  adjust  there.  If
 the  cost  of  living  index  number  had
 been  taken  into  account,  the  salaries
 of  the  teachers  at  all  stages  beginning
 from  the  primary  to  the  higher  stages
 would  have  been  vastly  different  to-
 day,  We  need  the  best  talent  of  the
 country  in  the  teaching  profession.
 But  how  can  we  expect  that  that
 talent  will  be  coming  to  the  teaching
 profession  if  the  teacher’  are  expected
 to  live  on  noble  ideals  alone  but  not
 on  bread?  It  may  be  that  man  does
 not  live  by  bread  alone,  but  it  जूल
 equally  true  thet  the  teacher  cannot
 live  if  his  economic  problems  are  not
 solved,  So  I  would  request  the  Minis-
 ter  and  the  Minister  of  Finance,  who
 is  also  present  here  today,  to  see  that
 in  the  Third  Plan  first  priority......

 Mr.  Deputy-Speaker:  The  one
 minute  should  not  be  lengthened  out.

 Shrimati  Renuka  Ray:......is
 given—that  is,  priority  over  every
 other  priority—to  the  salaries  of
 teachers  so  that  we  may  draw  _  the
 best  talent  of  the  country  to  that
 profession,
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 att  वाजपयों  (बलरामपुर  ):  उपाध्यक्ष
 महोदय,  मैंने  ३६७  क्रम  संख्या  के  कटोती
 प्रस्ताव  द्वारा  इस  बात  पर  खेद  प्रकट  किया  है
 कि  प्रलीगढ़  बिष्वविद्यालयों  के  मामलों
 की  जांच  के  लिये  राष्टपति  द्वारा  समिति  को
 नियुक्त  नहीं  किया  गया  है  ।  भ्राज  जब  शिक्षा
 मंत्री  जी  प्रारम्भ  में  भ्रपना  वक्तव्य  दे  रहे  थे
 तो  सदन  यह  श्राशा  करता  था  कि  उस  वक्तव्य
 के  झन्त  में  शायद  शासन  के  इस  निर्णय  की
 घोषणा  की  जायगी  कि  अलीगढ़  विश्वविद्यालय
 के  मामलों  की  जांच  के  लिये  राष्ट्रपति  जी  ने
 एक  जांच  समिति  नियुक्त  करने  का  फैसला  कर
 लिया  है  ।  लेकिन  उन  का  वक्तव्य  श्रपीलों
 से  समाप्त  हुआ,  और  सरक.र  क्‍या  करना
 चाहती  है,  इस  के  सम्बन्ध  में  कोई  संकेत  नहीं
 दिया  गया।  मैं  समझता  हूं  कि  जब  चटर्जी  समिति
 के  लिये  विश्वविद्यालय  के  मामलों  की  जांच
 करना  भ्रसंभव  हो  गया  है  श्रौर  उस  के  सदस्य
 श्रपने  पद  से,  समिति  की  सदस्यता  से  त्याग
 पत्र  दे  चुके  हैं,तब  केन्द्रीय  सरकार  के  सामने  इस
 केसिवा  कोई  विकल्प  नहीं  है  किवह  विश्वविद्यालय
 के  मामलों  की  जांच  के  लिये  राष्ट्रपति  द्वारा
 समिति  की  नियुक्ति  की  घोषणा  करें  ।

 में  समझता  हूं  कि जो  झ्ारोप  इस  सदन  में
 लगाये  गये  हैं,  उन  से  भ्रधिक  गम्भीर  श्रारोप
 झलीगढ़  विश्वविद्यालय  के  सम्बन्ध  में  लगाये
 जा  सकते  हैं  ।  लेकिन  मुझे  यह  देख  कर  ताज्जुब
 हुआ  कि  कम्यूनिस्ट  पार्टी  की  एक  सदस्या  ने
 इस  मामले  में  साम्प्रदायिकता  का  पुट  देने  का
 प्रयत्त  किया  ।  यदि  सदन  का  कोई  सदस्य
 अलीगढ़  विव्वविद्यालय  की  झालोचना  करता
 है  तो  साम्प्रदायिकता  से  प्रेरित  हो  कर  नहीं
 करता,  औ्रौर  में  श्रपने  मित्र  श्री  प्रकाश  वीर
 शास्त्री  जी  को  जानता  है।  उन्हों  न ेजिस  भावना
 से  भलीगढ़  विश्वविद्यालय  के  सम्बन्ध  में  कुछ
 अनियमितताश्रों  की  झोर  सदन  का  ध्यान
 अ्राकृष्ट  किया,  में  समझता  हूं  कि  उन  की
 आालोक्षनना  को  उसी  भावना  से  ग्रहण  किया
 जाना  चाहिय  ।  प्रलीगढ़  विष्वविद्यालय  के
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 नाम  साथ  मुसलिम  शब्द  जुड़ा
 हुआ  है,  इस  लिये  यदि  कोई  हिन्दू  उस  की
 -आालोचना  करता  है  तो  वह  साम्प्रदायिक
 “भावना  से  ऐसा  करता  है,  में  समझता  हूं  कि
 'इस  से  बढ़  कर  साम्प्रदायिकता  भ्रौर  कोई  नहीं
 हो  सकती  ।  उस  दिन  जब  आधे  घंटे  का
 “विवाद  हुआ  तो  मुझे  यह  देख  कर  ताज्जुब  हुआ
 प्कि  जो  लोग  मंत्रियों  की  कुसियों  पर  बैठते  हैं
 वे  भी  साम्प्रदायिकता  के  प्रवाह  में  वह  गये
 और  उन्होंने  वक्ता  को  बीच  में  टोका,  श्री २'ण्सी
 बातें  कहीं  जो  प्रसाम्प्रदाधिकता  का  परिचय

 “नहीं  देतीं  ।  श्रगर  ्रलीगढ़  विश्वविद्यालय  में
 “कुछ  गड़बड़ियां  हैं,  श्रौर  शिक्षा  मंत्री  जी  ने
 स्वीकार  किया  है  कि  गड़बड़ियां  हैं,  पिछले

 “दस  साल  से  गड़बड़ियां  हैं,  तो  यह  प्रश्न  पूछा
 जा  सकता  है  कि  भ्रभी  तक  उस  की  जांच  क्‍यों
 नहीं  की  गई  ।  भ्रगर  विश्वविद्यालय  के  श्रधि-
 कारी  इस  जांच  में  अड़ंगा.  लगाते  हैं  तो  किसी

 ऐसी  सशक्त  समिति  की  स्थापना  की  जानी
 चाहिये  थी  जो  विश्वविद्यालय  के  प्रधिकारियों
 के  भ्रड़ंगों  के  बावजूद  पर्दे  को  चीर  कर  बातों

 “को  बाहर  लाती  ।  किसी  भी  विश्वविद्यालय  के
 नाम  के  साथ  घं,टाले,  गोल  माल  घ्रौर  लोगों
 के  हृदय  में  सन्देह  उत्पन्न  करने  वाले  भ्राक्रणों

 'के  निर्माण  का  उल्लेख  यूनिवर्सिटी  या  देश  के
 “लिये  ठीक  नहीं  है।  इस  में  हिन्दू  श्रौर  मुसलमान
 का  सवाल  पैदा  नहीं  होता  ।  इस  सदन  में  भी

 “हिन्दू  विश्वविद्यालय  के  वाइस  चांसलर
 की  भ्रालोचना  की  गई  तब  तो  किसी  ने
 नहीं  कहा  कि  यह  साम्प्रदायिकता  के  भराघार  पर
 'की  जा  रही  है,  तब  भ्रगर  भ्रलीगढ़  विश्वविद्यालय
 के  वाइस  चांसलर  की  श्रालोचना  की  जाती  है
 तो  में  नहीं  समझता  कि  उस के  मूल  में  कोई
 साम्प्रदायिकता  की  भावना  है  |  मैं  यह  जानना
 चाहूंगा  कि  क्या  यह  सच  नहीं  है  कि  भ्रलोगढ़
 “विश्वविद्यालय  के  वाइस  चांसतर  एक  ऐसे
 व्यक्ति  हैं  जिन्हें  मारल  टपिट्यूड  के  आरोप  में
 पहले  नोकरी  से  निकाला  जा  चुका  है  ?
 मैं  चाहूंगा  कि  शिक्षा  मंत्री  इस  श्रारोप  का
 खंडन  करें  ।
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 उपाध्यक्ष  महोदय  :  मैं  माननीय  सदस्य  से
 कहूंगा  कि  मेंने  पहले  भी  जब  मैम्बर  साहब
 बोले  तो  कहा  था  कि  वे  एक  एक  व्यक्ति  को  लेकर
 जिक्र  न  करें  बल्कि  जो  वहां  का  जनरल  इंतजाम
 है  उस  के  बारे  में  जनरल  तौर  पर  कहें  ।
 लेकिन  ौर  भाप  किसी  एक  खास  व्यक्ति  की
 निस्बत  प्रारोप  लगायेंगे  तो  उस  के  लिये
 मुश्किल  हो  जायेगी  ।  और  यह  यहां  हाउस  में
 नहीं  होना  चाहिये  ।

 शो  वाजपेयी  :  में  भ्राप  से  सहमत  हूं
 लेकिन  इस  वाद  विवाद  में  कुछ  ऐसी  बातें  कही
 गयी  हैं

 उपाध्यक्ष  महोदय  :  श्रगर  कोई  शिकायत
 हुई  है  तो  क्या  उस  की  इन्कवायरी  न  की
 जाय  ?

 कली  बाजपेयों  :  में  श्राप  से  सहमत  हूं
 लेकिन  मैं  यह  भी  जानना  चाहूंगा  किसी  व्यक्ति
 का  नाम  न  लेते  हुए  कि  क्या  यह  सच  नहों  है  कि
 श्रनोगढ़  मुस्लिम  युनिवर्धिटी  के  लिये
 प्राय:  ८  लाख  रुपये  का  जो  इंजोनिर्यारिग  का
 सामान  विदेशों  से  मंगाया  गया  था  वह  बम्बईं
 में  आने  के  बाद  पाकिस्तान  को  ऐक्सपोर्ट
 कर  दिया  गया  श्रौर  क्या  यह  सच  नहीं  है

 Shri  Jamal  Khwaja:  Does  the  hon.
 Membet  know  that  when  he  speaks
 here  in  the  Lok  Sabha  he  should
 speak  with  some  responsibility?

 Shri  Vajpayee:  I  am  speaking  with
 the  fullest  sense  of  responsibility.

 Shri  Jamal  Khwaja:  He  is  alleging
 that  the  equipment  which  was
 brought  for  the  Aligarh  Muslim  Uni-
 versity  was  exported  to  Pakistan;  and
 the  implication  was  that  it  was  done
 by  the  Vice-Chancellor.  Does  he
 realise  the  meaning  of  his  statement?

 Mr.  Deputy-Speaker:  I  hope  the
 hon.  Member  has  satisfied  himself
 with  the  veracity  of  the  statement.

 श्री  बाजपेयी  :  मेरा  निवेदन  यह  है  कि
 में  ने  जो  ग्रारोप  लगाया  है  उस  की  गम्मीरता
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 [श्री  वाजपेयी]
 को  समझ  कर  लगाया  है  भौर  भगर  राष्ट्रपति
 महोदय  इस  के  लिये  कोई  जांच  समिति  नियुक्त
 करते  हैं,  तो  मैं  इस  का  प्रमाण  देने  को  तैयार  I
 यह  श्रारोप  समाचारपत्रों  में  भी  प्रकाशित  हो
 चुका  है  लेकिन  उस  का  खंडन  नहीं  किया
 गया

 Shri  Jamal  Khwaja:  May  I  point
 out,  Sir....

 Mr,  Deputy-Speaker:  Order,  order.
 I  can  only  make  it  clear  to  the  hon.
 Member  that  whenever  he  makes  an
 allegation  he  must  be  sure  of  the
 ground;  he  must  be  sure  that  it  is
 true  and  that  he  has  taken  all  mea-
 sures  to  see  that  there  is  truth  in  it.
 That  is  all  I  can  ask  the  hon.  Mem-
 ber  to  do.  I  cannot  stop  him.

 Shri  Jamal  Khwaja:  Sir,  may  I
 point  out  that  those  papers  which
 published  these  reports  have  printed
 an  apology,  an  unqualified  apology  in
 connection  with  this  charge  which
 had  been  most  irresponsibly  and  un-
 fortunately  levelled  against  the  Vice-
 Chancellor?  Does  the  hon.  Member
 know  that  those  very  papers  which
 published  these  reports  have  published
 an  unqualified  apology  to  the  Vice-
 Chancellor?  The  Vice-Chancellor  was
 thinking  of  taking  legal  action  against
 those  persons,  But,  when  they  came
 to  know  of  it  they  published  an  un-
 qualified  apology.  I  really  pity  the
 ignorance  of  the  hon.  Member  who
 does  not  know  the  facts.

 Shri  Vajpayee:  I  know  the  facts;  I
 am  in  possession  of  the  papers  in  this
 matter.

 Mr,  Deputy-Speaker:  According  to
 the  hon.  Member  the  papers  which
 had  published  these  reports  had
 offered  an  unqualified  apology.  He
 should  take  note  of  that  also.

 श्री  वाजपेयी  :  मेरा  निवेदन  यह  है  कि
 जिन  समाचारपत्रों  ने  माफी  मांगी  जन्हों  ने
 याइस  चांसलर  के  सम्बन्ध  में  एक  झ्ारोप
 लगाया  था  जिसको  कि  मैं  यहां  कहना  नहों
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 चाहता  शौर  वह  जो  माफी  है  वह  उसी  के
 सम्बन्ध  में है...

 उपाध्यक्ष  महोवय  :  इस  के  बावजूद  प्रगर
 माननीय  मेम्बर  कहना  चाहते  हैं  बगैर  नाम
 लिये  हुए  तो  बेशक  कहें  |  भगर  इस  के  बावजूद:
 भ्रपनी  जिम्मेदारी  लेना  चाहते  हैं  तो  वह  उस
 को  बह  सकते  हैं  भौर  यह  उन  की  झपनी  मर्जी
 पर  है  ।

 श्री  वाजपेयी  :  इंजीनियरिंग  कालेज  के
 सम्बन्ध  में  में  एक  बात  ओर  भी  कहना  चाहता
 हूं  कि  केन्द्र  की  तरफ  से  श्री  मंगत  राय  जी  को
 डैप्यूट  किया  गया  था  भ्रौर  जो  कि  इंजीनियरिंग
 कालेज  के  प्रिंसिपल  के  रूप  में  कार्य  कर  रहे  थे  t
 में  यह  जानना  चाहूंगा  कि  जन्हों  ने  काम  करने
 से  इंकार  क्‍यों  कर  दिया।  इंजीनियरिंग
 कालेज  में  उन्होंने  ऐसी  कौन  सी  परिस्थितियां
 देखीं  जिन  के  कि  कारण  उन  के  लिये  वहां
 काम  करना  भ्रसम्भव  हो  गया  ?

 इस  वाद  विवाद  में  कम्युनिस्ट  वक्‍ता  ने
 अ्रलीगढ़  विश्वविद्यालय  का  जिस  तरह  से
 समर्थन  किया  है  वह  कोई  नई  चीज  नहीं  है  ।
 प्रलीगढ़  विश्वविद्यालय  का  संचालन  जिस  ढ्म
 से  किया  जा  रहा  है  उस  में  साम्यवादी  भौर
 सम्प्रदायवादी  दोनों  मिल  कर  काम  कर  रहे  हैं  t
 जब  बनारस  विश्वविद्यालय  में  कुछ  गड़बड़ी
 होती  है  तो  कम्युनिस्ट  पार्टी  के  सदस्य  खड़े  हो
 कर  उस  गड़बड़  का  भंडाफोड़  करते  हैं
 झौर  सरकार  से  कार्यवाही  करने  की  मांग  करते

 Shrimati  Renu  Chakravartty:  On
 a  point  of  explanation,  Sir.  He  can
 say  whatever  he  likes  but  I  do  not
 think  he  even  followed  what  I  said.
 I  never,  at  no  stage,  supported  any
 corruption  or  anything  that  was
 wrong.  All  that  I  said  was  that  the
 terms  of  reference  should  include  a
 fight  against  communalism  and  that  is
 something,  I  suppose,  which  he  does
 not  like.
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 थमी  वाजपेयी  :  कम्युनिस्ट  पार्टी  के  प्रवक्‍ता  “Comment  on  any  three  of  the
 'ने  राज्य  सभा  सें  जो  भाषण  दिया  उस  का  भी  following:

 महिला  सदस्य  को  ध्यान  रखना  चाहिये  ।  <j)  Let  a  hundred  gardens
 bloom,  let  a  hundred  philosophies कम्यूनिस्ट  पार्टी  के  समाचारपत्र  क्या  लिख द  -contend.  (Mao)”.

 रहे  हैं  इस  बात  को  भो  नहों  भुलाया  जा  सकता।
 इस  के  भ्रतिरिक्त  श्राज  जब  ख्वाजा  साहब  बोल  The  others  are  all  like  that.

 रहे  थे  शोर  जिस  तरह  से  वे  वहां  के  उपकुलपति  “Briefly  discuss  the  chief  factors
 का  समयंन  कर  रहे  थे  श्रौर  जिस  तरह  से  एल,  contributed  to  the  develop-

 >  ment  of  capitalism  from  __its
 कम्युनिस्ट  सदस्य

 ने  उन  का  समर्थन  किया  उस  establishment  in  the  sixteenth
 से  भो  कुछ  संकेत  मिलता  है.  century  to  the  time  of  Karl  Marx.

 ax  Carefully  examine  the  analy-
 आोमतो  रेणु  चकबतों:  क्या  संकेत  मिलता  tical  argument  by  which  Karl

 है,  में  आई  नो  ?  Marx  tries  to  prove  that  the  basis
 of  capitalism  is  the  exploitation

 These  communalists  think  they  can  of  labour.
 fling  about  any  sort  of  charges  about
 anybody.  ‘The  knell  of  capitalist  private

 property  sounds,  the  expropria-
 Mr.  Deputy-Speaker:  But  could  the  tors  are  expropriated’.

 hon.  Member  tell  me  what  I  should
 ‘do?  That  is  my  difficulty.  If  there  Carefully  examine  the  argu-
 is  freedom  of  speech  for  everybody,  ments  by  which  Karl  Marx  tried
 ‘unless  he  misuses  or  abuses  it,  I  have  to  prove  that  the  development  of
 ‘to  allow  him.  What  shall  I  do  if  chpitalism  would  inevitably  lead
 that  be  his  inference  or  his  conclu-  to  socialism  through  a  proletarian

 :sion?  revolution.

 Shrimati  Renu  Chakravartty:  The  What  does  V.  I.  Lenin  tell  us
 conclusion  is  all  right.  He  must  fac-  about  the  origin  and  working  of
 tually  prove  it.  There  are  no  facts  finance  capital  in  the  world’s  most

 vat  all.  industrialised  states?

 यह  सब  पूरा  पेपर  इसी  तरह  भरा  हुमा है.
 Explain  carefully  the  Com- oft  वाजपेयी  :  में  जो  कह  रहा  हूं  उस  के

 बारे  में  तथ्य  सामने  रखना  चाहता  हुं।  मेरे  munist  theory  of  the  State  which
 पास  श्रलीगढ  विश्वविद्यालय  के  एम०  ए०  Lenin  has  exponded  in  his  State

 'वोजिटिकल  साइंस  के  एक  पेपर  की  नकल  है  1  and:  Revolution.

 मैं  ने  भी  पोलिटिकत  साइंस  में  एम०  ए०  पास  Carefully  estimate  the  achieve-
 “किया  2  i  प्रलोगढ़  विश्वविद्यालय  में पोलिटिकत  ments  of  Chairman  Mao  as  a  908

 है  tical  thinker.  What  do  you
 साइंस  का  जो  विषय  पढ़ाया  जाता  है  वह  मानों  understand  by  the  term  ‘Thought

 चथोलिटिकल  साइंस  न  हो  कर  माक्सिंज्म  का  of  Mao  Tse-tung?

 विषय  हो  |  मुझ  भी  उस  का
 थोड़ा  Trace  the  chief  stages  in  the

 सा  ज्ञान  है।  प्रब  वहां  जो  पोलिटिकल  साइंस  development  of  the  Sodialist  pro-
 gcamme  in  China  since  the  estab-

 का  पेपर
 दिया  गया

 है
 उस  में  १३  में  से  ६  lishment  of  the  People’s  Republic सवाल  ऐसे  हैं  जिन  का  कि  सम्बन्ध  कम्युनिज्म  In  49.”

 से  है  1  मेरे  पास  €  सवाल  हैं  मैं  उन  में  से
 हि  Mr.  Deputy-Speaker:  A  study  can
 “कुछ  को  पढ़  कर  सुनाना  चाहता  हूं  श्लौर  वे  be  undertaken  even  for  the  sake  of
 इस  प्रकार  हैं  :  criticism.
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 Shrimati  Renu  Chakravartty:  He
 does  not  know  that.

 उपाध्यक्ष  महोवयः  :  भ्रब  उन्होंने  कुछ
 सवालात  दिये  हैं  भौर  वह  जानना  चाहते  हैं
 कि  स्टुडेंट्स  इन  के  बारे  में  क्या  जानना  चाहते
 हैं?

 श्री  वाजपेयों  :  यह  पेपर  कोई  मावसं
 फिलासफी  का  नहीं  है  बल्कि  यह  पोलिटिकल
 थौट  का  सारा  पेपर  है  जिस  में  १३  में  से
 €  सवाल  सिफं  मावसंवाद  के  ऊपर  हैं  1  में  यह
 कहना  नहीं  चाहता  कि  अलीगढ़  मुस्लम  विश्व-
 विद्यालण  में  ऐसे  प्रोफैसर्स  हैं  जो कि  कम्यूनिस्ट
 पार्टी  का  काम  कर  रहे  हैं  श्रोर  जब  केरल  में
 श्रान्दोलन  चल  रहा  था  तो  श्रलीगढ़  मुस्लिम
 युनिवरसिटी  के  प्रोफैसर्स  ने  एक  स्टेटमेंट
 निकाला  श्रौर  केरल  में  चल  रहे  भ्रान्दोलन  की
 नहों  ने  निन्दा  की  |  में  नहीं  समझता  कि
 भलीगढ़  मुस्लिम  यूनिवरससिटी के  प्रोफ॑सर्स
 का  श्रौर  केरल  में  जो  आन्दोतन  उस  समय
 चल  रहा  था  दोनों  का  क्या  सम्बन्ध  है  ?  पीपुल्स

 पब्लिशिंग  हा  उस  को  एक  शास्त्रा  अलोगढ़  मु  स्लम
 युनिवरसिटा  में  काम  कर  रहो  है  झोर  प्रोफैसस
 खुले  झाम  कम्युनिस्ट  पार्टी  के  काई  होल्डर्स  हैं
 में  इसलिये  यह  बात  कह  रहा  हूं  कि  साम्यवादी
 शौर  साम्प्रदायवादियों  का  गठबंधन  है  यह
 बात  निराधार  नहीं  है  t

 Shrimati  Renu  Chakravartty:  Are
 we  to  take  it  that  card  holders  of  the
 Communist  Party  cannot  be  members
 of  the  University?  I  myself  was  a
 professor  at  Calcutta....  (Interrup-
 tions)

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  be  allowed  to  proceed.

 श्री  वाजपेयों  :  इसलिये  उपाध्यक्ष  महोदय,
 मैं  यह  कहूंगा  कि  किसी  भी  विश्वविद्यालय  में
 उस के  नाम के  भ्रागे  हिन्दू  जुड़ा  हो  या  मुस्लिम
 जुड़ा  हो-यदि  कोई  ऐसी  गतिविधियां
 चलती  हैं  जो  आपत्तिजनक  हैं  जो  उन  के  स्तर
 के  प्रनुकुल  नहीं  हैं,  तो  में  समझता  हूं  कि
 केन्द्रीय  सरकार  को  हस्तक्षेप  करना  चाहिये  |
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 छिक्षा  मंत्री  जी  की  तरफ  से  यह  प्रकट  नहीं
 होता  कि  इस  मामले  में  सरकार  क्‍या  करने
 जा  रही  है  1  विश्वविद्यालय  द्वारा  नियुक्त
 किसी  भी  समिति  के  सामने  सब  तथ्य  नहीं
 जाने  दिये  जायेंगे  यह  इस  बात  से  स्पष्ट  हो
 गया  है  कि  सदन  में  जो  श्राधे  घंटे  की  चर्चा
 हुई  उस  के  सम्बन्ध  में  विश्वविद्यालय  की
 क्या  प्रतिक्रिया  हुई  ।  अब  यह  कहा  जाता  है
 कि  छिक्षा  मंत्रीं  जी  उस  समिति  के  सदस्यों  को
 वाइस  चांसलर  को  बता  कर  रखें  ।  मुझे  तो
 शिक्षा  मंत्री  जी  की  स्थिति  पर  दया  श्राती  है  कि
 उन  की  प्रमाणिकता  पर  सन्देह  किया  जाता  है  1
 श्व  तो  एक  ही  रास्ता  है  कि  राष्ट्रपति  जी  द्वारा
 एक  ऐसी  जांच  समिति  नियुक्त  की  जाये  जो
 तथ्यों  को  निकाल  कर  ला  सके  ओर  श्रलौगढ़'
 विश्वविद्यालय  की  प्रतिष्ठा  को  जो  ठेस  पहुंची"
 है  उस  को  दूर  किया  जा  सके  ।  हम  चाहते  हैं
 कि  देश  में  जो  भी  विश्वविद्यालय  हैं  उन  का
 भ्रच्छा  नाम  हो  भ्रौर  वह  ठोक  तरह  से  जनता  के
 विज्वास  को  सम्पादन  कर  के  चल  सकें  |
 लेकिन  परिस्थिति  पी  है  कि  हमारे  विश्ववि-
 'द्ालय  अ्रपने  ऊंचे  ्रादर्श  से  गिरते  जा  रहे  हैं  ।
 लेकित  प्रतीगढ़  विश्वविद्यालय  की  आलोचना
 केवल  इस  झाधार  पर  नहीं  ठुकराई  जा  सकतो  कि
 उस  के  आलोचना  करने  वाले  साम्प्रदायिक  हैं
 मैं  समझता  हूं  कि  जो  भी  तथ्य  हैं  उन  की  जांच
 पड़ताल  होनी  चाहिये  और  सत्य  का  भ्रन्वेषण
 किया  जाता  चाहिये  ।

 में  ने  एक  कट  मोशन  और  दिया  है  जिस
 के  द्वारा  मैं  ने  शिक्षा  मंत्री  महोदय  का  ध्यान
 हिन्दी  टाइप  राइटर  के  निर्माण  की  श्रोर  खींचा
 है  ।  हम  भ्रगर  धीरे  धीरे  विदेशों  भाषा  के
 स्थान  पर  श्रपनी  भाषा  में  राज-काज  चलाना
 चाहते  हैं  तो  मैं  समझता  हूं  कि  उस  के  लिये
 हिन्दी  टाइपराइटर  की  प्रावश्यक्ता  बहुत
 बड़ी  है।  लेकिन  यह  मामला  कई  वर्षों  तक
 खटाई  में  पड़ा  रहा  क्योंकि  देवनागरी  लिपि  के.
 सुधार  का  भार  जिन  के  कन्धों  पर  था  बहू
 पहले  तो  कुछ  निर्णय  ही  नहीं  कर  सके,  प्रौर
 यदि  उन्होंने  कुछ  निर्णय  किया  तो  उस
 निर्णय  पर  वह  दृढ़  नहीं  रह  सके।  ब्रौर  इसलिये
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 हिन्दी  टाहपराइटर  कानिर्माण  रुका  रहा  t
 मैं  समझता  हूं  उन्होंने  श्र्व  फैसला  कर  लिया  है
 ध्रौर  अब  हिन्दी  के  टाइपराइटर  के  निर्माण
 में  देशो  नहों  होनी  चाहिये  ।  हमारा
 शिक्षा  मंत्रालय  यह  कहेगा  कि  टाइप  राइटर
 के  निर्माण  का  काम  तो  इंडस्ट्रोज  भ्रौर  कामर्स
 मिनिस्ट्री  करेगी  ।  शासन  के  भार  का  जो
 विभाजन  हुआ  हैं  उसको  दृष्टि  से  यह  कहना
 ठीक  सहो  सकता  है  ।  लेकिन  तथ्य  यह  हैँ  कि
 सरकारो  कामकाज़  में  हिन्दी  का  उस  समय
 तक  प्रचार  नहीं  होगा  जब  तक  कि  हिन्दो
 टाइप  राइटर  नहीं  होगा  श्रौर  यह  देखना  मन्त्रा-
 लय  का  काम  है  कि  हम  इस  दिदा  में  प्रगति
 करे  v

 में  एक  बात  भौर  कहना  चाहता  हूं  ।
 हमारे  झ्ाचार्य  कृपालानी  जी  ने  हमारे  देश
 की  शिक्षा  पद्धति  में  परिवर्तन  करने  के  सम्बन्ध
 में  बड़ी  सबल  झौर  तकंपूर्ण  बातें  कही  हैं  ।  इस
 देश  को  स्वाधीन  हुए  १३  वर्ष  हो  गए,  लेकिन
 जिस  शिक्षा  पद्धति  की  हम  श्रालोचना  करते
 थे  अभी  तक  हम  उसमें  परिवर्तन  नहीं  कर  सके
 हैं  1  प्रौर  प्रभी  भी  हम  उसकी  श्रालोचना  करते
 हैं  ।  राष्ट्रपति  जी  से  लेकर  हमारे  शिक्षा  मन्त्री
 जी  तक  इस  शिक्षा  पद्धति  की  खामियां  बताते
 हैं,  मगर  उसमें  परिवर्तन  नहीं  करते  1  यह
 दिक्षा  देश  के  यूवकों  को  सहो  दिशा  में  नहों  ले
 जा  रहो  है  ।  वह  उनके  चरित्र  का  पूर्ण  विकास
 नहीं  कर  रही  है  t  वह  देश  की  मृत्तिका  से
 सम्भूत  संस्क्ृति  से  पीछे  चली  गयी  है  ।  यह
 शिक्षा  चरित्र  का  निर्माण  नहीं  करती,
 श्रम  की  प्रतिष्णय  नहीं  करतों,  वह
 शिक्षा  देशभक्त  उत्पन्न  नहों  करती  ।  में  सम-
 झता  हूं  कि  समय  श्रा  गया  है  जब  सिश्ा
 पद्धति  में  परिवर्तत  किया  जाना  चाहिये  श्रौर
 शिक्षा  मंत्री  जी  इस  सम्बन्ध  में  विचार  करें  t

 Shri  L.  Achaw  Singh  (Inner  Mani-
 pur):  Mr.  Deputy-Speaker,  Sir,  I
 have  moved  a  number  of  cut  motions
 and  I  would  like,  mostly,  to  deal  with
 the  points  raised  in  my  cut  motions.
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 First  of  all,  Sir,  I  would  like  to  submit:
 that  our  educational  system  has  not’
 at  all  changed  during  the  last  ten  to
 twelve  years,  The  British  used  to-
 evolve:  an  educational  system  which
 ‘was  meant  tu  produce,  ६७  manufacture
 clerks.  A  number  of  committees  and
 commissions  have  been  appointed  and
 reports  have  been  submitted  to  Gov-
 ernment,  but  then  no  action  has  been.
 taken.  It  is  a  matter  of  disappoint-
 ment  that  our  educational  policy  has.
 not  been  changed  to  suit  the  require-
 ments  of  the  present  situation,  It  is
 very  theoretical  and  unrelated  to  the:
 facts  of  life.

 I  have  seen  in  som?  foreign  coun-
 tries  that  the  educational  system  in
 those:  countries  has  heen  reoriented:
 and  reorganised  to  suit  the  require-
 ments  of  a  new  society  and  a  new
 economic  system,  Here,  we  find’
 graduates  coming  from  the  universi-
 ties,  inexperienced  and  also  unaccus-
 tomed  to  manual  work.  Our  univer-
 sities  still  continue  to  produce  parasi-
 tes.  They  add  to  the  number  of  the
 unemployed,  being  unused  to  produc-
 tion  and  the  practical  requirements  of
 life,

 In  our  country  there  is  still  a  wide
 gulf  between  the  intelligentsia  and
 the  workers,  between  manual  labour
 and  intellectual  work.  The  sooner
 this  difference  is  removed,  the  better
 it  would  be  for  the  country,  Our
 politicians,  our  directors,  our  minis-
 ters  and  our  leaders  in  every  sphere
 of  our  national  life  still  abhore  manual
 labour.  They  are  just  props  to  sup-
 port  the  distinction  between  the
 intelligentsia  and  the  workers.  They
 ask  the  people  to  work  and  produce.
 I  think  they  only  pay  lip-service  to
 the  dignity  of  human  labour.  We  must
 get  rid  of  this  situation  and  a  reorien-
 tation  and  thorough  overhaul  of  our
 present  educational  system  is  neces-
 sary,  Students  and  teachers  should’
 be  asked  to  go  to  the  flelds  and  also-
 to  work  in  the  factories  and  they
 should  also  contribute  to  the  national’
 production,

 In  this  connection,  I  would  like  to.
 submit  that  I  cannot  at  all  agree  with-
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 the  half-hearted  measures  recom-
 mended  by  the  committee  on  national
 service.  We  should  take  prompt
 steps  to  introduce  the  measures.  in
 full.  Students,  I  submit,  should  be
 given  greater  opportunities  and  scope
 for  technical  and  scientific  research

 _and  practical  application  of  the  know-
 ‘ledge  to  the  means  of  production.
 Far-reaching  reforms  ought  to  be
 introduced  and  carried  out  for  the
 study  of  social  and  physical  sciences.
 In  no  country  we  will  find  so  much

 -of  wastage  on  the  educational  syster:
 and  in  no  country  do  we  find  so  many
 cases  of  suicides  due  to  failures  at

 -examinations,  because  there  has  been
 a  wrong  emphasis  given  to  examina-
 ‘tions  and  degrees,  There  is  a  vitiated
 :atmosphere,  We  must  get  rid  of  this
 situation.  To  make  education  mean-
 ingful  and  purposefu),  reforms  have
 to  be  immediately  introduced  at
 every  stage  oof  our  educational
 system.

 Coming  to  the  lot  of  teachers,  our
 ‘teachers  generally  get  a  fairly  iaw
 deal.  They  are  the  worst  paid  of  all
 the  employees  and  their  conditions  of
 service  are  as  bad  as  ever,  There  is
 8  great  disparity  also  between  the
 pay-scales  of  the  Government  school
 teachers  and  those  of  the  private
 school  teachers,  It  has  teen  reported
 that  the  situation  is  very  had

 ‘especially  in  Uttar  Pradesh  and  some
 other  States.  In  the  Centraliy
 administered  areas,  there  is  a  90  per
 cent  deficit  grant  system,  that  is,  the

 ‘teachers  of  the  private  schools  ere
 given  the  pay-scales  which  are  ev/ual

 ‘to  those  that  are  given  tn  the  Govern-
 ment  school  teachers.  The  deficit  in
 the  budget  in  the  respective  schvols
 are  made  up  by  the  Central  Govern-
 ment.  I  submit  that  the  Secondary
 Education  Commission  has  _  alsa

 -strongly  recommended  the  paymnt
 of  equal  pay  forthese  two  categories
 of  teachers,  I  think  the  Central  Gcv.-
 ernment  should  also  advise  the  States
 ‘to  adopt  such  a  policy  in  the  States.
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 our  hrs.

 The  conditions  of  working  of  the
 teachers  should  generally  be  improv-
 ed.  We  have  to  improve  the  quality
 of  the  teachers  also.  An  Oxford  or
 Cambridge  fellow  is  most  uniikelw  to
 lecture  for  more  than  six  hours  a
 week;  sometimes  they  do  half  of  that.
 Of  course,  they  have  to  do  some  tuto-
 ring  work  for  which  they  are  paid,  and
 they  are  paid  very  well.  Iu  India  a
 Secondary  school  teacher  has  to  work
 between  2]  periods  to  30  periods  a
 week.  The  quality  of  their  work  goes
 down  because  they  are  over  worked.
 It  is  forced  labour,  so  to  speak,
 because  they  work  under  force  of
 circumstances.  Their  pay  also,  as  we
 all  know,  is  very  meagre.  So,  expect-
 ing  them  to  work  for  longer  hours  is
 quite  unjustified.  If  such  a  condition
 were  introduced  in  England,  the
 organisation  of  teachers  there,  the
 National  Union  of  Teachers  would
 strongly  protest  and  they  would  act
 against  such  an  action  of  the  Govern-
 ment.  Because  of  these  circt::nstunces,
 the  efficiency  of  our  teachers  has
 suffered.

 Then,  we  have  no  proper  organisa-
 tion  of  teachers.  Government  have
 prevented  the  teachers  from  joining
 the  association  of  teachers  in  the
 Union  territory  of  Delhi.  Govern-
 ment  have  put  restrictions  on  the
 Government  school  teachers  from
 joining  the  teachers’  association  of  the
 State.  These  teachers  have  been  pre-
 vented  from  being  members  of  the
 association,  though  they  have  been
 members  for  the  last  ten  years.  The
 action  of  the  Government  in  prevent-
 ing  them  from  joining  the  association
 is  quite  unjustified  and  is  rather
 vindictive  and  unwarranted.  I  de-
 mand  that  these  teachers  should  be
 allowed  to  join  as  members  of  the
 teachers’  association.  Not  only  in
 Delhi  but  in  other  parts  of  India  also
 Government  school  teachers  should  be
 allowed  to  join  the  respecfive  schoo!
 teachers’  associations.

 I  take  this  opportunity  to  place
 before  the  House  the  unhealthy  state
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 of  education  in  Manipur.  Manipur  is
 a  Centrally  administered  area  and
 there  is  a  Territorial  Council  to  which
 education  up  to  the  secondary  stage
 has  been  transferred.  According  to
 the  Territorial  Councils  Act  and  rules
 the  Administrator  can  issue  directives
 to  the  Territorial  Council  as  regards
 Policies.  Now,  politics  has  played  a
 very  ugly  part  in  education.  There
 ig  no  standard,  no  principle  and  no
 rule  for  the  conversion  of  private
 schools  into  Government  schools;  for
 extending  the  grants-in-aid  to  private
 schools  etc.  I  submit  that  the  majo-
 rity  group  in  the  Territorial  Council
 would  divide  and  distribyte  the
 schools  to  be  converted,  or  aid  or
 grant  to  be  given  amongst  themselves
 and  according  to  their  convenience
 they  take  over  and  extend  grants  to
 these  institutions.  From  every
 school  a  fixed  sum  of  Rs.  500  is  col-
 lected  and  unless  the  school  commit-
 tees  or  the  teaching  staff  pay  the
 money,  no  action  is  taken  regarding
 conversion  as  well  as  extension  of
 grants-in-aid.

 During  the  last  two  yearg  a  number
 of  schools  have  been  taken  over  by  the
 territorial  Council.  There  are  schools
 without  any  teachers.  There  are
 schools  without  any  students.  Some
 fictitious  schools  were  also  taken
 over.  This  is  the  state  of  affairs.  It
 has  become  a  scandal.  The  Adminis-
 trator,  of  course,  has  issued  directives
 to  the  Territorial  Council  to  the  effect
 that  only  well  established  schools
 should  be  taken  over  and  that  schools
 which  satisfy  certain  minimum  con-
 ditions  should  be  given  aids.  But
 Now  the  directives  of  the  Adminis-
 trator  have  not  at  all  been  heeded  to
 and  that  irregularity  still  persists.  It
 is  deplorable  that  education  has  been
 reduced  to  a  very  handy  instrument  in
 the  hands  of  a  few  unscrupulous  poli-
 ticians.  I  demand  that  a  full  and
 thorough  enquiry  should  be  made.  I
 urge  upon  the  Ministry  to  set  this
 irregularity  right.

 Next  I  would  like  to  give  an  inst-
 ance  of  this  irregularity.  There  is
 one  ME  school  started  by  displaced
 person  at  Saiton.  The  members  of

 4i9  (Ai)  LS.D.—9.
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 the  Estimates  Committee  (Rehabilita-
 tion  Group)  visited  that  school.  That
 school  has  got  already  the  building,
 sufficient  number  of  students  and
 staff.  A  particular  member  of  the
 Territorial  Council  came  and  offered
 that  that  school  could  be  converted
 into  a  Government  school  if  some  re-
 latives  of  his  were  taken  in  as
 teachers.  The  School  Committee  re
 fused  because  they  have  their  own
 teachers.  They  have  also  got  a  build-
 ing  built  by  themselves  at  great  sacri-
 fice.  The  result  was  that  the  Terci-
 torial  Council  member  started  a  rival
 school.  That  school  was  taken  over
 as  a  full-fledged  Government  school.
 When  the  members  of  the  Estimates
 Committee  visited  the  place  they  saw
 the  school.  The  matter  wag  also  re-
 ported  to  the  Administration.  But
 no  action  has  yet  been  taken.  Re-
 habilitation  is  a  Central  subject  and
 the  Rehabilitation  Department  also
 should  have  taken  some  action  on  it
 because  the  school  is  mainly  run  for
 displaced  persons.  Either  the  school
 should  be  taken  over  or  some  grant-
 in-aid  should  be  given  to  this  institu-
 tion.  I  ask  the  hon.  Minister  also  to
 look  into  this  matter.

 I  have  drawn  the  aftention  of  the
 hon.  Education  Minister  to  andther
 matter,  that  is,  to  the  grant  of
 scholarships  to  students  of  Imphal
 College.  This  is  a  private  institution
 but  certain  scholarships  are  given  to
 candidates  who  pass  out  in  mafricula-
 tion  and  IA  examination  from  Mani-
 pur.  The  awards  are  given  by  the
 Manipur  Administration  on  the  basis
 of  the  results  of  the  examination  held
 under  the  Gauhati  University.  Last
 year  two  students  of  this  College  got
 first  and  second  positions  among  all
 the  students  passing  out  the  IA  exami-
 nation  from  Manipur.  But  then  they
 were  informed  that  they  were  no  on-
 titled  to  these  scholarships  because  if
 they  wanted  to  have  it  they  had  to
 be  admitted  to  the  Governmént  col-
 lege.  I  think  this  is  a  discrimina-
 tion.  This  is  unjust.  Scheduled
 Castes  and  Scheduled  Tribes  students
 of  this  College  are  also  entitled  to
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 Government  scholarships.  There  is
 No  reason  why  the  students  of  Imphai

 -College  should  be  deprived  of  the
 .acholarships  given  on  the  basis  of
 merit.

 There  is  a  D.M.  College  at  Imphal.
 It  is  a  Government  institution.  This
 is  a  premier  education  institution  in
 the  Union  Territory.  This  is  the
 nucleus  of  a  university  also.  We  are
 not  happy  with  the  choice  of  the  pre-
 sent  Principal.  We  want  a  man  with
 adequate  academic  qualifications,  a
 man  with  scholarship  and  a  man  with
 imagination  and  sympathy,  who  can
 instil  confidence  in  the  people,  the
 students  and  the  staff.  I  do  not  know
 why  a  diploma  course  in  secretarial
 practice  has  been  introduced  in  this
 institution;  it  is  not  justified  because
 the  number  of  students  is  very  small.
 People  feel  tha,  the  present  teachers’
 training  course  in  D.M.  College,
 Imphal,  is  good,  but  then  there  is  no
 proper  staff,  no  facilities  for  training,
 no  equipment,  nothing  of  the  kind.

 Our  schools  and  colleges  are  affillat-
 ed  to  the  Gauhati  University,  but  this
 ig  not  at  all  convenient  because  com-
 muncationg  are  very  difficult.  We
 have  quicker  communication  between
 Calcutta  and  Imphal,  than  between
 Gauhati  and  Imphal.  We  also  want
 a  residential  university  because  our
 geographical  position,  our  past  culture
 and  the  needs  of  our  future  develop-
 ment  demand  it.

 We  are  very  glad  that  Government
 have  taken  adequate  steps  for  pro-
 motion  of  games  and  ‘sports.  Our
 studentz  heave  done  very  well,  they
 have  played  a  very  prominent  part
 in  the  Inter-University  Festival  and
 also  in  the  All-India  Inter-School
 Sports  and  Games,  but  there  is  lack
 of  facilities.  There  is  no  playground
 there.  Last  year,  the  Ministry  grant-
 ed  liberal  help  for  the  construction
 of  sports  stadia  in  Jalpaiguri,  Darjee-
 ling  and  Bankura.  I  request  the
 Ministry  that  a  sports  stadium  should
 be  constructed  in  Imphal  also,  and
 enough  of  young  men  would  come
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 forward  to  offer  shram  dan  towards
 the  construction.

 Polo  is  one  of  our  national  games  in
 Manipur,  and  we  have  got  a  style  of
 our  own.  We  agree  that  necessary
 modifications  should  be  made,  but
 then  we  request  the  Ministry  to  give
 liberal  grants  for  the  promotion  of
 the  Manipur  style  of  polo.  That  is
 also  necessary  because  we  cannot  all
 at  once  give  it  up.  That  will  also  be
 very  useful  in  preserving  variety.

 Lastly,  I  want  to  submit  that
 Manipuri  should  be  introduced  as  a
 medium  of  instruction  in  the  second-
 ary  examinations.  The  Minister  had
 informed  me  in  the  House  that  a
 committee  had  been  formed  to  explore
 the  possibilities  of  the  introduction
 of  Manipuri  88  a  medium  of  instruc-
 tion.  I  wish  to  urge  upon  him  that
 some  positive  steps  should  be  taken  in
 this  regard.

 श्री  सुमत  प्रसाद  (मुजफ्फरनगर )
 उपाध्यक्ष  महोदय,  सबसे  पहले  तो  मैं  भ्रापका
 आभारी  हूं  कि  ाप  ने  मुझे  डिबेट  में  हिस्सा
 लेने  का  मौका  दिया  |

 आज  बहुत  जरूरत  है  शिक्षा  पद्धति  को
 तबदील  करने  की  ।  जो  मौजूदा  पद्धति  है  उसका
 परिणाम  यह  होता  है  कि  ७०,  ७४  प्रतिशत  के
 करीब  लड़के  थर्ड  डिवीजन  में  पास  होते  हैं,
 प्रौर  यूनिवर्सिती  झौर  कालेजों  स ेनिकल  कर
 उनके  लिये  मुश्किल  हो  जाता  है  कि  वे  अपना
 कोई  इन्तजाम  कर  सकें  |  ८०  रु०  की  तन-
 छवाह  भी  उनको  मुश्किल  से  मिलती  है  ।
 नतीजा  होता  है  फ्रस्ट्रेशन  ।  मुश्किल  से  १०
 फी  सदी  ऐसे  विद्यार्थी  निकलते  हैं  जो  श्रच्छी
 योग्यता  प्राप्त  करते  हैं  श्रौर  उनके  लिये
 कम्पिटीशन्स  के  जरिये  साइंटिफिक  और
 टेक्निकल  साइड्स  में,  इंजीनिश्रारिंग  लाइन्स
 में,  दरवाजा  खुला  होता  है  ।  सवाल  यह  हैँ  कि
 इन  ७०  या  so  फी  सदी  विद्याथियों  का  क्‍या
 बने  ।  भ्रगर  इसी  तरीके  से  चलता  रहा  तो
 डिमाक्रेंसी  के  लिये  यह  बहुत  बड़ा  खतरा  है  ।
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 दूसरे  कारणों  में  स ेइंडिसिप्लित  का  एक  कारण
 यह  भी  है  कि  वह  यूनिवर्सिटी  में  या  कालेज  में
 इसलिये  नहीं  दाखिला  हासिल  करते  कि  वह
 कोई  उच्च  श्रेणी  की  तालीम  हासिल  करना
 चाहते  हैं,  बल्कि  और  कोई  काम  न  मिलने  के
 कारण  वे  वहां  पर  वक्‍त  गुजारी  करते  हैं  ।
 इससे  अवश्य  ही  इंडिसिप्लिन  भावता  पैदा
 होती  है  ।

 अब  आप  सेकेन्डरी  एजूकेशन  की  तरफ
 चले  ।  वहां  यह  हालत है  कि  १६,  १७  वर्ष  की
 उम्र  तक  जिस  बिद्यार्थी  ने तालीम  पाई,  वह
 इस  योग्य  नहीं  होता  कि  किसी  काम  में  लग
 सके  ।  अगर  बह  गांव  से  आया  है  तो  अपनी
 खेती  को  भी  भूल  जाता  हैं  ।  उसके  रहन  सहन
 का  वातावरण  ऐसा  हो  जाता  है  कि  गांव  की
 जिन्दगी  उसे  पसन्द  नहीं  रह  जाती,  हाथ  से
 काम  करने  को  वह  अच्छा  नहीं  समझता  हैं  |
 स्कूलों  में  सूत  कताई  और  बुताई  सिखलाने  का
 काम  जारी  किया  गया,  मैनुअल  ट्रेनिंग  भी  कुछ
 जगहों  पर  जारी  हुई  |  यह  सत्र  चीजें  उनके  काम
 की  हैं,  लेकिन  जो  विद्यार्थी  हाई  स्कूल  इम्तहान
 पास  कर  के  निकतते  हैं  उनकी  इतनी  योग्यता
 नहीं  होती  कि  सूत  कातने  या  बुनाई  को  अपनी
 रोजी  पैदा  करने  का  जरिया  बनायें  1  जब  तक
 शिक्षा  प्रणाली  में  ऐसी  तबदीली  नहीं  होगी
 कि  जो  विद्यार्थी  वहां  से  निकलें  वह  सोसायटी
 में  खप  सके,  और  उसके  लिये  फायदेमन्द  हों,
 उस  वक्‍त  तक  अनएम्प्लायमेंट  की  प्राब्लैम  हल
 नहीं  हो  सकती  ।

 जहां  तक  बूनिवर्सिटी  की  इंडिसिप्लिन
 का  ताह्लुक  हैं,  उसमें  भी  बहुत  सी  वजहेँ
 शामिल  हैं  ।  कुछ  पालिटिक्स  यूनिवर्सिटीज  में
 भी  चल  गई  हैं  i  पालिटिक्स  से  मेरा  मतलब  हूँ
 यूनिवर्सिटी  के  श्न्दर  जो  ग्रुप  बेसिस,  हैं  उससे
 यूनिवर्सिटी  को  जो  आ्राटोनोमस  वाडीज  बनाया
 गया  हैं,  उसके  पीछे  एक  हिंस्टारिकल  बैक-
 ग्राउण्ड  हैं  ।  अंग्रेज़ों  के  जमाने  में  हमारे  नेता
 चाहते  थे,  और  वह  ठीक  ठोक  था,  कि  यूनि-
 -बशिटी  में  अंग्रेजों  का  हमारी  शिक्षा  की
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 पालिसी  को  बनाने  में  ज्यादा  दखल  न  हो  और
 यूनिवर्सिटी  में  स्वतन्त्रता  हो  ताकि  शिक्षा  का
 काम  ठोक  तरह  से  चल  सके  ।  लेकिन  आटोमनी
 के  माने  इस  हद  तक  नहीं  खीचने  चाहियें  कि
 उसका  सुधार  मुमकिन  न  हो  ny  आज  यूनि-
 वसिटीज  में  जनता  का  पैसा  लग  रहा  हैं  ।
 जनता  से  अपील  हैँ  कि  वह  ज्ञास्टेरिटो  को
 जिन्दगी  बसर  करे  i  लेकिन  यूनिवर्सिटी  के
 रुपये  का  अगर  दुरूपयोग  हो  तो  उससे  जनता
 का  जो  विश्वास  गवर्नमेंट  में  है,  डिमाक्रेसी  में  है,
 उसको  बड़ी  जबर्दस्त  ठेस  लगती  हैं  d  वहां  पर
 पावर  पालिटिक्स  चलती  है  ।  जब  से  एलेक्शन
 की  पद्धति  चली  है  वाइस  चांसलस  की  नियुक्ति
 चली  हैं  उस  वक्‍त  से  यूनिवर्सिटीज  में  एक  गुट-
 बन्दी  सी  बन  गई  हैं  और  उस  ग्रुप  बेसिस  में
 विद्यार्थियों  तथा  भ्रध्याषकों  का  नाजायज
 इतेमाल  किया  जाता  हैं  nr  मिसाल  के  तौर  पर
 ले  लीजिये  i  लखनऊ  यूनिवर्सिटी  की  बात  है
 कि  स्टूडेंट्स  ते  कुछ  प्रोफेसरों  के  खिलाफ
 शिकायत  की  ।  हो  सकता  हैं  कि  वह  शिकायत
 बिल्कुल  गलत  हो  ।  लेकिन  वे  विद्यार्थी  उस
 शिकायत  को  नहीं  कर  सकते  थे  और  न  स्ट्राइक
 ही  कर  सकते  थे,  जब  तक  उन  के  पीछे  सपोर्ट
 न  हो,  और  वह  सपोर्ट  मिलेगी  यूनिवर्सिटी  के
 ऊचे  सेक्शन  की  ।  त्रगर  यह  ठीक  हैं  तो  फिर
 कहां  तक  उचित  &  कि  ऐसे  व्यक्ति  को  ऐसे
 ऊंचे  आसन  पर  बिठलाया  जाय  ।  हाईकोर्ट
 के  जजेज  को  सुप्रीम  कोर्ट  के  जजेज  को  गवरनेमेंट
 मुकर्रर  करती  हैं  और  वे  बिल्कुल  निष्पक्षता
 से  काम  करते  हैं  |  अ्रगर  तजुर्बे  से  यह  बात
 साबित  हो  जाय  कि  एलेक्शन  का  एलिमेंट  जब
 से  वाइस  चांसलर  के  सेलेक्शन  में  आया  हैँ  तब
 से  यूनिवर्सिटी  का  वातावरण  दूषित  हो
 गया,  तो  इसमें  तवदीली  करने  की  जरूरत  हैं  ।
 में  यह  नहीं  कहता  कि  क्‍या  तबदीली  हो,
 लेकिन  उसकी  दो  किसमें  हो  सकती  हैं  एक  यह
 कि  जैसे  हाईकोर्ट  और  सुप्रीम  कोर्ट  के  जजेज
 अप्वाइंट  होते  हैं,  वैसे  ही  वाइस  चांसलर  भी
 श्रप्वाइंट  हों  ।  गवर्नर  एपायेंट  होता  है  और
 एपायेन्टमेंट  के  वाद  वह  वहां  का  कुलपति  होता

 है  ।  वाइस  चांसलर  की  नियुक्ति  कुलपति  की
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 [श्री  सुमत  प्रसाद]
 तरह  हो  इस  तजुर्ब  को  करके  देखा  जाय  |
 दूसरी  शक्ल  यह  हो  सकती  है  कि  यह  कर  दिया
 जाय  कि  जिस  यूनिवर्सिटी  में  कोई  झादमी
 सर्विस  में  हो उसका  वाइस  चांसलर  न  हो  ,
 झगर  वाहस  चांसलर  होना  चाहता  है  तो
 दूसरी  यूनिवर्सिटी  में  हो  लेकिन  उस  यूनिवर्सिटी
 में  बह  वाइस  चांसलर  न  हो  ।  बहरहाल  इस
 सम्बन्ध  में  कुछ  सोच  विचार  करने  की  प्राव-
 क्यकता  है  |

 अनुझ्ासनहीनता  के  मामले  की  जिम्मेदारी
 खाली  स्कूलों  पर  नहीं  है  बल्कि  स्कूल  के  शिक्षकों
 पर  भी  हैं  ।  अब  यह  भलीगढ़  मुस्लिम  विद्व-
 विद्यालय  का  मामला  झाया  ।  मुझे  तो  मालूम
 पड़ता  है  कि  मामला  बड़ा  सीधा  है  जो  स्टेट-
 मेंट्स  आनरेबुल  शिक्षा  मन्त्री  ने  दिये  भोर  जो
 घस  में  छपे  दोनों  &  यह  पता  चलता  है  कि  सन्‌
 १६५१  से  लेकर  इस  वक्‍त  तक  वहां  रुपये

 पैसे  के  मामले  में  गड़बड़ी  हैं।  झोर  दूसरी  प्रकार
 क  भी  हररेगूलैरीटीज़  हैं,  वहां  ग्राडौोटर  जनरल
 की  रिपोर्ट  हुई  भ्रौर  कहा  गया  कि  रुपये  का
 सवुपयोग  नहीं  किया  गया  ।  रुपया  बेजा  तरीके
 से  हस्तैमाल  किया  गया  ।  प्रदन  यह  है  कि  सन्‌
 १६५३  के  बाद  यूनिवर्सिटी  ने  भ्राज  तक  क्‍या
 कदम  उठाया  ?  एक  कमेटी  बनी  ।  लेकिन  उस
 कमेटी  ने  काम  क्‍यों  नहीं  किया  ?  फिर  हालत
 यह  हुई  कि  दूसरी  कमेटी  झानरेबुल  एजूकेशन
 मिनिस्टर  के  इशारे  पर  भौर  उनकी  हिदायत
 के  मुताबिक  बनाई  गई  ।  प्रैस  में  जो  छपा  है.
 वहू  भगर  ठीक  हो  तो  उसमें  खाली  एक  यही
 कारण  नहीं  था  कि  वाहस  चांसलर  साहब  ने
 यह  कहा  कि  कुछ  बातों  के  बारे  में  जो  इल्जामात
 हैं  व ेगलत  हैं,  बल्कि  मतमेद  इक  बात  पर  भी
 था  कि  कमेटी  रेभ्नेजेंटशान्स  एनवाइट  करे,
 मेमोरेंडम  एनवाइट  करें  ताकि  जिन  लोगों  को
 वहां  के  बारे  में  कोई  जानकारी  हो  वह  उन
 चीजों  को  सामने  पेश  करें  शौर  दूसरे  वह  यह
 मी  चाहते  थे  कि  भ्रगर  किसी  के  पास  सबूत  हों
 तो  वह  सबूत  भी  दें  t  यह  दोनों  चीजें  वे  चाहते
 थे।  भव  इसमें  मी  मतभेद  था  कि  वाइस  चांस-
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 लर  साहब  उस  कमेटी  की  प्रोसीडिग्स  में  शामिल
 हों  या  न  हों  ।  मैंने  पहले  डिबेट  की  प्रोसीडिग्स
 पढ़ीं  तो  उसमें  प्रानरेबुल  एज्‌क शन  मिनिस्टर
 ने  यह  सुझाव  दिया  था  कि  यह  खुद  वह  ही
 उचित  समझेंग  कि  ऐसी  प्रोसीडिग  में  वह
 शामिल  न  हों  ।  बात  सीधी  है  ।  सीरियस
 चार्जेज  हैं  भौर  एक  प्राइमा  फंसी  केस  उन
 चीजों  के  बारे  में  जिनकी  कि  तरफ  ग्लाडिटर
 जनरल  ने  एक  हृदारा  किया  कि  एक  प्राइमा
 फैसी  केस  बनता  है  कम  से  कम  एक  ऐसा  केस
 बनता  हैं  कि  उसके  लिये  एजूकेशन  मिनिस्टर
 साहब  ने  यह  मुनासिब  समझा  कि  उसमें  एक
 कमेटी  बनाई  जाय  ध्रौर  वह  कमेटी  हो
 सकता  है  कि  वहां  का  वातावरण  ऐसा  हो  कि
 उसमें  बह  फंक्शन  न  कर  सकती  हो  ।  अगर  वह
 कमेटी  वहां  आ्राजादी  के  साथ  भ्रपना  काम  नहीं
 कर  सकती  हो  जैसा  कि  लगता  है  तो  कोई
 दूसरा  तरीका  भ्रर्त्यार  किया  जाय  |  बहरहाल
 जब  यह  मामला  सामने  श्  गया  तो  उसको
 किसी  कम्युनल  दृष्टि  से  देखना  बेकार  है
 यह  तो  सीधा  मामला  है  कि  रुपये  का  गोलमाल
 बतलाया  जाता  है।  बहुत  से  भवन  खरीदे  गये  tv
 एक  रानीखेत  में  भवन  खरीदा  ।  उसकी
 युटिल्टी  मेरी  समझ  में  नहीं  भाई  सिवाय
 इसके  कि  प्रोफेसर्स  भौर  कुछ  स्टूडेंट्स  उसमें
 रिक्रिएशन  करें  ।  क्या  इस  तरह  के  काम  के
 लिये  भी  देश  का  रुपया  इस्तेमात  होगा  ?
 देश  को  झाज  रुपये  की  बड़ी  जरूरत  है  शौर
 क्या  इस  तरह  के  रिक्रिएशन  के  वास्ते  भवन
 खरीद  कर  हम  देशावासियों  के  सामने  भ्रसटे-
 रिटी  का  एक  झ्रादर्श  पेश  करेंगे  ?  श्राप  भ्रपने
 प्लांस  के  लिये  रुपया  मांगिये,  जनता  देगी  लेकिन
 जनदा  को  यह  इतमीनान  दिलाया  जाय  कि
 यह  एक  नेशनल  ट्रस्ट  है शौर  नेशनल  ट्रस्ट  को
 हमें  पूरी  जिम्मेदारी  से  हैंडिल  करना  है  ।
 नेहनल  ट्रस्ट  को  लेकर  जो  हमारे  ऊपर
 जिम्मेदारी  भ्राती  है  उस  जिम्मेदारी  को  पूरी
 तौर  से  भ्रदा  करेंगे  ।  भ्ब  जब  तक  कि  पूरी  तरह
 से  छानबीन  न  कर  ली  जाय,  जब  तक  पूरी
 चीजें  सामने  न  भ्रा  जायं  और  इसकी  तहकी-
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 कात  न  हो  जाय  कि  यह  चार्जेज  गलत  हैं  तब
 तक  गवर्नेमेंट  कैसे  कह  सकती  है  कि  वह  गलत  हैं  |
 झब  जांच  पड़ताल  के  बाद  अगर  यह  'चाजेंज
 गलत  साबित  होते  हैं  तो  उससे  यूनिवसिटी
 की  प्रतिष्ठा  बढ़ेगी  भोर  मान्यता  बढ़ेगी  लेकिन
 अगर  चाजेज  ठीक  पाये  गये  तो  गवर्नेमेंट  को
 यह  मौका  मिलेगा  कि  वह  उन  छिकायतों  को
 दूर  करे  भोर  उन  खराबियों  को  वहां  से  मिटा

 दे।

 आ्राखिर  में  में  यही  निवेदन  करूंगा  कि
 आज  प्ननएम्प्लायमेंट  का  सवाल  जुड़ा  हा  है
 दिक्षा  पद्धति  से  भौर  दिक्षा  प्रणाली  से  भौर
 यह  भयंकर  शकल  अख्तियार  कर  रहा  हैं  |
 शिक्षा  पद्धति  में  ऐसी  तबदीली  की  जाये  कि
 हमारी  यूनिव्सिटीज  भर  हमारे  कालिजेज

 से  यूजफुल  सिटीजंस  निकलें  ताकि  वह  भपना
 जीवन  भी  सहूलियत  से  व्यतीत  कर  सकें  भ्ौर
 डेमोक्रेटिक  ढंग  से  शासन  चलाने  में  गवर्न॑मेंट
 का  हाथ  भी  बंटा  सकें  ।  गांधी  जी  तो  यह  चाहते
 थे  कि  लिटरेरी  एजुकेशन  के  साथ  कोई  एक
 हाथ  की  चीज  भी,  एक  ऐसी  ट्रेनिंग  उन  को  दी
 जाय  जिससे  कि  वह  भ्पनी  गुजर  बसर  कर
 सकें  भ्रव  ११  वर्ष  हो  गये  ।  एक  फाफी  जमाना
 हो  गया  ।  सेकेंडरी  एजूकेशन  की  भी  वही  हालत
 है  भौर  यूनिवर्सिटों  एजूकेशन  भोर  कालिजेज
 की  भी  वही  हालत  है  ।  ऐसी  हालत  में  कभी
 कैरेक्टर  फार्मशन  नहीं  हो  सकता  |  हमारी
 इन  भावी  झाने  वाली  पीढ़ियों  पर  जो  इस  देश
 का  काम  काज  चलाने  की  जिम्मेदारी  श्रागे  चल
 कर  आते  वाली  &  मोर  भगर  हमारे  इन  विद्या-
 थियों  का  करेक्टर  'फार्मशन  यूनिवर्सिटीज
 और  कालिजेज  में  नहीं  होषा,  चरित्र  निर्माण
 नहीं  होगा  तो  इस  देश  का  कैसे  काम  चलेगा  |
 यों  तो  बहुत  कमेटियां  बनीं,  कमीशन  बने,
 बहुत  भ्रादमी  विसायत  गये  भौर  हर  देश  को
 किन्‍हीं  चीजों  के  वास्ते  विदेशों  में  भ्रपन  लोगों
 को  मेजना  पड़ता  है  ओर  हमारे  देश  से  भी  लोग
 बाहर  विदेशों  में  गये  वह  तो  सब  ठीक  है  लेकिन
 देखने  की  बात  यह  ह  कि  जितना.  हमारा
 तर्जुर्वा  होता  है  जितना  हम  रुपया  खर्च  कर  रहे
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 हैं  उसका  पूरा  फायदा  देश  को  मिल  रहा  हैं
 या  नहीं  ।  जितनी  हमारी  पातिसीज  हैं  उनका
 भ्रमल  हो  रहा  है  या  नहीं  यह  प्नसल  में  देखने
 की  चीज  है  ।  मैं  झाशा  करता  हूं  कि  एजुकेशन
 मिनिस्टर  साहब  इन  बातों  पर  ध्यान  देंगे  V

 Mr.  Deputy-Speaker:  Shrimati
 Laxmi  Bai.

 Shri  Cc.  K.  Bhattacharya:  May  I
 crave  your  indulgence  to  speak  for  a
 few  minutes  in  this  debate?  Being
 associated  with  the  running  of  per-
 haps  the  premier  University  of  India,
 I  believe  I  could  make  some  useful
 observations.  I  submitted  my  name
 to  the  Speaker  yesterday.

 Shri  Raghunath  Singh  (Varanasi):
 I  want  only  two  minutes.

 Ch,  Ranbir  Singh:  The  Kurukshetra
 University  is  very  important.

 Mr.  Deputy-Speaker:  I  would  be
 prepared  to  sit  as  long  as  hon.  Mem-
 bers  desire.

 बीमतों  सकमी  बाई  (विकाराबाद)  :
 में  श्रापको  धन्यवाद  देती  हूं  कि  प्रापने  मुझे
 एजूकेदान  की  डिमाण्ड्स  पर  बोलने  का  भवसर
 दिया  ।  मैं  छिक्षा  मंत्री  महोदय  को  जो  उन्होंने
 सोशल  वेलफेयर  बोर्ड  को  विभिन्न  स्कीमों  के
 वास्ते  काफी  बड़ी  धनराशि  दी  है  उसके  लिये
 उनको  मुबारकबाद  देती  हूं  ny  मैं  यह  तो  स्वीकार
 करतीं  हूं  कि  हमारे  मंत्री  महोदय  बहुत  बड़ी
 रकम  दे  रहे  हैं  लेकिन  भ्ररबन  एरियाज  श्लौर
 रूरल  एरियाज  में  एजुकेषाम  के  विषय  में  जो
 फर्क  किया  जाता  है  पौर  मेदमाव  किया  जाता
 है  उसको  बतलाना  चाहती  हूं  ।  २२  फीसदी
 प्राइमरी  स्क्लस  भरबन  एरियाज  में  होते  हैं
 जबकि  रूरल  एरिया  में  १४  प्रतिशत  होते  हैं
 जहां  तक  गर्ल्स  एजुकेशन  का  सवाल  है  तो  रूरल
 एरिया  में  गर्ल्स  की  प्राइमरी  एजुकेशन  का
 कोई  बन्दोबस्त  ही  नहीं  है।  धरवन  एरियाज  में
 सिटीज  में  जहां  कि  सड़कियां  पढ़ने  जाती  हैं
 वहां  पर  गल्स  एजुकेशन  ७  फीसदी  होती  है  ।
 मिडित  स्कूलों  में  भ्ररयन  एरियाज  में  लड़कों
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 [श्रीमती  लक्ष्मी  बाई]
 का  झनुपात  ५  फीसदी  पापुलेशन  में  होता  है  ।
 जबकि  लड़कियों  का  दो  फीसदी  होता  है  |
 इसी  तरह  हाईस्कूल  में  लड़कों  का  मनुपात  ४
 फीसदी  है  जबकि  लड़कियों  का  १  फीसदी  है  |
 में  चाहती  हूं  कि  शिक्षा  मंत्रालय  गर्ल्स  एजुकेशन
 की  भोर  भधिक  ध्यान  दे  भौर  हसके  वास्ते
 अ्रधिक  रुपया  खर्च  करे  ताकि  शहरों  स्‍्रौर
 देहातों  में  भी  श्रधिकाधिक  संख्या  में  लड़कियां
 दिक्षा  पा  सकें  ।

 झब  यह  जो  उत्तर  प्रदेश  की  युनिवरसि-
 टीज  के  बारे  में  शिकायतें  सुनने  में  भ्रा  रही  हैं
 पौर  यह  कहा  जा  रहा  है  कि  प्रमुक  यूनिवर्सिटी
 में  बहुत  गड़बड़  चल  रही  है  तो  मुझे  तो  यह
 सब  सुन  सुन  कर  खेद  ही  होता  है  क्योंकि  हम
 दक्षिण  वाले  तो  उत्तर  में  काशी  की  पुण्य  भूमि
 के  प्रति  बड़ी  श्रद्धा  और  भक्ति  भाव  रखते
 आये  हैं  शौर  हम  दक्षिण  वाले  हजारों  की  तादाद
 में  उस  तीर्थ  का  दर्शन  लाभ  करने  प्रतिवर्ष
 ात  हैं  वही  पर  स्थित  विश्वविद्यालय  में  जब
 इस  तरह  की  गड़बड़  हो  भ्रौर  लोगों  में  उसके
 खिलाफ  शिकायत  हो  तो  दिल  को  दुःख  होता
 है  ।  इसी  तरह  भलीगढ़  विद्वविद्यालय  के
 बारे  में  भ्राज  जो  छिकायतें  सुनने  में  भाई  वे
 भी  दिल  को  धक्का  पहुंचाने  वाली  साबित  हुईं  |
 उनके  बारे  में  सरकार  को  एक  कमेटी  कायम
 करके  जांच  करानी  चाहिये  पौर  झगर  वे
 शिकायतें  सही  पायी  जायं  तो  उनको  दूर  करने
 के  वास्ते  भधावश्यक  कार्यवाही  करी  जाय  |

 4  यह  मानती  हूं  कि  हमारे  मिनिस्टर
 महोदय  शिक्षा  के  प्रचार  के  लिये  बहुत  कुछ
 कर  रहे  हैं  लेकिन  मुझे  यह  कहने  के  लिये  क्षमा
 किया  जाय  कि  उनका  ध्यान  जितना  दक्षिण
 की  झोर  होना  चाहिये  वह  नहीं  हैं  ।  दक्षिण  में

 हिन्दी  प्रचार  के  लिये  उनको  अधिक  धनराषि
 देनी  चाहिये  भर  उधर  विशेष  रूप  से  ध्यान
 देना  चाहिये  ।  हेदराबाद  में  भौर  श्रांध्र  प्रदेश
 में  हिन्दी  के  प्रचार  के  लिये  भौर  लोगों  को
 हिन्दी  का  छिक्षण  देने  के  वास्ते  प्रापको  भाज
 की  श्रपेक्षा  भधिक  प्रयत्न  करना  चाहिये  ।  इसी
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 तरह  झापने  मद्रास,  मैसूर,  हृदराबाद  शझौर
 बम्बई  में  हिन्दी  के  शिक्षण  भ्रौर  प्रचार  के  लिये
 क्या  किया  है?  हमारे  पास  सारा  सामान  मौजूद
 है,  प्रगर  भाप  दिल  खोल  कर  हैदराबाद  में  हिन्दी
 यूनीव्सिटी  बना  दें  तो  लोगों  को  बहुत
 सट्टूलियत  हो  जाए।  मेरी  भ्रपील  है  कि  भ्राप
 हस  बारे  में  सोचिए  झौर  जल्दी  से  जल्दी
 हमारे  यहां  हिन्दी  यूनीवसिटो  खोल  दीजिए
 ताकि  सब  को  सहूलियत  हो  जाए  |

 भ्रभी  मेरे  एक  भाई  मणिपुर  से  बोले  थे।
 मैं  उनको  गलत  नहीं  कह  रही  हूं  ।  वहां
 लड़कियों  की  शिक्षा  लड़कों  के  बराबर  हो  रही
 है  t  लेकिन  एक  ब्रोश्योर  एज्केशन  विभाग  की
 और  से  निकला  है  उसमें  पेज  द  पर  शायद
 गलतो  से  यह  लिखा  गया  है  कि  प्रायमरी
 स्कूलों  में  लड़कियों  की  पापुनेशन  ६१  लाख
 है भौर  लड़कों  की  १२  लाख  है।  मालूम  होता
 है  कि  यह  छापे  की  गलती  है।  इस  गलती  को
 जल्द  दूर  कर  दीजिए  नहीं  तो  यह  समझा
 जाएगा  कि  वहां  लड़कियों  की  एजूकेशन
 लड़कों  से  पांच  गुना  ज्यादा  है  t

 मुझे  दो  तीन  सुझाव  भौर  देने  हैं  +
 बच्चों  के  कैरेक्टर  के  बारे  में  में  बहुत  कुछ
 सुनती  हूं  जो  कि  मुझे  बहुत  बुरा  लगता  है  ॥
 हमारे  मंत्रालय  को  भ्रभी  बहुत  से  भाई  बहिनों
 ने  बहुत  से  सुझाव  दिए  भौर  कहते  हैं  कि
 कमेटियां  बढ़ाशों,  कमेटियां  बढ़ाभो,  बेहद
 कमेटियां  हैं  ।  एक  झनस्टा्े  सवाल  के  जवाब
 में  मिनिस्टर  साहब  ने  बताया  था  कि  उनके
 पास  कम  से  कम  २००  कमेटियां  हैं।  हमेशा
 उनके  श्रोहदेदारों  की  कमेंटियां  बैठती  हैं  लेकिन
 काम  होता  नहीं  है।  में  बोलती  हूं  कि  भ्राप
 इनमें  से  एक  चौथाई  कमेटियां  रहने  दें  बाकी
 को  खत्म  कर  दें  क्‍योंकि  बेकार  कमेटियां
 रखने  से  पैसा  बहुत  खर्च  होता  है  t

 डा०  का०  ला०  झोमालों :  उनमें
 हिन्दी  का  काम  होता  है  ।
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 शीमतो  लकम  बाई  :  भ्ब  में
 यूनीवसिटीज़  के  बारे  में  बोलना  चाहतो  हूं,
 पर  भाप  मुझे  टाइम  बहुत  कम  देते  हैं।  यूनि-
 वसिटी  ग्रांट्स  कमीशन  के  बारे  में  में  कहना
 चाहती  हूं  कि  सैकिडरी  एजूकेशन  की  स्कीम
 बन  गयी  श्रौर  यूनिर्वासटीज्  का  काम  भी
 हो  रहा  है,  वहां  पर  बच्चों  को  भौर  टीचर्स
 को  सहूलियतें  दी  जा  रही  हैं।  लेकिन  मध्य
 प्रदेश  की  पब्लिक  सविस  कमीशन  के  चेयरमैन
 डा०  झा  ने  भपनी  रिपोर्ट  में  कहा  है  कि
 यूनीवसिटियों  में  जो  गलतियां  हो  रही  हैं
 शरीर  जो  तमाम  शोर  मच  रहा  है,  उसमें
 बच्चों  की  गलती  २५  परसेंट  है  श्रौर  टीचरों
 की  गलतो  ७  परसेंट  है  ।  जो  प्रिंसिपल
 भौर  हैडमास्टर  रखे  जाते  हैं  वे  बहुत  प्रच्छे
 शोग  नहीं  होते  ।  उनके  पास  अच्छे  लोग  प्राते
 ही  नहीं।  जैसा  कि  आचायें  कृपालानी  जी
 ने  कहा  भ्रच्छे  केरेक्टर  वाले  लोग  इस  काम  के
 लिए  मिलते  ही  नहीं  जिनका  कैरेक्टर  झाइने
 की  तरह  बच्चों  में  दिखायी  दे  सब  लोग  यही
 बोलते  हैं  भौर  मैं  भी  बोलती  हूं  कि  प्राइमरी
 से  लेकर  सैकंडरी  एजूकेशन  तक  के  टीचरों  की
 तनस्वाहू  बढ़ाना  लाजिमी  है  t

 झापके  कुछ  कातिजों  में  टीचर्ज  की
 तनस्वाहू  बढ़  गयी  है  भौर  उन्होंने  ग्रान्ट्स
 कमीशन  की  मदद  से  लाभ  उठाया  है  लेकिन
 बहुत  सी  यूनीवसिटीज़ञ  प्रांट्स  कमीशन  में
 झभी  तक  दारीक  नहीं  हुई  हैं।  झब  तक  सैलेरी
 बढ़ाने  क ेलिए  यूनीवसिटीज़  ने  ग्रांट्स  कमीशन
 से  १७  लाख  रपया  लिया  है।  कलकत्ता  यूनी-
 वसिटोी  ने  ६  लाख  रुपया  लिया  है  सेलेरी
 बढ़ाने  के लिए  ।  लेकिन  जो  यूनीवर्सिटीज
 झभी  तक  इसमें  नहीं  भायी  हैं  उनसे  एक्सप्ले-
 नेशन  लेना  चाहिए  ।  झापके  सामने  बहुत  से
 खोग  भाते  हैं  भोर  घूम  मचाते  हैं  कि  इन
 यूनीवर्सिटीज  की  ग्रांट  बन्द  कर  दो  लेकिन
 इसके  वास्ते  कोई  प्रापक  पास  कानून  नहीं  है
 धौर  भाप  परेशान  होते  हैं  -  प्रभी  एक  माई
 बोले  कि  भापको  कानून  बदलना  चाहिए,
 कांस्टीट्यूशडन  बदलना  चाहिए  भोर  ऐसी
 वावर  लेनी  चाहिए  कि  जहां  कहीं  गड़बड़
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 हो  वहां  भ्राप  इंटरफियर  करसके,  चाह
 वह  बनारस  में  हो  या  भलीगढ़  में  हो  ।  इसके
 लिए  भ्रापक  पास  ताकत  होनी  चाहिए,  लेकिन
 श्राप  निरस्त्र  हैं  -  भापक  पास  ताकत  नहीं  है  ।

 हसके  बाद  में  यह  कहना  चाहती  हूं
 कि  बिहार,  मध्य  प्रदेश  श्लौर  राजस्थ्गन  में
 लड़कियों  की  शिक्षा  का  परसेंटेज  बहुत  कम  है  |
 पंजाब  जरूर  इस  मामले  में  जरा  झागे  भाया  है  t
 उड़ीसा  में  भी  लड़कियों  की  शिक्षा  बहुत  कम
 है।  प्राप  हन  यूनीव्सिटियों  का  एक्सप्लेनेशन
 क्यों  नहीं  मांगते,  श्राप  उनको  यह  क्‍यों  नहीं
 बोलते  कि  लड़कियों  की  जब  तक  शिक्षा  नहीं
 होगी  तब  तक  देश  क।  कैरेक्टर  नहीं  बन
 सकता  2  1  प्रक्सर  बच्चों  का  करेक्टर
 यूनीवर्सिटीज  में  नहीं  बनता  है।  कालिज
 में  भी  नहीं  बनता  है  1  बच्चे  का  केरेक्टर  तो
 घर  में  बन  सकता  है  1  बच्चे  का  करेक्टर
 बनाने  के  लिए  घर  है,  पाठशाला  है  या  सोसाइटी
 है  ।  पुराने  जमाने  में  पांच  साल  के  बाद
 बच्चे  को  ्ाश्मों  में  जाकर  रहना  होता  था
 जहा  उनको  ऋषियों  भौर  महषियों  की सोसाइटी
 मिन्नती  थी  भौर  समाज  में  उनका  श्राना  जाना

 बहुत  कम  होता  था झीर  घर  भी  वह  नहीं
 झा  पाते  थे  ।  और  इस  तरह  से  बच्चों  का
 'करेवटर  बनता  था।  बच्चे  वहां  बढ़ते  थे
 झौर  मनन  करते  थे  भौर  हस  तरह  उनका
 चरित्र  बनात  था  |  भ्राज  धर  में  हिफाजत  नहीं
 मां  देखती  नहीं,  वह  इंटेलीजेंट  नहीं
 है,  भौर  बच्चे  जो  स्कूलों  में  जाते  हैं  तो  वहां
 श्राटिफिशियत  टीचर  हैं।  मैं  ee  फीसदी
 'ीर्चस  को  घ्ाटिफिदियत  बोलती  हूं  -  उतका
 बच्चों  पर  क्‍या  असर  पढ़ेगा.  जहां  तक
 कालिज  का  सवाल  है,  वे  बन्वों  के  घरों  के  पास

 होते  नहीं,  जिले  में  कालिज  होते  नहीं,  ताल्लुका
 में  कालिज  होते  नहीं,  वहां  तो  स्कूल  होते  हैँ  ny
 तो  जो  लड़के  कालिजों  में  पढ़ना  चाहते  हैं
 उनको  घर  से  दूर  जाना  होता  है।  वहां  पर
 टीचर  उनको  भ्रच्छा  प्रशिक्षण  नहीं  देते  1,
 बच्चे  बाजारों  में  होटलों  में  रहते  हैं  भौर  इस
 तरह  से  प्राजाद  हो  जाते  हैं।  उनका  दिमाग
 एक  दम  फिर  जाता  है।  एक  भाई  ने  कहा
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 कि  इसका  परिणाम  यह  होता  है  कि  बच्चे
 अपने  घर  के  काम  से  जो  कि  उनके  यहां  पीढ़ियों
 से  होता  झाया है,  दूर  हो  जाते  हैं।  बहुत
 सी  यूनीवर्सिटियों  भें  होस्टल  नहों  रहता
 और  होस्टल  में  खाना  ठीक  से  नहीं  मिलता  ।
 इसलिए  बच्चे  बाजार  में  जेबों  में  हाथ  डाले
 फिरते  हैं।  यह  हालत  बच्चों  की  हो  रहो
 है।  मैं  कहती  हूं  कि  श्रापका  मंत्रालय
 अच्छा  है,  झाप  अच्छे  हैं,  लेकिन  प्रापकी
 पालिसी  अच्छी  नहीं  है।  हमारा  इतराज
 यही  है  कि  पालिसी  अच्छी  नहीं  है।  पालिसी
 गलत  है।  आपको  उसे  सुधारने  पर  जोर
 देना  चाहिए।

 आ्राखिर  एजूकेशन  दुनियां  को और  समाज
 को  बनाने  वाली  चीक  है।  उसमें  विज्ञान
 और  श्रम  दोनों  होने  चाहिए।  तब  भ्रच्छा
 प्रशिक्षण  हो  सकता  है।  भापको  बेसिक
 एजूकेशन  की  तरफ  ज्यादा  ध्यान  देने  की जरूरत
 है।  मैसूर  में  सैमिनार  में  विनोबा  जी  इस
 प्रइन  पर  बोलते  हुए  रो  पड़े।  आप  भी  वहां
 थे।  आपके  पास  तरह  तरह  के  सुझाव
 इस  बारे  में  जाते  हैं  लेकिन  उनको  इप्पलीमेंट
 नहीं  किया  जाता  ।  भ्रौर  मेरा  कहना
 है  कि  बेसिक  एजूकेशन  पर  कोई  भ्रमल
 नहीं  होता।  विनोबा  जी  इस  को  देख
 रहे  हैं।  वह  इसके  बारे  में  मैसूर  में  बहुत
 दर्द  मे  बोले,  आप  एजूकेशन  पर  सारे  रेवेन्यू
 का  22  परसेंट  स्वर्च  करते  हैं,  लेकिन  मैं
 आपको  बताऊं  कि  दूसरे  देशों  में  २०  फीसदी
 २६  फी  सदी,  ३०  फीसदी  झौर  ४०  फीसदी
 तक  खच  करते  हैं  तब  वहां  पर  छिक्षा  भ्रच्छी
 होती. है  और  कोई  गड़बड़  नहीं  है।  तो  मैं
 श्रपील  करूगी  कि  इस  शोर  आप  और  भधिक
 यत्न  करें।  साथ  ही  गले  एज्केशन  की  शोर
 भी  श्रापको  ज्यादा  ध्यान  देना  चाहिए।

 में  बहुत  सी  किताबें  लायी  हूं  लेकिन
 उनमें  से  कुछ  कहने  का  समय  नहीं  है।
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 बच्चों  के  वास्ते  यूनीवर्सिटी  ग्रांट  वाले
 बिल्डिग  कंस्ट्रक्शन  के  लिए  रकम  देते  हैं।
 उसमें  से  २६  लाख  रुपया  ब  तक  सेंकशन
 हो  गया  है।  जिससे  १०-११  होस्टल  बन
 गए  हैं।  इसमें  से  लड़कों  के  लिए  सब  बने
 हैं  केवल  एक  लड़कियों  के  लिए  बंचारे  झागरे
 बालों  ने  न  मालूम  किस  प्रकार  बनाया  है।
 उसके  लिए  दो  लाख  रुपया  दिया  गया  है।
 श्राप  देखें  कि  २६  लाख  में  से  २  लाख  लड़कियों
 के  होस्टल  के  लिए  दिया  गया  है।  मैं  तो
 लड़कियों  के  लिए  हमेशा  कहती  रहती  हूं
 छेकिन  प्रापको  भी  बोलना  चाहिए।  आप
 यूनीवर्सिटीज़  को  कहिए  कि  प्रगर  लड़कियों
 को  सहूतियत  नहीं  दी  जाती  तो  तुम्हारी  ग्रांट
 कम  हो  जाएगी,  शाप  श्रपनी  पालिसी  का
 यह  ऐलान  कर  दीजिए  शौर  ग्रांट्स  कमीदान
 को  भी  इस  बारे  में  बोलिए।  आप  कहेंगे
 कि  लक्ष्मी  बाई  तो  सिर्फ  लड़कियों  के  लिए
 ही  कहतो  है।  हमारे  लिए  लड़के  भौर
 सड़कियां  समान  हैं।  लेकिन  लड़कियों  को
 कम  सहूलियत  मिलती है  तो  हमें  दर्द  होता  है
 भगर  एक  लड़का  बी०ए०  तक  पढ़ता  है
 तो  उस  एक  लड़के  का  ही  लाभ  होता  है,
 लेकिन  भगर  एक  लड़की  बी०ए०  तक  पढ़
 जाती  है  तो  सात  पीढ़ियों  तक  लाभ  होता  है।
 हस  चीज  को  यह  मंत्रालय  शौर  एज्केणन
 वाले  समसें।

 आप  प्राइमरी  एजूकेशन  का  काम
 अधिक  से  अधिक  बहिनों  के  हाथ  में  दें  ध्ौर
 बहिनों  की  शिक्षा  को  बढ़ावें।  ऐसा  करने
 से  लड़कों  का  भी  दिमाग  अच्छा  बनेगा।
 अलीगढ़  यूनिवर्सिटी  के  हैदराबाद  से  बहुत
 ताल्लुकात  हैं।  हमारे  यहां  से  भलीगढ़ में
 यूनिवर्सिटी  हर  साल  तीन  सौ  से  ले  कर  पांच
 सौ  तक  बच्चे-लड़क  लड़कियां-भाते  हैं।
 मे  नहीं  चाहती  कि  भलीगढ़  यूनिवर्सिटी
 की  शान  के  खिलाफ  कुछ  किया  जाये।
 जैसे  हाथी  तो  चलता  रहता  है,  चाहे  कुत्ते
 भौंकते  रहें,  उसी  तरह  लोगों  को  बोलने
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 दीजिए,  लेकिन  इस  बात  के  लिए  तैयार  रहना
 चाहिए  कि  इन  सब  बातों  की  जांच  की  जाये
 भौर  उस  की  रिपोर्ट  दी  जाये  -  प्रगर  कोई
 लक्ष्मी  बाई  को  चोर  कहे,  तो  मझे  उस  से  डर
 कर  चोर  नहीं  बनना  है।  श्रगर  हम  में
 हिम्मत  है,  तो  लोगों  के  कहने  से  कुछ  नहों  होगा  ।
 अलीगढ़  यूनीवसिटी  के  हैदराबाद  से  बहुत
 ताल्‍लकात  हैं--भाषा,  कल्चर,  रिश्तेदारी,
 हर  बातर  बहुत  तालल्‍लुकात  हैं।  में  चाहती
 हूं  कि  चाहे  बनारस  यूनिवर्सिटी  हो  शौर  चाहे
 अ्रलीगढ़  यूनिवर्सिटी  हम  को  उन  के  बारे
 में  मसाला  लगा  कर  श्रोर  मज़हबो  बातें  सुना
 सुना  कर  नहीं  कहना  चाहिए।  उन  से
 हम  को  बहुत  दर्द  होता  है।  खासकर  मुझे
 बहुत  दर्द  हो  गया  है।  मैं  तमाम  प्वायंट
 रोने  में  ही  भूल  गई  हूं।  मैं  सब  प्वायंट
 भूल  गई  हूं।

 उपाध्यक्ष  महोदय  :  माननोय  सदस्या
 फिर  कभी  याद  कर  लें।

 थीमती  लकमों  थाई  :  में  आप  का
 लुक्रिया  अदा  करतो  हूं  कि  झाप  ने  मुझे  समय
 दिया  ।

 Several  Hon,  Members  rose—

 Mr.  Depaty-Speaker:  A  difficulty
 arises  because  every  hon  Member
 feels,  and  he  is  justifted  in  feeling
 like  that,  that  he  has  a  very  valuable
 and  useful  contribution  to  make.

 Shri  Rajendra  Singh:  Otherwise,
 what  is  the  use  of  this  Parliament?

 Mr.  Depaty-Spenker:
 should  close  it.

 Then  we

 Shri  Rajendra  Singh:  ‘That  would
 be  better.

 Mr,  Deputy-Bpeaker:  The  hon.
 Member  is  not  sitting  as  if  he  were
 in  Parliament.

 An  Hon.  Member:  He  is  not  sitting
 properly.
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 Mr.  Deputy-Speaker:  The  difficulty
 arises  because  I  fecl  that  every  claim
 is  justified  and  every  hon.  Member
 can  certainly  make  a  useful  contri-
 bution.  Therefore,  that  difficulty
 arises.  How  to  choose?  If  I  could
 discriminate,  certainly  I  would  be  able
 to  select  a  few.  But  I  feel  that  every
 hon.  Member’s  claim  is  justified,  and
 I  feel  diffident.  What  to  do?  There
 are  so  many  claimants.  Hon.  Mem-
 bers  also  should  appreciate  my  diffi-
 culty,  that  if  there  are  30  or  40  hon.
 Members  who  do  desire  to  participate
 and  they  have  very  valuable  contribu-
 tions  to  make  withia  the  time  limit
 of  five  or  six  hours  only  20  or  26  hon.
 Members  can  be  _  accommodated.
 Then,  every  hon.  Member  wants  to
 just  cross  over  the  line  that  is  limited
 for  him.  Therefore,  one  or  two  are
 alwayz  elbowed  out  because  that  dis-
 cipline  is  not  kept.

 Therefore,  I  would  request  hon.
 Members  to  realise  that  if  they  find
 that  I  have  not  been  able  to  cal]  them
 it  is  not  on  account  of  any  lack  of
 desire  to  acknowledge  their  utility  in
 making  their  contribution,  but  it
 might  be  due  to  my  helplessness.

 Shri  Khushwagt  Rai:  I  would  sug-
 gest,  Sir,  a  solution  to  your  difficulty.
 I  would  suggest  that  the  time  may  be
 extended  by  one  hour.

 Mr.  Depaty-Speaker:  If  hon.  Mem-
 bers  are  prepared  to  sit  I  have  no
 obection.  I  am  prepared  to  sit.  If
 hon.  Members  are  ready  to  sit  longer
 I  have  absolutely  no  objection.

 An  Hon.  Member:  We  are  prepared
 to  sit.

 Shri  Raghanst)  Gingh  (Varanasi):
 Everybody  attacks  my  constituency.

 Mr.  Deputy-Speaker:  Shri  Bhatta-
 charya.

 Shri  C.  KE.  Bhattacharya:  Mr.
 Deputy-Speaker,  Sir,  the  day  is  on  the
 decline  and  the  debate  has  been  over-
 shadowed  by  things  that  have  Been
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 (Shri  C.  K.  Bhattacharya]
 happening  in  UP.  The  land  of
 Ram  and  Krishna  has  fallen  on  evil
 days,  that  is  what  I  find  from  the
 debate  on  the  Demands  relating  to  the
 Education  Ministry.

 I  am  just  limiting  myself  within
 the  small  time  at  my  disposal  to  a
 very  limited  issue,  that  is,  the  diffi-
 culties  that  are  being  faced  by  re-
 seach  workers  in  the  upper  stages  of
 research,  particularly  the  junior  ones.
 It  is  within  my  experience  and  it  is
 within  my  knowledge  that  these
 people  suffer  silently  and  they  suffer
 from  both  suppression  and  repression.
 There  is  lack  of  appreciation  of  juniors
 by  seniors.  The  juniors  do  not  get  a
 fair  deal—I  do  not  mean  in  _  the
 matters  of  promotion,  I  mean  in  the
 matter  of  getting  facilities  for  carry-
 ing  on  researches.  My  information
 igs  that  in  many  cases  these  research
 workers,  particularly  the  juniors,  are
 treated  by  their  superiors,  whether
 they  be  vice-chancellors  or  registrars
 or  even  the  heads  of  departments,  as
 servants  and  not  as  colleagues,  and
 that  is  a  serious  problem.  This
 happens  particularly  in  Government-
 controlled  institutions.  I  might  men-
 tion  the  name  of  the  Pusa  Institute,
 the  Bangalore  Institute  and  some  of
 the  national  laboratories.  This  is  a
 problem  and  it  should  be  looked  into.

 The  difficulties  that  are  created  by
 the  administrative  authorities  in  the
 way  of  research  workers  are  many
 and  one  of  them  igs  that  of  transfer-
 ring  these  workers  from  one  place  to
 another  without  any  ryhme  or  reason.
 After  a  man  has  procured  special
 equipment,  for  which  either  the  Gov-
 ernment  or  the  University  Grants
 Commission  has  paid,  for  carrying  on
 researches  in  a  particular  line,  he  is
 transferred  to  some  other  place.  So,
 this  equipment  which  has  been  secur-
 ed  for  him  goes  to  waste,  when
 another  man  comes.  And  the  man  who
 is  removed  to  another  place  does  not
 get  those  facilities  that  he  had  got
 in  the  place  which  he  had  just  left.
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 There  is  an  instance  within  my
 knowledge  to  show  how  these  junior
 research  workers  suffer.  I  am_  not
 mentioning  the  name  of  the  university.
 A  student  had  submitted  a  thesis  and
 got  a  Ph.D.  on  that  thesis.  What
 happened  after  that  was  that  the  prv-
 fessor  under  whom  he  had  worked
 published  a  summary  of  the  entire
 thesis  in  a  European  journal  under
 his  own  name  without  mentioning
 even  the  name  of  the  student.  It
 came  to  the  notice  of  the  student  and
 he  referred  the  matter  to  the  univer-
 sity,  and  the  matter  is  now  pending
 before  the  Academic  Council  of  the
 university.

 It  is  in  this  way  that  the  research
 workers  are  suffering.  If  science  is
 to  flourish  in  our  country,  the  right
 man  has  to  be  selected  and  _  given
 opportunities,  encouragement  and
 freedom  to  carry  on  his  work.  Other-
 wise,  we  would  not  get  any  result
 commensurate  with  the  investments
 that  are  being  made.

 I  may  mention  one  instance.  The
 Nobel  prize  in  physics  would  have
 never  come  to  this  side  of  the  Suez
 had  not  Sir  Asutosh  picked  up  a
 young  man  whom  he  found  to  be
 working  hard  and  put  him  in  the
 proper  place  and  given  him  all  the
 facilities  for  working  in  the  way  that
 he  wanted  to  do.  I  may  also  mention
 the  name  of  the  late  Acharya  P.  C.
 Ray  who  created  a  band  of  workers
 who  grew  into  leading  scientists  and
 who  have  brought  glory  to  India  in
 the  scientific  research  flelds.

 In  this  connection,  I  may  quoate
 from  a  letter  that  has  appeared  in
 The  Hindu  from  Professor  J.  B.  S.
 Haldane  who  is  internationally
 famous.  He  has  referred  to  this
 particular  problem  and  says:

 “In  India  there  are  numerous
 laboratories  where  scientists  are
 forbidden  to  work.  I  can  think
 of  one  in  Calcutta  where  a  worker
 drew  Rs.  400  per  month  for  at
 least  six  months  without  doing
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 anything  but  filling  in  forms  about
 work  in  contemplation  and  show-
 ing  visitors  round.  The  worker
 in  question  could  have  done  some
 research,  not  probably  very  im-
 portant,  but  was  ordered  to  re-
 main  in  the  laboratory  beside  an
 incomplete  apparatus,  and  explain
 the  project  to  visiturs.  This  is
 Dot  an  isolated  case.”

 Then  he  refers  to  the  juniors  and  says
 how  the  juniors  suffer:

 “All  over  the  country  junior
 workers  are  regarded  with  jeal-
 ousy  by  their  superiors,”

 This  is  a  hateful  state  of  things—
 that  the  juniors  should  be  regarded
 with  jealousy  by  their  superiors—
 and  this  comes  from  the  pen  of  an
 internationally  famous  scientist:

 "I  recently  saw  a_  bibliagraphy
 of  publication  by  the  head  of  a
 well-known  Indian  laboratory.
 This  remarkable  man  had  publi-
 shed  over  fifty  scientific  papers
 in  one  year.  No  single  human
 being  before  him  has  ever  made
 discoveries  at  this  rate!  No  doubt
 junior  colleagues  had  done  most
 of  the  work,  or  all  of  it.  But  their
 names  were  not  mentioned.”

 That  is  what  Profesor  Haldane  says.
 In  connection  with  this  he  blames

 even  the  Prime  Minister,  and  he  says:

 “He  has  certainly  given  his  bles-
 sing  to  laboratories  which  produce
 very  little  work  of  any  value,
 and  use  up  a  lot  of  foreign  ex-
 change,  while  training  young  men
 very  badly  indeed.”

 I  might  have  quoted  other  passages
 from  this,  but  I  quote  only  one  more.
 He  says  as  the  cause  of  this:

 “The  root  cause  of  all  this  in-
 competence  and  worse  is  not  far
 to  seek.  A  large  number  of  In-
 dian  scientists  have  no  pride  in

 their  profession,  though  they  are
 proud  of  their  salaries  and  posi-
 tions.  The  opposite  attitude  is
 common  jin  Europe,  as  it  was  in
 ancient  India.  I  have  seen  a  mem-
 ber  of  the  Council  of  the  Royal
 Society  (R.A.  McCance,  to  be  pre-
 cise)  turn  up  at  a  Council  meet-
 ing  in  shabby  clothes  with  his
 luggage  on  his  back  in  a_  knap-
 sack.  In  India  today  the  unwor-
 thy  successors  of  Durvasa  and
 Visvamitra  actually  invite  Gov-
 ernors,  Vice-Chanellors,  and  the
 like,  to  address  them.  This  may
 be  a  relic  of  British  rule.  If  30,
 it  is  a  regrettable  one.”

 It  is  an  irony  of  fate  that  a  scientist
 who  comes  from  England  reminds  us.
 and  warns  us  that  we  have  to  shake
 off  the  relics  that  we  are  carrying
 from  the  British  rule.

 After  this,  I  shall  quote  from  an-
 other  report.  This  is  from  Professor
 Stakman  who  came  from  America.  He
 is  also  an  international  figure  in  Bo-
 tany.  He  came  here  under  the  Rock-
 feller  grant  to  set  up  post-graduate
 training  in  agriculture  in  Pusa  Insti-
 tute.  Having  had  experience  of  how.
 things  are  carried  on  here,  he  point-
 ed  out  that  unless  the  agricultural
 scientists  work  properly,  not  even  the
 food  problem  can  be  solved.  He  says:

 “food  production  ig  a  primary
 and  urgent  need  in  India  and  that
 better  control  of  plant  diseases
 must  be  an  important  factor  in
 increasing  and  assuring  the  pro-
 duction.”

 Then,  referring  to  what  is  happen-
 ing  in  India,  he  says:

 “Indian  agricultural  scientists
 function  to  less  than  25  per  cent
 of  their  maximum  potential.”

 And  we  are  trying  to  solve  the  food
 problem!  This  is  the  opinion  af  a
 scientist  of  international  repute  as
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 to  how  our  agricultural  scientists  are
 functioning  in  this  country.

 “This  is  the  consensus  of  several
 score  of  Indian  scientists  and  ad-
 Mministrators  whose  opinion  was
 soiicited.  Not  a  single  person  es-
 timated  higher  than  25  per  cent.
 This  would  be  tragic  in  any  coun-
 try,  but  it  is  especially  tragic  in
 India  where  both  food  and  rupees
 are  scarce.”

 I  want  to  draw  the  attention  of  the
 Ecucation  Minister  and  the  Educa-
 tion  Department  to  what  is  stated
 here.

 Then,  about  the  work  to  be  done  by
 scientists  he  says:

 “feelings  of  discontent  and  frus-
 stration  are  too  prevalent  among
 many  competent  scientists  who
 &re  convinced  that  their  attempts
 to  make  their  science  function
 usefully  are  being  crippled  or
 thwarted  by  bureaucratic  stran-
 gulation  or  blighting  autocracy.”

 This  is  the  opinion  of  an  international
 .expert.  Then  he  says:

 “There  is  no  substitute  for  a  re-
 ssonable  degree  of  individual
 freedom  and  individual  responsi-
 bility.  Mechnaized  research  is
 relatively  non-productive,  both  as
 concerns  concrete  results  and  as

 ms  the  devel  t  of  pro-
 ductive  scientists.”

 ‘Coming  to  the  question  of  things  that
 would  be  necessary  to  increase  the
 food  production,  he  says:

 “Many  problems  of  plant-disease
 control  require  long-time  basic
 researches  by  teams  of  investi-
 gators,  with  provision  for  as  much
 continuity  as  possible.”

 Then,  narrating  the  reasons  which
 have  led  to  this  State  of  things,  he
 says:

 MARCH,  5,  960  for  Grants  6०4

 “Below  is  a  compilation  of  cri-
 ticisms  and  comments  contributed
 by  teachers  and  students—

 There  are  many  mediocre  tea-
 chers  and  some  good  ones.  The
 reasons  for  the  success  of  the  good
 ones  should  be  studied...........
 Teachers  in  some  institutions  are
 ४०  burdened  with  routine  duties
 that  they  do  not  have  time  to
 prime  themselves  with  facts,  ideas,
 concepts,  and  enthusiasm;  hence
 their  teaching  is  perfunctory.”

 —upto  the  mark  in  carrying  on  re-
 search  work.  We  are  50  or  00  years
 behind  the  researches  that  are  taking
 Place  in  all  the  countries  of  the
 world.  So  unless  we  take  particular
 care  to  see  that  our  research  workers
 are  properly  trained  and  are’  given
 facilities  and  encouragement  to  do  the
 work  that  they  want  to  do,  I  believe
 we  are  going  to  suffer.

 There  is  one  more  question  that  I
 shall  refer  to.  That  is  the  work  of
 the  students  and  teachers.  I  shall  re-
 mind  the  House  what  feel  from
 Rabindranath  Tagore  on  one  occasion
 about  how  teachers  should  exercise
 their  influence  over  the  students  and
 get  them  under  their  influence.  The
 proposition  that  he  laid  down  was
 “Truth  can  be  communicated  only
 through  love”.  Otherwise  it  cannot
 be  done  and  troubles  like  what  are
 taking  place  in  different  universities
 now  arise.  This  maxim  laid  down  by
 one  of  the  greatest  men  of  our
 age  and  one  of  the’  greatest  educa-
 tionists  should  be  properly  impressed
 upon  and  should  be  properly  taken
 note  of.

 श्री  नरसिंहन्‌  (कृष्णनिरि)  :'  बंगला  में  क्‍या
 कहा  है  ?

 Quote  it  in  Bengali  also.

 Mr.  _0०फप्राए-डिफर्न डिला;  The  hon.
 Member's  time  4s  up.
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 Shri  ९.  K.  Bhattacharya:  Fortunate-
 ly  for  me  he  wrote  it  in  English.
 “Truth  can  be  communicated  only
 through  love”.  That  is  what  he
 wrote.

 Mr,  Deputy-Speaker:  He  listens
 more  to  the  interruption  than  to  the
 Chair.

 Shri  C.  K.  Bhattacharya:  We  are
 often  worried  about  students  getting
 into  extra-academic  works  which
 brings  in  troubles  for  the  universities
 as  well  as  for  the  persons  who  con-
 duct  these  universities.  I  would  only
 say  that  the  remarks  made  by  the
 University  Commission  under  Dr.
 Radhakrishnan  should  be  taken  note
 of.  There  he  has  repeatedly  warned
 about  the  teacher-politician.  That  is
 a  term  which  I  do  not  find  previous
 to  this  Commission.  I  had  been  in
 politics  and  in  journalism  but  this
 particular......

 Mr.  Deputy-Speaker:  Has  he  found
 it  in  this  House?

 Shri  C.  K.  Bhattacharya:  It  is  after
 coming  to  this  House  that  I  found  it.
 The  University  Commission  has  i  re-
 peatedly  asked  the  universities  to  take
 care  of  the  teacher-politicians.

 38  hrs.

 In  our  Constitution  itself,  there  are
 provisions  which  drag  even  the  school
 teachers  into  the  elections,  and  so  long
 as  that  is  there,  asking  the  students
 to  retire  from  politics  will  be  of  no
 avail.  If  the  teachers  are  specifically
 asked  to  take  part  in  the  elections  to
 the  legislature,  they  are  bound  to  use
 the  educational  institutions  for  their
 purpose,  and  the  students  and  guar-
 dians  are  bound  to  go  after  them.  So,
 if  any  cure  is  needed,  it  should  be  eff-
 ected  in  the  Constitution  itself.

 Mr.  Deputy-Speaker:  Ten  mirutes
 now,  Shri  Supakar.

 Shri  Braj  Raj  Singh:  May  I  rise
 on  a  point  of  order?
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 At  6  p.m.  today  according  to  the
 Order  Paper  we  were.  to  have  a  half
 &n  hour  discussion.  My  point  is  that
 you  might  postpone  it,  but  when  the
 discussions  are  postponed  like  this,
 we  are  very  much  inconvenienced,
 our  programme  is  upset  altogether.
 There  might  be  certain  people  who
 are  interested,  who  want  to  come  here
 on  the  appointed  day,  and  if  the
 discussion  is  not  held,  they  are  incon-
 venienced.  You  have  been  pleased  to
 postpone  it  and  I  have  got  no  objec-
 tion.  I  have  been  told  that  this  has
 been  postponed,  but  then  it  might  be
 held  tomorrow  or  the  day  after.

 Shri  Rajendra  Singh:
 the  point  of  order?

 Where  is

 Shri  Braj  Raj  Singh:  Also,  during
 these  discussions,  the  question  of
 quorum  may  not  be  raised.

 Mr.  Deputy-Speaker:  १3  have  no
 authority  to  take  a  decision  that  dur-
 ing  these  discussions  there  would  be
 no  question  of  quorum  raised,  or
 quorum  would  not  be  enforced.  I
 have  no  power,  and  I  cannot  do  it.
 That  is  beside  the  point.

 Secondly,  as  he  has  himself  -  said,
 the  information  has  been  communi-
 cated  to  him  that  we  cannot  have  this
 half-hour  discussion  today.  So,  it  was
 not  needed  that  he  should  raise  Mw
 again.  He  is  anxious  to  have  it  again
 soon,  and  perhaps  he  has  been  as-
 sured  that  we  will  have  it,  but  it  is
 difficult  for  me  now  to  say  that  it  will
 be  tomorrow  or  the  day  after  or  a
 day  later  than  that.  That  can  be  de-
 cided  afterwards,  as  to  the  day  on
 which  we  will  take  it  up.

 Now,  we  have  to  finish  this  discus-
 sion  that  we  have  taken  up,  because
 so  many  Members  are’  anxious  I
 should  try  to  accommodate  a_  few
 more.  I  am  giving  ten  minutes  each
 to  accommodate  a  few  more  Members.

 The  hon.  Member  has  experienced
 that  when  he  had  a  half-hour  discus-
 sion  the  other  day,  we  could  not
 have  quorum  for  it.  If  we  sit  up  to
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 half-past  six  or  seven,  it  may  not  be
 Possible  to  have  quorum.  Therefore,
 I  think  he  would  gain  if  the  half-hour
 discussion  is  held  on  aniother  day.

 Shri  Braj  Raj  Singh:  My  point  is
 that  when  we  fix  the  time-table,  we
 should  stick  to  it.

 Mr,  Deputy-Speaker:  I  agree  with
 him,  but  when  discussion  on  these
 Demands  is  going  on,  Members
 should  not  insist  that  there  ought  to
 be  half-hour  di:  We  t
 have  ample  time  for  the  discussion  of
 the  Demands  and  also  have  such  mis-
 cellaneous  discussions  as  half-hour
 and  other  discussions.  We  cannot
 have  both.  Members  should  realise
 that.

 Shri  Braj  Raj  Singh:  As  a  matter
 of  fact,  this  raises  another  point.  We
 have  agreed  to  sit  one  hour  more

 ‘daily  up  to  the  i4th  April.

 Mr.  Deputy-Speaker:  If  the  House
 agrees  to  sit  another  hour  in  the  end,
 up  to  7  o'clock,  then  we  can  have
 this  discussion.

 Ch.  Ranbir  Singh:  Wc  have  yet  to
 finish  discussion  on  the  Demands.

 Shri  D.  C.  Sharma:  It  is  already  6
 o'clock.

 Ch.  Ranbir  Singh:  The  time  has
 been  extended.

 +
 Shri  D.  C.  Sharma:  That  I  know.

 Mr.  Deputy-Speaker:  If  the  hon.
 Members  want  to  sit.  I  am  prepared
 to  be  with  them,

 Some  Hon.  Members:  Yes,  Sir.

 Mr.  Deputy-Speaker:  Then  the
 hon.  Professor  is  alone,  the  teacher-
 Politician  is  alone  in  this.

 Shri  D.  C,  Sharma:  Everybody  is  a
 teacher-politician.  The  Minister  also
 is  a  teacher-politician.  Otherwise,  he
 would  not  have  become  Minister.
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 Shri  Supakar  (Sambalpur):  Before
 lhe  completion  of  the  Third  Plan  we
 are  supposed  to  have  free  and  com-
 pulsory  elementary  education
 throughout  the  country,  but  I  do  not
 know  how,  with  the  present  arrange-
 ment,  the  Government  is  going  to
 achieve  the  target.  It  has  been  stated
 by  Members  on  previous  occasions
 that  especially  the  backward  States
 have  not  made  sufficient  progress  in
 achieving  a  satisfactory  percentage  in
 this  connection,  in  spite  of  receiving
 help  from  the  Centre.  But  we  find
 that  where  the  Central  Government
 propose  to  help  the  States  in  the
 matter  of  the  spreading  of  primary
 education,  ‘they  have  put  so  many
 restrictions  that  it  is  difficult,  espe-
 cially,  for  the  poorer  States  to  com-
 ply  with  those  conditions.  I  shall  il-
 lustrate  my  point.

 I  find  from  the  Report  of  the  Min-
 istry  of  Education  for  the  year
 1959-60,  that  the  Central  Government
 have  got  a_  certain  plan  for  helping
 the  States  in  the  spread  of  primary
 education,  and  it  has  been  stated
 therein  that  the  Government  of  India
 are  agreeable  or  are  willing  to  bear
 one  hundred  per  cent  of  the  expendi-
 tur  in  regard  to  the  spread  of  elemen-
 tary  education,  but  subject  to  certain
 conditions  and  those  conditions  are
 that  the  trainees....

 Shri  Yadav  Narain  Jadhav  (Male-
 gaon):  On  a  point  of  order.  There
 is  no  quorum  in  the  House.

 Mr.  Deputy-Speaker:  The  bell  is
 being  rung.

 An  Hon.  Member:  Shri  Supakar
 may  continue  his  speech.

 Mr.  Deputy-Speaker:  Now  that
 this  point  has  been  raised,  unless
 there  is  quorum,  how  can  I  allow
 the  hon.  Member  to  continue?  If  I
 were  to  listen  to  him  in  the  Central
 All,  I  could  go  there.

 Shri  D  C.  Sharma:  There  is  no
 quorum  still.
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 श्रीमती  लक्ष्मी  बाई  :  एक्सद्रा  में  जब  बेठा  जाय
 त्तब  तो  यह  को  रम  का  सवाल  नहीं  उठना  बाहिए।

 Shri  Braj  Raj  Singh:  The  _  hon.
 Railway  Minister  has  come  in  I
 think  a  Cabinet  Minister  should  be
 counted  as  equal  to  20  ordinary  Mem-
 bers.

 Shri  S.  M.  Banerjee:  It  is  most  un-
 fortunate  that  the  hon.  Minister  of
 Parliamentary  Affairs  is  not  here.
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 An  Hon.  Member:  The  point  of
 order  may  be  withdrawn.

 Mr.  Deputy-Speaker:  It  is  not  for
 him  now  to  withdraw  it.  There  is
 no  quorum.  The  House  stands
 adjourned  to  meet  again  at  n  am.
 tomorrow.

 8.0  hrs.
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Wednesday,
 March  16,  960|Phalguna  26,  1881
 (Saka).
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 petiti  tain  amendment  t 738  Gop

 ons  5894-95  the  Utiar-Pradesh
 3339  हाफ

 of  Rajasthan  Paddy  and  Ricc  (Res-
 Cana’  5895  triction

 2
 Move-

 7740  Train  Derailment  5895-96  ment)  Order,  1958,

 Eir4r  Ex-employees  of
 cash  MESSAGE  FROM  RAJYA of  Late  SABHA...  —s«§90 oR.  5896

 Secretary  reported  8  message 3342  Gonda  Station  5897  Fs
 r

 i,
 Sebhe  whee

 743  Multipurpose  Co-opera-  Rajya  hi  no
 tive  Societies  5897-98  Recommendations  |

 to
 make in

 7744  Research  by  L.C.A.R.  5898-99  °  the  ‘Appropriation  (  ‘ote
 MOTION  FOR  ADJOURN-  On A  Eee  gfe, MENT.  है  $899—5909  on  the  roth  March,  1960,

 The  spenker  gave  his  consent
 Fe  ving  of  an  ad-  CALLING  ATTENTION

 journment  motion  given  MATTER  OF  _UR-
 netice  of  by  Shri  A.  K,  GENT  PUBLIC  IMPOR-
 Gopal  and  six,  =  TANCE.  :  7  59Ic—33
 meml  — reported  ceciion  the  Banerj
 ह्  t  to  the  pono  of  the  Minis- building  of  ship-  ter  of  Isrigstion  and at  wer  to  the  omission  in

 i The  Speaker  asked  those  Bank  of  In-
 members

 who  were  in  fa-  ewer  ‘contsibution vour  of  leave  being  Indus  Development
 ey  4

 पर
 -

 the  Speaker  informed  Minister  of  Tsrigation
 that  the  members  did  nct  ™,  Power  eae  8  State:



 ‘O15,  [Datcy  Dioaer)

 CoLumns
 STATEMENT  BY  MINIS-

 TER  §9!a—2I
 The  Minister  of  Education

 (Dr.  Shrimali)  made  a
 statement  ig  Ali-

 if
 Muslim  University

 uiry  Committee
 DEMANDS  FOR  GRANTS  592!—6r0

 Discussion  on  Demands  for
 fr

 ts  in  respect  of  the
 inistsy  of  Education

 cussion  was  not  condlu-
 aed

 GMGIPND=LS

 “a

 i)  LSD—=30-3-60=950.

 6II6

 AGENDA  FOR  WEDNES-
 DAY: LGUNA
 ‘SAKA)—

 76,  ‘1960/
 26,  r88%

 Further  discussion  on  De-
 mands  for  Grants  in  rée-
 Pect  of  the  Ministry  of
 Education  and  discuadan
 on  Demands  fcr  Grants  in
 respect  of  tie  Ministry  of
 External  Affairs.


